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The Lok Sabha met at Eleven of the
Clock

[MR. DEPUTY SPEAKER in the Chairl

ORAL ANSWERS TO QUESTIONS

Upset of Oil Supply due to Iran and
Iraq conflicts
+

*21. SHRI B. V. DESAIL:
SHRI TRIDIB CHAUDHURI:

Will the Minister of PETROLEUM,
CHEMICALS and FERTILIZERS be
pleased to state:

(a) whether the Iran-Iraq conflict
has upset the oil supply to India;

(b) if so, whether Government
have made any effortg to fill the gap
of crude oil due to this conflict;

(c) if so, to what extent this has
been achieved;

(d) which are the countries who
have helped India to overcome this
difficulty;

(e) whether these countries have
chargeg very high rates in compari~
sion to the rates at which we were
obtaining oil from these two countries;

(f) whether in view of this Gov-
ernment have introduced economy
measures for its domestic use; and

(g) if so, the details of the same?
b321 1L.S—1

2

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) to (d),
There has been some dislocation in
our crude imports due to Iran-Iraq
war. However, efforts are being
made to cover up the gap by arrang-
ing supplies from elsewhere to the
extent required. It is expected that
supplies of imported crude oil to our
refineries would be maintained. It
would not be in the national interest
to divulge further details,

(e) No, Sir. The price paid for
Government to Government purcha-
ses in line with those fixey py the
QOil Producing and Exporting Coun-
tries.

(f) and (g). State Governments and
Union Territory Administrations have
been advised to introduce a suitable
system of controls in respect of high
speed diesel o0il and kerosene to meet
all the essential needs of the com
munity, within the levels of allocation
made, and to take the most vigorous
steps to curb malpractices in the
sale and distribution of these pro-

- ducts.

SHRI B, V. DESAI: The hon. Mi-
nister’'s reply is very vague. In fact
the Government of India ought to
have known through its channels such
as Embassies and others that the
relationship between Iragq and Iran
is deteriorating and any day war
may break out. With this informa-
tion and expectedness, I would like
to know why they put all eggs only
in these two baskets. Out of 16 mil.
lion tonnes of crude which we were
to import, we were dependent upon
these two countries to the extent of
12.7 million tonnes. Why not other
sources were explored in time and
the prices were not fixed?
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SHRI P. C. SETHI: It was difficult
on the part of this ministry to en-
visage that war would break out
between Iragq and Iran. They were
our traditional suppliers from very
good times. But there is no cause
for any alarm. Whatever supplies
are cut down on account of this war,
we will try to make up from sup-
plies from other sources,

SHRI B. V. DESAIL At what
cost?

SHRI P. C. SETHI: Government to
government level.

SHRI B. V. DESAI: My question
not been replied. Was it not known
in time to the Government of India
that relationshin between these two
countries had deteriorated. In all
business prudence why did they not
explore the possibility of other sour-
ces well in time? That is the first
part of the question.

You will not allow me the next
question, That is whv I wou'd like
to have the question split up into ‘a’
and ‘b’

MR. DEPUTY SPEAKER: Mr.
Desai, you are conscious of it. I am
satisfied.

SHRI B. V. DESAI: Actually, Sir,
it was well within the reach of pru-
dent governmental authorities, the
Embassies, etc., to note that basically
these two coutries were on war path
and that out of all the other oil ex-
porting countries—there are umpteen
number of countries around the
world—out of 16 million tonnes we
were expecting 12.7 million tonnes
from these two countries only. That is
number one, Secondly, Government
to Government he told—it is not an
answer actually—it has to be paid
for on the spot at the spot rate and
what an amount of money—foreign
exchange—i1s being drained out of
the country! All other commodities
are dependent upon these petroleum
products and a little intelligence and
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awareness on the part of the Govern-
ment of India woud have averted
the catastrophe for the country.

AN HON'BLE MEMBER: It is a
good question.

SHRI P. C. SETHI: The question
is really good. I hope you would ap-
preciate the answer also.

Sir, as far as the supply of crude
1s concerned, not only at the Minis-
terial level but right from the
Prime Ministerial level we have
been in touch with friendly count-
ries. She had been writing to the
Heads of States, delegations have
gone abroad to Mexico, Venezuela,
Saudi Arabia and to Kuwait. I went
to Libya with her letter and there-
fore it is not proper to say that
no efforts are made to get oil sup-
plies from other countries, Whatever
we were getting from Iran and Iraq
also we were paying OPEC prices.
Similarly, @ whatever crude we are
getting from other friendly countries
we are paying OPEC prices, and the
shortfall will be covered by pur-
chases,

MR. DEPUTY SPEAKER: Mr. Tri-
dib Chaudhuri.

SHRI TRIDIB CHAUDHURI: The
Minister says that efforts are being
made and correspondence is under
way with friendly coutries and we
also know—today we have seen
in the papers—that even the Finance
Minister had to run to Saudi Arabia
and some of the Arab-Gulf countries
and previous to that there was a
news leakage from the Petroleum
Ministry that Soviet Union had already
promised to make good the short-
fall. But it seems from the itine-
rary of various Ministers to various
countries—petrol producing countries
—that our efforts have not been very
successful as yet. Of course, we
know that so far as this year’s im-
ports are concerned, round about
twelve million tonnes a major part
has been obtained. Only if there Is



5 Oral Answers

little shortfall about one to two mil-
lions, perhaps that can be made good
by spot purchases at higher prices
or some short term  supplies from
friendly countries, but is he in a
position to say that from the next
year these 12 million tonnes—of
course our consumption of crude is
expected to go up—will be made
good? Is he in a position to make
that assertion now?

SHRI P. C. SETHI: Sir, the So-
viet Union had never promised to
give us the entire shortfall on ac-
count of the Iran-Iraq war, They
had agreedq to supply during 1980, 1.5
or 1.7 million tonnes. They have agreed
to make good the remaining quantity
from the Black Sea Ports. Now we
have made a further request to the
Soviet Union that instead of 1.5 mil-
lion tonnes they should give addi-
tionally another 1.5 or at least one
million tonneg more. So, that wouid
be only 2.5 million tonnes
from  the Soviet  Union, For
1.5 million tonnes, we have entered
into an agreement which has been
recenily signed with Mexico. Our
team is in Kuwait since the last two
days to sign an agreement at the in-
vitation of the Kuwait compay.
Another dclegation, at the invitation
of the UAE company, is going to UAE
on Saturday. The Finance Minister
was just in Saudi Arabia. Our
Petroleum  Secretary had recently
heen to Venezuela. Therefore, we are
in touch with all friendly countries
and I do not think it is at all diffi-
cult to make good the shortfail. Tt
is only 11 or 12 million tonnes to be
covered.

DR. SUBRAMANIAM SWAMY:
The hon. Minister just informed the
House that delegations are going to
all the countries with oil surpluses
and asking them to make commit-
ments to make good our shortfall.
The Minister in his Iist of countries
has missed out one country which
has plenty of oil surplus, i.e., People’s
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Republic of China. I would like to
know whether the Government pro-
pose to send any delegation to China
for oil or is it that because he is
afraid of the Soviet Union, he is
not going to do that?

SHRI P. C. SETHI: Dr. Swamy’s
contention that we are afraid s not
correct. We are not afraid of any-
one, including China. If China is
prepared to give us crude and if it
suits our conditions, we would cer-
tainly send a team, because I know
Indonesian crude does not suit us
and Indonesian crude and Chinese
crude are more or less similar. But
if they make an offer, we would cer-
tainly send a team. Wherever our
teams are going, they are going at
the invitation of the respective com-
panies.

SHRI XAVIER ARAKAL: May
I know what is the capacity of our
internal production? Secondly, are
we going to take strong steps to get
oil from Assam? These two ques-
tions may be answered properly.

SHRI P. C, SETHI:  Our capacity
to produce oil this year from Bombay
High would be at the rate of about
6.5 instead of 5 million tonnes. Crude
production from the Gujarat oil fields
would be in the vicinity of 3.5 mil-
lion tonnes. Regarding Assam crude
we have at the moment started a
limited operation of cleaning the pipe
lines. As far as further supplies
are concerned, that is a larger issue,
not to be decided by this Ministry

alone.

SHRI NIREN GHOSH: It has been
reported that ihe Bhandari Mission
has gone to several countries. If so,
what are the results of those visits?
In order to make good the shortfall,
may I know whether you are mak-
ing any spot purchases? If so, what
purchases have  you made and at
what price per barrel? Is it also a
fact that for the spot purchases being
made by India, the price is 2 to 3
dollars higher than the amount paid
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to West Germany and Japan? After
December, it is reported that the gap
will be 1 million tonnes per month.
How are you going to make up this
gap?

SHRI P. C, SETHI: We have pur-
chased only 1.2 million tonnes in
spot purchases. It is true that the
OPEC prices for Saudi Arabia are
30 and elsewhere it is 32 dollars,
while the average purchase price of
spot purchases of 1.2 million tonnes
is round about 36 dollars.

As far as the question of shortfall
is cocerned. I have just now  said
that we are trying to make up the
shortfall by Government to Govern-
ment purchase from various count-
ries.

SHRI NIREN GHOSH: Through
which agency you are making spot
purchases? What are the names of
the firms through whom you have
make these purchases?

SHRI P. C. SETHI: The metho-
dology of purchase on the spot is to
invite tenders from reputed compa-
nies. We do not pay any commis-
sion or any charges for any service,
It is a party to party contract bet-
ween a company and the Indian Oil
Corporation after bidding tenders
and the party concerned has to give
5 per cent bank performance bond
for the performance of the contract.

SfteaY T QY : JUTEAE ARG
Tfta AT weatedid  quEmHi &)
wEART W@E gU A = ¢ fF g &7
wrfta 7 FrAY 3 FsargAl FT QAT
FEAT T W& | | AT Fredr g
f& oqd gw 7 99 SRR 7 fag
FIFN FF-FIT § FgH IoT g g ?

SHRI P. C. SETHI: We are taking
a number of measures. I am happy
to say that the crude production
from Bombay High is being stepped
up and from Bombay High we are
likely to reach the production figures
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of about 13.5 million tonnes by 1984~
85. Similarly, efforts are on to step
up production from on-shore wells
by secondary methods. We hope to
get about 8 to 9 million tonnes of
crude from on-shore. Furthermore,
we are giving various areas to ONGC
and Oil India for oil exploration be-
cause hydro-carbons have been found
in many of the Areas and exploration
is to be intensified. Over and above
this, we have invited bids for giv-
ing certain blocks to foreign compa-
nies. These companies are expected
to start exploration by September|
October.

SHRI CHANDRAJIT YADAYV: Be-
cause of the unfortunate war between
Iran and Iraq, the Government is
facing lot of difficulty in getting crude
and it is approaching a dozen count-
ries to meet our requirement of crude,
But has any proper assessment been
made of our requirement of petrol,
HSD, diesel, petroleum products, ca-
tegory-wise for the year 1981? For
how much quantity we have been
able to find market till now? Or how
much quantity we have been assured
by this time? Is Government also
thinking, in the very difficult situa-
tion, to reconsider the distribution
system and also fix up priorities so
that unnecessarily these now very
rare and difficult commodities are not
wasted. Is Government also think-
ing of introducing rationing in cer-
tain aspects so that we should see
that we are not wasting our petrol,
diesel and other products?

SHRI P. C. SETHI: We have got
the assessment of our requirement
for the year 1981. The requirement
for the year 1981 would be of the
order of 31 million tonnes of crude
and about 7.5 million tonnes of pet-
roleum products. Out of this, we
hope to get from our own country
about 14 to 15 million tones and 16
million tonnes are to be imported.

As far as the petroleum products
are concerned, about 7.5 million ton-
nes are to be imported. Now, we are
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trying our best to get these products
from Government companies of vari-
ous countries whom we are approach-
ing. We are confident, Sir, that we
will be able to make up the short-
fall, We have no intention of intro-
ducing rationing. That would create
more problems. But at the same
time, we have urged the State Gov-
ernments to streamline their distri-
bution system and to see that there
1S no misuse.

Low Production of Fertilizers
._|_

*22. SHRI CHHANGUR RAM:

SHRI V. S. VIJAYA RAGHA-
VAN:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it ig a fact that the
fertilizer plants in the country have
been operating much below their
rated capacity and the losses in the
production of fertilizers have heen
mounting;

(b) if so, the estimated loss and
loss in terms of value at the inter-
national price in the production of
fertilizers anticipateg during the cur-
rent financial year;

(¢) the rcasons for the sharp dec-
line in the production of fertilizers
as a result of (a) above; and

(d) the cstimated quantity (with
valup in terms of foreign exchange)
the country would have to jmport io
meet the shortage in fertilizers be-
cause o¢ decline in the domestic out-
put?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) to (c). The
production of fertilizers has been se-
riously affected in 1980-81 due to a
number of factors such as power cuts|
power problems, disruption and sto-
page of feedstock supplies to a num-
ber of fertilizer plants in the wake
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of the Assam agitation, labour prob-
lems, etc. The loss of production as
a result of these problems is estima-
ted to be about 7 lakh tonnes of nit
rogen, valued at Rs. 300 crores.

(d) The gap between demand and
indigenous production is met by im-
ports. It is not in the public in-
terest to disclose the estimated quan-
tity and value of imports for the
current Yyear,

® BT TR

¥
#t 9fa & faw 3 feem wiEEmREeR
fadeil & @ #k SEE feaw @
AR R | T AT § IR wEr
g fF ag samr swfgg & 7@ &

JUTEAET ST, A W AT UF
i €97 g W O @a SR
¥ ogqmr 4 3F A q9Ha | 18
Tame wr fedr fafaex weAw
M oFam o g & o15 & w0%
TG AT AT T HEA1IR GG
gL ¥ HATH ® ) TG IWET aqe
g | 23 THAT FI TAM HEY ST A
wizareae § gratgd SHEe wiE-
g Fr Aifmr gArg A oiw Sud
2l gl 91 fF gu 3 § wiEAr-
ST FT SIET FA OFT @I IR
M g ¥ & R T gham &
gfafeqr SoEw &9 g wr & |
TEHI WG FAORT FTSTE A 40
W 'Y § WX T 99 HEr FAT
@ FE F fem gH ok g
FAT ®E &7 EfTargax T8¢ A
T HAAT 9997

JURTE ST, Ig WIW H@ArT i
uT AR & oW wifer & dg &
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ot @ o for afqes § o @ o
& AT S 7 wATew §ear 2, wer
W AT F oFaET § IAfeg ¥ @
qaE | @1 § ag WA et §
S ST A HEETA d HET H]
wfeed &t @fer & o1 a@ w @
T o 9 wE g !

SHRI P. C. SETHI: It is known
to the Honourable Members of Par-
liament that the fertiliser consump-
tion of the nitrogenous fertilizer was
about 34.98 lakh tonnes during last
year. This year, the demand put
up by the Ministry of Agriculture is
in the vicinity of about 36 lakh ton-
nes. As far as the production of
nitrogenous fertiliser is concerned,
as I have said, we would not Dbe
able to reach more than 22.5 lakh
tonnes. Although I have called the
meeting of the concerned Chief Mi-
nisters and insisted on them that they
should try to reach a figure of at
least 24 lakh tones but, even then,
if the consumption remains 12 lakh
tonnes, the shortfall would be 36 lakh
tonnes. Now it is not possible for me
to say how much the Ministry of
Agriculture will import.

st BT T M@ FT
wiearese wie 79 F ;9el & HIK
FAYL FT W FEEr g | IREW
cAfe FY IoNEA &waT 500 A g
T IAET gl @I & 320 A |
& 850 ZW W IR & W &
500 @ | # AT g § R ot
for srmr WA STt T I Ay AifEw
¥ oag w91 fFOFRT A OFAE
: fma Fo SaEs W@ W
g, I T A1 g A F faw mm
Far warE fFar & 0 fasen &Y
Ok 99 AT & HTCT J FAT
& afew o Apar A4 F F FTOT A
AR IARA I AW T @I
SEH g FA F o Fn A g

N wEw W &S ;. AWEE,
Wgt aF M@R Wie & gE_
i ¥ faamx §w 28500 &
¥ IJOEA FT O Fad faerer
F I9E § AT | KT @IH A FAH
# A § 1500 TA FT TN
gAT | W@ 9% FAYR FT gAE g
HIE T #Y FHY FT T9g T 44000
T HT TR gHT, safE faeey i
FHI F I A 12000 A FT

gU S99 & gAHT W FAHl AE wr
Tifge safaw Jwar & gwTE W
@A g q TG T 9 @ 8, AlHA
Fifowr FX @ § 5 FaeaTEaw ¥
JORT F@IU Afw AvET &Y FAUY
g 0 T A W

SHRI V. S, VIJAYARAGHAVAN:

I want to know whether the {fertili-
zer plants are working much below
their capacity. If so, what steps
are being taken to use their full ca-
pacity?

SHRI P. C. SETHI: If you take
the average pioduction of fertilizer
plants in India, taken all together,
even though some of the plants like
the Madras Fertilizers are working
at the capacity of 106 per cent, the
overall percentage is 51, which 1s
much below. If the power cuts are
restored and the feed stock could be
made available and if the labour
situation which had worsened and
which is still continuing in the Goa
plant, which is closed for the last
three months, improves, the rated capa-
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city which they can work would be
about 70 to 80 per cent.

SHRI CHITTA BASU: The hon.
Minister has stated that there s
a fall in production of fertilizer, the
difference between our total demand
and the indigenous production would
be in the vicinity of 12 lakh tonnes,
and that is to be imported if we are
to meet the requirements of our
country.

MR. DEPUTY-SPEAKER: You are
giving the answer also. Put the ques-
tion,

SHRI CHITTA BASU: I think you
would agree that the international

price of fertilizer is on the increase.

In this context, would the Govern-
ment assure that there will be no
further rise in the price of fertilizer,
which is already very high, in view
of the fact that there has been a
wide-spread movement all over the
country, including in your State,
for the reduction in the cost of agri-
cultural inputs? Would the Govern-
ment give an assurance to the House
that there will be no further rise in
the fertilizer prices?

SHRI P. C. SETHI: Sir, as far
as the question of any increase or
decrease in the fertilizers is concern-
ed, I am afraid I am not in a posi-
tion to say anything about this beca-
use jt is for the other Ministry o
decide in view of the given situa-
tion.

SHRI M. SATYANARAYAN RAO:
Mr. Deputy-Speaker, Sir, while rep-
lying the hon. Minister said that the
plants have been affected due to
shortage of power and labour trou-
ble etc. Not only that. There are
certain plants like the Ramagundam
Fertilizer Plant which is coal-based,
in Andhra Pradesh. The construction
of that plant started about 12 years
back, but I would like to inform the
House and also the hon, Minister may
be knowing that last time the Minis-
ter said that it was ready, but unfor-
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tunately, it has not yet started pro-
ducing the fertilizers, I want to know
the reason. You may give the rea-
son that it is due to shortage of
power, but in Andhra Pradesh there
is no shortage of power. When that
is the fact, why are you not able to
start this plant? I want to know this.
Also, I want to know when you are
going to start.

SHRI P. C. SETHI: The  hon.
Member is right in saying that there
is no shortage of power in Andhra
Pradesh, and Andhra Pradesh Gov-
ernment has given us the requisite
power and not only the Ramagundam
plant alone, but Talcher and Rama.
gundam, both coal-based fertilizer
plants, have gone into commercial
production from 1st November.

SHRI KRISHNA CHANDRA HAL-
DER: Sir, the Minister has given
several reasons for poor production
of the fertilizer plants in the country.
He said that it is due to shortage of
power etc, As Mr. Satyanarayan
Rao said about the defects in Rama-
gundam, I can say that in the Durga-
pur Fertilizer plant part of Hindus-
tan fertilizer plant, due to the tech-
nical defects the production is not
coming up. I, as President of that
employees’ union affiliated to CITU,
wrote a detailed letter last year about
what are the technical defects and
stated that they should be removed.
But the answer was not satisfactory.
So, I would like to know from the Mi-
nister (Interruption) the constructive
suggestions to remove the technical
defects so that the production of the
fertiliser plant in Durgapur can come
up. I want a categorical answer
as to whether those points would be
considered and the tcchnical defects
of Durgapur fertilizer plant would
be removed as far as possible.

MR. DEPUTY-SPEAKER: But your
question was not categorical!

SHRI P. C. SETHI: Sir, I am not
aware of the hon. Member’s letter
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which he wrote last year, What I
can say is that Durgapur has been a
sick child from the very beginning
and a team was invited from outside
to correct the technical defects and
some improvements have taken place.
But I fully agree with the hon,
Member thatl it has not yet been fully
corrected, We will try to adopt all
possible measures to see that the
technical defects are removed as
early as possible.

SHRI CHINTAMANI PANIGRAHI:
The total production capacity of fer-
tiliser units in this country is about
3.5 million tonnes, Is it a fact that
only 1.5 million tonnes are being
produced in all these factories in
the Northern India? If so, did the
Cabinet sub Committee which was
appointed to go into these problems
of core sectors looked into these
short comings? Is the hon. Minister
aware that since October energy pro-
duction in this country has gone up
by 20 per cent? Why should the ferti-
lizer factories who are producing
less because of shortage of power not
increase their  production to reach
the rated capacity? Is the Minister
aware that in many cases including
the Ministry of Agriculture and also
the State Governments, they are put-
ting forward excess indents for ferti-
lizers? In many St-tes it has becn
found that fertilizer aged two vears,
three years and five years and inore
are lying in different godowns. Will
the Government go into all these
cases so that we do not go on spend-
ing|scarce,forcign exchange more and
more in additional import of {fertili-
zers?

SHRI P. C. SETHI: The capa-
city of nitrogenous fertilizer is about
37 lakh tonnes in the country and
not 15 lakh tonnes, We hope to pro-
duce 22.5 lakh tonnes this year. As
far as the stocks with the State Gov-
ernments are concerned, I would
draw the attention of the Agricul-
ture Ministry to what the hon. Mem-
ber has said.  We are trying to step
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up production. The Cabinet Com-
mittee has gone into the difficulty of
feed stock, railway movement plant by
plant. They are keeping in constant
touch with them and we are trying
to improve the situation. I would like
to quote that in July 1980 the pro-
duction was 1,29,000 tonnes. In Oc-
tober, fortunately, we have produc-
ed 1,91,000 tonnes. So the production
is gradually increasing.

PROF, MADHU DANDAVATE:
The hon. Minister has said that the
loss of production is of the value of
Rs. 300 crores. In 1969-70 and in
1978-79 the weather conditions and
rainfall level were identical. In 1969-
70 the consumption of fertiliser was
of the order of 2.1 million tonnes.
The production of food grains was of
the order of 99.5 million tonnes. In
1978-79 consumption of fertiliser was
5.1 million tonnes. The production
went upto 130 million tonnes, In
view of the experience does he rea-
lise that when you have lost produc-
tion worth Rs. 300 crores, there is
going to be fall in food production?
In view of all that and in view of the
constraints of oil, will you see to it
that henceforward whatever fertilizer
projects are set up, they are not oil
basced but they are actually coal and
gas based?

SHRI P. C. SETHI: I am thank-
ful to the hon. Member. Now the
position is on the basis of the experi-
ence that we have from the Talchar
and Ramagundam coal based projects,
if we succeed there, we shall try to
have coal based projects. But now
fortunately, we have struck gas in
many parts of the country and the
future plants would be gas based
and not oil based, or fuel based.

SHRI JANARDHANA POOJARY:
Will the hon. Minister be pleased to
state the loss in the fertilizer sector
on account of (a) Assam agitation
and (b) on account of strikes?

SHRI P. C. SETHI: The total loss
in terms of money on account of As-
sam agitation is about Rs, 200 crores.
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I have not been able to give the
break-up on account of the strikes,
etc. But the total loss on account
of power cuts, strikes, shortage of
feedstock, is 7 lakh tonnes.

oY TAEIIT MiEA) ;. HAT @ g
¥ g F SAET ¥ OFTOFT OFRO
faselt Y 0 AR gEaw TR
TamaT & | afFw 98 uF g9 Sqmn
& @ fF avar & aw 3fg A
FH & | W SAF TW g N
FH T gal, @ AN o & F9-
T W FGW H THY F AH
9T 9 FT q@l X A@AAEET HC
gET AW FT BEar T fwar g
O I W ¥ E & AT FIAT
9 W g AR @ WE §@ER
JGAT SWEA Al H 9T W g |
d J) wEET g R oumee § S
UTO-30¢ @TE FT@MHT q99  arsT
g, 98 F9 o g g AEAT WK
I a7 F @€ FR@TT F1 FF

N FTIW S A3 gIEI *
aq qfg 1 wH oA g, afer ew
IH THUIE FX W g HIT "W W
UCAC IR
PROF. MADHU DANDAVATE:
Export figures are official secrets!

Y wEtw wF {1 ;. g aw
foret @™ &1 A g, I9H
UAATSIOT HIT ATEATANT  FAT
ITd 9T W g X femd W
I B, 98 FAF-FOT o7 91,
A FAT AR 6 a9 99 & a9
2 | WA gewr ¥ WY wer @nm
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fe o9 1 7 39 I FY AUErRe
fear & ) g 9 AT ¥ FT@e
H A FEW FT OTW G, AR
g qrAd ¢ 5 9g wamw o
F ag F AT g | AfET fme o 9y
g 39 yHR A ghrar @eh fv ag
o T qdfae ogw %, gw SgE
Ae&l WTRH HIA FT TAA HIA |

MR. DEPUTY-SPEAKER: Next
question.

@ oFAr e o guTene
Tgry, q9 A UF g« 7eq Afaw
ag A "9 AUT Oy W T |
Loss in Production of Crude Oil in
Terms of Quantity and Value due to

Assam Agitation

+
*23. SHRI CHANDRAJIT YADAYV:

SHRI ZAINUL BASHER:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased lo state:

(a) the estimated loss in the pro-
duction of crude oil in terms of quan-
tity and value due to the closure of
the refineries pecause of Assam agita-
tion;

(b) the quantity ang value 1
foreign exchange of the crude oil
which Government had to import as
a result thereof; and

(¢) the steps taken by Government
to accelerate oil exploration in the
country?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI). (a) Estimated
loss in crude production due to Assam
agilation is as below;

Approx.
Value of
Product
Josses upto
end of
Sept+ 8o.

Oi & Natural/Ga. 1.16 M.’l‘.q
Commission up to [

18th October, 1980 Rs.626
Oil India Limited 1.55 M. T" | crores.
up to goth September, )

1980,

Quantity
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(b) It woulg be difficult to quantify
the additional imports attributable
only to Assam agitation. Government
did not have to import additional crude
oil on account of Assam agitation.
However, additional products hag to
be imported.

(¢) Annual and Five Year Plans
have been made 1o explore for oil in
the perspective areas and to optimise
the production from the known fields.
Efforts are being made {o take up
exploration in new areas by Oil &
Natural Gag Commission and Oil India
Limited (India). To augument the
efforts outside parties have been invit-
ed to indicate their interest in explor-
ing for oil in the country.

SHRI CHANDRAJIT YADAV. The
country has suffered a very major loss
because of the Assam agitation and,
besides, it is said that Rs. 626 crores
have been lost. There is a Sserious
danger to 750 kilometres of pipeline
because of the oil blockade and it is
said that unless the crude oil blockade
is lifted and the pipe starts function-
ing, there is a danger that 65000 tons
of crude oil would be blockeq there.
and the danger will be for the total
pipeline. Before the ‘winter session
started it was expected that necessary
steps would be taken to see that the
pipe starts functioning; otherwise it
wil] have to be opened again, if it is
buried underground, and that will
affect the transport of crude oil from
Assam even after the situation is
normal—which will take several
months,—angd that will add to the total
loss that we have suffered up to this
time. So, may I know whether the
Minister, keeping this situation in
mind, has talked to the Oil & Natural
Gas Commisison employees and Oil
India employees and persuaded them
that they should at least start func-
tioning, keeping this fact in mind? If
any Initiative has been taken hy the
Minister, what is the latest position in

that regard?

SHRI P. C. SETHI: It is true that
it the Aszam pipeline were not clean-
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ed, there was danger of itg being
spoiled and, keeping this danger in
view, Government took a decision to
flush out 50,000 tons of crude oil
blockeq in thig pipeline. In the initial
stage, the Oil Corporation or the Indian
Oi] people and the ONGC people both
cooperated but later on, though some
of the officers are working, most of
them went on strike. But, fortunate-
ly, 'with the help of the military
authorities, who have been requisition-
ed for this work, the pipeline is being
cleaned and the o0il hag reached
Barauni. We hope that with this
limited operation in which they are
engaged we will be able to clean up
the line in another eight days.

SHRI CHANDRAJIT YADAV. You
cannot depend all the time on military
authorities. ] asked why these em-
ployees have gone on strike and whe-
ther the Minister has taken the initia-
tive to talk to their union leadreg that
they should at least start functioning.

SHRI P, C. SETHI: We have ngt
been able to contact the Union leaders
of both these organisations because
the strike situation depends on the
over-all gituation of Assam. Our Man-
aging Directors are there and they are
trying their best to persuade them to
come back to work. But, personally,
I have not heen able to go and I do
not know whether the Home Minister
would think it advisable to send the
Oil Minister there at this juncture.

SIIR] CHANDRAJIT YADAV. I
will now put my second question.

Thi, answer says—it is a very gen-
eral type of answer—that Annual
Plans have been made and Five Year
Plans have been made to do explora-
tion in perspective areas and alsp 1o
oplimise production from the known
fields. Really speaking, there is an
increasing demang for petroleum and
petroleum producls. If we see last
year’s figure our consumption was 30
million tong but now it is expected, in
1985-86, it will go up to 57 million tons;
so it will be almost double of what we
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have been consuming in the last few
years. Our consumption is going to be
almost double, and the country cannot
bear the strain of import of petroleum
and petroleum products. Also we are
importing for more than Rs. 5,000 crores
per year. Keeping this in view, 'will
the hon. Minister be able to tell this
House ag to what are the definite
Annua] Plans ond what are the pro-
gramnmes for the Five-Year Plan? Will
he alsg be able to tell this House, by
1985-86, by the end of the Sixth Plan
and also in the next ten years, how
much oil we will pe able to produce
within our country and ‘whether there
is any idea as to by which time India
will become self-sufficient in oil, whe-
ther the possibilities have been ex-
plored? He also says that certain
parties have been invited.. .

MR. DEPUTY-SPEAKER: We have
only Fivce-Year Plans. But you are
asking fory ten years!

SHRI CHANDRAJIT YADAV:. The
whole world is going for plans till the
end of the Century. ‘Perspective
Plans” means not Annual Plans or
Five-Year Plans, but plang for 15
years, 25 vears, and so on. The whole
world is doing like that. I would like
to know which are those parties which
have been invited to show their ir-
terest, which are those countries, and
what is the response from those coun-
tries and what are the possibilities.

SHRI P. C, SETHI. We have drawn
up a Five-Year Plan both for the Qil
India and for the ONGC. I am happy
to say that the Planning Commission
has afreed to a sum of about Rs. 400
croreg for the Oil India for the next
five vears. Similarly, for the ONGC.,
we are having 5 discussion with the
Planning Commission and the proposed
amount for the ONGC is about Rs. 2,200
crores for off-shore and about Rs. 1300
crores for the on-shore operation—ex-
ploration, drilling and oil-finding. Both
ONGC and Oil India have got sub-
stantial programmes on their hand.
Oil India has been allotted certain
areas like Assam, Arunachal Pradesh,
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the Mahanadhi basin and certain other
parts of the country and the off-shore
areas are being worked out by ihe
ONGC. We are quite hopefu] that
they will be able to find more oil,
produce more oil, But oil is found
only '‘whenever it is actually struck.
Therefore, it is very difficult to say
when we will be self-sufficient in oil.
That is why, keeping in view the
urgency of the problem gnd the heavy
imporis, we invited pre-qualifying bids
of the various parties for ihe explora-
tion and produclion programme of oil,
and 67 parties responded to it—almost
from all the major oil-producing coun-
trieg like the Uniteq States, France,
Japan, Britain and other major coun-
tries.—out of which about 34 parties
have been chalk-listed on the basis of
the qualifications. I have asked the
Ministry and the Committee to com-
plete the negotiationg with these
parties by March so that 'we may be
in a position to give them work in the

28 Blocks which we have selected
somewhere by  September-October,
1981

SHRI ZAINUL BASHER: We are
facing the oil crisis and the indications
are that we have to face this crisig in
future too. In thig respect 1 would
like to know from the hon. Minister
(a) 'what measures have been taken to
effect economy in the consumption of
oil. (b) I want to know whether any
long-term energy policy has been for-
mulated—by energy policy, I mean, an
integrated energy policy in which the
role of the electricity, {the role of coal
and the role of ¢il is sepatately assign-
ed. We find that due to failure on rhe
electricily front angq in movement of
coal the pressure on oil is more,

So, T want to know whether the hon.
Minister will be pleased to consider
formulation of any long-term energy
policy in future too to meet the oil
crisis?

SHRI P. C. SETHI: sir, the formula-
tion of an energy policy is a much
bigger perspective. It all depends on
various factors—not only on this min-
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istry. As far as ‘we are concerned, we
are irying to preserve the oil which is
a very precious and costly commodity
by various methods. For example,
there is a proposal to mix petrol with
alcohol. Simijlarly we are frying to
gwitch over from furnace oil based
industries 1o coal and furnace oil based
power plants to coal baseq ones. It is
true that if other means are amply
available within the areas, then pres-
sure for diesel from transport sector
which consumes sixty per cent of the
diesel out of the total requirements of
the country will definitely go down.
All these measures are being taken in
coordination with the other ministries.
But, I am afraid that on a long-term
basis, as far as energy policy is con-
cerned, we have no such policy. This
is a problem for all the countries—not
only of India. So, no definite energy
policy has yet been evolved.

SHRI SONTOSH MOHAN DEY: I
would like to ask the hon. Minister
whether efforts are being made in plan
period for exploration of oi] in
Assam. Lachar has potentiality of
petrol. So also in Tripura. There oil
wells were started seven years back.
But the rig in Chargolg is not work-
ing there for the last two years. 1In
spite of the fact that his predecesosr
had assured in his letter to me that 3
new rig would be sent therz within
a short time , it has not vyet
reached there Within a short
short time meang how long will
it take for hira to send the new
rig there <0 as to put it into operation
so that the oil wells may start func-
tioning in Cachar and Tripura areas.
There arz no bandhs and strikes there.
You know that we are within the
boundary of Assam My question js :
whether he is aware of the fact that
the employecs working in Noonmati,
in Duliajan and in the Fertilisers
Corporation of Indiq who are on
strike there are being paid their daily
wages from wvarious outside sources.
‘Which are the gources? And what
steps are the government taking to
stop those sources because those
people are jndulging in anti-national
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activities; gome of the nationa] parties
are also supporting them, (Interrup-
tions) In order to stop that, what
steps is the ministry going to take?
Tusteagd of our going with a begging
baw] to Iran and Iraq why not take
vll from Assam itself, I woulq like
to know thig from the hon. Minister.

SHR] P. C. SETHI: Sir, as far as
exploration of oil in Cachar and
Tripura is concerned, I am happy to
say that as far as Tripura is concern-
ed, we gagre receiving the Russian
Team and in coordination with them,
we are going to gstart the drilling of
wells in Tripura,

As far s Cachar is concerned, Tam
not aware of the new rig to be sent
there. But, I can assure the hon.
Member—a considerable time has
passed between his letter and the
actual sending of the rig—that I
would ook into this problem. Ag far
as the gtriking officers are concerned,
we have made it clear both to the
Oil India employees as well as the
ONGC employees that for the days
they are absent, they will not be paid.
Now, if they are getting their pay
and allowances from other sources, I
think, the question should be address-
ed to some other quarter.

WRITTEN ANSWERS TO
QUESTIONS

Power Supplied hy DVC to Steel
Plants

*24. SHRI SAMAR MUKHERJEE:
Will the Minister of ENERGY be
pleaseq to Jay a statemont showing:

(a) the month-wise power supplied
by DVC to Steel Plants in last 12
months; and

(b) the gap between the demands
of each Steel Plant and the actual

supply by the DVC?

THE MINISTER OF ENERGY
(SHRI A. B. A, GHANI KHAN
CHAUDHURI): (a) ang (b). Astate-
ment giving the information js laid
on the Table of the House.
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Load Shedding in the Capital

*25. SHRI RASHEED MASOOD:
SHRI BHIKHU RAM JAIN:

Will the Minister of ENERGY

be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the Press re-
port appearing in the ‘Indian Express’
dated 22nd August, 1980 regarding
functioning of DESU (Delhi Electric
Supply Undertaking) which hag been
continuously resorting to load-shed-
ding in the capital since the onset of
the summer this year; and

(b) if so, the precise steps taken by
the Government to improve its func-
tioning?

THE MINISTER OF ENERGY
(SHRI A. B. A, GHANI KHAN
CHAUDHURI): (a) The Government
is gware of the Press report appearing
in the Indian Express on 22nd August,
1980 regarding load shedding in Delhi.

(b) Necessary assistance is being
given to DESU to meet the power
requirements of Delhi by arranging
power supply from Badarpur Thermal
Power Power Station as well as
arranging necessary assistance from
the neighbouring Northern Grid
from the neighbcu.. ..
from time to time. By and
large it is possible to meet the
power requirements in Delhi. On
certain occasions when the power
availability is low due to out-
age of more generating units at I.P.
and Badarpur Thermal Power Sta-
tions, load shedding wag resorted to
meet the situation. It is reported by
DESU that normally information
about the load sheddings js given
Wide publicity in the newspapers and
the schedule of joad shedding given
in the Press js gstrictly adhered to,
When there is a gudden shortage of
power, it may not be possible for
them to give advance publicity of the
load shedding to the consumers,

......
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However, the power supply in Delhi
has been maintaineq satisfactorily
since August, 1980.

The restructuring of management
of electricity supply in Delhi is also
under consideration of the Govern-
ment,
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Vacancies of Judges in Supreme Court
and High Courts

*27. SHRI G. M. BANATWALLA:
SHR1 MUKUNDA MANDAL:

Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to lay a Statement show-
ing:

(a) the number of vacancies of
Judges of Supreme Court Chief Jus-
tices o Judges of High Courts as
on 20th October, 1980;

(b) the period for which each of
the posts has been lying vacant;

(¢) the reasong for delay in filling
the vacancies; and

(d) the time by which these vacan-
cies are likely to be filled in?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
The number of vacancies as on 20th
October, 1980 was as follows:

(i) Number cfvacancies of Judges
in Suvreme Court 5

(i1) Number of vacancies of Chicf
Justicesin High Courts

o

(111) Numbher of vacancics of Judges

in Ileh Courts 4%

(b) The break up of these posts
High Court-wise and the dates from
which they are lying vacant are given
in the attached Statement,

(¢) In the case of the High Courts,
firm and complete proposals in their
complete form are awaited from the
State authoritieg in most cases. By
October 20, 1980 proposals in their
complete form had been received
only in respect of 12 of the vacancies
in the High Courts. The State gutho.
ritieg are being constantly reminded.
The need for taking gdvance action
for filling posts which are likely to
fall vacant hag been stressed on the
Chiet Justice) It was, however, de-
of the High Courts,

Regarding vacancies in the Supreme
Court, the matter of filling them is
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being considered and consultations
are being effecteq in accordance with
the provisions of the Constitution.

(d) It ig not possible to' indicate &
date by which these vacancies will
be filled.

Vacancies of Fudges in various High Courts and
Supreme Court as on 20.10.1900

Vacancies Date from
which ex-
isting postsa
shown in Col
(3) are lying
vacant

S.No. High Gourt

1 2 3 4

23.7.1980
30,7.1980
30.7.1980
30.7.1980
30.7.1980

16,3.1979
6.1,1980
1.7.1980
4.7.1980

8.10.1980

1.8.1978
12.8.1978
23.11,1979
23.11.1979
23.11.1979
23.11.1979
26.12,1979
1.2.1980

23.11.1979
28.5.1980
27.6.1980

4.9.1980

6.4.1978
7:7.1979
1.3.1980
16,12.1978

31.7.1979
18.5.1980

Allahabad 5

=
-

-

3. Bombay
4. Calcutts 8

5. Delhi 4

6. Ganhati 3
70 Gujarat 3

8. Himachal
Pradesh 1

9. Jammu and
Kashmir 1

11.1.1980

23.2,1980

10. Karnataka 2 26.10.1979

23.7.1980

1, Kerala 1 1.8,1980
12, Madhya

Pradesh 2 21,2.1980

21.7.1980
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1 2 3 4
13, Madras 4 25.1.1979
25.1.1979
6.11.1979
27.3 1980
14, Qrissa 3 14.9.1979
1.8.1980
1.20.1980
15. Patna 2 1.8.1979
1.2.1980
16. Punjab &

Haryana 3 9.2.1979
19.3.1980

15.10.1980
17. Rajasthan 2 1 r,.é. 1980
10.7.1080

49

5 Deeember, 1977*
December, 1977%
1.8.1980
12.9 1980
15.10.1080

Supreme Court

*The sanctioned strength of the
Supreme Court was enhanced in De-
cember, 1977 by the Supreme Court
(Number of Judges) Amendment
Act, 1977 from 13 (excluding the
Chief Justice) to 17 (excluding the
Chief Justice). It was, however, de-
cided by Government at that time
that for the time being only 15 posts
(excluding the Chief Justice) would
actually be filled up. In November,
1979 the Government decided to en-
tertain the remaining two posts

also.

Sex and Vulgarity in Films

*28. SHR1 HANNAN MOLLAH:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether Government are aware
of the fact that a section of the films
is full of sex vulgarity;
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(b) whether it js a fact that many
films ave full of indiscriminate gsex-
violence and crimes which are affect-
ing the moralg of students and youth;
and

(c) if go, what is the reaction of
Government thereto?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) to (c). Some
films, both Indian and foreign, do
contain scenceg showing sex-vulgarity,
violence etc. Under the provisions of
the Cinematograph Act, 1952 and the
guidlineg issued/thereunder the Board
of Film Censors ensures that anti-
social activities such as violence are
not glorified or justified and that hu-
man sensibilities are not offended by
vulgarity, obscenity and depravity.
Such scenes as are considered objec-
tionable in terms of the guidelines are
censored and films which are unsuit-
able for exhibition to non-adults are
granted “A” certificates. Films which
are considereq not suitable for exhi-
bition even to adults are refuscd cer-
tificates. The Board of Film Censors
takes note of the public reaction to
the filmg in the press and other public
forums and reviews the censor app-
roach from time to time to provide
suitable correctives.

Adulteration of High Speed Diesel
with Kerosene Oil

*29. SHRI BALASAHEB VIKHE
PATIL:

SHRI CHINTAMANI JENA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to gtate:

(a) whether Government are con-
templating to take steps to prevent
adulteration of high speed diesel with
kerosene oil;

(b) whether it is also a fact that
the Centre has adviseq all the State
Governments to draw up a detailed
scheme for checking the delivery and
sala of kerosene to ensure that the
entire product supplied by the oil
companieg reaches the consumers; and

(¢) if so, the details thereof?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(StIRI P. C. SHETHI): (a) and (b).
Yes, Sir.

(¢) Following 1he inc ense in the
prices of petroleum products with
effect from 8th June 1980, a price di-
fferential to the extent of 65 paise
or more per litre had developed bet-
weerp high speeq diesel oil and kero-
sene. As this might cause increasc in
direct demang for Kkerosene for
purposes other than cooking and
lighting and for adulterating diesel
with kerosene, the State Governments
and Union Territory Administrations
were requested to stream-ling their
distribution system to check aguinst
any substitution of high speed diesel
by kerosene. The State Governments
were also advised to draw up a de-
tailed scheme for closely checking the
delivery and sale of kerosene oil in
order to ensure that the enlire pro-
duct supplied by the oil companies
reaches the consumers for whom it
is meant.

DBelay in completion of Mathura
Refinery

*30. SHRI JAGPAL SINGH:
PROF. AJIT KUMAR MEHTA:

Will the Ministey of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) when was the Mathura Refinery
scheduled to be commissioned and
when it is likely to be completed;

(b) what are the reasong for delay
in tho completion of the project; end

(c) the extent of rise in the cost
because of delay in its completion?

THE MINISTER OF PETRCLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The
Mathura Refinery Project, approved
by the Government in August, 1973
was scheduled to be commissioneq by
mid 1978. Subsequently, owing to
crude oil price hike and consequent
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change in the demand pattein of pet-
roleum products, the scheduling of
the refinery was reconsidered and it
was decided in September 1975 that
the refinery would be mechanically
completed by 1979 and commissionea
by April 1980. However due to various
reasons explained in (b) below, this
schedule could not be achieved. As
per present indications, the refinery
is likely to be commissioned by end
of 1981, However, efforts are being
made to commission at least a part of
the refinery by June, 1981.

(b) The main reasons for delay in
the commissioning of the project are
as under:—

(1) Delay in receipt of working
drawings from the USSR and con-
sequent delay in taking procure-
ment action in respect of indigenous
equipments/materials;

(2) Delay in the supply of equip-
mentg and materials by indigenous
angd foreign suppliers;

(3) The need for considerable
amount of re-engineering required
on the drawings received from the
USSR side to take into account use
of indigenous equipments and ma-
terials.

(4) Unprecedented rains and floods
that took place during year 1978.

(56) Continuous labour trouble
experienced by the various contrac-
torg at site from October 1978 to
mid 1979.

s o

(6) The power cut imposedq by
the State Government from Sep-
tember, 1979,

(c) The original approved cost of
the Project was Rs. 97 crores. The
revised cost estimateg approved by
the Government in May 1979 work
out to Rs. 192.32 crores. It is estimat~
ed that the cost of the Project may
go upto about Rs, 230 crores. The
extent of escalation in the cost ¢n ac-
count of the delay in the commissjon-
ing of the Project has not been pre-
cisely quantified.
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Oil gearch by Foreign Firms

*31. SHRI R, Y. GHORPADE:

SHRI M. V. CHANDRA.
SHEKARA MURTHY:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have
finalised proposals for crash oil explo-
ration drive;

(b) if so,
foreign firms;

offers reccived from

(c) off-shore and on-shore areas
demarcated for search of oil; and

(d) when Government are expected
to finalise the matter and when the
work is likely to start?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and fb)
Yes, Sir. In alltion to maximum
efforts being put in by ONGC and
OIL to speed up the work of oil ex-
ploration in the couniry, Government
has decided to invite interested for-
eign parties also to participate in the
exploration ‘and develop#hent of hy-
drocarbons in selected blocks— both
onshore agnd offshore. Pre-qualifying
bids were invited for this purpose in
August, 1980 in which interesteq par-
ties were asked to show their inter-
est and to furnish details of their tech-
nical and financial capabilities. Against
this pre-qualifying bid 67 parties have
furnisheq their particulars out of
which 34 parties have tentatively been
short-listed for inviting detailed
bids.

(¢) 28 blocks—both onshore and
offshore—have been identified vrhich
will be offered.

(d) The matter will be finaliseq as
soon as possible and the short-listed
parties will be invited to make bids
for specific blocks. It is expected that
the actual work under this arrange-
ment may commence by the field sea-
son of 1981-82.
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Supply of Petroleum Crude from other
Countries

*32. SHRI PIUS TIRKEY:
SHRI CHHITTUBHAI GAMIT:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government of India
has requested the other countries for
larger quantity of petroleum crude;

(b) if so, the names of those coun-
tries and how much petroleum crude
will be imported; and

(¢) how much amount will be paid
and in how many years to each coun-
trv giving details thereaf?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C SETHI): (a) to (c).
Apart from our traditional suppliers,
we have aporoached a number of other
countries for supply  crude oil
Whereas some have made firm com-
mitments response from others is
awaited.

Restrictjon in consumption of Petrol

*33. SHR1 NAVAL KISHORE
SHARMA:

SHRI K PRADHANT.

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be

pleased to state:

(a) the efforts made or peing made
to save petro] by restricting its con-
sumption; and

(b) the results achieved so far?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The fol-
lowing are some of the important
stepg taken by the Government to
save petrol by restricting its consump-
tion:

(i) The price of petrol had been
raised to act as a disincentive for
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indiscriminate use of petrol vehi-
cles.

(ii) Central Ministries/Depart-
ments/State Governments ang pub-
lic sector undertakings had been ad-
vised to effect savings in the con-

sumption of petrol in their staff
cars.

e

(iii) Steps have been taken for

assessing the feasibility of using
the mixture of petrol and alcohol
as fuel for motor vehicles

{(b) Fiscal measures have been
found to be the most effective instru-
ment in conirolling consumption of
petrol. Ag a result of continuous in-
crease in price of this product since
the oil crisis in 1973-74, the {otal con-
sumption of petrol in 1979-80 was
only 1.48 million tonnes as against the
total consumption of 1.52 million ton-
neg in 1973-74..

Elections to Lok Sabha and Assembly
Constituencies in West Benga) and
UP

*34. SHRI NARAYAN CHOUBEY:
SHRI BHOGENDRA JHA:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is a fact that bye-
electiong to Assembly and Lok Sabha
Constituencies in West Bengal and
U.P. have been postnoned;

(b) if so, the reasons therefor; and

(c) whether the State Governments
were consulted in the matter?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) Under sec-
tion 149 and section 150 of the Rep-
resentation of the people Act, 1951
when the seat of a member elected
- Y0 the House of the People/Legisla-
tive Assembly of 5 State, becomes va-
cant or is declared vacant or hig elec-
tion to the House of the People/Le-
gislative Assembly is declared void,
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the Election Commission shall, sub-
ject to the provisions of sub-section
(2) thereof by a notificatiop in the
Gazette of India call upon the Par-
liamentary constituency/the Assemb-
ly constituency concerned to elect a
person for the purpose of filling the
vacancy So caused before such date
as may be gpecified in the notification.
The Election Commission has not so
far issued the notifications for holding
bye-elections in West Bengal and
Uttar Pradesh.

(b) and (c). Do not arise.

Cases pending in Supreme Court and
High Courts

*35. SHRI VIJAY KUMAR
YADAYV,

SHRI NGANGOM
MOHENDRA.;

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to lay a statement showing:

(a) whether it is a fact that thou-
sands of cases are pending in the
Supreme Court and High Courts for
years;

(b) if so, the number of such cases
pending in Supreme Court/High
Courts for (i) 3 years or more (ii) 5
years or more (iii) 10 years or more;

(¢) whether Government have any
proposal to evoive g plan to dispose of
the caseg pending for more than three
years within a specific period; and

(d) if so, the details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI

————

(b) Relevant information, as fur-
nished by the Supreme Court and
High Courts, is given in the attached
statement.

(¢) and (d) As of now the Govern-
ment are not considering any pro-
posal to differentiate between arrear
cases which are less than three years
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old and those which are more than
three years old. The Goverament are
deeply concerned at the arrears which
have accumulated in the Supreme
Court and High Courts, The Govern-
ment have made various suggestions
to Supreme Court ang the recommen-
dations received on the suggestions,
along with the 79th Report of the
Law Commission are under exami-
nation by an Inter-Department Com-
mittee of Officers. The report of the
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Commitiee is expected to be received
shortly. Meanwhile, various measures
are being taken or are under consi-
deration for dealing with the problem.
Some of the important steps are ap-
pointment of ad hoc Judges exclusive-
ly for dealing with ariear cases,
abolition of letters patent appeal from
single Judge judgement, establishment
of administrative tribunals ang ap-
pointment of a Committee to go inte
judicial reforms,

Statement

Number of cases pending in the Supreme Court and High Courts for more than 3 years, §
years and Io years as on 31-12-1979.

e

Name of the Court

ey . . e g ¢ ——p P

- e——-— —

Number of cases pending as on
31-12-1979 for

3 vears Or more 5 years or more 10
years or more

Supreme Court (Regular Hearing Matters)
HIGH COURTS
Allahabad
Andhra Pradesh
Bombay
Galcutta®
Delhi
Gauhati
Gujarat
Himachal Pradesh
Jammu & Kashmir
Karnataka®
Kerala
Madhya Pradesh*
Madras
Orissa
Patna*
Punjab & Haryana*

Rajasthaq*

s YO e, P et TS St PO A SOt s P S P e A e m— —— T— G —

B A ok kol o o R e o]

7223 4675 102

37705 17585 1231

752 8 1

21868 9712 953

33310 18942 8109

12301 7704 846

2649 1123 6o

2320 251 12

1338 638 18

832 241 17

12180 2626 1

2306 44 Nil

11337 5993 549

4219 505 4

1235 551 6

10116 5648 1104

. 15731 0518 1662

9251 4934 398

Nil -Nil Nil
LU Twiasso 86ors agrt

*Figures in respect of Calcutta, Kamataka, Madhya Pradesh. Patna and Rajasthan High

Courts are of Main cases only.
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Supply of Oil by USSR,

*36. SHRI P. M. SAYEED: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether U.S.SR. had agreed lo
fill the oil gap due to the recent war
betwcen Irag and Iran; and

(b) whether Russian oi] has already
reached India, and what are the
conditions laid down by the U.S.S.R.?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
In order to make up the shortfall
caused in the supply of imported
cruae 0il on account of Iran-Iraq
war, we have approacheq a number of
countries including USSR. It would
not be in national interest to divluge
further details.

Coleur TV,

*37. SHRI H. N. NANJE GOWDA:

SHR] D. M. PUTTE GOWDA:

Will the Minister of INFORMATI@N
AND BROADCASTING be pleased to
state:

(a) what is the correct position with
regard to colour T.V.; and

(b) whether Government have
taken any steps to consider the ad-
verse propaganda in the press in this
connection?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VA-
SANT SATHE): (a) and (b). No de-
cision has so far been taken hy Gov-
ernment on the question of introduc-
tion of colur T.V, in the rountry. The
entire matter is under cons:deration.
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Varied reactions to the proposal for
introduction of colour TV have &p-
peared in the Press. Government will
take intg account all these views
while taking a decision regarding in-
troduction of colour television in the
country.

Shortage of Power in Karnataka .

*38. SHRI S. B. SIDNAL: Will the
Minister of ENERGY be pleaseq to
state:

(a) whether it ig a fact that Kar-
nataka isg facing inadequacy of gene-
rating capacity and shortage of power
to meet the demands; and

(b) whay stepg are
Central Government to
situation?

proposed by
remedy the

THE MINISTER OF ENERGY
(SHRI A. B. A: GHANJ KHAN
CHAUDHURD: (a) and (b) At pre-
sent there are no power cuty in Kar-
nataka and requirements are being
met fully, The present requirements
of the State ig about 25 million units
per day which is being met fully with
the generation of 22.5 million units
per day from i{g own rotation with an
assistance of about 2.5 mullion units
from Kerala. However, during the
period from December, 1980 to June,
1981, Karnataka may be having a de-
ficit varying from 89 million units to
214 million units per month even after
getting about 2 to 3 million units per
day from Kerala. In order to :eet
the shortage, the State mav have to
introduce marginal power cuts on in-
dustries from December onwards. With
a view to increase the power generat-
ing capacity of the State, a number of
power stations with a total capacity
of 1922 MW are presently under va-
rious stages of construction for com-
missioning during the pering 1980—87
as under,
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Power station No. of units Total Target date of com-«
& Capacity Capacity missioning
(MW) (MW)
(1) Kalinadi Hydro-electric Station Stage I IX155 135 1980-81 (August, 80)
4x135 540 2 units 1981.82
units 2 units 1982-83
3 to 6
(2) Kalinadi Hydro-electric Station Stage II . 2x25 -+ 278
4x32+ ],)Not finalised.
4x25 J
(3) Supera Hydro-electric Project 2X50 100 1984-85
(4) Varahi Hydro-electric Project 2X115 230 1986-87
(5) Mani Hydro-electric Project . . 2x4°5 9 1983-84
(6) Gangavathi (Bedthi) Hydro-electric Project
StageI. . . . . . . . X103 210 1983/36/86-87
(7) Raichur (Tnermal) . 2X210 420 1—1993-85
1—1984-85
TortAL 1922

L S S SR
.

tThese projects are expected to take care of requirement of Karnataka,

Setting up of 0il refinery and Petro-
chemical Complex at Mangalore

*39. SHRI JANARDHANA POO-
JARY: Will the Ministey of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleaseq to state:

(a) whether there is any proposal
under the consideration of Government
to set up oil refinery and petro-chemi-
cal complex at Mangalore;

(b) whether a delegation of the
Federation of the Karnataka Chamber
of Commerce and Industry has also
submitted g profile emphasizing the
need and pointing out the numerous
advantages that will accrue by setting
up a refinery at Mangalore; and

(c) if so, the details of (a) above
and reaction of Government to (b)
above?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) An expert
committee appointed by Government
in March, 1979 recommended Manga-
lore as one of the possible locations
for a new refinery in the West Coast.
Government do not find any imme-
diate prospect for setting up a Petro-
chemicals complex in Karnataka.

(b) Yes, Sir,

(c) As regards (a), subsequent to
the submission of the expert commite
tee report, the Government have ap-
pointed a Site Selection Commitiee to
mak specific recommendations for the
location of additional refining capac-
ity. As regaras (b), the expect coms-
mittee hag already considered advan-
tages of Mangalore.
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Proposal to Introduce Electronic
Voting Machine in Electiong

*40. SHRI G. Y. KRISHNAN:
SHRI N. E. HORO:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to introduce the electronic vot-
ing machine in the elections;

(b) whether the views of political
parties have also been expressed in
this regard; and

(c) whether Government are also
introducing identity cards for all
volers and if so, the details regarding
the programme of Government jn this
regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) The
Election Commission is considering
the question of introducing Electronic
Voting Machine in future elections.

(b) The working of the machine
has been demonstrated by the Com-
mission before the representativeg of
various political parties.

(c) The matter is under considera-
tion.

T.V. Stations

201. SHRI DAULAT SINHJ] JADE-
JA: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleasedq to state:

(a) the number of T.V, Stations and
relaying centres functioning in India
with their location; and

(b) the number of new T.V. Sta-
tions and relaying centres likely to
be openey during the next two years
and where?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (KU-
MARI] KUMUDBEN M. JOSHI):
(a) At present there are 7 full-fledg-
ed TV Centreg with programme pro-
duction facilities at Delhi, Bombay,
Sirnagar, Calcutta Madras, Lucknow
and Jullundur. There are 4 Relay
Centres at Pune, Mussoorie, Kanpur
and Amritsar relaying the programmeg
of Bombay, Delhi, Lucknow ang Jull-
undur Doordarshan Kendras respect-
ively. There are three Base Product-
ion Centres at Hyderabad, Delhi and
Cuttack which, among them, produce
programmes for the six SITE conti-
nuity transmitting centres at Hyde-
rabag an Gulbarga, Raipur, Jaipur and
Muzaffarpur, and Sambalpur. In addi-
tion, the studio of the Space Applica-
tion Centre, Ahmedabad is utilised for
producing programmes for the SITE
continuity transmitting center at PIJ.

(b) No new TV Station or Relay
Centre is likely to be commissioned
during the next two years.

Rajasthan Govt's proposal for irriga-
tion of additional land

202. SHRI SATISH AGARWAL: Will
the Minister of IRRIGATION be pleas-
ed to state:

(a) whether it ig a fact that the
Government of Rajasthan have sub-
mitteq proposals to the Central Gov-
ernment to irrigate 45,000 acres of land
from the waters of Ganga and
Yamuna, and other 3000,000 acres from
Gurgaon canal;

(b) if so, whether Government
have considered thege proposals and
if so, their reaction in this regard;

(c) whether the Rajasthan Gov-
ernment have also conveyed to the
Centre that they are averse to the
common canal project proposed by
the Government of Punjab; ang

(d) whether Government have
tried to intervene in the matter and
if so, the outcome thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATIOI (SHRI Z.
R. ANSARI): (a) and (b). The feasibi-
lity report of the Churu Lift Irrigation
Scheme envisaging irrigation of 1.3Y
lakh hectares in Chury and Jhunjhunu
Districts of Rajasthan was submitted
by the Chief Engineer, Rajasthan in
1975 The Scheme proposed utilisation
of 3000 cusecs of water—partly from
Ganga and partly from Yamuna. The
Uttar Pradesh Government do not en-
visage that any surplus in Ganga
waters would be available arfter com-
pletion of their proposed schemes. The
question of sharing the waterg of the
Yamuna amongst the concerne basin
States is yet to be resolved.

Gurgaon Canal Project was appiov-
ed in 1976. The Project envisages uti-
lization of 500 cusecs of Yamuna
waters during July to November to
irrigate an area of 42169 hectares in
Bharatpur District of Rajasthan. The
Project is likely to be completed in
1984-95,

{¢) and (d), The Honour-
able Member is presumably re-
fering to the proposal of the Govern-
ment of Punjab for the construction of
a comon channel as an alternative
arrangement for irrigation supplieg for
the Gang Cangl of Rajasthan, which is
known as Bikaner Canal in Punjab.
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Rajasthan Government is not agree-
able to this proposal.

On a reference made by the Gove-
rmment of Rajasthan to the Centre.
meetingg were held to find out a
solution acceptable to both the States.
In the last meeting held in February,
1980, it was decided that both the
States should examine the estimates of
two sets of proposals cn the basis of
cost and area of land to be acquired.
The result of this study is awaited
from the State Governments.

Production and Demand of Urea

203. SHRI SUSHIL BHATTACHAR-
YYA: Will the Minister of PETR-
OLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) year-wise production of urea
during the last three years; and

(b) the gap between the produc-
tion and the demand?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM. CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) and (b): Pro-
duction of urea in terms of nitrogen
by all the fertilizer plants, the total
production of nitrogen, and the gap
between consumption and production
of nitrogen during the years 1977-78,
1978-79, anq 1979-80 are given bhelow:

(Figures in lakh tonnes)

Year . Production of urcain Total pro luction of  Gap between consumcp-
terms of Nitrrgen Nitrogen tion and produc-
ti>n of Nitrogen
1977-78 . . . . 1413 20+ 00 913
'978‘79 . . . . 1:,-!'2 2170 ]2.50
1979-80 . . . 1613 22- 26 12 72

Irrigation Dam over Kalpong River in
North Andaman

204. SHRI MANORANJAN BHA-
XTA: Will the Minister of IRRIGA-
TION be pleased to state:

(2) whether Government are aware
about the proposed construction of
&n irrigation dam over Kalpong river

in North Andaman, which was investi-
gated by the Investigation Division of
the Central Water anq Power Com-
mission;

(b) whether the Investigation Di-
vision has submitted a report for
construction of a dam for irrigation
and also for generation of hydro-
power; and
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(¢) if so, what action Government
contemplate to construct a dam on
Kalpong river considering that not a
single acre of land ig under irrigation
in Andaman and Nicobar Islands and
if con-tructed, thig venture would be
the only one to provide irrigation
. facilities?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) to (c¢). The re-
port on Kalpong project Stage-1
which envisage a power generation
of 940 KW and an irrigation potential
of 400 heclarey was received from the
Andaman gnd Nicobay Administration
in December, 1977 but was founa eco-
nomically not feasible. This nioject
duly modifieq for power generation
alone ig under examination in Central
Electricity Authority.

A proposal for Kalpung Project
Stage-I1 which envisages power gene-
ration of 215 KW and an irrigation
potential of 1080 hectares in Diglipur
Tehsil wag also found economically not
feasible.

A Central Team which visited the
Andaman and Nicobar Island in J n-
uary, 1978 in their report submitted to
the Government of India 1in Decem-
ber, 1978 had felt that there {s scope
to take up minor irrigation schemes
in preference to major arid medium
storage schemes for irrigation. The An-
daman and Nicobar Administration
has also set up an investigation Divi-
sion for the assessment of suface
waley sources in the Union Territory.
The minor irrigation schemes will be
taken up after the investigation of
schemes are completed and fesibility
Reports are prepared.

Guidelines for Foreign Correspondents

205. SHRI N. E. HORO: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is g fact that the
Pakistan TV has highlighted the vio-
lent incidence in Moradabag and Sri-
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nagar giving the viewerg a distorted
version of these happenings; and

(b) if so, what are the guidelines
laid down for the foreign correspon-
dents ay well 55 foreign photographers
by the Indian Government in such
circumstances?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMU-
DBEN M. JOSHI). (a) Press Reports
to the effect that Pakistan TV had
highlighted thel Moradabad and Sri-
nagay incidents have come to Govern-
ment's notice.

(b) There are no guidelines, preseri-
bed by the Governments for the
foreign correspondents/photographs
in this behalf.

Setting up of a High-Level
Commisgion

206 SHRI LAKSHMAN MALLICK:
Will the Minister of ENERGY be plea-
sed to state:

Energy

(ay whether Government propose

to set up a High-level Energy Com-
mivsion; and h

(h) if so, what are the details in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VI-
KRAM MAHAJAN): (a) No, Sir, at
present there is no proposal to set up
a High-Level Energy Commission.

(h) Does not arise.

News-Item Captioned “Coal Shortage
hits Plan (o raise Power output”

207. SHRI S, M. KRISHNA;
SHRI M V. CHANDRASHE-
KARA MURTHY:

Will the Minister of ENERGY be
pleased to state:

(ay whether his attention has been
drawn to the news-item captioned
“coal shortage hits plan to raise
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power output” appearing in the ‘“The
Hindustan Times” dated the 1%th
October, 1980;

(b) if so, his reaction thereto; and

(¢) what effective steps have been
or proposed to be taken to eradicate
the snag in ensuring optimum coal
production ang its timely supply to
the therma] power stations for higher
power generation in the coming
months?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY. (SHRI VI-
KARAM MAHAJAN): (a) to (c¢). The
thermal power output in the country
during "April-September '80 was higher
thap during the same perioa last year.
Steps have been taken to ensure that
coal production is increased further
In the remaining part of the year. Coal
production in April-October, 1980 was
nearly 3.75 million tonnes higher than
in the same period last year. The
steps taken include better supply of
power to coal mines, improving law
and order in coalfields with the assis-
tance of the State Government, better
management etc. The movement of
coal by Railwayg to the thermal power
plants has been given very high pri-
ority and currently on an average
3070 wagons/day are being moved to
the thermal stations which would be
stepped up to a higher level in the near
future to meet the demand of the
thermal plants. However, it is felt that
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quicker release of wagons by the
power etationg ang reduction in the
loading time of wagons at the mines
would lead to a better wagon availabi-
lity for loading coal to the power sta-
tions gnd other consumers.

Repatriates Cooperative Finance and
Development Bank

208. SHR; D. S. A, SIVAPRAKA- -
SAM: Will the Minister of SUPPLY
AND REHABILITATION be pleased to
state:

(a) whether any loan has been
granteg by the Repatriates Coopera-
tive Finance and Development Bank
Ltd.,, Madras in the current financial

year; and

(b) if so, the details of the purpose
for which loans were granted?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND KE-
HABILITATION (SHRI P. K, THUN-
GON): (a) Yes. Sirg

(b) The details are given in state-
mentg I & II. While the purpese indi-
cated in the Annexures is from the
point of view of the recipients of the
loan, from the point of view of the
Banl¥;, all loans except the bridge loan,
are for the absorntion of Sri Lanka re-
patriates. The institutions availing the
bridge loan havc ibsorbed Sri Lanka
repatriateg earlier

Statement 1

Loan disbursed during the period from 1-4-80 to 31-10-80.

1. No. ofloans .

2. Amount disbursed .

3. Purpose

4. No. of repatriatcs employed . . .

5

Rs. 12-go lakhs (includes bridge loan of Rs.
10- 00 lakhs to Chirala Coopcrative Spin-
ning Mills, Chirala, (A.P.).

Purchase of machinery, working capital
starting of Silk Twisting units ard
employment of repatriates.

21

—
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The Break-up details for the loan disbursed :

s misth S
S. Name of the Institution Amount Purpose No. of
No. repatriates
B M/c Premc Belt Coxmbatorc . . . . Rs.o20 Purchase 3

lakhs (final of machi-
instalment) nery

® M/s. Shahabudeen Texnlcs, Anthiyur, Periyar

Distt. . . . . . . . Rs. 0:9g0  For purchase 6
lakhs of additional
machin
and working
capital
¢ Tamil Nadu Silk Producers Industrial Coop. Mar-
keting Federation, Kancheepuram . . Rs.0:90 stating of 6 couples
lakhs (first units
instalment)
4 Mjs. TMM, Tcxtllcs, Anthxyur, Perlyar Dis-
trict . . Rs.0:90 Fxpansion 6
lakhs
5 Chirala Cooperative Spinning Mills, Chirala, A P. Rs.10-00 bridge b
lakhs loan

Statement II

LOAN APPLICATIONS SANCTIONLD DURING THE PERIOD FROM 1-4-1980 TO
31-10-1980

S1. Name of the Institution Amount No. of Purpose
No. repatriates
—— : - % e Gnswe g G Qune e W G Gue. G (g g, (e (e Se G
1 Khadi & Village Industries Board, Madras . . Rs. 22:84 240 Starting of
lakhs couples units
2 Gandhigram, Madurai . . . . . Rs. . 75 Do.
lakhs couples
3 Tamil Nadu Tea Plantation Corporation, Coonoor,
Nilgiris District . . . . . . Rs. 1500 (bridge -—
lakh; loan)
4 Sun Industries, Bangalore . . . . . Rs. 4'95 33 Working
lakhs capital
5 Slicrvarayan Estate, Yercaud . . . . Rs. 3+ 00 20 Improve-
lakhs couples ment of
estate
6 Sri Prasad Enterprises, Bangalore . . . Rs. 1:20 8 Working
lakhs capital
Chirala Cooperative Spinning Mllls, Chxrala, An-
dhra Pradesh . . . . Rs. 1000 (brides
lakhs loan)
8 Sri Ganesh Oil Industies, Madras . . . Rs. 7:50 50 Installation
lakhs of crushing

units
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Central Special Irrigation Scheme for
Samastipur

209. SHRI RAM SINGH SHAKYA:
Will the Minister of IRRIGATION bhe
pleased to state:

(a) whether Government propose
to make some special irrigation sche-
me from Center about district of
Samastipur as it is backward: and

(b) if so, the detaily thereoi and
if not, the reasons therefor?

THE MINISTER OF STATF IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI). (a) and (b). No. Sir.
Irrigation being a State subject action
for development of irrigation in back-
ward areag has to be taken by the
State Governments. The urgency for
development of irrigalion in such areas
and the need for preparalion of Mast-
er Plap for this purpose have been
emphasised gn the Stale Governments.

qam qiqr ¥ foent & oy fastw
qEa

210. o T WATR 3T
T gET ST qEIa g ag
Ja™ &Y FAT F9 fF o

(%) /@ @7 awt  F 2kRmw
i feew fawma e & frewt &
frator & fan feaar &dm wmr
feemt & fa<iior ggraar &Y &

(@) 71 fadt  wmar § fiwew
T & far f% faa ggmen
1 Wy, AR

(w) afe &, & fey wow
N 37 fwedt F 717 741 § AT ITH
famtor & qarde Fr § °

qUAT WL A/ IVH AT § I
(WA Tt wR@AX quowY) : (%)
11-4-80 & gy, fadto agman
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fen faw famm grr & sl oY
11-4—1980 ¥, 50 ST # TR
fowew faarr frrerr & amer farar feam
ar | A9 f& 7 faarr & fau fadiy
wgraar  waTafaa e faer  fawmg
frmgra Sramar g sRfors wrerly
feeat =1 &t o€ facfa @gmar &
e H AN ™ A g—

1978 2
1979 7
1980 2

(31-10~80 aF)
5l 11

(=) s, @&

() 9w Ag IAT )

Import of Chloramphenicol by State
Chemicals and Pharmaceutisals
Corporation of India Ltd.

211. SHRI ARIF MOHD. KHAN:
Will the Minister of PETROLEUM
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is true that the State
Chemical] and Pharmaceuticals Cor-
poration of India Limited hag confir-
med further orderg for import of
Chloramphenicol from Romania,
without actually receiving supplies
against orders placed eadier;

(b) if so, what are the details of
the same; and

(c) whether any officialy have bec:
foung to have shown favouritlsm in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI DALBIR
SINGH): (a) and (b), As the infoma-
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tion furnished by the State Chemicals
and Pharmaceuticals Corporation of
India (CPC). during the current year,
they had concluded 3 contiacts details
of which are given below, fur import
of Chloramphenicol from M/s, Chim-
importexport, Bucharest (Rumania):—

Datz of O -der Quantity (MT3)

D e S R e e Tk SR = R S

11-4-1980 72
28-5-1980 7-8
11-7-1980 50

CPC have informed that against
the first contract datea the 11th April
1980, the delivery schedule was ex-
tendeq twice, on the request of the
supplier on the ground of non- avai-
lability of shipping space in the vess-
els, first time till 20~6-1980 and second
time till 20-7-1980. The material has
reportedly arrived in Bombay and is
reported to be under clearance.

As regards the remaining two cont-
racts, CPC have informed that they
stand cancelled as the Rumanian Party
did not agree to the counterbid given
by CPC for reducing the price, or, asked
for more time to which CPC, could not
agree.

(¢) CPC have informed that the
order on the Rumanian supplier was
placed on the basis of competitive
quotations against their tender en-
quiry and as per their purchase pro-
cedure and that there is no question of
showing any favouritism in ihis case.

Allotment of Additional Bombay High
gas to Textile Mills in Bombay

212. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether in order to reduce the
pollution which hag assumeq alarm-
ing proportion ang become a health
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hazard in Bombay Government pro-
pose to allocate an additional 0.63
million cubic metres of gas to be used
as a substitute for the coal gas pro-
duced by Bombay Gas Compeany and
for furnace oil being used in Textile
Mills in Bombay; and

(b) if not, the reasons therefor?

THE MINJSTER OF PETROLEUM,
CHEMICALS AND FERTILJZERS
(SHRy P. C. SETHI): (a) and (b).
The Working Group sel up in 1977
for studying the utilisation of offshore
gas in Maharashtra had inter-alia re-
commended that the Government of
Maharashtra should study the various
issues connected with the proposal for
the supply of offshore gas through a
net work of pipelines to domestic con-
sumers as well as to the 45 textile
mills listeq in the Group’s report in-
cluding the question of textile mills
using a mixture of LSHS and fuel oil
insteag of gas for the purpose of re-
ducing the ievel of pollution. The
Meharashtra Government accordingly
appointed a Study Group in Septem-
ber, 1978 to undertake the required
study. The report of the Study Group
has not yet been received by the
Central Government and further ac-
tion in the matter will be taken on
receipt of the report,

T.V. Centres

213. SHR1 JITENDRA. PRASAD:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the names of States having no
T.V. Centres; and

(b) the time by which people of
these States especially those belong-
ing to far flung hilly areag will be
provided with the television facilities?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) The



59 Written gAnswers

following Stateg and Union Territories
4o not have g TV Centre so far: —

States

1. Assam

2. Himachal Pradesh
3. Haryana

4. Kerala

5. Meghalaya

6. Manipur

7. Nagaland

8. Sikkim

9. Tripura

Union Territories

1. Andamsan and Nicobar Iglands
2. Arunacha] Pradesh

3. Dadara and Nagar Haveli

4. Lakshadweep

5. Mizoram

6. Pondicherry

7. Chandigarh

8 Goa, Daman ang Diu.

(by It is not possible at this point
of time to state as to when people in
these States/Union Territories es-
pecially those belonging to far flung
hilly areas will get TV facilities, as
the implementation of the TV expan-
sion plans will depend upon the allo-
cation of resources and priority assign-
ed for expansion of TV.

Pending Cases of Compensation and
Claimg

214. SHR1 DHARAM DAS SHAS-
TRI: Will the Minister of SUPPLY
AND REHABILITATION be pleased
to state:

(a) whether all the compensation
and claim fileg lying in Record Branch
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of settlement wing of the Department
of Rehabilitation are fully settled;
and

(b) if not, what is the number of
such cases pending with their break
up region-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATON (SHR P. K. THUN-
GON): (a) Yes, Sir.

(b) Does not arise,

Inventory Levels for Raw Materials
ang Stores at Hindustan Organic
Chemicals, Maharashtra

215. SHR] R. K. MHALGI: Wil
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what are the inventory levels
for raw materials, stores (i.e. spare
parts and finished products) at Hin-
dustan Organic Chemicals Rasayani
(Maharashtra) during the last three
yecars, category-wise and year-wisde;
and

(b) do Government consider these
levels very high; if so, what steps
Government propose to take in the
matter?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The inven-
tory levels as nn the last day of the
financial years 1977-78, 1978-79, and
1979-80 were as under:—

1977-78 _1978-79 _1979-80
Rs. lakhs Rs. lakhs Rs. lakhs

(a) Raw materials . . . .
(b) Stores and spares . .
(c) Stockin process.

(d) Finished Stock . . . . .

4556 50-92 165- 79
. . 22422 205 41 387-25
. 4317 2785 68- 78

° . 287- 75 l7696




61 Written Answers

(b) No, Sir. Considering the re-
quirements of the company and the
need to provide against stocksout of
spares and taking into account the
provision necessary to meet fluctuationg
in consumer demand for the finished
products, these levels cannot be con-
sidered very high.

Progress in the Dankuni Low Tem.
perature Carbonisation Project

216. SHR] A. K. ROY: Will the
Minister of ENERGY be pleased to
state:

(a) progress in the Dankuni Low
Temperature Carbonisation Project
maae so far and the expected date for
its completion;

(by whether one of the object of
the Dankuni Project is to supply gas
to the consumers in Calcutta; if so,
detailg of that;

(c) technology to be adopteq in
the Dankuni Project and its difference
with that developed and standardised
in the C.F.R.I.;

(d) whether there jg uncertainty
in the technology to be adopted at
Dankuni; ang

(e) if so, facts in detail?

THE MINISTER OF STATE IN THE
MINISTRY OI' ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Dankunj LTC
Project was sanctioned by the Gov-
ernment on 19-7-80 with an estimated
capital investment of Rs. 49.27 crores.
Coal India Limited has already ap-
pointed a Chief Project Manager for
the project and action has been ini-
tiated for acquisition of land, power
connection, construction of approach
road, temporary houses etc. Already
67 acres of land is under the posses-
sion of CIL and the Government of
West Bengal will make available addi-
tional land required for the project
by January, 1981. Site filling opera-
tions will start immediately there-
after. The question of repairs to
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Durgapur Express way and provision
of telephone gnd telex communication
facilities have been taken up with
concerned authorities The project is
expected to be completeq within 4
years.

(b) Yes, Sir, The proposed Dan-
kuni LTC project will produce 18-20
m. standard Cu. ft. of gas per day
which will be supplied to Calcutta
through the existing pipleline,

(c) The Woodall-Duckham process
of Carbonisation has been proposed
for the Dankuni LTC project. W-D
technology has been recommended by
a team of senior experts including the
Director, C.F.R.L

(d) No, Sir. There are plants cver~
seag based on this technology.

(e) Does not grise.

Appointment of Women on Film
Censor Boarg

217. SHR1 G. Y. KRISHNAN: Will
the Minister of INFORMATION AND
BROADCASTING be pleaseq to state:

(a) whether the All India Women’'s
Conference has urged Government to
include ‘Women of integrity and re-
putation’ in the Film Censor Board;

(by whether it has also expressed
concern over the Censor Board’s ‘leni-
ency’ towards sex ang crime in fllms
ang pleaded that Government should
be ‘more careful’ in selecting the
Board members; ang

(c) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUM-
UDBEN M, JOSHI): (a) to (c). The
All India Women’s Conferenc. have
recommended inter alia ag follows:

(i) “That there should be strict
censorship of films and scenes
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of violence and sex in both (3) Calcutta 2 lady members

Indian and foreign films Adviso.y out of 18.

which depict rape scenes;” Panel

and (4) Madras 17 lady members

(ii) “This conference viewg with Advisory out of 41.

regret the lack of women in Panel

the Censor Boards. We re- Further, at present out of the 3

quest the Government to lock Regional Officers of the Board, two are

into this ang increase the ladies.

women members in Censor

Boards.” Immigrants to India
Omne of the objectives of film censor- 218. SHRI ARJUN SETHI: Will
ship is to ensure that the medium of the Minister of SUPPLY AND RE-
film remains responsible and sensitive HABILITATION be pleased to St,ate:

to the values and standards of society.
In pursuance of thig objective, the
Board of Film Censors ensures intCr
alia that pointless or avoidable scenes
of violence, cruelty and horror are
not shown and that humap sensibili-
ties are not offended by vulgarity,
obscenity and depravity. However,

(a) whether Assam is not alone in
having to bear the burden of migra-
tion from Pakistan, Nepal and other
places in the years after Indepen-
dence and there are States like West
Bengal, Punjab and Orissa; and

the Board can impose only reasonable (b) if so, the details regarding
restrictions contained in Section 5B analysis of migration figures contain-
of the Cinematograpk Act, 1952 and ed in 1951, 1961 and 1971 censuses?
the guidelines issued thereunder. ’

The Board of Film Censors and its THE DEPUTY MINISTER IN THE
Advisory Panels consist of a fair nu- MINISTRY OF SUPPLY AND RE-
ber of lady members as per details HABILITATION (SHRI P. K
below: — THUNGON): (a) Yes, Sir.

(1) Board of 2 lady members (b) Three Statements showing the

Film Censors out of 9. analysis of migration figures con-
tained in 1951, 1961 and 1971 censuses

(2) Bombay 25 lady members on the place of birth concept are laid

Advisory out of 56, on the Table. The figures are comula-
Panel tive.
STATEMENT 1

Migrants by place of birth from selected Countries and :heir yercentage distribution to total
Migrants Accord'ng io 1951 Census

MIGRANTS
States Burma Ceylon Nepal  Pakistan
[P N Sy — " SERY RS S R LRy e Y S Pl S o S B el ol o e el
Assam . . . . . . . 1,395 31 44,151 8,071,227
(0-17) (N) (5-20) (94 31)
Bihar . . . . . . . 440 25 34,942 1,07,405
(0-30) (0-02) (24°23) (74 48)
Bombay . . . . . . 6,325 735 9,323 4,10,278
(1-38) (0-16) (2 03) (89-52)
Madhya Pradesh . . . . . 524 46 2,10,30

2,986
(0°24) (0-02) (1°38) (97°28
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States B.rma Cey'on  Nepal Pakistan
P S W Y S G T PR A - .._....;_s.s......._u.h..u_».-&bah..—_—.—b-.-h—h--—.—.hu.n—.—.
Punjab ... . . . 2,822 22 4,578 ' 24,32,754

(0-12) (N) (0-19) (99-52)

Rajasthan . . . .. 62 2 1,577 3,72,837
L (0r02) —  (N) ~ (o42)  (99-48)

Tripura . . . . . . 122 — 270 2,10,161
(0-00) (—) (o-13) (9y 80)

Uttar Pradesh . . . . . 7,013 141 83,900 4,971,499
(1-20) (0-02) (14-32) (83-87)

West Be igal 6,151 204 73,300  26,24,973
(0.24) (o0.01) (2.69) (96.32)

Delhi . . . . . . . 633 20 1,073 4,79,744
(0-13) (0-or1) (0 22) (99-16)

Orissa . . . . 157 4 836 23,928
(0-62) (0-02) (3-31) (94-80)

—— o

NOTE: The figures within the bracketsindicates percentages.
STATEMENT-11
MIGRANTS>S BY PLACE OF BIRTH FROM SELEGIED COUNTRIES AND THEIR PER-

CENTAGE DISTRIBUTION TO TOTAL MIGRANTS
ACCORDING TO 1961 CENSUS

L MIGRANTS
States Burma Ceylon Nepal Pakistan
— e B e b e —— e e b o e e M e A e b e b s e e e,
Assam . . . . . . . 554 q 69,409 7,40 750
(0-07) (N) (8-54) (91-0%)
Bihar . . . . . . . 1,362 33 108,971 1,00 761
(0-64) (n-o1) (50-81) (46-9o)
Gujarat . . . . . . 3,277 176 3,352 1,38,590
(1-93) (0+10) (1-98) (8r-71)
Maharashtra . . . . . 4,949 772 13.704 2,743,268
(0-95) (0-19) (3-29) (65-66]
Madhya Pradesh . . . . . 861 72 7,605 1,709,202
(0-04) (0-45) (3-99) (94-11)
Punjab . . . . . . 4,458 111 11,719 21,15,
(0-21) (N) (0-55) (qf?- g?
Rajasthan . . . . . . 425 55 2,053 3.04,607
(0-14) (0-02) (0-67) (98- 92)
Tripura . . . . . . 289 1 861 3,94,883
(0-07) ) (0-22) (99 70)
Uttar Pradesh . . . . . 5,543 167 111,718 3,35,085
(1-23) (0-04) (24 40) (73-18)
West Bengal. . . . . ] 6,885 139 109,190 30,68,750
(0-21) (0-01) (3-40) (95°71)
Orissa . . . . . . . 348 24 2476 22,608
(1-33) (0-09) (9+41) (86-20)
Delhi . . . . . . . 1,682 89 5,892 5,08, go
(o+32) (0-02) (1-13) (97-78)

NOTE: The figures within the brackets indicates percentages.
2321 1.S—38
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MIGRANTS BY PLACE OF BIRTH FROM SELECTED COUNTRIES AND THEIR
PERCENTAGE DISTRIBUTION TO TOTAU MIGRANTS3 AGCORDING TO 1971 CENSUS :

MIGRANTS
States Burma Caylon Nepal Fakistan
PP - - > domorelerenpecarili- s b > O N o ey o T i S = o ot ol el
Assam . 2,335 5 78,268 9,03,429
(0-24) (N) (7-93) {91+55)
Bihar . 2,730 10 1.22,528 1.07,468
' (1+16) (0-01)  (52°14)  (45-73)
Gujarat 4,910 150 4,315 1,18,615
' (2-90) (0-09) (2559 (70°17)
Haryana 360 5 6,885 5,34,953
4 (0-07) (N) (1r27)  (g8°50)
Maharashtra 5.445 775 18,422 2,690,177
(1-72) (0 24) (3-81) (84-91)
Madh a Pradcsh . ’:830 8o 8’825 2:95:'38
Y (0°59) (0-03) (2'85)  (93-31)
Punjab 2,650 20 3.915 10,58,1¢8
™ (0" 25) (N) (0" 36) (98-53)
Rajasthan 740 15 2,626 2,39,012
s (0 30) (0-o1) (1708) (98- 14)
Tripura . . . . . 302 2 930 5,27,355
(0-06) N) 1) (o030
Uttar Pradesh 4,667 95 83,459 3,011,124
(r-14) (0-02) (20" 46) (76- 26)
West Bengal. 8,837 150 1,00365 & o48,202
(0 28) N) (319 Y6 ar)
Orissa . 2,040 10 3,555 , 566
s (@'52)  (0-01)  (439)  84°61)
Delhi . 4,267 141 9,670 4.87,289
(0-84) (0-03) (1-91) (96 10)

NOTE: The figures within the brackets indicates percentages.

Targets for digging of Tube-wells

219, SHR] P. RAJAGOPAL NAIDU:
Will the Minister of IRRIGATION be

pleased to state:

(a) the number of tube wells tar-
getted to be dug up in the country
thig year; and

(b) their number to be dug up in
Andhra Pradesh?

THE MINISTER OF STATE IN

THE MINISTRY OF
(SHRI Z. R. ANSARI):

IRRIGATION
(a) and (b).

The information is as below:—

Units in numbers

Targets for 1980-81

S s bass ot e

For the For Andhra

Country  Pradesh
Private shallow
tubewells 2,40,000 2,000
Public tubewells 3,600 [
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Engineering consultancy comtract of
Amonis Plant at Thal Vaishet

220. SHR] SURYA NARAYAN
SINGH: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether in October 1977 a
working group under the chairman-
ship of Shri Lovraj Kumar wag set up
to sort list international companies
suitable for giving the engineering
consultancy contract for the ammonia
plants at the Thal-Vaishet and Hazira
fertilizerg complexes;

(b) if so, the parameters set out
for such selection;

(c) the proposals made by the work-
ing group;

(d) whether later on an expert
committee was set up to study in
minute details the claims and creden-
tials of the six multinational com-
panies that had offered tenders for
the project;

(e) if so, the full details and out-
come of the study;

(f) whether any decision has been
taken in the matter of giving engi-
neering consultancy contract; and

(g) if so, the full details?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir
A Working Group under the chair-
manship of Shri Lovraj Kumar was
set up to prequlify engineering con-
sultants to submit bidg for the nitro-
genous fertilizer complex to be erect-
ed South of Bombay and it submitted
its report in December, 1977,

(b) In regard to ammonia plants the
Group laid down the following

criteria for selection. The consultant’s
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experiente jn building expeditiously
plants with a single stream capacity
based on natural gas of a size close
to what ijs proposed in the complexm
the performance of such plants over a
reasonable period, the ability of the
consultant to transfer (or make
arrangements for the transfer of)
known technology, engineering design
and accumulated experience in pro-
ject management ang the reputation
of the consultant in project imple-
mentation.

(c) The Working Group recom-
mendeq that bids for ammonia con-
sultancy serviceg be invited from M/s,
C. F. Braun, Toyo Engineering Cor-
poration, Halder Topsoe, Pullman
Kellogg, Humphreys and Glassgow
and Technimont.

(d) and (e). The bids for Ammonia
consultancy services for Tha] and
Hazira projects were invited by M/s.
Rashtriya Chemicals ang Fertilizers.
A Negotiating Committee was set up
in September, 1978 to evaluate the
bids received from the parties. This
Committee recommended that the big
of C. F. Braun be accepted, An Expert
Committce was appointed in February,
1980 to assess the relative merits of
all the bids and to examine whether
it was desirable to have the same con-
sultant for both sets of plants (at
Thal Vaishet and Hazira). The Com-
mittee recommendeq that C. F. Braun
be selected as consultant for the Tal
Vaishet Project. The majority of the
Committee were of the view that the
risk involved in having same consul-
tant for both sets of plants was not
of an acceptable degree. Regarding
the choice of consultant for the second
set of plants there was no unanimity
of opinion.

(fy and (j). Government have
selecteq M/s. Haldor Topsoe and M/s.
Pullman Kellogg ag the consultants
for the ammonig plants at Thal
Vaishet and Hazira respectively.
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Sea-Erosion in Tamil Nadu

221. SHRI K. T. KOSALRAM:
Wil] the Minister of IRRIGATION be
pleaseq to state:

(a) whether Government have re-
ceived any proposal from the Tamil
Nadu Government for the implemen-
tation of Rs. 6 crores project to save
39 villages in Kanyakumari District
from sea-erosion; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) and (b).
In 1979, the Tamil Nadu Government
has prepared a Project Report for
anti-sea erosion works of Kanya-
kumari district at an estimated cost
of Rs. 590 lakhs to protect 39 villages.
The Report has since been examined
by the Central Water and Power
Research Station, Pune, and by Cen-
tral Water Commission, and comments
thereon have beep intimated to State
Government, The Members of the
Beach Erosion Board also visited some
of the affectegq sites in September,
1980. Revised proposalg of the State
Government in light of the com-
ments of the Central] Water Commis-
sion gnd Central Water and Power
Research Station. Pune, are awaited.

Production of 3 Film on Gandhiji

222. SHRI SHIVKUMAR SINGH:

SHRI PHOOL CHAND
VERMA:

SHRI SATYANARAYANA
JATIYA:

SHRI AMARSINH
RATHAWA.

Will the WMinister of INFORMAL
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that some
protests have been receiveq by the
Government from various corners
about filming of Gandhiji by a foreig-
ner as reported in the ‘Indian Express’

dated 18th October, 1980;
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(b) if so, the details of the protests
made and reaction of Government
thereto;

(c) whether gome defects in script
of the film have also been brought to
the notice of Government, if so, the
details thereof; and

(d) the final decision taken/to be
taken by the Government in this re-
gard?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING (KU-
MAR! KUMUDBEN M. JOSHI):
(a) Yes, Sir.

(b) Some people are opposed to the
idea of a foreigner making a film on
Gandhi; otherg feel that Government
should not give financial assistance.
Government feel that the film jg main-
ly for the foreign gaudiance and is
likely to generate considerable good-
will for India in the world.

(cy The Script of the film was
examined by eminent people in India
who have been associated with inter-
pretarion of Mahatma Gandhi's life
and message for a Jong time. Their
sugeestiong regarding the jlternations
in the Script have bheen incorporated
in the revised script.

(d) Government have permitted
Sir Richard Attenborought to produce
the film “Gandhi” in India in colia-
boration with the National Film
Development Corporation.

Complaints against certain Companies
regarding Non-Submissign of Annual
Returng

223, SHRI K. M. MADHUKAR:
Will the Minister ¢f LAW, JUSTICE
AND COMPANY AFFAIRS be plzased
to state:

(a) the nameg of the companies
which have not submitted the annual
returns balance gheet and profit and
loss account or held the annual board

meeting for the year 1977.78;
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(b) whether Registrar of Companies
has fileq complaints against such com-
panies before the Delhi Metropotitan
Magistrate;

(¢) if so, the details;

(d) whether complaints were iiled
against directors Shri Dhirendra
Brahmachari and Murli Choudhery ot
Aparna Agro Pvt. Ltd.;

(e) whether they have been fined
Rs. 20 each; and

(f) whether any appeal is being
filed against the judgement?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): (a) to (o).
The information is being collected
and will be laid on the table of the
Hou-e.

() Yes Sir, complaints were filed
against M/s. Aparna Agro Private
Limited and its directors Shri Dhiren-
dra Brahmachar; and Shri Murli
Choudhery for the contravention of
the provisions of section 220 and
1597162 for non-filing the Balance
She2t as on 30th June 1977 and for
non-filing of Annua] Return as on
31st Docember 1977, and for the con-
travent'on of section 210 for non jay-
ing »{ the Balanee Sheet as on 20th
oue 1977 belfore the shareholders of
the company within gix months of
the close of the financial year which
cvded on 30th June, 1977.

(e) Yes Sir.

(f) No avpeal hac heen filed against
the judgement of the Metropolitan
Magistrate qo far.

Haldia-Petro-Chemicals Complex
224, SHRIMATI GEETA
MUKHERJEE:
SHRI MUKUNDA MANDAL:
SHRI CHITTA BASU:
Wil] the Minister of PETROLEUM,

CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Government have tak-
en any decision on the proposed Hal.
dia-Petro-Chemicals Complex: and
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{b) if not, the reasong for delay?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, ¢. SETHI): (a) and (b).
Tare Detailed Project Report sub-
mitted by the West Bengal Industrial
Development Corporation and the
financial arrangements proposed for
this project have been examined and
a final dezision js expected to be taken
shortly.

Hoarding and Blackmarketing in
Petroleum Products

225. SHRI NIREN GHOSH: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have ad-
vised the State Governments to take
stern action against hoarders and
black-marketeers in petroleum pro-
ducts under the Preventive Detention
and Essential Commodities Act;

(b) State-wise number of arrests
nate under this Act; and

(¢) the quantity of petroleum pro-
ducts receiveq from the anti-social
elements whg corncreq those with
th> conunivance of dealers?

THE M.NISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRY P. C. SETHI): (a) Central
Government have advised the State
Governments and Union Territory
Adminictrat-on to take stern action
azainst those jndulging in maipracti-
crt such a. hoarding, Black-inarket-
ine ete  of potroleum products 1'ke
kerosene and diesel under the Essen-
t'al Commodities Act. 1955 and the
rules «nd ovder, framod thereunder,
and the Prevention of Blackmarket-
ing and Maintenance of Suppliecs of
Erermtial Commodities Act, 1980.

(hy ang (~). The requisite in-
formation ;s being callected and will
be laid on the Table of the Sabha,
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Proposal for Offshore Drilling
Contracts

226. SHRI CHANDRABHAN AT-
HARE PATIL: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government are con-
sidering a proposal to allow two top
Indian business houses—DCM and the
Goenka to bid for of shore drilling
centracts;

(b) whether it ig also a fact that
uptill now only Oil and  Natural
Gag Commission has been bldding for
off-shore drilling contracts; and

{c) if so, the reasong for such
departure?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No. Sir.

(b) No, Sir. There has been no
system of bidding for any areag but
ONGC and Oil India Ltd., are the
only organisations operating jn off-
shore at present.

(c) Does not arise.

Time-table for Introducing Colour
T.V. in India

227. SHRI P. K. KODIYAN:
SHRI D. P. JADEJA:
Will the Minister of INFORMA-

TION AND BROADCASTING be
pleaseq to state:

(a) whether any decision hag been
taken and time-table worked out for
introducing colour T.V. in India;

(b) if so, the details;

(c) details of changes to be made
in T.V. centres;

(d) whether colour T.V. setg are
to be produced in India; ang

(e) if so, by when and what will
be the retail price?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUM-
UDBEN M. JOSHI): (a) and (b).
No decision has heen taken go far to
introduce colour television in the
country. The entire matter js gtill
under consideration.

(c) For colour transmission, existing
studio equipments like camera chains,
Sync generators, monitoring equip-
ment etc. have to be changed, Cer-
tain other equipments like transmit-
ters, video taperecorders, etc can be
used for colour operation with addi-
tions modifications.

(d) and (e). Colour sets, when
introduced, will be manufactured in
India as India has the capability to
do so. The price wil] depend on
various factors, including the scale of
production and incidence of duties.
Hence it is not possible to indicate
the retail price at this stage,

Refugeeg Settled in Jammu and
Kashmir

228, SHRI G. L. DOGRA: Will the
Minister of SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether it is a fact that
varioug representationg and reports
pertaining to all categories of refu-
gees settled in J & K State, refugees
of 1947 whether belonging to POK
or Pakistan, Chhamb refugees of 1965
and Chhamb refugees of 1971 are
pending with his Ministry;

(b) whether ijt is also a fact that all
these refugees are Indian Nationals;
and

(c) if the reply to parts (a) and
(b) be in the affirmative, when Gov-
ernment will take final gction on ‘hose
representations and reports?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI P. K. THUN-
GON): (a) and (b). Yes, Sir.
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(c) The work relating to rehabili-
tation of 1947 Displaced Persons and
uprooted persong from  Chhamb
during 1965 and 1971 Indo-Pak Con-
flicts has almost been completed ex-
cepting a few Chhamb  families of
1971 Conflict who are still to be allot-
ted agricultural land/house-hold
plots. The J and K Government
have promised to make available the
required agricultural land/house-held
plots by the end of December, 1980.
However, certain representations re-
ceived from time to time from indi-
vidual Displaced Persons regarding
non-payment of rehabilitatjon grants/
loans are disposed of after due verifi-
cation in the normal course. The
Rajya Sabha Committee on Petitions
studied the problems of 1947 POK
displaced persons after visiting the re-
habilitation siles in Jammu region
and submitted their report to the
Par-liament in June, 1980. The re-
commendations made by the Com-
mittee on Petitions are under con-
sideration of the Government.

Proposa]l for setting up of Caprolac-
tum Project and Aromatic Comlex
in Kerala

229. SHRI A. NEELALOHITHA-
DASAN:

SHRI K. A. RAJAN:

Wil the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
he nleared to state:

(a) whether Government of India
are aware of the proposal Tégarding
tl e cstablishment of the Caprolac-
tum project ang Aromatic Complex
v Kerala;

(b) if so. the details of the pro:l
pusal;

(c) what action has been taken by
Government of India on the proposal
and

(d) when the Government of India
propose to start those projects in
Kerala?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI) (a): Yes, Sir.

(b) The Kerala State Industrial
Development Corporation have pro-
posed the setting up of an Aromatics
Complex to manufacture:

tonnes/ar; 1m

Benzene - 41,000
Ortto-Xylenc — 5,000
Parz~-Xvlene - 50,500,

The setting up of a Caprolactum

unit has been proposed as diversifica-
tion of the activities of Fertilizers

and Chemicals Travancore Ltd.

(c) and (d). Government have set
up a Site Selection Committee for
selecting suitable location for setting
up plants for the production of Aro-
matics. The Committee is expected
to submit its Report shortly.

The Feasibility Report for Capro-
lactum project is being examined.
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Production of Fertilizers at Gorakh-
pur and Sindri Units

231, SHRI R. P. YADAV: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state:

(a) the details of the steps taken
by the Government to stabilise tbe
production of fertilizers at Gorakh-
pin ang Sindri Units; and

(b) the expected loss of production
during the current year from tha
above twp units?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) (i) GORAKH-
PUR: The power cuts imposed by th2
State Goernment have been remov-
ed. Effxts are being made to aug-
ment the supply of naphtha to enable

NOVEMBER 18, 1980

Written Answers 80

the plant to run at full capacity. Ad-
ditional equipment like Nitrogen com-
pressor and oXygen compressor are
bejng procured.

(ii) SINDRI: Supply of feed stock
to the Sindri Modernisation plant is
being augmented. The deficiencies of
the Sindri1 Rationalisation plant are
being rectified by revamping one
stream of sulphuric acid plant on
pyrites operation and conversion of
the other stream to molten sulphur.

(b) The expected loss of produc-
tion during 1980-81 vis-a-vis the in-
scalled capacity is 47,800 tonnes of
Nitrogen at Gorakhpur 1,78,520 tonnes
of Nitrogen and 1,22,400 tonnes of
P205 at Sindri,

Proposal to expand the Production
Unit of 1.O.C. at Haldia

232. SHRI SATYAGOPAL MISRA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment tp expand or double the pro-
duction unit of I.O.C. at Haldia,
West Bengal;

(b) if so, details thereof; and

(c) if not, the alternative pro~
nosals of Government to meet the
vil crisis of the North-Eastern region
ol the country?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) to (c¢). Indian
0Oil Corporation Limited has been
asked to prepare a Feasibility Report
for the expansion of Haldia Refinery
making the best use of the existing
infrastrucure “ facilitied, The report
is under preparation. The details will
be available only after the feasibility
report is received from I.O.C.
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Proposal (o increase the Commercial
content in T.V. Programme

234. SHRI K. MALLANNA: Will
the Minister of INFORMATION AND
BROADCASTING be pleasedq to
state:

(a) whether Government are tak-
ing steps to encourage public and
private gector organisations to  take
up sponsored programmes on tele-
vision to help the opening up of a
second channel,

(b) whether Government  have
accepted the proposal to increase the
ccmmercial content in T.V, program-
me;

(c) if so, the detailsg thereof; and

(d) whether Government have
sought foreign Government’s callabo-
ration in the field of colour tele-
vision?

THE DEPUTY MINISTER IN THE
MINISTRY CF INFORMATION AND
BROADCASTING KUMARI KUMU-
DBEN JOSHI): (a) Some proposals
for the production of programmes by
puklic and private sector organisa-
tions for sponsorship on TV have beén
received. These are bewmng consi-
dered. Thes question of opening a
second channel is not necessarily
linked with telecast of sponsord
programmes.

(b) and (c¢). The commercials are ac-
cepted keeping in view the availabi-
Iity of required facilities, studio time,
and equipment etc. Due to cons-
traints on each T. V. Centre’s pro-
duction capacity, it is not possible to
increase the commercial cont2nt for
the present Efforts are, however be-
ing made to augment the extsting faci-
litieg at TV centres so that more com-
mercials could be accepted.

(d) No, Sir.
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Financial and other Commitments. on
Production of a Film on dhif¥’

235. DR. VASANT KUMAR PAN-
DIT:

SHRI SATYANARAYAN
JATIYA:

SHRI C. CHINNASWAMY:
SHRI 5. B. SIDNAL:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Government  have
finally rermitted  toreign ptoducer,
Sir Richard Attenborough to produce
a historical film on the life of Maha-
tma Gandhi—thy, Father of the
Nation;

(b) if so, the final commitmen's
with regard to (i) financial commit-
ments, (ii) Loans  (iii) Commissions.
(1v) contributions fromm Indian puk-
lic sector, film producers’ organisa-
tions, private banking, institutions
€1c,;

’

(c) the financial involvement and
commitment of the foreign currency
M producing the above Film;

(d) what other rights, condit‘cns
end counter checkg have been agree:l
to authenticate the life of Mahatma
trandhi;

(e) what liberty or latitude in
twisting the history or personalities ot
ovents of Mahatma Gandhj on histo-
rical facts has been allowed tg Lord
Attenborough in the production of
the above film; and

(f) whether Government are aware
of very strong criticism and opposi-
tion by Gandhians, historians, 1ite-
rary persong etc. to this move?

THE DFPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMU-
DBEN M. JOSHI): (a) Yes, Sir.

(b) Financial participation by India
in the production will be limited to
Rs. 5 crores; with a possible overcall
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of Rs 50.00 lakhs  tbrough the na-
tional Film Deveiopment Corpora-
tion which will be supported by Rs.
1.2 crore from Government by way
of equity in the first instance and
raise Rs. 3 crores as loan from banks
on Government guarantee. Private
investors from film industry have
been invited to invest in the project
up to Rs. 98 lakhs.

(¢) The foreign investors are con-
tributing S 15 millions approximately.

(b) and (e), The film very largely
depicts an authentic account of the
lifc of Mahatma Gandhi, However,
certain minor deviations have been
made from knownfacts in the inte-
rest of drama and 1n order to bring
out the essential nature of Gandhiji’s
achievements. The  producer will
mak~ a specific statement at the out-
set of the film to this effect.

(f) Yes, Sir.
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1. T4} I v Fod oTA 0 1050.00 152224
2. GAATTA ACHIIGATAIA 173.00  183.25
3 afgarqIages 350 00 564,56
4. UfFgITa TFo HYo UAo 405.00  487.56
5 wifas ofag 2496.07 2631.62
(Ffea s &
fer)
2536. 40
(zmT F1 @
fasr & fa7)
6. EHMAZIATST 102.25  172.97
7. AEHIFITATLE qIfgqq 102.25  113.10
8. FeRsHIE(ETT 161. 41 178.56
9. FAAFRT AT TFNAT ((3IWY 3ATIT 1021 {5
¥ fqa #1% 9
fratfer 78y foar
)
10. SRHTTHT ATES 475 00  660.75
(7°%) (Te2)
11 FACTRATSA qIe7 460.00  622.00
(%) (7e%)
12. FAHEATHA THAHRE 460.00  860.00
(T72) (Te2)
13. NHA TEIFAITEE 114.00 158.83
14 fazfmm &, 935.48 1100.00
(7o) (7e2)

s — s st



89 Written Answers

oL R TUR I RARD ROLA A

23g. N7 §® WX ;at : &
¥fwam, Tatgw WY IATE HA A
AW FT AT Fa F

(%) 71 ug &% § f& www
ﬁwnmﬁawmm
wifga @ muwm%

faaroe T &

(w) afz g, & #a1 Tq7 FEET
I § W1 wqifeq 9 FT W
3 ; WK

(w) afz g, ar 99 9T TGN
A g sfafwar § 7

RNMwaw, TEITA W, THE VT waAl
(st TwaiT fag ) (%) @
(7) da av #mmEfa ®: wkfea
s&ifaq 99 iRl & fad IwE
g #1 fawfon v F fadyus
wge  wg afafa fgsa 1 af §
TAH ¥ UF i WA WaAW A, w-
foq fFg S F gwraar § 1 oA
¥ fafrma eo@ ¥ s ¥ | waw
afafes Y fawf o aw@c #: g
g F gz faum fenr sm@m o

Production by Fertilisey Factory of
Phulpur

239. SHRI SATYANARAYAN
JATIYA:

SHRI ARVIND NETAM:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the date on which the Fertili-
ser Factory of Phulpur run by
IFFCO started production upto what
reriod the production was carried on
the quantity produced;
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(b) the date on which the facwry
was closed down and the reasuns
therefor;

(c) the cost of construction of the
above mentioned factory; and

(d) the steps taken for the re-com-
missioning of the factory and the
date by which jt is expected to be
recommissioned?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) The Phulpur
plants started production of ammonia
and urea on 10th and 15th October,
1980, respectively. The plants operated
upto 18th October, 1980 and produced
4638 tonnes of ammonia and 1215
tonnes of urea.

(b) The plants had to be closed
down on 18th October, 1980 due to
shortage of naphtha arising mainly out
of closure of Barauni Refinery.

(¢) The estimated cost of the plants
is Rs. 193.5 crores.

(d) The plants will be re.commis-
sioned as soon as supply of naphtha on
sustained basis is assured. Efforts are
being made in this direction.

Taken over of Manibhadra gnd Tik-
karpada Projects in River Mahanadi,
Orissa

240. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of IRRIGA-
TION be pleased to state:

(a) whether the Central Govern-
ment are proposing to take up Mani-
thuadra and Tikkarpada Projects in
River Mahanadi in Orissa to fuily
control flood and to provide additicn-
al irrigation and power,

(b) if so, what are the propusals
now under consideration og Govern-
ment after the experience of the re-
cent heavy floods in Mahanadi; and
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(c) whether Brutan Irrigetion
Project in Orissa has received the
attention of the Central Govern-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) to (c). As flood
control and irrigation are State sub-
jects, there is no proposal of the Cen-
tral Government to take up Mani-
bhadra and Tikkarpada Projects in
Orissa. The Government of Orissa
has reported that a proposal to provide
irrigation to 3.57 lakh acres by Mani-
bhadra Lift Scheme is under investiga-
tion ty the State Government, and an
outline plan for utilisation of water re-
sources of Mahanadi basin is under
preparation. The State Government
has also undertaken surveys for the
Brutang Irrigation Project, but no Pro-
ject Report for this has been received
by the Central Government as yet.

Fall in Production of Life-Saving
Dmgs

241. SHRI V. KISHORE CHANDRA
S. DEO: Will the Minister of PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether it is g fact that the
production of life-saving drugs has
fallen considerably during the current
year 1980;

(b) if so, the reasons thereof; and

(c) the steps taken by Government
to meet the requirements during the
current year and the measures to be
taken to meet the long-term demand?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) to (c). There
has been some shortfall in the produc-
tion of certain life.saving bulk drugs
during the current year (Aprii—Sep-
tember 1980) as compared to the cor-
responding period last year. The short-
fall in production is reportedly due 1o
a number of reasons, such as, water
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and power problems, labour unrest,
limited availability/non-availability of
some raw materials (like Ethyl Acetate,
Calcium Chloride, Benzene etc.) and of
packing raw materials, equipment
breakdown in some units, escalations
in the cost of inputs etc.

Government monitor the production
of life-saving bulk drugs. In specific
cases of constraints in production
brought to its notice, Government take
remedial measures to the extent possi-
ble, as for instance (i) in respect of
non.availability of packing materials,
Government reduced Customs duty on
the import of aluminium foil and al-
lowed its liberal imports by including
it under OGL.; (ii) Government arrang-
ed needed imports of canalised bulk
drugs to supplement indigenous pro-
duction; (i1i) a more liberal Policy of
distribution of canalised drug items
has been put into effect; (iv) applica-
tions for industrial licence/registration
letters are cleared on expeditious basis
and (v) Government have decided the
procedure to be followed for giving
price adjustments for bulk drugs and
have already revised the price of some
cssential bulk drugs based on the re-
ports of the Bureau of Industrial Costs
and Prices which take into account the
escalation in the cost of inputs due to
the hike in petroleum prices in 1979.

Producers in All India Radjo

242, SHRI T. S. NEGI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to refer
to the reply given to Unstlarred Ques-
tion No. 5071 on the 22nd Juiy, 1980
regarding proposal for gradation of
Producers of All India Radio and state:

(a) how many Producers have been
appointed for Garahwali and Kuma-
yuni Programmes at Najibabad and
Lucknow Stations of AIR;

(b) what is the total gtrength of the
Producers in All India Radio and how
many persons have been given selec-
tion grade so far;
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(c) what are the promotional ave-
nues of this category and any senior
grade is under consideration for them;
and

(d) whether Government proposes
to appoint senior Producers for dialecty
i.e, for Garahwali and Kumayuni?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI): (a) One Producer has
been appointed for Garahwali and
Kumayuni programmes at All India
Radio, Najibabad. No Producer has,
however, been appointed for these
programmes at All India Radio,
Lucknow.

(b) The total strength of Producers
in the All India Radio as on 1-4-1980,
is 215. Twenty-seven Producers have
so far been given the selection grade.

(c) The Producers are eligible for
being considered for promotion as
Deputy Chief Producers in accordance
with the Prescribed Recruitment Rules.
The Government had appointed a
Cadre Review Committee in 1977 to
study the cadre structure of programme
services of All India Radio. The Com-
mittee has, inter alia, recommended
the creation of a new cadre of Senior
Producers. The report submitted by
this Committee is under consideration.

(d) No, Sir.

QAT § ZIEHA X

243. Y Mo THo Yo =AY :
TR FEOTT AEY

w1 AN AR NACW HA ag
Ta A AT F o

(%) ®ar o3 Taauia FoAT *F
Yo fagre Tsw ) qIHTET 92T,
fNEfar wge <A AR gAFaER/
FFTQ A gEAT ¥; FA qF @
JET ; WK
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gET WIT FAT HATHY § FaH A
(pat TAzET qRo W )
(7) =R (@) . fage & Aa¥EHT
# UF qEAT GG IF EA & P
FT @ &1 qeT { qUEAN Fawq
Fx Toifyg F F W@ T BB
“Frr” (1980—85) F wErEl ¥
mfwe fear mar & qofe, =@
=9 F1 Frtags CaeEar’ @) &
Ffa, gamaal #Y JgFgAT W I
srafawarmi g fac &<m | geF
gfafe, fage & 59 &a #1 “gaae’’
F ATGR ¥ FAL FE K WY
YT & | FEEl oWy gfe =T
fear st & 1 "ETHAl A T &
FXU B “‘TeAT’ F A Y
gATTE/AHTL A gLEUA ¥+ earfaa
FA FT KI5 NEE TGN

fawr ®) sl w7 ®fw, oW awr
11 wAAAw glagul qv W

244. o] AW T TN ATIAX - FUT
Fat G ag T AT FIT FLA

(%) asg-ar< fas=it v fEFaay
qATAT TN FEAT AT AT W g AR
feg-faq arda ¥ ;

(w) fawst N w7 w1 i
AW q9T o gEwas  giaerst
qx fdaqar gwta q T ;

(w) fasst &Y =} & Fr
FROUT § W gEw A F @
T F29 I5A AT @ §

() war et dfeas IO
gt fq=re foar @ @ & ; A
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(¥) =1 ag gffeea @ &
wau fFd o fr e aa ¥ faor
N FAH A AN a@ AN femmi
w faw § faorelt Y gt A qF

FA donwa & v gar (s
fawn vgrd) ¢ (7) ToEER AN

ufagfaa fagga we\faai/sfadd surasd-

¥ frgwg & fawardw ¥ @ faga
Fefaar siw #Y af & § ardE
-l A Y

(@) zafr fagaa wMaai/afas
FT ¥ AAME IqTEA I A9

qear &, o< faqgam wr/wfaEw

¥ Y 9T AT O g9 AG g
Fifs SARI HTTEHATTC AT °
qu ®T § qf A IO | g7 wlqaei
F FIW FF TAGIAEHT 9T W TS
gfowe IWT 93 FFaT g |

(w) fagga *F Soewar WX
HEAWTAT & 9 qA T gATA
@ & fau fagga #Rd0 w7
qEwEF g AT § | WEaT F %A
g W F FU T« fagga I
¥ fagga Sowewar & g AT § )
FH-FAT gfaet & s afea,
g # w5 A% gfAel F  gleaw
AN ¥y A w78 gfe
F I FW F faera, sw@d
Y, ATfg F FTI0 a9 faqa SaersgAT
9 g W § ) waEfs e
F WET 9O ®F § wFfa v fix
F@T g feT Wt fagga Suwewar &
IO F@ F faw aw fagza
SERA F AW FW W af
af@tsEmsl # ME Aqg FW &
frg wuw feg s & 0 = Ay o
7€ g Fr e gfewt AT gfr-
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frm s & far Y waw feg @
€ g

() ¥5 <At & gfezat &
fedt N gevrwew Al & wA,
JgEr w1 yAEw fa &
T, Tafs araa : fagga samsy
gt g wrfg o sreew fwar war 3

(v) sfs & fou fagga @
# qgx & smafawar & a1 W 7
T grivor T F1 wfafezs 8 & 10
42 #Y gAaw qard gffraa w3
¥ fog s feg 9@ &

faxw

1-11-1980 %! feafa & wgmT am
foga  weaai/afwdy

1—5q0 WX
1.1 fasa

1 S, 1978 ¥ wg g fAe-
fafes wifaar o amy & —
(1) =t fAsg Fpear  #R I
FeTAT STMRIHT T7 107, T FAT
FSHT |

(2) ot =w  #R  arfofes
IORIFATHT 9T 100, FT FAT FHAr

(3) =M §EA F §IWA, FOTAL
ATz, fasmoat 99T ®EETY F 99Ty
¥ wfasw |

(4) =g, 1979 % wew ¥
grforfsas afaemi F FT F 52 1900
T v difrg F< fag Mo §

(5) Fa« I THIE! F  SEHT
Sl 9% "AT@H #T WT HE qnEA
JUeE ALY 9r, W, arfufes
gfossl @ur agafaer Tl W
SIL2EARI G (SRR EACIC I
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vt e sttt e
waf 91|

(6) 21 vt 1080 & WA
I #Y aranfew el
faw-faw e e s A T ]

fetdol} .—uaz 6 ' SEF IR
wAfaay &1 g § qew TE fear
T o 9T

1.2 gfcarm

4 wF@EY, 1980 ¥ fawfafas

fagge w2 Amp oY

(1) ofa (zg=d) SO B
1 gt @ fawrfore < feam
q1 qqT 9qF g F o fEw
BTFT 14 w2 fagga aord #Y
il

(2) #@INTEH Taa=FATH FT 1800
IAY 210035 F &= fagga
TTIFT FA H AART 72 oY )

(3) 800 T & 1100 a5 % a9
AT 1500 TH A 1700 TN &
a9 wgd oW F fagga
F gwrd AF N Jwy o

femqe} . —12 ==@ET, 1980
IR FE WX AE BEY 9T A
sifaay ger fow @ &

1.3 g’

30 HFGaY, 1980 ¥ fawfafad
faqgy wRifaar anp o —

(1) avftor Rz § Q@ gugi &
14-14 %2 Y fagga Fetfaar |

(2) st &9 & @@ w7
Y& I AT GNY arer e
#t 3% faga 1692 wfafew
aar fae-da fagqa 4 W@
sfafes awrf # af 4

2321 LS—4
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(3) oW wgdt sl red
¥ ool et X Ay s

firdz afdy ILAT Y Ty
¥ 6fEt 170099 & 0300
T (wirer ) faggn @
Srft oY

(4) wtdifirs wterieet & e
ATE 9 aar wiEm § ot
9T 50% ®2N |

(5) ™ afX aX AW &
qifca aur §1F aifEl § &
FAAT HIGHTH ITHEFIHL
F1 gearg F ol il 7 1700
T9 A AFL 0300 a5 qH
(srerT fet) Farga s
F1 wgafy oY o

( 6) srraTe aar Frataa Tt aver
JIVTRITHT FT 17 92t & fAg
qr-a q9g 9 fagga
o |

(7) fadt seqme | %Al = 2200
staat 0800 Tt (FErAT

fer) & v fadge Toard

FY STy Y o

(8) 5 THodto m™aT FTH WK
T AT, W, Frforfss,
n‘lzzﬁﬁmwmﬁ i
wmm/m wre
FY Fre€ T, TET FFEAL
JOT B FTEI W 17
92t & foq se-merr aug

¥ fagge awrg

1.4 S¥Y WIT FWIT

21 faawR, 1980 & famfafas
faeg Mo a9 - —

(1) #fa, s et IraFamT

F AT NI AT ATTAR

Fre wafy & ghw fagqa

ST F Y Ay Y ot |
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(2) srmifes  SodEaTEl A
1700 & ¥ 0900 T
(wrenfew) & @iw fagge
TSl T &Y AAAFT A

(3) a1 sk afufss I9-
Wt 9% (Wieaw) 392
sfafer R )

AN —s i fagga sfEw 6

gagay, 1980 & ger faw wm §

1.5 QA

11 7Fa<, 1980 & frwafafaw
faggn st /sfaEy aog & —
(1) 125 &Fo dto Wo & Hfy=w
93 509 FEXT |

(2) wniior IEEFHT FTHE-
W g9 9T 13 92 /qfafaT
qATE |
Mz —3FaX W Ho (1) ¥ Ifewfaw
FRN 5 WHodToTo HIX THY  HiF
TG WK T SQRM GT 26 FFEL
1980 ¥ AT FY WE Y

1.6 SAT wawW

16-7-1980 & fr=fafas faggm
Mot amy o —

(1) (F) 33 Fo d¥o T s

qT fagga sT@ & q

CIcIE L S 1

66.679, ar T@q nwfuF

F  JUEL F qfsa

I C1s SR 4
R AT WA
JeET 9T 100% |
(@) Sfafems 1 (F) &
AT T A AN A
aft si@fE ST
oo wfgsaw | ®Y
33. 33% X ®G
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(2) 200 #omHodho/100 &
#NoTo/75 fhtare aw
WX WA ™ §qa "1
fregma ot agafiee
IIWRT a9T FIIT fasy
& wor wiywaw AT
¥ 33.33% wf v
qEaT 9v )

(3) s3xat. wixsw < fagga
STeT FTA AT WiEAT /5w
wigai/fer qur Qfeer
feett a1 ofa & =
8 we sfafem fasreft smer
FE A mAAfa o o

(4) &t X dg7 whem awr
s@Ern F fAu grafes
& F faAl Y -
T FET W)X sfafeR
1700 &t & 2100 I
F A TJEIHFTHA
wfaay |

(5) #am wgd F wfafeom,
QT 9T Fae 1 weT wfafeq
FAG amg Af W,
20,000 & #fuw mmETR
T ot /e &
3 H92¢ gfafzw w2l
AT F TE 4Y

(6) 10,000-20,000 ¥
FY HTETEY AT AT WEY/
A ¥ 189 gfafaw
FAA AR A

(7) =T ot & gofror ofey
9T 18 w2 gfafer s
AT SETARTAT S |

(8) =i e AT Few @RS
M 16/18 w2 wfafaa

frgge s w N
wgafa o
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e MY frg T Fw T & T A 4, A wafr ¥
amE ¥ Ax do 1(w), 1(w) a4 forg a1E frge sl o
(2) & ook fagger XY & &= & &
® ot — 2. qfrwdt sw
(%) “'Wm"fﬁ?;::: Feafs 2.1 qwA
aan | 9T ag -
(e T, 1980 ¥ frefafas
fege w1 e wRewr AT o
(&) s fa=, feafar fa=t qur (1) ot 3= Feear a7 gaa
W faei afgm faega aqT dT wa wfEar SR
Faer fast 9T 33.30% < 30% & 409, faggm
foraer i FER ¥ Ao i F2 |

25% g Wi &R (2) & I= Feear qur frx

() 7@ @R 9T 5 AT F Ateear At AT F@a gfwar
frr w1 fagge o T I@E A T W SR
TR, JUT IT IFERN 4T N wAfy TuT AT ey
g™ 5 ag & swafy F faY FY HAT-HT FET

2.2 WeU 939 :

freafafen faque wXd@/afm@g wmr o—
(¥) == aleear IawlET

1-10~79 & 23—1-80
JIWTFATRY &1 ST * gfama I & wfawa
T W7 AT

T, g&ETQ fifar g9, Wa @Al aur
frate afrEt sgm
2. g 38, geam Ay fae, aF Ale 99, gt Afassr- 15 20
qAY AT EASIX), QT qTHHY AT FA AT
A, I3 WA, AT fuF qqr @NHe

3. TENIIF, dlo THoWo, FTIX &I, Ao THoEoTHo 25 25
T A G A JAR FRA AT IR

4. faewes, Mtafirs 4, wraeaa sfvssm™e, Fae 25 25
JOT FIHL AWM, TAFIEA IZAW, WA
IF GT wfe

5. Targw, Ik, aaE, Fer fas, fees @i q56, 25 30
WaTR, fasem weere  mfe

6. {aAw, gAfer  FTTAT, ™9 GO, B AT §AA, 25 30

TEW arg AT faa qur v SgERr
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2. ITON & wiafem Traw), fo
arfo THo, §o @c»folm'o, Ay e,
wifezs dier gaay qar | ,T70 o o
#o qarrfear & =T ir 1800 ¥% ¥
2200 T F TRM 30%M ﬁ
L

3. PR TEdw daat/edvw Qfem
gar foafer fast = 14005 @
2200 I e Frat ¥ forg faw
qor§ i AT

4. TS el qS TIWIETHI
N gedt & faw meﬁum
wwzﬂwﬁwﬁ ﬁm)ﬁ
FPYT ITATN FT 1400TH 7 2200
aﬁ%aﬁwf T A AFE T
fFag

5. 1980 ¥ 3¥ wWafg # I
Faw QWA F TF @Tee & gfafaa
™ a1 aifafsas sfaseT 199 &
227 F= faga &1 Sww 7D
FAE

(@) fa=r SR a@ SudiET
garfat ez A SgEn —
frm aleear a™ afolsaw owo qow

tho e  IawiTRY Tuv fe

AT AR IAR R S g

F A A1 & wiaew
2.3 WU
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(1) fafrr, gisard, <A, wrCaTRy -
TR A A fas 9 109
i wSN )

(2) faarf qur whedfre  fagd
IR 9T 1700 aﬁ q
2100&%’“%&%&
are qfdEr

(3) 1900F ¥ 210089 Faw
IR T B FA FA W
SR TR

(4) e e & frgr e ®
50% a% FET WAL )

AR ——3a faa weifdat [ sfaewl
# gfafes fAefafeg fFams
(™ AN q—

(1) amftor &l A1 Gugi §
ART TAT | TAT THE B
0600 ¥ 4 1600 & I
ey Fadr i &
sue fawet Y g sEW
FMareft 16004 ¥ 1900
a5 & = yfafer arior A
) faga N qerd A &
IR

(2) Tor SguwiEy s 1800
aw 22009 ¥ 20%
#r srfrfearr wivr aw srost S99
afr Y @ FErETy

sAaY, 1979 Afrfafen fagm weifmat amp 49—

% sigmfe  SaEET

qivT It 9-7-80 &
ITHIFATHT F7 5ol N Frey Fa
FdY
(%) (%) (%)
1. §aq SR q IgERr 22°5 35 30

25 35 30
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i I . A———— D G v——— W

- — - -

1 2 3 4 5
3. TTETT IR 30 45 35
4, fo7 e o AT F A —_— — e

Y S
5. ATIWEF IJTWET 15 15 -
6. qaT IAW 20 20 e
7. HYGHT IER — 30 —
8. BT TTATT &UH 22.5 — —

*of a1 qrarElr (frgz) FId gAY F 1700FF ¥ 22008F FAT
faga Fzoma Hredgly aff

(=) 7, afeqdt qrgusy, AUsTEr qar fazd | &a) ¥ foag s 99-
WEAt F faq wra: M gEEEAA srEqTw o )3 faw sfeee

(1) 2500F0 o To &F WX & T g7 FaAETT VA G ATZT & IAFN
Ffrogmg fags st aff o1y

(W) Teda & swffomr 1 wmaga, 1979 ¥ frefafen fagy et
o §—
1. 9T FRARNT
L §8t F'— 300 qfe ¥ w7 /vfw Nt Rl T
2. ST 1000 gfE Fw/afewmE w20 9 WV
300 Ffz /sfamma
3. T 1000 gfwe ¥ wqwr/wRemE 30 O FEN
TAGH  EwA W 800
mfe fsrfare
2. wivsew  owear
qFr FEGT ST FE

Seft ‘w300 afrz & w /sl — 207,
Sl ‘@'~ 1000 gfire aw /afaam - 202

Rqoft ‘r'-1000Ff7e & araT/frew - 309
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3. qift wix

3.1 qftwn ™
feama, 19798 freafafen fogaa
weifadt @ o1 :

(1) sz fasii s et wwer frell
¥ wfafom ey s=9 deear aw
wYefire SrwreaTHt # afawaw
7 H 23,5 90 wRM

(2) Sz a7 Faer o=t ) whewaw
AW AT 10 9 FA

(3) ot wwer firell %1 B FT A
s ITwEsn # fag arer-
e e2& F1 s wew fa

(4) o559 areara ggEml
#fedt W few 180079 A

2200 ¥ F I fagw WX
g FEH aTH AL

(5) avit fast Teqr@ @gEl w)
gag el 7feA ¥ 2100
T ¥ 09007 (wrenn f&w)
T® g & fag wemfa At

(6) ®R fawrf owdi, @t wew
s 3 diee @ WO
Sevrmst  (fafewr SE aan
ey FfEwal 1B FI) A
170095 TAT 220099 Fa9
fo@ WX T FAN vy
TE °r )

(7) zwmva a1 sfqssraat (Fareay,
faa s, o, feR, A=
T a9 § g gfaese
1 B ') %1 wfrare, daqr
F1 2030 a9 § 223099 *
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Shortage of Kerosene and Diesel in
Puanjab

245. SHRI L. S. TUR: Wik the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether there is acute ghortage
of Kerosene 0il and Diesel in Punjab;

(b) if so, what steps are being taken
to make regular and satisfactory sup-
ply of these in Punjab keeping in view
the sowing season of Rabi Crop; and

(c) whether in view of the fact that
Punjab is contributing 60 per cent
food in the Central pool, his Ministry
is considering the demand of Punjab
for supplying more Diesel?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No such
reports have been received.

(b) The allocations of high speed
diesel oil for Punjab for the months of
October and November, 1980 have been
made at the level 5 per cent more than
the original allocations made for these
months in the year 1979. Ad-hoc in-
creases in the allocations have also
been sanctioned both in October and
November 1980. The State Govern-
ment is required to fix sectoral priori-
ties for different uses of diegel like
agriculture, transport etc. It has been
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emphasized on the State Government
that the highest priority should be
given to agriculture in the matter of
supply of diesel. Kerosene allocations
to Punjab have been made at a level
of 5 per cent more than the actual
sales of this product for the corres-
pording months of the previous year.

(c) Allocations of diesel are made
on the basis of historical sales pattern
of the product in that State after tak-
ing into account the overall availability
and movement capability of the pro-
duct.

Contract for the Ammonia Plants at
Thal-Vaishet ang Hazxira Fertilizers

246. PROF. MADHU DANDAVATE:
will the Minisier of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is true that Gov-
ernment are reversing its earlier de-
cision to award the engineering con-
sultancy contract for the ammonia
plants gt Thal-Vaishet and Hazira
fertilizer complexes to Pullman Kel-
logg of the U.S. and the Italian con-
trolled Haldor Topose;

(b) if so, whether thig reversal of
original decision will make the state
exchequer loss at least Rs. 55 crores
per year; and

(c) if so, what are the reasons for
the change in the original decision
about the consultancy contract which
has affected the credibility of India
abroad?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) M/s. Haldor
Topsoe and Pullman Kellogg have been
selected as consultants for the am.
monija plants at Thal Vaishet and
Hazria respectively.

{b) No, Sir.

(c) The bids received from the pre-
qualified consultants were evaluated by
a Negotiating Committee set up by
Government in September, 1978. This
Committee recommended that M/s.
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C. F. Braun be selected as consultants
for the Thal Vaishet project. In August
1979 Govermment asked Rashtriya
Chemicals and Fertilizers Ltd. to nego-
tiate the contract with M/s. C. .
Braun and submit it to Government
for approval. While the draft cone
iract submitted in December, 1979 was
under examination, there was a change
in Government. The present Govern-
ment decided to have a fresh look into
the selection of consultant and set up
an Expert Committee in February,
1980 to assess the relative merits of
the bids received and to examine whe-
ther it was desirable to have the same
consultant for both tests of plants (at
Thal Vaishet and Hazira). The Com-
mijttee recommended that M/s. C. P.
Braun be selected as consultant for
the Thal Vaishet project subject to cer-
tain improvements in the negotiated
draft contract. The majority of the
Committee was of the view that the
risks involved in having one consul-
tant for both the complexes was not
of an acceptable degree. There was
no unanimity of opinion regarding the
selection of consultant for the second
set of plants. Government agreed with
the majority view that the risk invol-
ved in having one consultant for both
the complexes was not of an accept~
able a degree. Government did not
agree with the recommendations of the
Committee that C F. Braun be selected
as the consultant for the Thal
Vaishet project on the grounds that
they had no experience of having
built and operated a plant
in India, that their response in re-
gard to transfer of technology in case
only one sef of plants was awarded
was equivocal and that the contract
offered by them suffered from legal
lacunae. Government, therefore, con-
fined its choice to the next three bid-
ders viz. Toyo, Pullman Kellogg and
Haldor Topsoe. Toyo was offering es-
sentiallv the same technology as Pull-
man Kellogg and it was felt preferable
to deal directly with the original pro-
prietors. Government therefore, selec-
ted Haldor Topsoe and Puuman Kel-
logg respectively as the consultants for
the Thal Vaishet and Hazira projects.
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Illegal Coal Mines in Bihar ang West
Bengal

249. SHRI BASUDEB ACHARIA:
Will the Minister of ENERGY be plea-
sed to state:

(a) the number of illegal coal mines
being operated in the State of Bihar
and West Bengal; and

(b) the steps taken to stop the ope-
ration of these coal mines?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
The information is being collected and
will be laid on the Table of the House.

Vacancy in Office of the Registrar of
Companies, Bihar

250. SHRI RAMAVATAR SHASTRI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether there are any vacancies
existing in the office of the Registrar
of Companies, Bihar for the post of
lower/upper division clerks;

(b) if so, what action has been
taken to fill up the same and from
what sourves;

(¢) whether appointment for the
post of Bihar office will be made from
the Calcutta office; and

(d) if so, why not from Bihar it-
self?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) and (b). There
is no vacant post of Lower Division
Clerk or Upper Division Clerk in the
Office of the Registrar of Companies,
Bihar except for a short term vacancy
of a post of Lower Division Clerk due
to ad-hoc appointment of a Lower
Diviston Clerk as Upper Division Clerk.

(c) and (d). The posts of Lower Divi-
sion Clerks in the Offices of the Regis-
trars of Companies are filled up through
the Staff Selection Commission, Eas-
tern Region. The posts of Upper Divi-
-sion Clerks in the region are filled up
by promotion from amongst all the

eligible Lower Division Clerks in the
region,
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Propoml to extend Satellite Telovisien
relaying system to remete areas

251. SHRI P. NAMGYAL: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) The names of areas which are
connected with Satellite Television
relaying system;

(b) whether Government propose
to extend this facility to other re-
mote areas of the country like Ladakh
in Jammu anq Kashmir, Lahaul-
Spiti and Kinnaur in Himachal
Pradesh, Arunachal Pradesh and
Andaman and Nicobar Islands; and

(c) if reply to (a) above be in the
affirmative, when and if the reply be
in negative, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD
JOSHI): (a) to (c). The Indiann Na-
tional Satellite (INSAT) is expected
to be launched in early 1982. Proposals
Yor utilisation of INSAT for TV cove-
rage are under consideration on the
basis of the recommendations made by
an inter-Departmental Working Group.
The areas that would be covered
fhrough INSAT woulq depend on the
approval of plan, availaibility of re-
sources and relative priorities.

Electrification of Villages

252. SHRI CHITTA MAHATA: will
the Minister of ENERGY be pleased
to state:

(a) the number of villages in the
country which have not been electri-
fied; and

(b) by when these villages would
be electrified?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRIX
VIKRAM MAHAJAN): (a) According
to latest reports, as on 31st August,
1980, the number of villages which
had not been electrified was 3,19,629.
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(b) In pursuance of the decision
taken at the Conference of the Chair-
men of the State Electricity Boards
held in July, 1976, perspective plan
propbsals had been received from the
various States and Union Territories,
which indicated that it would be possi-
ble to electrify all the villages in the
country by 1994-95, subject to availa-
bility of funds to the extent of Rs. 3,360
crores in the intervening period.

Survey of Oil-Bearing Areas by
O.N.G.C.

253. SHRI R. L. BHATIA: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether any further survey of
oil-bearing areas in the country has
been taken up by the Oil and Natural
Gas Commission in the Western and
Eastern regions;

(b) it so, the outcome thereof;

(¢) what are the prospects ot deve-
lopment of Godavari basin where oil
and gas has been found; and

(d) the technology being employed
lo assess the commercial potentiality
of Godavari basin?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (aY and (b). In-
formation is being collected, and will
be laid on the Table of the Sabha.

(¢) It is necessary to drill more
exploratory wells, both onshore and
offshore, before anything deflnite can
be said about the prospects of develop-
ment of Godavari basin.

(d) So far no commercial discovery
of hydrocarbons has been made in the
Godavari basin. In the onshore, deep
drilling on some of the locations re-
leased for exploratory drilling is be-
ing taken up. In the offshore, more
wells are planned to be drilled.
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Foreign Experis on Hyde] Power

254. SHRI CHITTA BASU: Will the
Minister of ENERGY be pleased to
state:

(a) whether Government have since
decided to invite foreign experts on
hydel power to visit India and evalu.
ate the working of Indian Experts;

(b) if so, whether such foreign ex-
perts have since visited India; and

(¢) if so, the details of their evalu-
ztion report, if any?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRIL
VIKRAM MAHAJAN): (a) With a
view to expediting the execution of
hydro projects, it is proposed to in-
volve foreign expertise in certain spe-
cific and selective areas of work.

(b) and (c¢). The
under examination.

proposals are

Proposals by DESU to emg power
shortage in the capital

255. SHRI N. P. SHEJWALKER:
Will the Minister of ENERGY be plea-
sed to state:

(a) whether it is a fact that the
Delhi Electricity Supply Undertaking
has made positive proposals to the
Ministry for ending power shortage
in the capital;

(b) if so, the details of the sug-
gestions made;

(¢) whether the DESU has asked
the Centre to transfer the Haryana's
unit in the Indraprastha Power
Station ang also tg increase the share
of Delhi in the Bairasiul Hydro-elec-
tric project now coming up in Hima.
chal Pradesh; and

(d) if so, the decisjon taken by the
Government in regard to all the sug-

gestions o# DESU in this regard?
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THRE MINISTER OF S8TATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
DESU had submitted a Project Report
for the installation of 2X10 MW coal
fired station as an extension of Indra-
prastha Power Station. The National
Committee on Environmental Pollution
Control did not agree to the location
of the power station near the existing
station from the environmental polu-
tion angle. DESU was requested to
examine a Suitable alternative site.
DESU proposed to have a station at
Badli but this site also did not meet
with the concurrence of Railways from
the point of view of transport of coal

In addition to the above, DESU has
proposed installation of 2X30 MW
Gas Turbines and this proposal has
been referred to the Department of
Petroleum for confirming the availabi-
lity of fuel for the gas turbines.

(c) and (d). Government have re-
ceived a proposal from DESU for
transfer of Haryana's share in the
Indraprastha Power Station to them.
The propesal has * been referred to
Haryana State Electricity Board for
their comments, which are awaited.

No proposal in regard to increase in
the share of Delhi in the Bairasjul
Hydro-electric project has been recejv-
ed.

Master Plan to Curb Floods in the
Country

256. SHRI AMAR ROYPRADHAN:
Will the Minister of IRRIGATION be
pleased to state:

(a) whether present Government
have drafted any master plan to
curb-the floods in the country since
January 1980; and

(b) if so, the main outline of the
master plan and if not the reasons
therefos?

NOVEMBER 18, 1980
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‘THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b). The Cen.
tral Gouernment has not formulated
any Master Plan to curb foody for the
couniry as a whole as fleod control is
a .State subject and it is for the .State
Government to prepare Master Plans
for the flood affected areas in their
respective territories. ‘Work on pvre-
paring such Master Plans is in hand
with the State Governments. How-
ever, since January, 1980, the Cen-
tral Government has prepared a Na-
tional Perspective for Water Resources
Development in the country which will
provide multipurpose benefits inclu-
ding that of flood control. This Na-
tional Perspective has yet to be finaii-
sed in consultation with the State Gov.
ernments

Vigit of Minister of State to Rusgia

257. SHR] SUBASH CHANDRA
BOSE ALLURI Will the Minister of
INFORMATION AND BROADCAS-
TING be pleased to state:

(a) whether it js a fact that Minis-
ter ot State for Information and
Broadcasting visited Russia  during
the month of October, 1980;

(b) if so, whether discussion for
the operation of colour T.V. were
held during her visit; and

(¢) if so, what is the outcome?

THE DEPUTY MINISTER OF IN-
FORMATION AND BROADCASTING
(KUMARI KUMUDBEN M. JOSHI):
(a) Yes, Sir.

(b) No, Sir.

(¢) Does not arise.

Projects Undertaken by R. E. C.

258. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of EN-
ERGY be pleased to state details of
projects so far undertaken by the
Rural Electrification Corporation State-
wise?
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THE MINISTER OF STATE IN'THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): Rural Electri-
fitatfon” projects aré formulated and
also imiplemented by thé' State ‘Eledtri-
city Boards, Rural Eleétric Co-opera-
tive Societies and, in the States where
there are no Electricity Boards, by the
State Governments. Rural Electrifica-
tion Corporation provides financial as-
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sistance to thé scheémes spdrsoréd by
SEBs, efe., subjeef to thelr ‘beikg Antd-
cially viable and technically feasible.
Up to 31st October, 1980, the Corpora-
tion has sanctioned 3,723 projects in
the various States for a total loan
assistance of RS. 1286.60 crores, States
wise details of which' are given'in the
statement.

Statemapnt

State-wise details of rural slectrification projects sancioned by the rural Electrification
Corporation upto 3I-10-1980

SL. State No. of Loan amount
No. F schemes by sanctioned
sanctioned  * {Rs.in lakhs)
[
1. Andhra Pradesh . . . 345 8940 682
2. Astam 62 2561 -161
3. Bihar 286 11510 -50¢
4. Gujarat 205 5600 -963
5. Haryana . . . 99 2524 -928
6. Himachal Pradesh . . . 66 2847 224
7. Jammu & Kashmir . . . 81 2955879
8. Kamatake . . . . 140 4270359
9. Keralg . . . . 74 1586 -808
10. MadhyaPradesh 3 . . . 523 16951 ‘131
11. Maharashtrg - . . . 334 10476 -¢ 70
12, Manipur &8 . . .« e 10 655-416
13. Meghaldva . . . . 34 1404.044
14. Nagaland . . . . 11 627 294
15. Orissg . R . . 237 9466 -066
16. Punjab . . . . 150 5054 469
17. Rajasthay 309 10745 -408
18. Tamil Nadu . 216 5263-617
19. ‘Lripura . . . . 23 721659
20. Uttar Pradesh . . . 296 13880357
21. West Bengal 222 9615 -604
Toraw . . ... aas | 1a8bs9 540
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Re-organisation of the National
Thermal Power Corporstien into four
Regiona] Boards

259. SHRI R. P. DAS: Will the Minis-
ter of ENERGY be pleased to state the
reason as to why the proposed reorga-
nisation of the NTPC into four regional
boards could not be decided upon?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): No proposal is
under consideration of the Ministry
of Energy to reorganise the National
Thermal Power Corporation into four
regional boards. A Committee on
Power, which went into the structure
of the power industry, has however,
suggested that all Central generation
in a region should be placed under one
regional generating authority. Govern-
ment have not examined the suggestion
so far.
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Commlitteg to reduce pending work
in Courts

261. SHRI M. RAM GOPAL REDDY:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government have set
up a Committee to recommend mea-
sures to reduce pending work in
Courts;

(b) if so, whether any report has
been submitteq by the Committee;
and

(¢) if so, the recommendations
made and Government action there-
on?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) to (c¢). An
Inter-Departmental Committee of three
Officers are examining the recom-
mendations made by the Law Com-
mission in their 77th, 78th and 79th
Reports with a view to formulating
concrete proposals for Government's
approval. Their report is awaited.

Supply of Crude and other Petroleum
Products to heip India

262. SHRI MADHAVRAQO SCINDIA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

* (a) *whether - Russia, Bulgaria and
other countries visited by him along-
with the President of India in October
this year, have promised to supply
crude and other petroleum products to
help India to meet the short supply
that is likely to accrue to India owing
to the Irag-Iran conflict; and

(b) it so, the extent of crude and
oil supplies promised by each of these
countries?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b). In
order to make up the shortfall caused
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in the supply of imported crude oil and
petroleum products, we have approa-
ched a number of countries including
USSR and Bulgaria., Whereas some
have made firm commitments, response
from others is awaited. It would not
be in national interest to divulge
further details.

Comments of State Governments on
the National Flood Commission
Report

263. SHRI K. A. RAJAN: Will the
Minister of IRRIGATION be pleased
to refer to the reply given to the
Starred Question No. 133 on 17th June,
1980 regarding report of the National
Flood Control Commission and state:

(a) whether the Union Government
have received the reaction and com-
ments of the State Governments on
the National Flood Commission re-
port;

(b) if so, the details thereof; and

(c) what measures are being taken
by the Union Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) to (¢). Comments
on the National Flood Commission Re-
port have been received s¢ far from
the Union Territory of Goa, Daman
and Diu and partially from  West
Bengal Government. The recommenda-
tions of the Rashiriya Barh Ayog were
also considered in the recent meeting
of the 5th State Irrigation Ministers’
Counference held at Bangalore from-—10
12 November, 1980. The Conference
supported the view of the Working
Group on Flood Control for Sixth Five
Year Plan 1980—85 constituted by the
Planning Commission to broadly en-
dorse the main recommendations of
the National Flood Commission, The
Conference urged the State Govern-
ments through a Resolution to ex-
peditiously send their views/comments
on the Report of the National Flood

Commission within a period of 2
months.
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Nationalisation of Nagarjiia Feértili-
zers and Chemicals Ltd. Project

265. SHRI KUSHMA XKRISHNA
MURTHY: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleas-
ed to state:

(a) what are the real implications
of delay in the nationalisation of pro-
ject of Nagarjuna Fertilizers and
Chemicals Ltd.; and

(b) the role of the A.P. State Go-
vernment so far towards thig pro-
ject?
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k)

THE MINISTER OF STATE IN
THE' MINISTRY OF PETROLRUM;
CHEMICALS™ AND FERTILIZERS
(CH. DALBIR SINGH): (a) Theré i#
no'proposal under the consideration of'
Government for the nationalisation of
M/s. Nagarjuna Fertilizers & Chemi.
cals Limited.

(b) The State Government of Andhra
Pradesh is a co-promotor of the Com=

pany.

Traces of Oil in Mahanadi Basin

266. SHRI K. P. SINGH DEO: Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state

(a) whether it is a fact that Oil
India has found traces of oil in the
Mahanadi basin;

(b) if so, the location where this
has been found; and

(c) out of 18,000 sq Kms whjch has
been assigned to Oil India for ex-
ploration how much of the area has
been surveyed and the prospect of
oil find in this region?

THE MINISTER OF PETROLEUM,’
CHEMICALS AND FERTILIZERS'
(SHRI P. C¢ SETHI): (a) to (¢). Of
India Limited has been assigned an’
exploralitn licence area of 18,800 Sq.
Kms (12,000 Sq. Kms offshore and*
6,800 Sq. Kmss.onshore) in the Maha-
nadi Basin. Aeromagnetic survey has
been carried out in the entire area. No
;)il has been discovered in this area g0

ar.

wAw feaf  afdiemmt & qf”
feq & H fawe

267. s wEw fagrdt TR :
Fa1 Yt welt ag qamr A v 4
.

a

(%) ¥ar TR HT A9 TATAL
Tat § oF T garan oY 7y A fe .
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Shortage of Coal im the country

270. SHRI C. CHINNASWAMY:
Will the Minister of ENERGY  Dbe
plecased to state:

(a) whether there is an acute shor-
tage of coal in the country;

(b) whether this shortage is due to
shortage of wagons or less produc-
tion; and

(c) what steps Government have
taken to remove thig shortage as it
has considerably affected the econo-
mic growth in the various spheres in
the country?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
There is some shortage in the availa-
bility of coking coal and certain
grades of superior coal from Raniganj
coalfields mainly due to lower pro-
duction following the law and order
rroblem, labour strikes, power shor-
tage which has affected the coal pro-
duction in the mines in Bihar-Bengal
region. Ail other grades of coal are
available in plenty. The pithead
stocks as on 1-11-80 exceed 12.9 mil-
lion tonnes. The main impediment
however in making coal available to
the consumers is the inadequate
transport capacity.

(c) The steps taken to improve the
coal availability to the cqnsumers
include close coordination between
the Railways and coal industry at all
operational levels, release of coal by

KARTIKA 27, 1802 (SAKA)

Written Answers 134

road to the comsumers against the
shortfall in the movement of coal by
Railways. Further, the movement of
coal by Railways and coal production
are also being monitored at the high-
est level in the Government by a
Cabinet Committee on Industirial
Infrastructure,

Composition of Bemches of Supremec
Court and High Courts

271. SHRI RAVINDRA VARMA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government have any
proposal to change the fterms and
composition of the  benches of the
High Courts and the Supreme Court:
and

(b) if so, the details thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) and
(b). No, Sir. Benches of the Supreme
Court and the High Courts for hear-
ing different kinds of matters are
constituted by the respective Chief
Justices.

Loay Shedding in the Capital Since
January, 1980

272. SHRI SOMNATH CHATTER-
JEE: Will the Minister of ENERGY
ke pleased to state:

(a) whether there has been any
load shedding in the Capital since
January, 1980;

(b) if so, the extent thereof; and

(c) whether any area of the Capi-
tal has been exempted from load

shedding and if so, the reasong there-
for?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
Yes, Sir. The details of load shedd-
ing efected in Delhi since January,
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1980 upto end October, 1980 are as
follows:—

SL. Month No. of Sheddling
No. daye in MW-—
shedd- Hr
ng re—
sorted
to
1 January, 1980 . 12 2247
2 Februarv, 1980 . 04 1164
3 March, 198¢c . . o1 0065
4 April, 1980 . . 10 4405
5 May, 1980 . . 18 10332
6 June, 1980 . . 12 7008
July, 1990 . . 7 3606
O Aacwst, 1980 . 15 6286
g September, 1g8e . 4 2701
10 October, 198¢ . 5 1840
11 November, 1gfo0 . 1 22
(upto 14th,
(¢) No specific area is exempted

from load shedding except the essen-
tial serviceg like major  Hospitals,
Water Works, major pumping sta-
tions, Railway Stations, Telephone
Exchanges eilc. and the areas connec-
ted on the feeders to the above essen-
tial services, as it is not possible to
seggregate essential and non-essential

consumers fed from the same distri-
bution mains.

Shortages of Furnace Qil

274. SHRI E, BALANANDAN: Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) what steps Government have
taken to meet domestic shortages of
furnace ©il; and

(b) the approximate daily require-
ments and availability of furnace oil
for domestic and industrial sectors
separately?

NOVEMBER 18, 1980
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THE MINISTER OF PETROLEUM,
CHEMICALS & FERTILIZERS (SHRI
P. C. SETHI): (a) The indigenous
availability of furnace oil/low sulphur
heavy stock from the crude processed
in the refineries in the country is not
adequate to mweet fully the demand
of the product in the country. Fur-
nace oil is imported into the country
to the extent of about 20 per cent of
the current annual demand of about
7.5 million tonnes for these two pro-
ducts. Steps have been taken for
sufficient imports of furnace oil to
meet fully the demand for the pro-
duct.

(b)Y There is hardly any consum-
ption of furnace oil in the domestic
sector and it is exclusively consumed
in the industry and power sectors.
The daily average requirements of
furnace oil/low sulphur heavy stock
m the country at present is computed
to be at 20548 tonnes. Excepting
temporary locational shortages of
short durations, the availability of the
product by and large matches the
requirement.

Approval for the Fertilizer Project at
Thal vaishet

275. SHRIMAT; PRAMILA DAN-
DAVATE: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleaseq to state:

(a) whether the approval for the
Fertilizer = Project at Thal Vaishet
has been received;

(b) if so, when the Project is likely
to be completed;

(c) whether any activity for the
construction of the Project has been
started; and

(d) if so, the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI'P; C. SETHI): (a) Yes, Sir. The
project was approved by Govern-
ment in May, 1979.
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(b) The project is likely to be com-
pleted in 1984-85.

(¢) and (d). Work on the project
has been started and arrangements
have been firmed up for provision of
infrastructural facilities, like water,
power, coal, railway facilities, etc.
Land for the factory has been acqu-
ired and civil works arg in progress.
Agreement has been enterd into with
M/s. Foster Wheeler Power Products
Ltd. UK, for the steam generation
plant. Action is also in progress in
regard to various off site facilities.
An expenditure of about Rs. 34 crores
has been incurred on the project as
on 30-9-1980.

tagre ¥ srmc-Remt g e
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Talks between the Chier Ministers of
Tamil Nadu and Karnataka about
Hegenekal Hydel Power Project

277. SHRI K. RAMAMURTHY: Will
the Minister of ENERGY be pleased
to state:

(a) the resulty of talks held
between the Chief Ministergs of Tamil
Nadu and Karnataka about Hegenekal
Hydel Power Project; and

(b) whether it has been cleareq by
the Central Government after these
talks?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The meet-
ing held on 18-9.1980 under the
Chairmanship of the Union Minister
for Irrigation, attended by the Chief
Ministers of Tamil Nadu, Karnataka.
Kerala and Pondicherry, discussed
only issues concerning sharing of
Cauvery Waters. Further discussions
are to be held.

(b) Doeg not arise.

Offer from Foreign Companies to Sup-
ply Power Units

278. SHRI NAVIN RAVANI: Wwill

the Minister of ENERGY be pleased
to stare:

(a) how many foreign companies
have offered to supply power units and
for which particular projects:

(b) is it true that BHEIL, workers
have protested against acquiring of
foreign goods when BHEL wag ready
to supply them for new power projects
like Neyveli; and

(c) what steps have been faken to
stop import of such material that Is
possible to produce in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Import

Policy of the Government of India
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allows for invitation ot global tenders
for import of power generating
equipment irrespective of the fact
whether the equipment is manufac-
turedq indigenously or not. The
recommendations made on the basis
of these global tenders are consider-
ed by an Empowered Committee con-
stituted in the Department of Heavy
Indusiry under the Chairmanship of
Secretary (Heavy Industry), which
examines the recommendations be-
fore according final clearance. Some
State Electricity Boards have followed
this procedure and inviteg global
tenders against which offers have been
made by foreign companies. In addi-
tion, some foreign firms have made
commercial offers or offers in prin-
ciple for supply of power generating
equipment.

(b) Yes, Sir.

(¢) While considering proposals for
import based on global tenders, the
capacity of indigenous manufacturers
to supply the required equipment
within the stipulated time is kept in
view.

Coal Production and Losses Suffered
by Ceal Companies

\/279. SHR] G. NARSIMHA REDDY:
Will the Minister of ENERGY be
pleased to state:

(a) what is the quantity of coal pro-
ducea during the last ten months hy
different companies.

(b) whether the coal
are running a heavy loss;

Companies

(¢) if so, the total loss of each com.
pany during the last ten months; and

(d) what steps are being taken te
increase the output of coal and to re-
duce/avoid losses?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The quan-
tity of coal produceqd during the per-
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iod January—October, 1980 is as
follows:

(Figures in lakh tonncs)

Rastern Coalficlas Ltd, . 174-03
Bharat Coking Coal Ltd. . 166 .12
Central Coalfields Ltd. . . 21931
Western Coalfields Lta. . . 227.42
"North Eastern Coalfields : 459
Coal India Limited . . 791 47
Singa eni Collieries Co 1 ¢, . {c b4
Tata Iron & Steel Company . 17 37
Indian lioa & Steel Company . 5 37
Damodar Valley Corporation . o 81
Total : (AllIndia) . 295 66

(b) and (c¢). The annual accounts of
Coal India Ltd. and its subsidiaries for
the year 1979-80, have not yet been
finalised. The lossess for the subse-
quent period can be known only after
the annual accounts for the year
1979-80 have been prepared and
audited.

(d) Following steps have been
taken to increase the output of coal
and reduce losses:

(i) The production of coal is
being stepped up by removing in-
frastructural constraints like supply
of power, explosives ang diesel to
the colliery.

(ii) Controlling absenteeism
among the miners.

(iii) By exercising control on
manpower and improvement in
productivity.
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(iv) Improvement in utilisation
of equipment and economy in the
use of stores.

However the main reason for th-e
losses suffered by the Coal India is
the unremunerative price of coal.
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Rise in Import Bill

282. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS pe pleased to state:

(a) the extent of rise in the irgort
bill on account of crude oil since 1973
ang the amount of foreign exchange
country had to pay on account of its

imports;

(b) whether In view of the heavy
crude import bill Government have
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drawn up any plan to accelerate the
pace of oil exploration in the country
to attain self-sufficiency; and

(c) if so, details thereof”

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The value
of our total crude imports and the
amount of foreign exchange paid has
been of the following order:—

{In Rs. Crores)
Year Value Increa e
in import
bill
1973 244 6
971 - .. 899 1 654 -8
1075 992 -0 92 6
1976 . . . 1145 6 153 6
1977 . . . 1258 9 13 3
1978 . . . 1243+ g
1079 . . . 1786 8 542 9
1980 . . . 3000.0 1213 2

(estimate )

—— . = -

(b) and (c). All attempts are being
made tc intensify our exploration
activities and plans are being made
for exploitation of our established re-
serves to attain self-sufficiency. Our
exploration policy will be pursued
vigorously with a view to making an
inventory of our hydrocarbon reserves.

Reclamation of Lang by Rehabilita-
tion Reclamation Organisation

283. SHRI HIRALAL R. PARMAR:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

(a) the number of persons for whom
land is proposed to be reclaimed hy Re-
habilitation Reclamation Organisation
during the year 1980.81; and
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(b) the number of persons for whom
land hag been reclaimed during the
period January to October, 1980 along-
with details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF SUPPLY AND
REHABILITATION (SHRI P. K.
THUNGON): (a) 2,275 acres of land
are proposed to be reclaimed by the
Rehabilitation Reclamation Organisa-
tioa during the year 1980-81 on which
about 570 families are expected to be
settled..

(b) 775 acres of land have been
reclaimed by Rehabilitation Reclama-
tion Organisation upto October, 1980,
on which 200 families will be settlad.
The land reclamation work is being
done in the Dundakaranya Project
area.

Broadcast of Folk Songs and other
Tribal Cultural Activities

284, SHRI BHEEKHABHAI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that the
Government have failed to broadcast
folk songs and other tribal cultural
activities of tribal people from States;

(by whether Government contem-
plate to open special cells or sections
for encouraging tribal dialect from
tribal concentratea zreas and States:

(c) the steps taken sg far in this
regard; and

(d) if not, the reasons for Govern-
ment’s policy being indifferent in this
regard?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI

IéUMUDBEN M. JOSHI): (a) No,
ir.

(b). (¢) and (d) There is no pro-
posal before the Government at pre-
sent to open special calls or sections
for encouraging tribal dialect from
tribal concentrated areas and States.
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A.L.R. Stations having sizeable tribal
population in their programme zones
to broadcast news and informational
programmes in tribal dialects, If the
tribal population in the programme
zone is not significant, programmes
are limited to the broadcast of wolk
and traditional music only. So far as
the Stationg situated in tribal areas
are concerned, tribal language broad-
casts get the major share of the trans-
mission time In view of this, the need
for setting special cells has not been
felt

Establishment of a High Court Bench
in Hubli-Dharwar Area

285. S'IRI F. H. MOHSIN: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whethery representations have
been received for establishing 5 High
Court Bench in Hubli-Dharwar Cor-
poration Area in Karnataka; and

(b) what action have been taken in
the matter?

THE MINISTER O LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) The
Karnataka Chamber of Commerce and
Industry represented in 1978 that a
Bench of the Karnataka High Court
may be established at Hubli. No
such proposal has been received from
the State Government,

(b) The Government of India are
not considering the representation.

Flood Control Measures in Kalahandi
(Orissa)

286. SHRI RASABEHARI BEHERA:
Will the Minister of IRRIGATION be
pleased to state:

(a) in the background of this year
flood havoc in Kalahandi, Koraput dis-
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trict of Orissa by the river Bansa-
dhera what flood control measures
have been proposed by the Union
Government;

(b) has any such floog control pro-
gramme been finalised: if so, what is
the financial estimate of the cost there-
of; and

(e) when the implementation of the
programme will start?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) to (¢). The in-
formation is being collected and will
be laid on the Table of the House.

Number of Tests angd Imspections of
Steel and Steel Preducts

287. SHRI HARINATH MISRA:
Will the Minister of SUPPLY AND
REHABILITATION be pleascd to state:

(a) the total number of tests and
inspections of steel and stee]l products
made auring the current flnancial
year by the Metallurgical Inspeciorates
at Jamshedpur and Burnpur and their
sub-centres;

(b) the number of cases where ex-
pert opinion furnished on metallic fai-
lure and defects analysis to various
Departments of the Government; and

(c) whether Government propose to
modernise the Metallurgical Labora-
tories, if so, the progress made so far?

THE MINISTER OF STATE IN T1HE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI BHAGWAT
JHA AZAD): (a) Information is being
collected and will be placed on the
table of the House,

(b) The Information is being collect-
ed and will be placed on the table of
the House.
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(¢) Yes, Sir. The requirement of
Laboratorieg are being assesssed for
framing proposals for modernisation,

Power Shortage in Karnataka

288. SHRI JANARDHANA POOJA-
RY: Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that Karna-
taka State will continue to be deficit
in power even afier the completion of
Kalinadi Hydel Project anq the Rai-
chur Thermal Station;

(b) if so, whether Government are
considering a proposal to set up ther-
mal plant in the State to meet the
power shortage; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN)Y: (a) The Kaliinadi
Hydro Electric Stage I and Raichur
thermal station are likely ty he com-
pleted by 1984-85. The power supply
position in the State in the year 1981-85
is given below:

Peak Demand—MW . . 2107
Peak Availability— MW . 1967
Surplus 1 4 )(Deficit) —(2920)
Encrgy Requirement—Mkwh . 13448
Yonergy Availability—Mkwh @ . 10351
Surplus (+)(Deficit) . —(3087)

Karnataka will thus have some de-
ficit in power during 1984-85.

(b) and (c). A project proposal for
extension of Raichyr Thermal Power
Station by 1x210 unitg has been receiv-
ed in Central Electrici‘y in September,
1980 and is under examination.



149 Writtep Answers

Capecity Utllisation of Fertilizer In-
dustry

289. SHRI JANARDHANA POOJA-
RY:

SHRI XRISHNA CHANDRA
HALDER:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether there has been large
scale under utilization of capacity in
the fertiliser industry;

(b) if so, the tota] annual produc-
tion capacity of each fertilizer plant;
and

(¢) production of each plant during

the last three years and steps taken to
obtain optimum production?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI.
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) There has been
some under utilization of capacity in
the fertilizer industry.

(b) and (c). The capacity and annu-
al production o# the fertilizer plants
during the past three years is given in
the attached statement,

Steps taken to optimise the produc-
tion include removal of inbuilt con-
straints by plant improvement pro-
grammes, debottlenecking schemes, in-
stallation of cantive powey generation
facilities and augmenting the supply
of feedstock and inputs.

-

Statement

Plan wis~ capizityail Podaction of fertilizers in terms of nptrients nam:ly nitrogen and
P, O, during the Years1977-78, 1978-79 and 1979-80

I. NITROGEN

(Figures in ‘000 Ioanes)

Nam ' 0/t~ Plaat

Installed

Capacity 1;?07 17 ;Z?ion p:'gé?l::z%n pr«l)?izgggn
(1) (2) (3) (4) (5)
A. Pubiic Sector .
Nangal 8o 553 70-6 62-7
Nangal Expansio. 152 3-3* 567 67 -1
Bhatinda 235 Natin Prodnctio 52 -8
Panipat . . 235 Notin Production 64 -6
Sindri 21Q%* 9 3 Notin 231
Production

*Indicates trial production. Plaut was commissioned oaly in 1978-79.

*#Capacity baforec 197980 was 95,000 toanes of the old plaat which was closed for fertilizer

prodaction in 1978-79.
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(1) (2) (3) (4) (5)
Gorakhpur ° . . . 131 88 .y 88 .0 51-1
Namrup-I e 45 45-3 39°5 28 -3
Namrup-II o == - 152 54-0 749 501
Durgapur . . . . 152 511 37 8 535
Barauni . . . . 152 38 1 52-8 46. 5
Trombay . . . . 90 8% -y 85.9 86 -1
Trombay IV . . . . 75 . 257 413
Udyogamandal - . . . 82 503 506 516
Cochin I & II . . . . 192 852 102 9 112 -5
Rourkela . . . . 120 72 -0 68 o 525
Neyveli . . . . 70 412 38 o 47 8
Madras ® . . . 176 136 -1 162 -0 140 O
Bv Products . . . . 24 19-6 22 -0 21 0

B. Private Sector

Barola . . . 236 1735 165 7 173 9
Vizag . . . . 84 552 67 o 6o 7
Kota . . . . 152 120 1 115 3 1160
Kanpur . . . . 207 196 -4 185 -3 153 6
Goa . . . . 171 146 -4 149 7 150 -5
Tuticorin . . . . 258 182 11 1445 222 -0
Mangalore . . . . 156 720 12t 1 106 -2
Varanasi . . . . 10 46 42 0-6
Ennorc . . . . 16 86 81 73
By Pioducts . . . . 4 3-1 23 23

C. Cooperative Sector :

Kandla/Kalol . . . . 215 203 -1 2318 179 -2
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Ii. PHOSPHATE (P,Oy)

(Figures in ’000 Tonnes)

Name of the Plant Installed 1977-78 1978-79 1979-80
Capacity production production production

— N = 4 L el | <+ L e el ao < -

(1) (2) (3) \4) (5)

—-— e o — e

A. Public Sector :

Trombay . . . . 45 37-6 40-7 38-3
Madras . . . . 112 95'9 106.0 8g-8
Cochin II . . . 114 29°0 437 40°7
Trombay IV . . . . 75 Notin 257 413
production

Khetri . . . . 90 6:-0% 12-7 45
Udyogamandal . . . . 44 26-8 27-8 284
SSP Units . . . . 29 152 18:9 112
Sindri . . . . 150 2:0%* 2 5 84

B.  Private Sector :

Baroda . . . . 50 406 364 36-1
Vizag . . . . 104 653 69-1 72 4
Goa . . . . 42 34-8 30-9 273
Tuticorin . . . . 51 17:7 310 47-0
Ennore . . . . 10 10°9 10°0 91
SSP Units . . . . 187 134" 4 139* 2 142- 4

C. Ceoperalive Setor

Kandla . . . . 127 153°8 175 4 159°8

- amins  mew -y - -

*Production under trial runs.

**Production under trial runs ; the plant went into commercial production in 1979-80.
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Improving Transmission of ALR..
Port Blair

290. SHRI MANORANJAN
BHAKTA: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether it is 3 fact that the
broadcasts of A.LLR. Port Blair are
not audible in the entire Union Terri-
tory of Andaman and Nicobar Islands
and time and again representaions
have been made to Government {o
instal a high power transmission get
for improving broadcasts of AIR
Port Blair;

(b) if so, what action Government
contemplate to {ake and when;

(¢) whether Government are consi-
dering to have satellite system to pro-
vide television facilities to the remote
and 1naccessible areas for hetter com-
munication of mass media; and

(d) if so, the details thereof, if not.
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMAR] KUMU-
DBEN M. JOSHI): (a) Yes, Sir. The
reception in the Islands will, however,
improve considerably  when the pre-
sent temporary antenna i~ replaced by
the directional antenna system, work
on which ig already in hand.

(b) To improve the coverage fur-
ther, a scheme for installation of a
100 KW MW transmitter at Port
Blaiy has been included in the appro-
ved 6th Plap (1978—83). Implemen-
tation of this scheme +ill be taken up
as soon as financial sanction is issu-
ed.

(¢) and (a). The Indian National
Satellite, expected to be launched in
early 1982, can be deployed for pro-
viding TV service in remote and in-
accessible areas of the country, How-
ever, taking into account the optimum
viewing time and availability of only
two transponders in the INSAT,
plans are wunder consideration to
cover the Island areas through ter-
restrial system only. The plans are
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yvet to be approved and their imple-
mentation will depend upon the
availability of resources, allocation of
funds etc.

0i] Exploratiop in Andaman and Nico-
bar Islands

291. SHRI MANORANJAN BHAK-
TA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether in view of continuous
increase of crude oil price Govern-
ment propose to explore oil possibi-
lities in the Andaman & Nicobar Is-
lands vigorously;

(b) whether natural gas in large
quantities ig available in Anaaman &
Nicobar Islands, if so, details of action
being taken to tap it commercially;
and

(c) if the reply to part (a) aboveis
in the negalive, the reasons therefor ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHD: (a) The 0Oil
and Natural Gas Commission (ONGC)
is continuing its efforts to explore/oil
gas possibilities in the Andaman and
Nicobar Islands.

(b) ONGC drilled an cxploratory
well in the Eastern Shelf of Anda-
man where gas was struck on test-
ing in June 1980. The gas flowed at
a rate of 1.8 lakh cubic metres per
day through 4" choke. Further
operations had to be suspended due
to the on-set of monsoons.

ONGC has a plan to take up drilling
of an exploratory well in the Wes-
tern Shelf of Andaman from Decem-
ber 1980 to be followed by an asses-
sment well in the Eastern Shelf
where gag has already been discovered.

Further drilling programme to de-
termine the commerciality of the
hydrocarbon deposits in the area
will depend on the processing and
interpretation of the data which will
be obtained from these wells.

(¢) Does not grise.
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Rehabilitation and Reclamation Orga-
nisation at Campbell Bay, Great Nico-
bar

292. SHRI MANORANJAN BHAK-
TA: Will the Minister of SUPPLY
AND REHABILITATION be pleased
to state:

(a) whether it i a fact that two
units of Rehabilitation and Reclama-
tion Organisation at present stationed
at Campbell Bay, Great Nicobar, are
lying idle, consisting of about 30
very costly foreign-built tractors/
bulldozers.

(b) if so, what action (Government
propose to take to utilise these costly
machines;

(c) whether the said machinery are
require by the border Roans Organisa-
tion or the Andaman P.W.D). for Road
construction etc.;

(d) if so, whether the Ministry of
Rehabilitation propose either to hand
over these materials to Andaman or
the Border Roads Organisations for
use or to take back these machineries
to mainland; and

(e) if so, the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF SUPPLY AND
REHABILITATION (SHRI P. K.
THUNGON): (a) Yes, Sir.

(b) With the gradual completion
of rehabilitation schemes in the
country, these units are no longer
required,

(¢) to (e). The Ministry of Home
Affairs as well as the Border Roads
Development Board have indicated
that these machineries are not re-
quired by the Andaman Administra-
tion or by the Border Roads Deve-
lopment Board. They  were asked
again recently and have confirmed

that there is no change in the posi-
tion.
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Offers have been made to the
Irrigation and Forest Departments
of the Government of Madhya Pra-
desh for taking over these machi-
neries even free of cost, alongwith
the staff. Transferring the machine-
rise to mainland being a very expen-
sive proposition, these machineries
are prcposed to be disposed of on as
is where 1s basis.

Scheme for Sluice Gate-cum-Bridge
Across River Khiror

293. SHRI  BHOGENDRA JHA:
Will the Minister of IRRIGATION
be pleased to refer to reply given
to USQ. No. 1883 on 3rd March 1975
regarding scheme for sluice gate-
cum-bridge across River Khirori and
State:

(a) whether further aischarge data
required for formulation of the
scheme of sluice gate cum-bridge
across river Khirori between Harihar-
pur-Kaligaon and near Muraitha has
since been collected;

(h) if so, detailed thereahsut;

(¢) whether Darbhanga District con-
sultative and Development Committee
meetings held on 9th August 1980 had
decidea for undertaking the albiove pro-
jects; ang

(d) what are the schedule and other
details for these two projects?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) to
(d). The information is being col-
lected and will be laid on the Table
of the House.

Extension of Embankment of River
Kamla Beyond Jayanagar in Bihar

294. SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION
be pleased to refer to the reply given
to USQ. No. 3587 on 9th December
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1974 regarding extension of the em-
bankments beyond Jayanagar in
Bihar and state:

(a) whethe, datg for extending the
Kamla embankments beyond  Jaya-
nagar in Indig to Mirchaya in Nepal
have since been collected and if so, the
details of the steps and schedule for
completing embankment extension;

(b) whether there was an agreement
with the Government of Negpal for this
embankment extension; if so, the de-
tails thereabout; and

(c) whethe, the Government of Ne-
pal have constructed a barrage at
‘Godar which will turn Eastern and
Western Kamla canals useless; if so,
whether it is proposed to have a multi-
rurpose dam over Kamla at Sesapani
or at least a storage reservoir above
weir at Jayanagar; if so, details there-
about and if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a)y to
(¢). The information is being col-
lected and will be laid on the Table
of the House.

Film on Mahatma Gandm

295. SHRI S. M. KRISHNA: Will
.ae Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have since
taken a final decision to mak> a film
on Mahatma Gandhi by the British
Actor Richard Attenborough;

(b) it so, whether he has also selec-
ted the cast foy some of the prominent
roles in the film; if so0, the details
thereof;

(c) the total estimated cost of the
production of the film including the
foreign exchange component thereof
and how much amount is to be paid by
the Government of India:
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(d) whether some finances are aisv
being made available by private fiin
producers; if so, who are they;

(e) whether the script has been vet-
ted by Government or by some private
agencies in view of the tirade of criti-
cism against the proiect: ana

(f) how long will it take for the film
to be completed and when is first likely
to be exhibited either in India or
abroad?

THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
KUMUDBEN M. JOSHI): (a) Yes,

Sir,

(b) Some selections have been
made Others are 1n the process of
being made.

(c) The cost of the production will
be approximately $ 21 million (Rs. 17
crores approximately). Government
of India’s contribution to the project
will be Iimited to Rs. 5 crores through
the National Film Development Cor-
poration (N.F.D.C.).

(d) Private investors from the
Indian film industry have becen in-
vited to invest in the project through
an N F.D.C.—partnered company be-
ing set up for this co-production.

(e) The script of the film was
examined by eminent people in India
who have been associated with in-
terpretation of Mahatma Gandhi’s
life and message for a long time,.

(f) Shooting of the film is expected
to commence toward the end of No-
vember, 1980 and is expected to be
completed by middle of May, 1981.
Processing and  printing will take
some more time. The fllm is likely
to be released by the flrst quarter
of 1982
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Thermal Fower Stations Near Coal
Pit Heads

298. SHRI S. M. KRISHNA: Will
the Minister of ENERGY be pleased
to state:

(a) whether Government have taken
a decision to set up new Super Ther-
mal power stations near coal pit heads;

(b) if so, in which regions these will
be located;

(c¢) their capacity and capital outlay
involved and when these are likely to
star{ generation of power:

(d) whether these will be built by
using indigenous equirment oy inter-
national tenders have been invited: if
so, the broad details thereof; and

(e) whether any financial assistance
is being obtained from {he Worla
Bank in this behalf; if so, what?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKARAM MAHAJAN): (a)
to (c). Feasibility reports in respect
of three large thermal projecis at
the pit heads of coal proposed to be
taken up in the Central Sector have
been prepared by the National Ther-
mal Power Corporation. These feasi-
bility reports would have to be tech-
no-economically appraised by the
Central Electricity Authority after
which investment decisions would be
required. In addition expansion of
the existing super thermals at Korba
and Ramagundam have also been
proposed. The expansion of capacity
at Singrauli upto 2100 MW has al-
ready been approved. The feasibility
reports of new projects pertain to
the Western and Eastern Region res-
pectively. The expansion schemes
proposed pertain to the Western and
Southern region respectively. The
expansion scheme for the Northern
region at Singrauli has already been
approved. Details of capacity, capital
outlay and time-frame for starting
generation can be firmed up only
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after the techno-economic appraisal
has been completed.

The source of equipment for these
projects has not been finalised, nor
has the extent of financing by the
World Bank been decided for the new
projects.

Caprolactum Crisis in Nylon Industry

297. SHRI S, M. KRISHNA: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether the nylon indusiry 1#
heading for a caprolactum crisis in
the wake of a sharp fall in the indi-
genoug production and non-clearance
of import applications by Govern-
ment,;

(b) whether the output uf caprolac-
tum production has dropped by nearly
40 per cent recently resulting in the
slashing of deliveries to nylon pro-
ducers by the Gujarat State Fertilizers
Corporation;

(c) whether Government are  alse
having a sccond thought to ban the
import of Polyester filament yamn;
and

(d) whether the production of this
high-profit yielding yarn is raonopo-
lised by few firms only in the country
and if so, the reasons therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a)
No Sir. Imports are being allowed
to the extent considered necessary.
Stocks in the country are quite high

(b) The carprolactum production
has not been dropped except on one
month. Deliveries from September,
1980 onward have been on a much

higher rate than in the earlier
months,
(¢) No, Sir.
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(d) At present nine parties hoid
Industrial Licences to manufacture
polyester  filament yarn. Amongst
them, Petrofils Cooperative Ltd., a
foint venture of Government of
thdia and co-operatives of yarn users
accounts for over 33 per cent of the
overall licensed capacity.

India-Bangladesh Meeting on Natural
Gas

298, SHRI D. S. A. SIVAPRAKA-
SAM: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether there was any meeting
held between Government of India
and Government of Bangladesh on
fthe sale or purchase of Natural Gas
this year; and

(b) if so, the results of the negotia-
tion?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI P. C. SETHD: (a)
and (b). Ycs, Sirv. Only preliminary
talks to explore the possibility of
import of natural gas from Bangla-
desh have been held between the
two Governments No firm commit-
ments have been made by either
side.

Higmni e, RgT W aw feeterd
& e § faeew

299. SAEIG WA qF . FgT
L TIHT AT IETT gy
a3 aaﬁ F FuT F fR o

(7) 71 ag &= & f5 s,
1980 ¥ #EN # #gd (afwermry)
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Names of Gas Agencies in Delhi and
Supply of Gas Units

300 SHRI JITENDRA PRASAD:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to lay a statement showing:

(a) the number and names of gas
agencies in Delhi;

(b) the upty date number of appli-
cants registered with each nf the agen-
cies;

(c) the number of gas nits sanc-
tioned and distributed to the regis-
tared applicants through these agen-
cies during the last three months and
the number likely to be covered
during the next three months, separa-
tely; and

(d) the timg by which remaining ap-
plicants registered with the agencies
will be sanctioned gas units?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. €. SETHI): (a)
and (b). The number of gas agen-
cies in Delhi is 64. Their names and
the number of applicants registered
with them but still awaiting connec-
tions are given in the enclosed state-
ment.

(¢) No new gas connection is re-
ported to have been released to the
registered applicants on the waiting
list during the last three months.
New connections are expected to be
released from early next year.

(d) The waiting lists are expected
to be progressively liquidated in
two'three years time when incre-
mental product availability from
- Bombay High, Mathura Refinery etc.
materialises.

Statement
SL Name of No. of
No. Distributors pr8ons on
the waiting
list as cn
1-10-o
...... PRSP — v - - o de s e —
1 2 3
Indian Oil Corporation Limited
1 Associated Tracing Com-
pany . . . . 1510
2 Aaro Industrial Commod:-
ties | . . . . 86456
3  Amar Gas Service . . 23210
4 Amargeet Gas Service | . 13940
5 Alok Gas Company . 6781
6  Anantji Gas Service . 4681
7 Alka Flame . 2800
8 Atul Enterprises, . . 10349
9 Bakson Gas Service . 4573

10 B.N. Gupta & Company 11739
11 Cactus Lilly Enterprises . . 1304
12 D.P. Thakore & Company . 2796
13 Devi Anupama Gas Service . 5256
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14 Dec Pec Enterprises . 146
15 Deepti Enterprises . . 3100
16 Elite Agencies . L. 5c8
17 Hem Gas Agency . . 8032
18 Jayant Gas Service | . 30841
19 JJ Gas Service . . 10042
20 Jagjyoti Enterprises . 5805
21 Kanwal Gas Service . 2728
22 Litts Refrigeration . . 889
23 L.K. Enterprises . . 255
24 Mars Enterprises . . 6335
25 Manohar Gas Service | . 3323
26  Mohanil Gas Service . 262
27 Nath Traders . . . 170
28 Prem Nath Motors (P

Limited . . . . 369
2 Popular Chemists . . . 4240
30  Pearey Lals & Sons . 4643
31 Payal Gas . . . . 4680
32. Parbhat Gas Service | . 927
33 RD Euterprises | . . 305
31 R.K. Agences . . 5640
35 Rajdhani Gas Service | . 9120
36 Shakti Enterpriscs . . 3693
37 South Delhi Gas Service . 6712
38 Sahced Subash Gas Service 13698
39 Sanjiv Gas Service ] 5440
40 Sunil Enterprises . . 7732
41  Sukhdhan Gas Service . 10753
42 Vivek Gas Service . . 3138
43 Vikas Gas Agency . . 8361
44 Vikram Enterprises . . 3066
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1 2 [}
45 Vijay Rattan Enterpriseg . 2915
46  War Heroes Gas Company 645

47 Aar Key Enterprises . 2896
48 C.Lal& Sons , . . 374
49 Surjit Fuel Depot . . 500
50 Unique Enterprises . 3927

51 Pearl Gas Service

Bharat  Petroleum  Corporation

Limited
52 Allied Gas Service . . 4529
53 Ashoka Stores | . . 4978
54 Deepak Gas Service . 4992
55 Jwala Agencies | . . 2663
56 Khera Gas Service . . 9170
57 Modern Cookeries . . 8853
58 Rahul Agencies , , | 2634
59 Ramon Gas Service . 2494
60 Ruchika Agencies | . 4034
61 Satish & Company . 4044
62 U ika Agencies . . 15813
63 United Agencies , . . 13813

Hindustan Petroleum Corporation
Limited
64 Delhi Gas Company (This dis-
tributor has 17 sub-distribu-
tors) ., . . . . 25131

Power Shortage in the States

301. SHRI B. V. DESAI:
SHRI P, M, SAYEED:

Will the Minister of ENERGY be
pleased to state:

(a) whether in spite of good rains
the acute shortage of power in many
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of the States continues at an alarming
rate;

(b) if so, what are the main reasons
for this;

(c) whether in comparison to last
year, the power shortage during the
current year iS more acute;

(d) whether any measures on war
footing are being considered to over-
come this power shortage which is
greatly affecting the industrial growth;

(e) in how many States the power
shortage is still acute; and

(f) in how many States the power
shortage has been removed?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
and (b). Power supply position has
improved in a number of States like
Tamil Nadu, Karnataka, Andhra Pra-
desh, Orissa, etc. where monsoons
have been satisfactory. However, in
some areas, like parts of the Northern
Region and Western Region etc.
where monsoons have not been satis-
factory, power shortages are continu-
ing. Shortage of power is also be-
ing experienced in some of the States
due to inadequacy of generating ca-
pacity and indifferent performance of
thermal stations.

(¢) No, Sir. In fact generation has
improved.

(d) A number of measures have
been and are being taken to improve
further power availability in the
country, These measures include:

(i) maximising generation from
the existing installed capacity,

(ii) expediting commissioning of
new generating capacity;

(iii) supply of adequate quality
and quantity of coal to thermal
power stations;

(iv) transfer of power from sur-
plus to deficit areas;
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(v) arranging supply of spare
parts from indigenous and foreign
suppliers; and

(vi) reduction of losses in trans-
mission and distribution systems.

(e) and (). There are no notified
energy or demand cuts in the States
of Punjab, Haryana, Himachal Pra-
desh, Jammu and Kashmir, Gujarat,
Tamil Nadu, Kerala, Karnataka, An-
dhra Pradesh and Orissa. However,
in some of the States like Rajasthan,
Punjab Haryana, J and K. Assam,
etc. some peak load restrictions, ros-
tering of rural loads etc. is in force.
Power supply position is however, not
satisfactory in the  States of Uttar
Pradesh, Madhya Pradesh, Mahara-
shtra Bihar and West Bengal.

Libyag offer te overcome Oil Crisis in
India

302. SHRI B, V. DESAI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state:

(a) whether Libya has offereq to
help India to overcome the oil crisis;

(b) if so, whether other oil produc-
ing countries like Kuwait and Saudi
Arabia had offered India to supply the
crude oil and also to fulfil the require-
ments of India;

(¢) if so, whether any agreement
has been signed with them; and

(d) if so, to what extent the crude
oil has been purchased and supplied
by them during the months of Sep-
tember, October, 1980, and to what
extent they will be supplying the same
in November, and December, 1980?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a)
to (d). To meet our requirement of
imported crude oil, we have approa-
ched a number of oil producing coun-
tries. Whereas some have made
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firm commitments, response from
others is awaited. It would not be

in the national interest to divulge
further details.

Revommendations of the Rajya-
dhyaksha Cemmittee ¢n Power

303. SHRI B. DESAI:
SHRI MOOL CHAND DAGA:
SHR] CHITTA BASU:
SHRI AMAR ROYPRADHAN:
SHR] DAYA RAM SHAKYA:

Will the Minister of ENERGY be
pleased to state:

(a) whether Government have re-

ceivad the report of Rajyadhyaksha
Committee on Power;

(b) if so, what are the main recom-
mendations of the Committee;

(c) whether Government have exa-
mined the recommendations;

(d) if so, the details of the same and
the decisiong of Government thereon;
and

(e) what steps are being taken to
implement the recommendations?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKARAM MAHAJAN): (a)
The report of the Committee on Po-
wer headed by Shri Rajadhyaksha
was submitted to the Minister for
Energy on 4th September, 1980.

(b) The report of the Committee
on Power is currenily under prmting
in the Government Press at Nasik.
The printed copies are likely to be
available by the end of this month.
However, 5 copies of the cyclostyled
version of the report have been plac-
ed in the Library of the Parliament
for use by the Hon'ble Members. A
summary of the main recommenda-
tions of the Committee, is given in
the attached statement.
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(c) to (e). The report of the
Committee covers all aspects of
the power supply industry, with em-
phasis on the following:—

1. Planning for development

2. Project formulation and imple-
mentation

3. Operation and maintenance

4. Finance, financial management
and tariffs

5. Rural electrification

6. Organisation and management

7. Research and development.

The recommendations of the report
would be implemented after due
consultation with the State Govern-
ments wherever necessary. Copies of
the report have already been sent to
the State Governments and the State
Electricity Boards as an initial step,

Statement

ANNEXURES

Main Recommendations of Committee
on Power

The Committee on Power has
made extensive recommendations on
all aspects of power supply industry.
A brief summary of the main recom-
mendations is given below:

(1) Planning Develop-

ment:

for Power

The Committee has suggested 15 to
20 years’ time-frame for power, plan-
ning and medium term plans within
the same. The emphasis is on plan-
ning for a region and not for indivi-
dual states. The Committee has
suggested that a greater role for the
central sector in generation (i.e. 45
per cent by the year 2000) and trans-
mission (i.e., all major transmission
lines of 400 KV and even 220 KV
lines of inter-state character, to be
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owned and operated by the Centre)
would have to bé brought about. For
reducing the transmission losses, the
Committee has suggested progressive
reduction in the transmission loss in
assessing the capacity requirement
and deficit of each State. Emphasis
on small hydel projects has also been
made,

Project implementation: The Com-
mittee has suggested the creation of
a new Corporation for implement-
ing the nuclear power projects. The
formation of a National Grid under
statutory Regional Electricity Autho-
rity (in place of the existing REBs)
to control inter-state exchanges of
power has also been suggested A
new public sector for consultancy
organisation is to be created to take
over CEA’s present consultancy res-
ponsibilities. In respect of the manu-
facture of power plants, the Commit-
tee has suggested the creation of a
paralle]l facility like BHEL (to intro-
duce competitive element) or to bring
BHEL under the control of the De-
partment of Power,

(2) Operation and Maintenance:

The Committee has suggested 80
per cent availability factor and 58
per cent plant load factor to be
achieved in all thermal stations pro-
gressively Emphasis on training of
personnel, proper industrial relations
and creation of adequate spares, have
been mentioned. An effective manage-
ment information system should be
created in the monitoring of the
power stations.

(3) Financial Management and Ta-
riffs:

The rate of return for SEBs is to
be fixed at 15 per cent (including in-
terest on Government loans) which
should help in generating adequate
resources for the power programme.
Interest on the works on progress
should be debited to revenue ac~
count and not capitalised as at pre-
sent. The committee had made ex-
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tensive recommendations on the prin-
ciples of tariff wherein they have
suggested that the tariff should not
be fixed below the cost. Any subsidy
for any class of consumer should
come only in the form of subsidy from
the State Government after the same
has been voted in the State Legisla-
ture. Inverted block tariffs for
domestic and commercial consumers
and peak hour tariffs have been sug-
gested, They have suggested that
agriculturists and rural consumers
as a class do not need subsidy and
subsidy should be confined to the
small|marginal farmers. Flat rate of

tariff for agriculture should be dis-
continued. The norms for efficient
should

performance of the Boards
be fixed by a newly created Bureau

of Electricity Cost and Prices.

(4) Rural Electrification:

100 per cent rural electrification
should be brought about by 1994-95.
Street lighting dues should be paid
to the State Electricity Boards di-
rectly by the State Governments so
that the rural areas get this essential
facility. Schemes for giving loans to
the rural people for wiring their
houses have been suggested.

(5) Organisation and Management:

The Committee has made extensive
recommendations for restructuring
power supply industry. Statutory
Regional Electricity Authorities are
to be constituted in each region to
own and operate the national trans-
mission lines and load Despatch Cen-
tres and to control the inter-State
exchanges of power and facilitate the
smooth flow of power from central
stations {o all constituent States. Re-
gional Electricily Generation Corpora-
tions are to take over the generation
activity in the central sector from
NTPC, NHPC and DVC. Modifications
in the composition of the State Elec-
tricity Boards and proper procedures
for selection of the Chairmen/Mems-

KARTIKA 27, 1902 (SAKA)

Written Answers 174

bers of the State Electricity Boards
and CEA have been indicated.

(6) Research and Development

The Committee has suggested subs-
tantial increase in the allocation for
research and development activity is
the power sector,

De-Licensing of Coal

304. SHRI B. V. DESAI:

PROF. MADHU DANDA-
VATE:

Will the Minister of ENERGY be
pleased to state:

(a) whether Government have deci~
ded de-licensing of coal from Septem-
ber 1, 1980;

(b) if so, the reasons thereof an#
whether any conditions have been im.
posed on {he customers;

(c) whether TUnion Government
have also decided to review the scheme
after three months of its operation;
and

(d) whether the scheme will be in-
troduced in larger collieries?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKARAM MAHAJAN): (a)
and (b). With a view to pass on
the benefit of the increased coal avail-
ability, following improved coal pro-
duction, to the consumers it was de~
cided that non-coking coal from certais
identified mines having large pithead
stocks will be put on sale free of
any restrictions from 1-9-80. Coking
coals have been excluded from the
purview of this scheme. Non-coking
coal has been decontrolled witk
effect from 24-7-67. The only con-
dition that has been imposed is that
the consumer after paying for the
coal either in cash or through Bank
draft, has to lift the coal within ¥
days of the issue of delivery order
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(c) Yes Sir. The scheme would be
reviewed after a period of 3 months

(d) Depending on the experience
in the 3 months, a view to extend
the scheme to larger number of mines
would be considered.

Delay in the Completion /Commission-
ing the Power Projects

305. SHRI CHHANGUR RAM:

SHRI  CHANDRAJIT YA-
DAV:

Will the Minister of ENERGY be
pleased to lay a statement showing:

(a) the names of the power projects
whose completion has been behind
schedule and the projects whose com-
missioning has been delayed;

{by what are the main reasons for
the delay in the completion/commis-
sioning of these projects;

(c) the extent to which the escala-
tion in the cost of these projects is
anticipateq because of delay in their
eompletion /commissioning; and

(d) the steps taken by the Govern-
m:nt for their early completion/eom-
missioning?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHR1 VIKRAM MAHAJAN): (a)
The thermal and Hydro Projects
which have been delayed as per the
information available, are given in
the statements I and II respectively.

(b) The main teasons for delay
are one or more of the following: —

1. Inadequate site investigation.

2. Inadequate funds.

3. Shortage of key construction
materials like steel, cement, explo-
sive,

4. Delay in finalising of engineer-
mg of project|appointment of con-
sultants.
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5. Delay in placement of order
for aux. equipmentjaward of con-
tracts.

6. Delay in Civil Works.

7. Delay in supply of equipment
by various suppliers.

8. Non-sequential supply of main
plant and equipment affecting erec-
tion.

9. Defective material supply re-
sulting in rectification at site,

10. Delay in recruitment and
posting of O&M staff.

11. Labour unrest.

12. Delay in land acquisition and
inter-state aspects.

13. Geological problems.

(c) It is difficult to indicate exact
escalations in cost of the on  going
projects as the same depends upon a
number of factors. However, the re-
vised estimates received indicate an
upward trend ranging between 8 to
12 per cent per year in respect of
rise in cost of material and labour.

(d) In order to speed up the com-
missioning of the power projects,
construction monitoring directorates
have been set up in the Central Elec-
tricity Authority (CEA) to closely
monitor the various activities of the
projects. Coordination and review
meetings are regularly held in the
CEA with the project authorities,
equipment suppliers and manufactur-
ers, construction agencies etc, etc. A
close watch is kept on all constraints
for corrective actions. CEA’s senior
officers visit project sites and take
up the matter with the appropriate
auhorities for removing the bottle-
necks. Review meetings are also held
in the Department of Power for ap-
propriate action with the State Gov-
ernments as well as at the level of
the Union Government.
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Statement-1
THERMAL PROJECTS

SI. Projects Capacity
No.
tm § = 4 o 4 A € g 4= S b S e 4o e e e o A 8 e 4 S et e S St e —
Nerthern Region

1 PanipatSt. II Unit3 & 4 (2x110 MW)

2 Panipat St. III Unit-5 (1x210 MW)
3 Faridabad Extn. Unit 3 (1x6o MW)

4 Obra St. 111 (2x200 MW)
5 Anpara Uniti1,2 & 3 (3x210 MW)
6 Parichha Unit 1 &2 (2x110 MW)
7 Tanda Unit-.1,2,3, & (4x110 MW)
8 Ropar Unit—,1 & 2 (2x210 MW)
9 KotaUnit1 & 2

Badarpur St. 1II Unit-5

(2x110  MW)

(210 MW)
[Vestern Region

11 Ukai-.Unit-5 (210 MW)
12 Wanakheri Unit 1,2 & 3 (3x210 MW)
13 Wanakbori Extn, Unit4,5 & 6 (3x210 MW)
14 Kutch Lignite Unit1 & 2 (2x60 MW)
15 Satpura Extn. Unit8 & g (2x210 MW)
16 Korba West Unit 1 & 2 (2x210 MW)
17  Korba West Extn. unit 3 & 4 (22210 MWj
18 Korba East (120 MW)
19 Koradi St. IIT Unitg, 6 & 7 (1x200 x 2x210 MW)
20 Nasik St. IIT Unit 4 & 5 (2x210 MW)
21 Bhusawal St. I1I Unit 3 (1x210 MW) -
22 Chandrapur St. I Unit 1 & 2 (2x210  MW)
23 Chandrapur St. II Unit § & 4 (2x210 MW)
24 Uran Gas Turbine (4x60 MW)
25 TrombayExtn, (500 MW)
26 Parli Unit 3 (210 MW)

_ Southern Region
27 Vijaywada Wnit 1 & 2
28 RaichurUnit 1 & o

.. .« « (2x210 MW)
. . . (axaio MW)

- - -




179 Written Answers

NOVEMBER 18, 1980

Written Answers 180

—

Capacity

P e e B SR e e g e o A O Sy

SL Project
No. '
————— g o o e o o e aemy ey m  doe
29 TuticorinSt. I Unit 1 & 2
go TuticorinSt. II Unit 3
Eastern Region
31 Patratu St. IV Unit g & 10 .
32 Barauni 6th unit
33 Barauni 7th Unit
34 Muzaffarpur Unit 1 & 2
35 Talcher Extn., Unit5 & 6
36 Durgapur Unit 4
37 Bokaro ‘B’ . . .

38 Santaldih Unit1,2.3 & 4
39 Bandel Unit-5

40 KolaghatUnit 1, 2 & 3
North Eastern Region

41 Bongaigon Unit 1 & 2

(2x210 MW)
(1x210 MW)

(2x210 MW)
(110 MW)
(110 MW)
(2x110 MW)
(2x110 MW)
(210 MW)
(1x210 MW)
MW)
MW)

(4x120
(210

(2x210 MW)

(2x60 MW)

42 Bongaigon Extn. Unit 3 & 4 . (2¢60 MW)
43 Namrup Waste Head (22 MW)
44 Ghandrapur Exn . . . (3p MW)
45 Lakwa Gas Turbine . . (3x15 MW)
Statement— 11
HYDRO-ELECTRIC PROJECTS
S1. No. Project Capacity
P F —t e ¢t ——— s
in MW
NORTHERN REGION
1 Bassi Extn, . . . . . . 6x8
2 Andhra . 3x5
3 Biiwa . . . . 2x3
4 Rongtong . . . . .« 4x0°5
3x40

5 Bhaba . . . . .
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e — ——— s n a——

Sl. Project Capacity .
No. in MW
ot g dm e d —d m g gl o { o d ~ Gt ¢ ey s o e S s o oo e e

6 Mahi Bajaj Sagar St. I & II . . 1xe5+1x45 & 12541%45

Mukerian . . . . . . . 6x154+6x19'5
8 Garhwal Rishikesh Chills . . . 4X%36 (Imtially) 3 units.
9 YamunaSt. II . . . . . .« 4X30
10 ManariBhali St. I . . . . 3X30
11 Vishnu Frayag . . . . . . 4X65'5
12 Tehri . . . . . . 4X=250
13 (Beas) Dchar Extn. . . . 2x165
14 (Beas) Pong Extn. . . . . . 2x6o
15 Baira Siul . . . . . . 3%x60
16  Salal . . . . . . . . 3XI115
WESTERN REGION
17 Ukai Left Bank Canal . 2X2'§
18 KadanaP.S.S, . . . . 4x60
19 Bhira Tail Race . . . . . 2X4c0
20 Tillar . . . . . . . . 1x6o
21 Kovna Dam P.H. . . . . . 2X20
22 Paithon . . . . . . . .o1x12
23 Bhanderdhara . . . . . . . 1x104+1x38'5
24 Bodhghat . . . . . . . . 4x125
25 Pench . . . . . . . . . 2%8o
SOUTHERN REGION
26 Srisailam . . . . . . . « 4X110
27 Balimela D.P.H. . . . . . . e 2X30

28 Upper Sileru St. IT . . . . . . 2x%x6o
29 Kalinadi St. IT
(i) Phase I . . . . . . . 2X145

(ii) Phase II . . . . . . . 4X135+2%x4'5

3o Varhi , . . 2x115+2Xx4°5

31 Gangavali (Bedthi) . . . . . . 2%X105

32 Idamalayar

33 Kakkad

. . . . 2X37°5
. . L] . . 2X25
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34 Idduki St. II
35 Kadamparai P.S.S. . .
36 Sarvalar

EASTERN REGION

37 Jaldhaka . . . . .

38 Ramman St. II
39 Subernrekha
40 Panchet Hill

41 Upper Kolab}
42 Rengali

43 Upper Indravati
44 Koel Karo)

NORTH EASTERN REGION
45 Umium-Umtru St. IV
46 Lower Borpani
47 Dikhu
48 Kopili
49 Gumti Unit 3
50 Loktak .

.

3x130
4X 100

1X20

. . 2X4
4Xi12-5
2 X 65

I X 40

3 x 8o

2% 50

5% 120
]

6x1151-1x20

2% 30

2% 50

1X8°751 1x0"25
e
2X50+2X25

1%5

335

Major and Medium Irrigation Schemes
Completed ang Under Completion

366. SHRI CHHANGUR RAM:
SWAMY INDERVESH:

Wil] the Minister of IRRIGATION
be pleased to state:

(a) the number of the major and
medium irrigation schemes that have
been completed and those which are
undey completion;

(b) the number of the schemes
which have been delayed beyond three
years stating the reasons for the
delay in their completion;

(c) the escalation in the cost be-
cause of the delay in their comple-
tion; and

(d) the steps taken by the Govern-
ment to complete the schemes in hand
to avoid further escalation in their
cost?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) Since
the advent of planned development
from 1931, about 900 major and me-
dium irrigation projects were taken
up for execution, of which about 600
schemes have been completed.
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(b) About 300 major and medium
jrrigation schemes are In various
stages of construction. The delay is
due to:—

(i) Non-availability of adequate
financial allocation to Individual
projects.

(ii) Proliferation of projects
under construction by the States
resulting in thin spreading of finan-
cial managerial and technical re-
sources,

(1ii) Large escalation in costs of
projects which were found "to occur
due to overall large-scale rise in
cost of labour, materials equipment,
spares, land etc.

(1v) Lack of thorough investiga-
tions prior to taking up of the pro-
jects resulting implementation in-
cluding addition of drainage ar-
rangements and flood protection to
command areas.

(v) Difficulties in land acquisi-
tion.

(v1) Non-availability of  scarce
materials like cement, steel, explo-
sives, machinery, spares, foreign
exchange, etc.

(vii) Difficulties met during
construction of the projects such
as unfavourable geological condi-
tions, unprecedented and untimely
floods etc.

(viii) Delays in sanctioning the
constructions, designs and other or-
ganijsations required for Project im-
plementation.

(c) The estimated escalation in
cost of major and medium irrigation
projects because of delay in their
completion would be around Rs. 5,500
crores,

(d) Some of the strategies being
adopted in the Sixth Five Year Plan
(1980—85) to remedy the situation
are laying emphasis on completion of

-—vee & .
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all on-going schemes in a time bound
manner by advance planning for cons-
truction materials, strengthening of
the project organisations, setting up
high level decision taking machinery
ete.

Appoimtment of Comtractors fer Thal
Vaishet Fertilimer Unit

307. SHRI CHANDRAJIT YADAV:
SHR] RASHEED MASOOD:
SHRI RAM VILAS PASWAN:

SHR] RAJESH KUMAR
SINGH:

SHRI NAVIN RAVANI:

Wil] the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Government have ap-
pointed contractors for the Thal
Vaishet Fertilizer Unit;

(b) if so, the manner which the con-
tract for {he Thal Vaishet Fertilizer
Unit has been awarded by Govern-
ment;

(c) whether Indian party (ies) was/
were contenders(s) for the project; if
so, the names thereof;

(d) the time taken by Government
to award the contract;

(e) the estimated escalation in the
cost of the project because of delay
in arriving at g decision indicating the
cost orginally estimatad and the cost
likely to be incurred now on the pro-
ject; and

(f) the period likely to be taken for
the completion of the project?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZRS
(SHRI P. C. SETHI): (a) Yes, Sir.
Engineering consultants have been
selected for the ammonia and urea
plants at Thal Vaishet.

(b) The selection was made after
examining the relative merits of the
various bids received.
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(¢) No, Sir.

(d) to (f). While the appointment
"of consultants for the amonia for
plant of the Thal Vaishet Project was
being finalised, there was a change
of Government, The present Govern-
ment, after it took office decided to
have a second look at the selection
of the consultants. It took some time
before a final decision could be
taken in the matter. The original es-
timates of the project prepared by the
company in June, 1979 placed the
cost of the ©project at Rs. 511.34
crores. The estimated cost of the
project as of January, 1980 was
roughly Rs, 681.3 crores. The latest
estimates prepared by the company
in September, 1980 place the  cost
of the project at Rs. 732.2 crores, The
project is expected to be completed
by 1984—85. -

Decline in Power Generation .

308. SHRI RASHEED MASOOD:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government have made
any analysis with regard to the extent
of decline in the power generation
during the last one year and the factors
responsible for the decline mn the por-
formance of the power industry; and

(b) if so, result thereof and the
remedia]l measures iaken/proposeq to
be taken by Governmeat in the mat-
ter?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
,SHRI VIKRAM MAHAJAN): (a)
and (b). There has been no decline
in power generation during the last
one year, Power generation had in-
creased by 2.1 per cent during the
year 1979-80 over the preceeding
year. Similarly, the total energy
generation during the first seven
months of 1980-81 has been 62635
million units as against 62613 mil-
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lion units during the corresponding
period last year.

Power generation has increased by
6.6 per cent and 7.3 per cent during
September, 1980 and October, 1980
respectively over the generation in
the corresponding period last year.

However, with a view to further
improve the performance of thermal
power stations in the country, a
number of mecasures have been taken.
These measures include:

(i) concerted efforts including
evolving proper commissioning pro-
cedures for early stablisation of the
newly commissioned thermal gene-
rating units;

(i) identification of deficien-
cies in design, equipments etc. and
preparation of Plant Betterment
programmes in a time-bound time-
frame at a number of thermal
power stations;

(iii) organisation of Intensive
training programme in operation
and maintenance of thermal power
plants;

(ivy supply of requisite cquanlity
and quality of coal to thermal po-
wer  stations:

(v) arranging assistance to the
power stations in repairingjrecom-
missioning generating units under
prolonged shutdowns;

(vi) introduction of modern main
tenance techniques including pre-
ventive maintenance practices;

(vi1) arranging visit of experts
from various disciplines to power
stationg for suggestions for im-
proving the performance of power
stations; and

(vii) reduction of losses in trans-
mission and distribution system.
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s

)y Money spent en Advertisements by
Gevernment

310. SHRI HANNAN MOLLAH:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
lay a statement showing:

(a) the amount of the money spent
by Government of India on advertise-
ments account for the Jast five years,
(year-wise); and

(b) what are the modes of Govern-
ment expenditure on advertisement,
item-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD
JOSHI): (a) Details of advertisements
released by Directorate of Advertising
and visual Publicity to newspapers and
periodicals during the last 5 years a&are
as under:—

Statement

‘_-Y;; T S AMO(;NT
T R,
1975-76 2,2¢,68,807
1976-77 2,35,86,622
1977-78 2,34.21,66q
1978-79 2,99,17,820
1979-8¢ 2,83,31,408

(b) D.A.V.P, advertisements are re-
leased as Display and Classified adver-
tisements details of which are given
below.—

— o — - —

YEAR DISPLAY CILASSIFIED
Rs. Rs.
1975-76 1,69,35,726  1,11,33,171
197677 1,15,97,018 1,19,89,604
1977-78 85,84,182  1,48,37,487
1978~79 94,45,557  2,04,72,263
1979-80 78,49,495 2,04,€1,913
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Rise in Price of Crude Off due to
Middle East War

311. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of PETRO—
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it is a fact that due to
Middle East War, the prices of crude
oil have risen sharply in the OPEC
countries; and

(b) how Government proposes to
check further escalation of prices of
petroleum products in the country?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b). No
Sir, Official prices of crude have not
increased after the start of the Irag-
Iran conflict except in the cases of
UAE. But spot priceg of crude have
increaseq after the start of the conflict.
Government is watching the situation
carefully,

Import of Crude

312, SHR] JAGPAL SINGH:

SHRI RAJESH KUMAR
SINGH:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleaseq to state the quantity of
crude (with value) imported by Gov-
ernment to meet the gap between the
demand and supply during the last
three years?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): The quantity and
value of crude oil imported during the
last 3 years has been of the following
order:—

Year ty. Value
(million Rs./(crore:)
tonnes;
1977-—75—— T —_-1—4 5 1246 2
1978-79 14-7 12512
1979-80 . 16-1% 2186 -9
*Provisional.
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Indiscipline among Workers of D.V.C.

313, SHRI JAGPAL SINGH:
SHRI CHITTA BASU:

Will the Minister of ENERGY
be pleased to state:

(a) whether it is a fact that there
has been growing indiscipline among
the workers of the Damodar Valley
Corporation (DVC) and that the
Chairman of the Corporation was re-
cently assaulted by the workers;

(b) if so, whether Government have
inquired into the growing incidents of
indiscipline among the workers of
DVC; and

(c) if so, detailg thereof and the
steps taken by Governmenty in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). Yes,
Sir,

(c) Seven persons involved 1n the
assault have been suspended and char-
gesheeted The DVC management
have enforced punctuality by applying
the no work no pay’ rule and taken
measures to curb indiscipline. For
better industrial relations, intensive
tours in the field areas, group mecetings
with the officers and the staff have been
organised with a view to boosting their
morale and to re-orienting their atti-
tude towards work. High-power griev-
ance redressal teams have been sent
to field formations. As a result of these
steps taken, power generation in DV.C.
is showing signs of improvement and
in October 1980, generation was 15 per
cent more than that in the previsous

month.

Government proposes to support the
measures taken by the management of
D.VC. for promoting staff betterment
and discipline. The Government’s ob-
jective is to optimise the performance
of the Corporation in national interest
and in the interest of the three partici-
pating Governments

2321 1LS—6
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Offer by USSR for Coal Mining
Technology

314. SHRI R. Y. GHORPADE: will
the Minister of ENERGY be pleased to
state:

(a) the countries which are already
giving us know-how on coal mining
since when and the extent of benefit
accrued; and

(b) the comparative position of wor-
king the coal mines by Indian techno-
logy and foreign technology; (country-
wise)?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). The
countries from which know-how on coal
mining has been obtained and the
extent of benefit accrued from their
technology are as follows:—

POLAND: Poland has been assisling
in development o fdeep underground
minces in Central Jharia since 1958. Two
mines are under development with new
techniques of mining thick and semi
steep seams with stowing as well as
mechanised longwall mining without
stowing. One large washery in Karan-
pura has ©been built as per Po-
lish design and with equipment,
Useful experience has also bean gained
in the sphere of rapid sinking of mine
shafts and associated winding installa-
tions. Polish assistance has been taken
for preparing a master plan for inte-
grated development of Jharia coalfield.
Polish concept of centraliseg mine plan-
ning and design has been effectively
introduced for building the Central
Mine Planning and Design Inctitute at
Ranchi.

U.S.S.R.: The USSR has heen assis-
ting in development of large under-
ground and opencast mining since 1958.
Before nationalisation, the USSR col-
laboration was limited to development
of two underground and nne opencast
mine and one large central workshop
in Madhya Pradesh and one large
washery in East Bokaro from concept
to commisioning. After nationalisation.
collaboration has been extendeq for

development of a large deep under-
arcund mir2 im Raniqunj  and very
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large mechanised opencast mines in
Singrauli, Ramgarh and Jharia. The
Jharia project will have washeries also.
Feasibility reports for all these mines
except for Jharia have been completed
jointly by US.S.R. and Indian Engi-
neers. Soviet know-how' in planning
and design of these projects is being
gainfully utilised for similar other pro-
jects. The collaboration has also heen
extended for implementation of these
projects and for consultancy on specific
mining technology problems. FEDERAL
REPUBLIC OF GERMANY (Co-opera-
tion for mining thin seams through
coal ploughs was initiated in 1976 and
two units of fast moving ploughs were
procured on commercial basis for exploi-
ting good quality thin coking coal seams
in Jharia. Results have been fairly
encouraging and more appliration is
envisaged.

In 1978 an agreement was signed
with the Government of Federal Repub-
lic of Germany for specialised training
in degassification, longwall mining coal
beneficiation technology and hydraulic
mining. Indian engineers have been
trained in F.R.G. and F.R.G. experts
have been deputed to India. A mine
site for trail of hydraulic mining has
been identified in Jharia. The other
areas of further collaboration are under
examination.

FRANCE: In 1960, a team of Indian
engineers were trained in France for
mining thick seams with greater reco-
very of coal reserves without stowing
In 1965—67, a pilot project in Karan-
pura was successfully implemented for
exiraction of an eleven metre thick
seam by sub-level caving using wire
netting as artificial roof which continueg
1ill 1977. In 1978 more advanced French
Technology for mining virgin and deve-
loped thick and steep coal seams was
sought from France. Feasibility reports
for application of such techniques in
Jharia, Ranigunj, Karanpura and Tal-
cher are being prepared by French
agencies. Further assistance in the form
of equipment and technology transfer is
envisaged.

UNITED KTINGDOM: British assis-
tance has so far been limited {o import
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of coal mining equipment gnd more re-
cently transfer of know-how in the
areas of mechanised longwall mining
with shearers and self advancing sup-
port. Supply of complete package of
equipment and associated training of
Indian personnel in longwall mining are
presently being availed. Many mine
engineers have been and are being
trained in Britain under the Colombo
Plan schemes.

CANADA : A proposal for cooperation
with Canadian mining group for intro-
duction of hydraulic mining in steep
and soft coal thick seam has been fina-
lised.

Indian technology of coal mining
prior to nationalisation was mainly
limiteg to extraction of seams lying at
shallow depths by bord and pillar
method with or without stowing resul-
ting in low productivity, lower safety
and lower percentage of extraclion.
After nationalisation, more stress has
been given to mechanised opencast
mining and gradual changeover from
bord ang pillar to mechanised longwall
iechnology for higher productivity,
safely, conservation and economy.
Foreign technology for under-ground
and opencast mining is being sought
only in such cases where application of
conventional Indian practices are prov-
ing inadequate ang uneconomic. Appli-
cation of each particular foreign
technology is being decided after
assessment of specific needs of the min-
ing situation and the competence of
the collaborating country.

Power Production in the Country

315. SHRI PIUS TRIKEY:
SHRI H. N. GOWDA:
SHRI D. M. PUTTE GOWDA:
SRI K. T.LAKKAPPA:

Will the Minister of ENERGY be
pleased to state:

(a) what is the position of power
production in the country since March
last year;
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(b) whether there is any improve-
ment; and

(¢) if so, the extent therefor and
what steps have been taken to plug
loopholes in the distribution of power?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
to (c¢). The All-India gross energy
generation of 10525 MU during April
1979 to March 1980 was 2.1 per cent
more as compared to the year 1978-
79. The total energy geperation in
the country during the period April
1980 to October 1980 was 62635 MU
as against 62613 MU during the cor-
responding period last year, Genera-
tion during this year is more by 22
million units as compared to the cor-
responding period last year.

Guidelines have been issued to
the States to avoid wasteful and os-
tentatious use of power so as to
ensure adequate supply of power to
essential  sectors, like  agriculture,
water supply, hospital, core sector
industries, ctc. Steps are also being
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taken to reduce the transmission and
distribution losses and to detect theft
of energy.

U.P, Power Projects Pending
Clearance

316. SHRI ZAINUL BASHER: Will
the Minister of ENERGY be pleased
to state:

(a) the names of U.P. Projects pend-
ing with Electricity Auhority of India
and his Ministry;

(b) the reasons for delay in clearing
these projects; and

(c) the time upto which the clea-
rance is expected to be issued?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
to (c). The power projects submitted
by the U.P. authorities which are
still pending techno-economic ap-
proval by the Central Electricity Au-
thority and their status are indicat-
ed in the statement attached.

Statement

Name of the Project

Installed

Prescnt Status

capacity

o — — — —— —— - — e e RSP ot St

HYDRO

1. Lakhwar Vyasi Multipurpose
Project

2. Koteshwar Dam HEP

This project has already been approved
by the Planning Commission in
January, 1976 subject to clearance
of CEA and the work on this pro-
ject is in progress. Replies to come
ments of CEA and other conccrned
agencies on the revised project report
has recently been received from the
State authorities.

180 The project authorities have not

yet submitted a dectailed project re-
port on the basis of detailed investi-
gations.
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Khara HEP

Loharinag Pala HEP

Kishau Dam Multipurpose
project

6. Kot'ibhel Mu'tipurpose project

THERMAL

1. Anpara ‘B

o

Anpara ‘C7
Dohrighat
Rosa

Parichha Fxtn,

B

Ry

Jaweharpur

81

282

1040

1000

Revised project report based on the
comments of Central Electricity
Authority and other concerned or-
ganisations is awaited from the pro-
Ject authorities. This scheme in-
volves inter-Statc  aspects  with
Haryana which affects the clearance
of the project.

This project report was received i
March, 1980 and it has been for-
warded to the concerned formations
in the CEA and CWC and also to
the Deptt. of Science & Technology
for examination of the various tech-
nical features., Techno-economic
clearance is dependent on the results
of these examinations.

This schecme involves inter-State as-
pects with Himachal Pradesh and its
further processing is dependent on
the resolution of the inter-State as-
pects.

Replics to the comments of GEA are
awaited from the project authorities.

Techno-cconomic  ¢xamination of
this project has bren completed in
the CEA and the coal linkage has
also been confirmed.

The question of according  techno-
economic clearance to the schenw
is depender t on the feasibility studies
being completed and all the basic
inputs fully tied up and justifica-
tions of all these schemes for mecting
the load demands for speeific time-
frataes clearly established. Presently,
coal availability has been confirmed
only for two additional thermal
power units of 210 MW cach for
installation in the Nourthern Region
upto 1989-90 in  addition to coal
linkage for Anpara ‘B’ Thermal
Power Station. UPSEB have indi-
cated priority to Rosa Thermal
Power Station. Ministry of Rail-
ways have been asked to examine
the aspects of transportation of coal
to Rosa and alterratively Jawahar-
pur sites to enable examination of
the Rosa project further.

Maneri Bhali Stage—II (156 MW),
Pala Maneri (1425 MW) Hydro-elec-
tric Project and Unchahar (420 MW)
Thermal Project have been accorded
techno-economic approval py the Cen-
trial Electricity Authority. Maneri

Bhali St. II and Unchahar Projects
have been commended for investment

decision to the Planning Commis-
sion. The Pala Maneri Project has
alo recently been approved by the

C.EA.
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Decision to allow Multinationals to
manufacture Drugs

317. SHRI NARAYAN CHOUBEY:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Government have de-
cided to allow multinationals to manu-
facture certain drugs;

(b) if so, the details thereof;

(c¢) whether this decision is a depar-
ture from the 1978 policy on drugs;
and

(d) if s0, the details and reasons for
changing the policy?

KARTIKA 27, 1902 (SAKA)
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): @)
and (b). Drug Policy with regard to
multinational companies having more
than 40 per cent foreign equity (such
companies being known as FERA
companies or foreign companies also)
is contained in paras 13—26 of the
Statement  which was laid on the
Table of the Lok Sabha on 29th
March, 1978, If a multinational or
foreign company satisfies the provi-
sions of the new drug policy, it is
granted the Letter of IntentIndus-
irial Licence.

During 1980 (January—September)
five Letters of Intent have been
granted to the following foreign
companies: —

S. No. Name

Letter of Intent No. Item of manufacture

I 2

4

1. M/s, Abbott Labs. (I) Pvt. Ltd.

LI: 324(80) 1. Diethyl Malonate

dt. 26-7-80

2. M/s. Ciba Geigy of India Ltd. IéI:
t. 3

g. M/s. Pfizer Ltd.

2. Pentothal Soidum

3. Nembutal Sodium

4. Metformin

5. Chloroquin Phosphate
6

. Substituted Melonic esters
(except N-Butyl Malonate).

5% (80) 1. Trimethoprim

-8o
2. Formulations of Trimetho-
prim.

LI: 383(80) 1. Morantel Tartrate

dt. 21-8-80

4. M/s. E. Merck (I) Pvt. Ltd.

LI: 478(80)

2. Pyrantel Pamoate

3. Formulations of the two
drugs specified above.

LI: 476(80) 1. Vitamin K1 (Butyl
dt. 22-9-80

Menadione)
2. Vitamin K4 (Butyrate)

3. Vitamin K4 (Sodium
Phosphate)

4. Vitamin K4 (Diacetate)
5. Vitamin K3.

Vitamin ‘E’ and its derivatives.

dt. 23-9-80
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No Industrial Licence has, how-
ever, been granted to any foreign
company during the period January
—September 1980.

(c) The Drug Policy as referred to
against (a) and (b) above is  still
being followed in the examination
of Industrial Licence applications
from foreign companies.

(d) Does not arise.

faset Gwe
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Suggestion to Amend Categorisation
Formula

319. SHRI P. M. SAYEED: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZRS be plea-
sed to state:

(a) whether India has urged the
Organisation of Petroleum Exporting
Countries to amend its categorisation
formula so that India could qualify for



205 Written, Answers

crude purchase at concessional rates
and on deferred payments basis;

(b) if so, whether India’s proposal
wag discussed at O.P.E.C. meeting
held during Sept, 1980;

(c) if so, the outcome of the same;
and

(d) to what extent this proposal
will be beneficial for India?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a)
Yes, Sir.

() and (¢). The Vienna meeting
of OPEC could not carry out any
conclusive discussions on this ques-
tion and it was to have been consi-
dered further at an OPEC meeting in
early Oclober at Quito, Ecuidor. This
mecting was, subscequently, indefinite-
ly postponed, The Baghdad Summit
meeting which was to have taken
final decisions in this respect has
also been postponed.

(d) It would be premature to esti-
mate the benefits at this stage.

Guidelines to State Electricity Boards
to Improve Performance

320. SHRI P. M. SAYEED:
SHRI H. N. NANJE GOWDA':
SHRI D. M. PUTTE GOWDA:
SHRI K. LAKKAPPA:

Will  the ginister of ENERGY
be pleased to State:

(a) whether at the instances of the
Prime Minister his Ministry hag sent
detailed guidelines to the State Elec-
tricity Boards to improve their per-
formances;

(b) if so, the details of the guidelineg
issued;

(c) whether hig Ministry had pointed
out the poor plant load factor result-
ing in huge losses to the Boards and
hag instructed the Bodrds to strictly
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work on the guidelines and make an
attempt to improve generation and
the plant load factor from the pre-
sent level; and

(d) if so, whethey after issuing these
instructions any improvements in the
working of power boards on above
guidelines have been noticed?

THE MINISTER OF STATE IN
THE  MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
Yes, Sir,

(b) Some of the important guide-
lines issued are as follows:

(1) A note on ‘Methodology for
improving generalion and reliability
of thermal power stations’ which
inter alia covered various aspects
of organisation design, man-power

planning/advance O&M recruit-
ment, training, job specification and
personnel management etc., was sent
to the State Electricity Boards.

(2) Emphasis was laid on the
detailed planning which should be
started much ahead of breaking
the ground on the site and which
should be backed up by a proper
monitoring and control system. Mo-

del net works for thermal projects
and other planning and reporting
formats were also sent.

(¢) It was pointed out to the State
Electricity Boards that the availabi-
lity factor of many thermal power
plants is ahout 55 per cent to 60 per
cent which is comparalively low as
compared to 80 per cent to 90 per
cent achieved by developed countries.
It was also mentioned that the over-
all plant utilisation factor is  also
lower than 50 per cent, with accom-
panying unreliability resulting in un-
certainty.

(d) The instructions have been
issued only recently ang will take
some time before SEBs are in positfon
to implement the same. In view of this
the improvement in performance of
the SEBs will be noticed over a period
of time.
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Judgement of Supreme Court on the
Constitution (Forty-Second Amend-
ment) Act.

321. SHRI P. M. SAYEED: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased {o state:

(a) whether Government have chal-
lenged the majority decision of the
Five-Judge Bench of the Supreme
Court striking down the Constitution
(Forty-Second Amendment) Act; and

(b) if so, whether any fina] decision
has been taken?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) Yes, Sir. A
Civil Miscellaneous Petition has been
filed by the Union of India against the
decision of the Supreme Court in
Minerva Mills case praying for recon-
sideration of the matter by a larger
Bench of not less than 7 Judges of the
Supreme Court

(b) No, Sir. The petition is still pen-
ding.

Mauagement in the States Electricity
Boards

322. SHRI H. N. NANJE GOWDA :
SHRI D. M. PUTTE GOWDA:
SHRI K. LAKKAPPA:

Will the Minister of ENERGY ble

pleased to state:

(a) whether it is a fact that mis-
management in the States Electricity
Boards has made them Bankrupt; and

(b) if so, the reasons attributable for
such crisis and what steps Central
Government have taken to overcome
the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a): According to
the information available with the
Ministry of Energy (Department of
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Power), the State Electricity Boards
(excludin Assam, J&K and Meghalaya,
in respect of which final accounts are
not available) sustained an aggregate
loss of the order of Rs. 271 crores for
the five year period ending 31st March,
1979 after providing for interest on
Government loans and taking into
account Government subvention for
rural electrification etc.

(b) In view of (a)
aoes not arise,

above gquestion

Publicity of Achievements of
Government

323. SHRI H. N. NANJE GOWDA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state;

(a) whether the positive achieve-
ments of the present Government deo
not get proper publicity; and

(b) if so, the steps taken to remedy
the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI KUMUD BEN
JOSHI): (a) and (b). The positive
achievements of the Government do get
proper publicity through its Media
Units viz. Radio, Television, Films Di-
vision, Publications Division, Direc-
{orate of Advertising and Visual Pub-
licity, Directorate of Field Publicity
and Song and Drama Division. In so
far as coverage in the Press is con-
cerned, it may be stated that Govern-
ment does not exercise any contirol
over the Press. However, the Govern-
ment releases through the Press Infor-
mation Bureau releva materials on
Government’s achievements which are
made use of by the Press.

Super Thermal Power Station near
MChllr

325. SHRI JANARDHANA POOJA.
RY: Will the Minister of ENERGY
be pleased to state:

(a) whether super therma]l power
plant is being set up near Raichur;
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(b) whether the requisite equip-
ment for the completion of the first
phase of the project has been acquir-
ed; and

(c) if so, the tota] amount so far
ajlocated and the progress of work
as on 30th October, 1980?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): <(a) A Thermal
Power station is being installed at
Raichur with twgo units of 21v MW
each.

(b) Though orders for Boiler and
TG have already been placed and
some auxiliary equipments have also
been ordered ~ the orders for major
critical equipments like coal-handling
plant, H.T. switchgear, control and In-
strumentation equipment, Water treat-
ment plant, C.W. pump, Ash handling
plant etc. have yet to be placed.

(c) Upto March 1980 an expenditure
of Rs. 2000 lakhs had been incurred.
For 1980-81 an expenditure of Rs. 2000
lakhs is anticipated to be incurred. The
site levelling, grading and construction
of colony buildings, office buildings,
storeg and shades ig in progress. The
main Civil works for Boiler and TG
and fabrication of structural steel are
yet 10 commence.

Lift Irrigation Projects in U.P,

326. SHRI ZAINUL BASHER. Will
the Ministey of IRRIGATION be pleas-
ed to lay a statement showing:—

(a) the number of lift irrigation
projects in Uttar Pradesh financed by
the Government of India;

(b) the names of the projects;

(c) funds allotted to these projects;
and

(d) the details of progress of work
and achievement of targets?
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THE MNISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHR1
Z. R. ANSARI): (a) to (d). No. irriga-
tion project is financed py Government
of India. Irrigation is a State subject
and irrigation projects are planned, in-
vestigated, formulated, constructed and
financed by the State Governments
themselves. A statement based on in-
formation received from the Govern-
ment of Uttay Pradesh, opn Irriga-
tion Lift Pump Canals under Major
and Medium Irrigation sector in the
State is, laid on the Table of the House
[Placed in Library. See No. LT-1335/
80].

Silent Valley Project in Kerala

327. SHRI V. S. VIJAYA RAGHA-
VAN: Wil] the Minister of ENERGY
be pleased to state:

(a) whether 3 final decision has
been taken on the Silent Valley Pro-
ject in Kerala;

(b) whether the Keralag Government
has suggested any alternative project;
and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Iln presuance
of the discussions the Chief Minister of
Kerala had ‘with the Prime Minister, it
was decided to set up a Joint Commit-
tee comprising of representativeg of
the Government of India and the
Government of Kerala to review all
the scientific information and make
suitable recommendations. The Co-
mittee has not completed its task.

(b) and (c). Do not arise,

Purchase of Crude and Petroleum
Products during Iran-Iraq War
, Crisis

328. SHRI SHIV KUMAR SINGH:
Wil] the Minister of PETROLEUM,
CHEMICALs AND FERTILIZERS be
pleased {o state:—

(a) whether it is a fact that India
has succeeded in her efforts to orga-
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nise supplies crude ana petroleum
products even Iran-Iraq war crisis;

(b) if so, the detailg of crude and
petroleum products purchased by India
to meet her domestic requirements, the
cost thereof and the country from
where it was purchased; and

(¢) the ratio of crude o1l purchased
from Russia and at what cost and
whether Soviet Union have also assur-
ed fo supply more crude to India, if
so, the details thereof?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI) (a) There has
been some dislocation in our crude im-
ports due to Iran-Irag war. However
efforty are being made to cover up the
gap by arranging supplies from else-
where to the extent required. It is
expected that supplies of imported
crude to our refinerie, would he main-
tained.

(b) and (¢). It would be contrary to
international trade praclices and also
against our national interest to divulge
further details.

Equipment to check Pollution Lying
Idle at Indraprastha Power Station

329. SHR] SHIV KUMAR SINGH.
THAKUR. Will the Minister of ENER-
GY pe pleased to state:

(a) whether it ig g fact that equip-
ment worth crores of rupees to check
pollution ig lying idle at Indraprastha
Power Station, as reported in the
“Indian Express” dated 15th October,
1980;

(b) if so, the details of the reasons
for the equipment lying idle and
action proposed to be taken against
those who are responsible; and

(c) the details of the steps to be
taken to put the equipment in use
without any loss of time and also the
details of the capacity of the equip-
ment together with itg cost?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c). Delhi
Electric Supply Undertaking has re-
ported that only a part of the import-
ed equipment, which is proposed to be
used for controlling air-pollution from
Units 2, 3 and 4 of LP, Station, has
arrived at site go far.

The entire equipment is expected to
be receiveq at site by the end of Nu-
vermber, 1980 By that time, the work
of fabrication of indigenous parts tor
one unit is expected to be completed.
The work of installation of anti-air pol-
lution equipment is proposed to be star-
ted in the first week of December, 1980
by closing down each Unit for a period
of about 3 months one by one. The cost
of imported component of the cquip-
ment is dollars 2.1 millions F.A.S, New
York plus Rs 110 lakhs representing
custom. freight, insurance etc. plus
Rs. 56 lakhs for indigenous components
and engineering services The instalia-
tion of anti-air-pollution equipment
for unit 2, 3 and 4 at LP. Station will
bring down the emission of dust at
chimnev  leve] below 100 mg./NM3
which is an accepted gtandard in most
of the Western Countries.

Production of Oil from Bombay High

330. SHRI SHIV KUMAR SINGH:

SHRI SUBHASH CHANDRA
BOSE ALLURL

SHRI R. Y. GHORPADE:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it ig a fact that Govern-
ment are considering to spend 365
crore more to step up output at Bom-
bay High;

(b) if so, the expected production
of o0il from Bombay High as a result
of this expenditure and the extent to
which it shall meet country’s require-
ments in the event of Iran-Irag war;
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(¢) the details of the quantity of oil
imported from the Gulf countries
against the contracted supply and also
from Soviet Union; and

(d) whether Soviet Union has assur-
ed to supply more oil to India than
contracted and if so, the details
thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI): (a) Yes, Sir.
Phase IV development programme of

Bombay High estimated to cost
Rs. 36540 crores has recenfly been
approved,

(b) On completion of Phase IV de-
velopment programme of Bombay
High, the crude production rate is
proposcd to be stepped up from 7
million tonnes per annum to 12 mil-
lion tonnes by end 1982

(¢c) and (d) It would not be the
public interest to  divulge any in-
formation at this stage

Power Generation in the country

331. SHRI K. M. MADHUKAR:
Will the Minister of ENERGY be
pleased to state:

(a) whether it is 5 fact that there
has not been any improvement in the
Power QGeneration 1 the country
during the recent months;

(b) if so, what is the month-wise
generation of power since June this
year; and

(c) what is the Government's reac-
tion to the bad performance of the
Power Plants?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a). No, Sir.
In fact generation has improved.
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(b) Total energy generation in the
country, month-wise, from June, 1980
to October, 1980 is given below:

Jue

July, 1980
August,
Scpt. 19to
Oct. 1980

1o

1otal e ergv
gererated (MU)

8084
8494
1980 g2062
9465
9743

e

(c)

taken are
the performance of
stations.

(1)

(11)

(iii)

A number of steps have been
being taken to improve
thermal power
These measures include:

concerted efforts including
evolving proper commission-
ing procedures for early
stabilisation of the newly
commissioned thermal generat-
ing units,

identification of deficiencies in
design equipmentg etc.,, and
preparation of Plant Better-
ment programme at a num-
ber of thermal power stations.
Guidelines have been sent to
the power station authorities
to help them in organising
these programmes expedi-
tiously.

Organisation of intensive
training programme in opera-
tion and maintenane of ther-
mal power plants,

(1v) supply of requisite quantity

and quality of coal to ther-
mal power stations,

(v) introduction of modern main-

(v1)

tenance techniques including
preventive maintenance prac-
tices,

arranging visit of experts
from various disciplines to
power stations for suggestions
for improving the perfor-
mance of power stations, and
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(vii) Reduction of losses in trans-
mission and distribution sys-
tems.

Technology for colouring to check
Adulteration

332. SHRI CHINTAMANI JENA:
SHRI ARJUN SETHI:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is 5 fact that the
Indian Oil Corporation is exploring
the possibility of producing necessary
technology for colouring or dyeing
kerosene in an attempt to check adul-
teration; and

(b) if so, whether it is also a fact
that kerosene is being mixed “with
diesel oil to the extent of ten to
twenty per cent?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] P. C. SETHI) (a) Yes, Sir.

(b) Because of fHe differential bet-
ween the selling prices of High Speed
Diesel (HSD) and kerosene the possi-
bility of mixing of kerosene with HSD
cannot be ruled out. It is however not
possible to precisely indicate the per-
-centage of such mixing.

Stock positiod of Oil in India

333. SHRI CHINTAMANI JENA:
SHRI NIHAL SINGH:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state what ig the present
stock position of ¢il gnd other petroleum
products in India?

THE MINISTER OF ¥PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRT P. C. SETHI): It is not in the
public interest to disclose the stock
position ©f o0il and other petroleum
products in the country,
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Meeting of Chief Ministers regarding
sharing of the Cauvery waters

354. SHRI CHANDRABHAN ATHARE
PATIL: Will the Minister of IRRI-
GATION be pleased to state:

(a) whether it 1s g fact that a meet-
ing of the Chief Ministers of Tamil
Nadu, Karnataka, Kerala and Union
Territory of Pondicherry was con-
vened by the Government to resolve
the unsolved issues on sharing of the
Cauvery waters; and

(b) if so, what is the outcome of
the discussions?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) Yes, Sir. A meeting
was convened by the Union Minister
of Irrigation with the Chief Ministers
of Tamil Nadu. Karnataka, Kerala and
Pondicherry in September, 1980 on
Cauvery waters.

(b) Discussions were inconclusive.
Further discussions at Chief Ministers
level are proposed to be held shortly.

Restrictions on Newspapers with
Communal leanings

335. SHRI CHANDRABHAN
ATHARE PATIL: Will the Minister of
INFORMATION AND BROADCAS-
TING be pleased to state:

(a) whether Government are ~on-
templating to restrict the newspapers
and journals from writings which may
arouse communal passions, preach
violence or hurt feelings of particular
community, by taking the matter to
the Press Council;

(b) whether it is also g fact that
Government have finalised X its new
advertisement policy; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KiTMUD-
BEN M. JOSHI): (a) No, Sir. The mat-
ter has not heen taken up so far with
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the Press Council of India. However,
the Chairman of the Press Council in
a public statement on 22 August, 1980
had made a fervent agppeal on behalf of
the Press Council for exercis> of res-
traint and moderation on the part of
the Press, while reporting events and
presenting comments bearing on com-
munal relations ete.

(b) Yes, Sir. The new Advertising
Policy of Government was introduced
from 1.10.1980.

(¢c) A copy of Government’s Adver-
tising Policy is laid on the Table of the
House.

Advertising Policy of the Government
of India

(Effective from October 1, 1980)
‘A’ Preamble

1. The Directorate of Advertising &
Visual Publicity places advertisements
in various newspapers‘journals on
behalf of various Ministries and Depart-
ments of the Government of India. A
number of autonomous bodizs and
Public Scctor enterprises channelise
their advertising through the DAVP.

2. The primary objective of Gnovern-
ment advertising is to secure widest
possible coverage {hrough newspapers
which circulate news or comments on
current affairs and standard journals
on science, art, literature, sports, films,
cultural affairs etc. While giving adver-
tisements. political affiliations or edi-
torial policies of the publication con-
cerned are not taken into account.
However, advertisements would not be
issueq to newspapers journals which
incite or tend to incite communal pas~
sions, preach violence, offend the so-
vereignty and integrity of India or
socially accepted norms of public de-
cency and morals.

‘B Policy guidelines

1. Keeping in view Government
Policy, publicity requirements and
availability of funds, a balanced and
equitable placing of advertisements is
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aimed at. Government advertisements
are not intended to be a measure of
financial assistance to newspapers/.
journals. In pursuance of broad social
objectives of the Government, znd in
order to achieve parity of rates bet-
ween various categories of newspapers
appropriate weightage/consideration
may be given to:—

(a) Small and Medium newspaspers/

journals;

(b)' Specialised,
technical journals;

scientific and

(c) Language
and

newspapers/journals;

(d) Newspapers/journals published
especially in backward, remote and
border areas.

2. Small, medium and big news-
papers/journals are categorised as
under:—

(a) Small—Uplo circulation of 15,000
copies per issue.

(b) Medium—Circulation between
15,000 and 50,000 copies ver issue.

(c¢) Big—Circulation above 50,000 co-
pies per issue.

3. In selecting newspapers/publica-
tions for placing Government advertise-
ments the following considerations may
be taken into account:—

(a) coverage of readership from dif-
ferent walks of life particularly in
case of national campaigns.

(b) Reaching specific sections of
people depending upon the message to
be conveyed. Small and Medium news-
papers wifl get major consideration in
motivational/educative campaigns.

() Any other category of news-
papers/journals/publications which
Government may consider from time
to time appropriate for bonafide reascss.

(d) House journals house magazines
and souveniors will not ordinarily be
used for Government advertisements.

4. The DAVP will use newspapers/
journals with a minimum paid circu-
lation of not less than 1,000 copics. Re-
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laxation, however, imay be made in
the case of the following:—

(a) Specialised/Scientific ; technical
journals with 3 paid circulation of 500
copies per issue.

(b) Sanskrit newspapers/journals
and newspapers/journals published in
backward, border or remote areas or in
tribal languages or primarily means for
tribal readers. with a minimum paid
circulation of 500 copies per issue.

5. Newspapers/journals should have
an uninterrupted and regular publica-
tion for a period of not less than four
months and should comply with the
provisions of press & Registration of
Books Act, 1867 before thevy qualify
for consideration for placing Govern-
ment advertisements. For Quarterly
journals, they have to bring out at
least two issues before they are con-
sidered.

6. Ncwspapers/journals should have
the following minimum print area to be

acceplable for Government advertis-
ing:—
Periodicity P ‘nt area not less than
Dailies 760 Std. Col. cms.
W eklies & Fo:tyi-

ghtlics . . - 480 Std. Col cms.

Monthlies and other

pe riodicals 990 Std. Gol. cms.

Exceptions might be made in the
case of newspapers/journals published
in tribal language or primarily for tri-
bal readership.

7. Circulation of all newspapers/
journals should be certified by a Char-
tered Accountant or by a professional
and reputed accounts body or institu-
tion. Hwever, newspapers having a
circulation upto 2,000 copies per issue
may submit a certificate from a Char-
tered Accountant or from the concerned
District Magistrate. The circulation
figures, if found incorrect at any time,
will render the papers/journals ineligi-
ble for advertisements besides any other
action which Government may deem
appropriate.

NOVEMBER 18, 1980

Written Answers 220

‘C’ Advertisement Rates

The Rate-Structure for Government
Advertisements will be worked out by
DAVP on the basis of the principles
enunciated above. The DAVP will enter
into appropriate rate contracts with in-
dividual newspapers/journals.

Kosi High Dam at Barahkshetra

336. SHRI BHOGENDRA JHA: will
the Minister of ENERGY be pleased to
refer 1o the reply given to Unstarred
Question No. 7857 on the 12th August,
1980 regarding request for early exe-
cution of Barahkshetra Dam on River
Kosi and state:

(a) whether uptodate project re-
port of the proposed Kosi High
Dam at Barahkshetra has since been
prepared and required consent of
the Government of Nepal received;

(b) if so, details thereabout,

(c) whether ° this  multi-purpose
High Dam Project is being included
for completion in the Sixth Five
Year Plan;

(d) if so, details thereabout; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). The
updated report 1s under finalisation.

(¢) to (e¢) These matters can be iaken
up for consideration only after the re~
port is finalised and H.M.G, Nepal's
concurrence to the project is received.

Share holders of Maruti Company
Limited

337. SHRI BHOGENDRA JHA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state the full list of the shareholders
of Marutli Limited, the specific
amounts of credits advanced by
various Public Financial Institutions
and assets and liabilities of the
company?
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THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): The
full list of shareholders of the com-
pany as per the Statement of Affairs
as on 22nd July, 1977 filed with the
Official Liquidator attached to the
Punjab and Haryana High Court at
Cnandigarh under Section 454 of the
Companies Act 1s laid on the Table
of the House [Placed in Library. See
No. LT-1336(80].

The company is indebted to the ex-
tent of Rs. 146 lakhs to the Punjab
National Bank (amount due as on
22nd July, 1977 Rs. 98 lakhs and
interest for the period from 22nd July,
1977 to 13th October, 1980 Rs. 48
laklis). The company is also indebt-
ed to the Central Bank of India to
the extent of Rs. 32 lakhs (amount
due as on 22nd July, 1977 Rs. 22 lakhs
and interest for the period from 22nd
July, 1977 to 13th October, 1980 Rs. 10
lakhs).

As per the Statement of Affairs as
on 22nd July, 1977, the value of
assets of the company amount to Rs.
684 lakhs. The liabilities of the com-
pany as furnished in the Statement
of Affairs together with the interest
on the amountg advanced by the two
Banks wupto 13th  October, 1980
amount 1o Rs. 628 lakhs.

On the spot purchase of oil by India

338. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister
of PETROLEUM, CHEMICALS AND
FERTILIZERS Dbe plecased to stlate:

(a) whether India has purchased
2 million barrels of oi] on the spot
on 9th October, 1980;

(b) if so, what was the price India
had to pay for the same;

(c¢) whether India has also obtain-
ed oil from other Arab countries in-
cluding UAE;
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(d) if so, to what extent the oil
has been offered and supplied by
other Arab countries; and

(e) to what extent the gap has
been filled by the USSR and various
other Arab countries?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No Sir;
however on 7th October 1980 orders
were placed for a certain quantity of
crude oil against tenders. It is not
in the national nterest to divulge
any further details.

(b) Does not arise.

(c) We have long term agreement
on Government to Government basis
with some of the oil producing Arab
countrics including UAE.

(d) and (e). It would be not in
the national interest to divulge any
further information.

Latest power situation and progress
on ongoing projects in States

339. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister
of ENERGY be pleased to state:

(a) whether the Union Govern-
ment have asked all the Chief
Ministers of States to acquaint
the Centre with the latest power
situation in the State and the pro-
gress on ongoing projects;

(b) if so, how many State Govern-
ments have informed the Centre;

(¢) what is the latest power posi-
tion in the country at present;

(d) whether in gpite of the good
monsoons the power position has not
improved; and

(e) names of the States greatly
affected?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.
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(b) Replies from the  States of
Andhra Pradesh, Maharashtra, Bihar,
Sikkim and Assam have so far been
received.

(¢) A statement showing the power
supply position in the country in
October, 1980 is attached.

(d) and (e). At the commencement
of this monsoon year, the storage in
most of the hydel reservoirs were
very low due to failure of monsoons
last year. The monsoon had set in
time this year and most parts of
the country received good inflows
except parts of the Northern Region
and Western Region. Consequently,
the hydel generation was low during
the months of April, May and June,
1980, but the hydro generation
has since improved. The thermal
generation during the period April to
October, 1980 has exceeded the gene-
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ration achieved during the correspond-
ing period last year. It is anticipated
that the generation levels both at hy-
dro and thermal stations during the
period November, 1980 to March 1981
will exceed the generation during
corresponding period last year.

The following States are expected
to face shortage of power in the
coming months:

(i) U. P,

(ii) Maharashtra;
(iii) Madhya Pradesh;
(iv) Karnataka;

(v) Bihar;

(vi) Wes Bengal.

Some other States like Punjab, J &
K, Haryana, Gujarat, Assam etc. may
have marginal shortage of power.

Statement

Monthwise, Statewise, regionwise-All India Pow'r supplv positior indicating articipated Re-
quirement vis-a--1, supply during Oectoler, 1630,

——

S1. No. Region/State October, 1980

1 2 3 1

Northern Region

1. Haryana . Req. (Gwh) 344
Supply (Gwh) 319
Shortage (Gwh) 25
Shortage (%) (=)73

2. Himachal Pradesh including BS L. Req. (Gwh) 25
Supply (Gwh) 30
Shortage (Gwh) (+)5
Shortage (%) (+)20'0

3. I.& K. , Req. (Gwh) 71
Supply (Gwh) 74
Shortage (Gwh) (+)3

Shortage (%) (+)4-2
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1 2 8 4

4. Pampb . ., . . ., . Req. (Gwh) 60y
Supply (Gwh) 543
Shortage (Gwh) 64
Shortage (%) ( —-)::;'o

5. Rajasthan ) . . . . . Req. (Gwh) 358
Supply (Gwh) 366
Shortage (Gwh) (+)8
Shortage (%) (+)2-2

6 Uttar Pradesh . R . . Req. (Gwh) 1180
Supply (Gwh) 864
Shortage Gwh 316
Shortage (%) (—)26-8

7 Delhi . . . . . . . Req. (Gwh) 219
Supply (Gwh) 229
Shortage (Gwh) (+)s0
Shortage (%) (+)4°6

8. Chaniligarh . . . . . Req. (Gwh) 20
Supply (Gwh) 19
Shortage (Gwh) 3
Shortage (%) (-—)s

Northern Region
Req. (Gwh) 2By
Supply (Gwh) 2444
Shortage (Gwh) 380
Shortage (%) (—)13-'5

Western Region

1. Guyjarat . . . . . . Req. (Gwh) 834
Supply (Gwh) 82y
Shortage (Gwh) y
Shortage (%) (—)o-8

2321 LS—7
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2 Malhya Pralesh

7 Maharashtra

4 Goa . . .

Western Region

Southern Region

1 Andhra Pradesh ¥

Karnataka

10

3 Kerala

4 Tamil Nadu

Pondicherry

5]

Southern Regiin

Eastern Region

1 Bihar
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Sk e S

Req. (Gwl)
Supply (Gwh)
Shortage (Gwh)
Shortage (%)

Req. (Gwh)
Supply (Gwh)

Stortage (Gwh)

Shortage (%)

Req. (Gwh)
Supply (Gwh)
Shortage (Gwh)
Shortage (%)

Req. (Gwh)
Supply (Gwh)
Shortage (Gwh)
Shiortage (%)

Req. (Gw')
Supply (Gwh)
Shertage (Gwh)
Shortage (%

. Req. (Gwh)
Supply (Gwh)
Shortags (Gwh)
Shortage (%)

Req. (Gwh)
Supply (Gwh)
Shortage (Gwh)
S'xortagc (%)

Req. (Gw'l)
Supply (Gwn)
Shortage (Gwh)

Shiortage (%}

. . Req. (Gwh)
Supply (Gwl:)
Shortape (Gwh)
Shortage (%)

Req. (Gwh)
Supply (Gwh)
Shortage (Gwh)
Shortage (%)

Req. (Gwh)
Supply (Gwk)
Shortage (Gwh)
Shortage (%)

October, 1920 ]
%
e

587

498

89
()15-2

1746
1468
297k

(=)15-9

3a
31

2
(—)6+1

3200
2824
276

(—)i1-8

2455
2508
(+)1a3
(+)5-8

315
179
142
(—)451
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1 2

3 4
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2. WestBengal

3. DVC

4. Oris:a

Eastern Region

North-Easte'n Region

ALLINDIA

Req. (Gwh) 527
Supply (Gwh) 455
Shortage (Gwh) 72
Shortage (%) (—)18-7
Req. (Gwh) 463
Supply (Gwh) 522
Shortage (Gwh) 141
Shortage (%) (~)30+5
Req. (Gwh) 282
Supply (Gwly 283
Shortage (Gwh) (451
Shortage (9 (4504
Req. (Gwl 1587
Supply (Gwh) 1233
Shortace (Gwhy) 251
Shotage (%) (—)e2-3
Req. [Gwh) 92
Supply (Gwh) 80
Shortage (Gwh) 2
Shortaze (903 2.2
Req. ({iwh) 10108
Supply (Gwl) 9168
Shoriage (Gwi) 970
Shortage (00} —J95

Companies promoted in Delhi

310, SHRI A, NEELALOHITHA-
DASAN: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
ba pleaszd to state:

{a) how many companieg have been
incorporateg within the Union Terri-
fory of Delhi during this year so far;
and

(b) the details of the promoters
and shareholiders of those companies?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) and

(b). During the year 1980 so far (ie.

from January to October 1030) 883
comnanies limited by  shares have
been  incorporated under the Com-
paniezs Act, 1956 in the Union Tervi-
tory of Delhi.

Details regarding the promoters and
shareholders of these 863 companies
are not readily available. The com-
pilation of this information will entail
considerable time and labour which
may not be commensurate with the
results  obtained. The documents
from which the information is to be
collected are open to the public for
inspection in the office of the Regis-
trar of Companies Delhi,
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4th, 54 ang 6th Units of Kalaghat
Thoermal Pewer Preject

341. SHRI SATYAGOPAL MISHRA:
Will the Minister of ENERGY be
pleased to state:

(a) what is the planning of the
Central Government for the conse
truction of the 4th, 5th and 6th units
of Kalaghat Thermal Power Project;

and N ' ﬂ
(b) details thereofy

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
The scheme for installation of 4th, 5th
and 6th unit of 210 MW each at Kola-
ghat Thermal Power Station, at an es-
timated cost of Rs. 28673 lakhs has
been accorded techno-economic clear-
ance by the Central Electricity Autho-

rity subject to the following condi-
tions: —

(a) In the absence of definite
programme of coal production and
laying rail line in Sonepur Bazari
area of Raniganj coal-fields, revised
coal linkage (including transport)
from the SLC should be obtained.

(b) Clearance from the Water
Pollution Control Board of West
Bengal should be obtained.

(c) Clearance from the Smoke
Nuisance Control Board of West
Bengal to be obtained by WBSEB.

(d) Confirmation of Govt. of
West Bengal for handing over the
land to CIL in Sonepur Bazari area
for development of the mines.

(e) Confirmation from Irrigation
Deptt. of West Bengal to hand-over

the proposed land to WBSEB for
ash disposal.

(f) Adequacy of the flood pro-
tection embankments and cost of
embankments and cost of the same
will have to be reviewed on receipt
of advice from the CWC about the
highest flood level on 1000 year
floéd frequency,

NQVEMBER 15, 1980
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In respect of the above conditions,
the following confirmations|clearances
have been received.

(a8) The Standing Linkage Com-
mittee have cleared the coal linkage
for 3x210 MW Extn. units at Kola-
ghat TPS in its meeting held on
19-8-1980 in the timeframe 1986-87,
1987-88 and 1988-89.

(b) The Scheme has been cleared
by the Smoke Nuisance Dte. of
West Bengal.

(¢) The Government of West
Bengal have confirmed to extend
necessary assistance and take all
possible measures in the matter of
acquisition of land in Sonepur-
Bazari area as may be formally sub-
mitted by the CIL for development
of mine to be linked with Kolaghat
Ext. Project.

(d) Department of Irrigation and
Waterways, Government of West
Bengal have given ‘No objection’ to
hand over to WBSEB the land be-
longing to Irrigation and Water-
ways. Deptt of West Bengal for
the purpose of ash disposal for
Kolaghat Thermal Extn. Project,

(d) The clearance of the Scheme
from the Water Pollution Control
Board of West Bengal and the pro-
vision of flood protection measures
on 1000-year flood frequency basis,
are awaited.

As per the tentative programme,
the benefits from these units are in-
cluded in the years 1986-87, 1987-88
and 1988-89, respectively.

Target date of commissioning the
Kalaghat Thermal Power Project,
West Bengal

342. SHRI SATYAGOPAL MISRA:
Will the Minister of ENERGY be
pleased to state:

(a) what was the target date for
commissioning of Kalaghat Thermal
Power Project, West Bengal; and
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(b) what dre the reasons for not
commissioning K.TPP. within the
target time?

THE MINISTER OF S'.!‘ATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Target
date of commissioning: —

Unit 1 : September, 1978
Unit 2 : March, 1979

Unit 3 : September, 1979.

(b) The reasons as assessed by the
Central Electricity Authority, are:—

1. Paucity of funds
floods in 1978.

2. Delay in Placement of orders
for auxiliary equipment.

3. Delay in structural steel fabri-
cation and erection.

4. Delay in award of contract for
CW System.

5. Labour unrest.

& heavy

DPevelopment of Calemtta TV Ceatre

343. SHRI SATYAGOPAL MISRA:
Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether there is any proposal
under the consideration of the Cen-
tral Government to improve and
develop the T.V. Centre at Calcutta;
and

(b) details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMU-
DBEN M. JOSHI): (a) Yes, Sir. A
scheme for construction of a perma-
nent studio-cum-office building with
two studios (instead of one in the
present interim set up) has been
sanctioned.

(b) The construction work of the
permanent building is in hand, The
studios are expected to be commis-
sioned by 1948,

KARTIKA 27, 1903 (SAKA)
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Purghase of il from Opep Market
344 SHRI TARJQ ANWAR:

SHRI RAJESH KUMAR
SINGH;
Will the Minister of
CHEMICALS AND FER
pleased to state:

(a) whether it is a fact gphat Gov-
ernment have purchased oil in open
market due to its non-availability
from Irag-Iran;

LEUM,
ERS be

(b) if so, the quantum of oil pur-
chased, the names of the countries
from which oil has been purchased
and the additional expenditure in-
volved in it;

(c) whether with a view top stop
the misuse of petrol and diesel Gov-
ernment would consider introducing
rationing of these items; and

(d) if so, when it would be intro-
duced and if not, the reasons therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] P. C. SETHI): (a) Yes, Sir.

(b) It would not be in the national
interest to disclose any details.

(¢) There iz no proposal to intro-
duce rationing of petroleum products.

(d) Does not arise.

T §Y &TAT GHR1A & qaq
w s

345. St AUfew W< ;. q@@v
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(@) afs =&, @ A1 T&ER
F1 w fEiF 9 Ay, 1980 1%
TAVTE T § yEIfEd A @Al
A Fr W feArar T g
Ty ¥ @ET 9F| A 9 R
| gt weeamed @l T g AR

(w) afz &, @ B TR H
T e O Ot
W@y & fqu g@rR @ |7 SU™
for w1 @ &7

e, @A WX IATE Hall
(" swvg =@ @) : (F) O,
a1 |
(@), g

() FTA WEAATEAT F AR
FF @A F F(WON, TAA WIGFGT
m&\zm;‘ra‘r%re?a‘fﬁt{aoﬁo
o IV AL FT TAY  IHfeTF
qaT X TAT F TAAL A TN,
gras e ¥ fFar war 49 =
g¥fors waruT & amEe@  arqod!
g H THo do Sito & HAET
gwré & wa wrer  fawfaiaa
g —

1. FErE/aEs @ Afgw gorg &
far uHo dlo STo #I FH

JAASHAT |

2. AF F FAEET FTHI H G
TS F T qIF IO FETALf
TEE YFER  FAQG IF
faaor |

3. gAwr § fa@ &t #fafea s
TeuaT & F fodeT W &y

¥ & fe@rg I oww @ var g
qurfy, aAN g qifgg |0 A
s g wifaw & @
fafy saa aOf & g7 IORW
UTOY F 9T N |

srqfasel & waw dw R
T AW qT AW

346. W wivEd wA@wT: @
fafu, =@ W7 wwgql H5F) ag g9
F Fur & fF

(F) #a1 @@ 7 raTtaFIOn

* g FHE] F 9W g X FE

IF dmE g

(@) afz g, a1 z@F F1 FIW
g, =i

(7) ¥ 7 T FEEET #]Y
¢t Fua a%9rd "uq wwa -
furooit & @wwy dF W ¥ W
FL GH |

fafa, sawm  @lx swed a1g
HaAr (o1 dio feewia) : (%) S

CEAN]

(@) @ (7). s@ & 7@
9T |

Demand of staff of Hindustan Ferti-
lizers at Haldjag for Bonus

347. SHRI MUKUNDA MANDAL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the Government are
aware of the resentment of the offi-

\
1



237 Written Answere

cers, employees and workers of
Hindustan Fertilizers at Haldia on
bonus issue; and

(b) if so, the facts thereof and
what is the demand of the officers,
employees and workers of the Hindu-
stan Fertilizers, Haldia?

THE MINISTER CF STATFE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) and (b). The
rccognised union of Haldia Division of
Hindustan Fcrtilizer Corporation had
been demanding paymernt of bonus for
the period 1-4-72 to 31-3-79. This
demand is presently under concilia-
iion. In the meanwhile, the workers
union, supported by Officers’ Asso-
ciation, demanded bonus for the year
1979-80 and gave notice for agitational
activitics. After discussions, ah agree-
ment was signed by the management
with the recogniseq union on 4-10-80
for payment of statutory bonus for 6
months for the accounting year
1979-80 wilhout prejudice to the wor-
kers’ demand for payment of bonus
for the earlier period which iy, under
conciliation,

Drilling operations at Diamond
Harbour, West Bengal

348 SHRI MUKUNDA WMANDAL:
Wil] the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether ONGC  conducted
drilling operations at Diamond Har-
bour, West Bengal;

(b) if so, findings thereof:

(c) whether Government are aware
of the a'legation regarding any delay
of the ONGC in this connection;

(d) if so, facts thereof; and

(e) what is the present and future

plan of action of ONGC at Diamond
Harbour?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

KARTIKA 27, 1902 (SAKA)
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(b) The well has been completed to
a record depth of 5555 metres. One
object in this well has been tested
and found dry. The second object is
under test.

(c) and (d). Considering the experi-
ence of deeper prospecting in India,
the time taken by ONGC in drilling the
well could be considered reasonable..

(e) A total number of five objects
were to be tested in this well. Out
of these, only one hag been tested so
far and another is under testing. The
remaining three objects are to be
testeg depending on the results of
testing of the second object.

Data on growth of deposils with
companies

349. DR. VASANT KUMAR FPAN-
DIT: Will the Minister of LAW,

JUSTICE AND COMPANY AFFAIRS
be plcased to state:

(a) whether the Government have
compiled data on the growth of depo-
sits generated by companies in the
public and private sectors;

(b) if not, reasons therefor;

(c) if so, give the figures of (i)
deposits (ii) fixed deposits and all
collected by (a) Private Ltd. compa-
nies (b) Public companies (c¢) Cor-
poration, from the public during the
years 1978, 1979 and upto the end of
October 1980;

(d) whether it ig a fact that Bank
deposit growth rate has been declin-
ing during the recent years; and

(e) the final decision of Govern-
ment in allowing Private Ltd. and
Public Ltd. Companies to collect
deposits from the public and the cri-
teria for the rate of interest offered?

THE MINISTER FOR LAW, JUS.
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
No, Sir,
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(b) These data are not compiled by
the Government.

However, the Reserve Bank of India,
which regulates the acceptance of
deposits by non-banking financial
and miscellaneous companies and to
whom the returns of deposits pertain-
ing to non-banking non-financial com-
panies are also required to be furnish-
ed under sub-rule (2) of rule 10 of
Companies (Acceptance of Deposits)
Rules, 1975, undertakes periodical
surveys of deposits in the non.-banking
corporate sector. The last of such
survey as on 31-3-76 was published
in the Reserve Bank of India Bulletin
for December, 1979,

(¢) Does not arise in view of (a)
above.

(d) Firm figures are available upto
December, 1978. These show that the
deposit growth of scheduled commer-
cial banks in 1978 was 24.5 per cent
compared to 21.4 per cent in 1977.
Provigional figures for December, 1979
show that during 1979 the deposit
growth was 17.9 per cent. During
1880 (upto 24-10-80), the deposits have
increased by 10.6 per cent,

(e) Acceptance of deposits by ron-
banking financia] and miscel'aneous
companies is regulated by the Reserve
Bank of India. Acceptance of deposits
by non-banking non-financiai com-
panies, voth public as well as private,
is regulated by the Department of
Company Affairs under Seclion 58A
of the Companizs Act and the rules
made thereunder. The extcnt law
does not provide for any regulation of
the rate of intercst offered by com-
panies on the deposits accepted by
them.

Inspection of branches and subsl.
diaries of foreign companies

350. DR. VASANT KUMAR PAN-
DIT: Will the Minister of LAW, JUS.
TICE AND COMPANY AFFAIRS by
Pleased to state:

(a) whether the Department of
Company Affairs carried out an ins-
pection or survey of the branches and

NOVEMBER 18, 1980
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subsidiaries of foreign
operating in the country,

(b) if so, the findings thereof as
regards (i) number of branches and
subsidiaries (ii) their capital and
investment base, (iii) ¢he profitability
and (iv) nation-wise split-up of these
during the last five years of each
such company;

companies

(¢c) how many of these branches
and subsidiaries have been found
violating the provisiong of (i) Com-
panies Act (ii) MRTP Act (iii)
FERA (iv) any other laws or enact-
ments; and

(d) what action has been taken
against each such company or its
Branches /Subsidiaries?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
Pursuant to a specific scheme for ims-
pection of the books of accounts and
ether records of the branches and
subsidiaries of {oreign companies
under Section 209 A of the Companies
Act on a selective basis introduced in
March, 1979, inspection of the branches
and subsidiaries ot foreign companies
operating in the c¢nuntry is being
carrieq out sclectively in a phased
manner. Under this scheme, inspec-
tion has been carried out in 13 cases
so far,

(b) Particularg regarding the num-
ber of brancheg and subsidiaries of
foreign companies operating in India
with nationwise split up, paid up
share capita] of the subsidiaries, in-
vestment base and profitability of the
branches and subsidiaries for the years
from 1974-75 to 1978-79 are furnished
in the Statements marked ccllectively
as Annexure—‘A’ hereto. Branches
of foreign compenies do not have
separate paidup share capital ear-
marked for their (ndian business.

(c Yand (d). Out of the 15 cases of
inspection referred to in part (a)
above, certain violations of the pro-
visions of the Companies Act—soms of
them being routine violations—and of
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cases. Action taken with regard to
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these cases is indicated in the State«

ANNEXURE-A

ment marked Annexure—‘B’ hereto.

I. STATEMENT SHOWING THE NTJMBER OF BRANCHES OF FOREIGN COMPANIES

S. Comtry of incorporation of the

No.

Parent companv

WISE SPLIT UP,

OPERATING IN INDIA DURING THE YEARS 1974-75 TO 1978-79 WITH NATION-

Number of Branchies at work in India

— — e am e —— — ————— ——— — — — — —— {0 B . — — — — —————— —— —— S— — G—— (— S fom— S— _— r— —

N

[ I

=]

10
11,

12
13
14
15
16
17

19
20
21

22
28
24
25
26

27

UlKl . .
U.S.A.

Japan

West Germany .

Switzerfand
France
Canada
Bangla Ish
Pakistan

Netherlar
Hong Kong

Ttaly
Sweden
Australia
Belgium
Newzealand
Yugoslavia
Singapore
Uganda
Nepal
Bahama Islands.
Panama
Thailand .
Lebanon
Sri Lanka
Kenya

Kuwait

1974-75 1975 76

. . . 301 278
81 8o
20 20

. 12 1

. Y R

7 8

7 6

6 6

6 6
7 7
5 4

5 5

4 3

. . 5 4
. 3 3
. . 1 1
3 3

. 3 3

. 3 3

3 3

. i . 3 3
‘ 2 1
. 2 2

. . 2 2

3976-77

296
81

20

11

8

o2 B =2}
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1977-78

265
8¢

20

11

o ™
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(™)

W o wWw W

1978-79
189
64

-
~1
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"
1974-75 1975-76  1976-77  1077-78  197B-%¢

28 Lib-ria ) 1 1 1 1 1
29 Luxumbourg ; 1 1 1 1 1
30 Philippines . . . . 1 1 1 1
31 Tanzania . . . . . 1 1 1 I 1
32 Iran . . . . . I 1 T 1 1
33 Aden . . . . . . 1 1 1 1 1
34 Grecce . . . . . 1 1 1 1 1
35 Malyasia . . . . . o 1 1 1 1
36 Barmuda Island . . . . .. 1 1 1
37 Norway . . 1 1
38 Austria . . . . . 1
Tome - . . . e @ T Tm e T w

II. STATEMENT SHOWING THE NUMBER OF SUBSIDIAR1I'S OF FOREIGN COM-
PANIES OPERATING IN INDIA DURING THL YEARS 17395 TO 1978-59 WITH
NATION-WISE SPLIT UP.

S Conatry of incorpo:ation of the Number of Suhsidiarivs at wo'k in Inala
No. holling company

e e e i t . —— —— — —— f— e T e A S e e, gt et S et e e et e i S e e e = T et S e Mt S s s

1974-75  1975-76  1976-77  1977-70 1950-%9

1 UK. . . . . . 124 116 109 97 86
2 USA. . . . . . 27 25 23 24 19
3 Switzerland . . . . 10 10 a 6 6
4 Sweden 7 6 7 5 3
5 West Germanyv - 5 4 4 5 4
6 Italy . . . . . 3 2 2 2
7 Canada 3 3 3 3 2
8 Pangama . . . . , 1 1 1 1 1
9 Netherland . . . . 1 X { 1 1

10 Bahama Island . . . . 1 1 1 1

11 Japan . . . . . 1 1 1 1

12 Singapore . . . . .o 1 .o

13 Depmark . . . . . .. .. . .. 1

Py o oot w— S — " — ——— — — gt vt g o

14 Torar NUMBER OF SUBSIDIARIES 183 171 161 146 125
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III. STATEMENT SHOWING THr PAID UP SHARE CAPITAL OF THf SUBSIDIARIES

OF FOREIGN COMPANIES OPERATING IN INDIA

—— e

— -

Year Numb-r of Subsidi- Paid up share capi-
1ies tal
(Rs. in Croies)

1974-75 - . . . . . . 183 305 +6
1975-76 . . . . . . . 171 311-6
1976-797 - . . Ce 161 3223
1977-78 .« . . 146 358-3

1978-79 . . . . . . . 125 360 -1

STATEMSNT SHOWING THY, INVESTMENT BASE (ASSETS) AND PROFITABILITY

IV.
OF TH& BRANCHES OF FOREIGN COMPANTES OPERATING IN INDIA
1974-75  1975-76  1976-77 19778 1978-79
1 Nambrr of Branches at woik . 510 401 482 473 358
2  Numh 't of brac'ies fo1 which data
are available . . . . 308 259 220 177 141
3 .A\s'ts in India (Rs. in Croics) . 2011 8 1762 .2 16267 18374 2011 4
4 Puofit before Tax (Rs. in Crores) 8y o 579 g4 501 159
5 Pioft b fore Tax as9, of ascts . 43 33 5°5 27 o8
V. SPAMSMANT SHOWING '] INVESTM INT BASE (ASSETS ) AND PROFITABI-
LITY OF I SUSSIDIARIES OF FORTIGN COMP ANIES OPERATING IN INDIA
1974-75  1975-76  1976-77  1977-78  1978-79
1 Nuuher of Sghiidiaries at work 183 171 161 146 125
2 Number for which data are avail-
able . . . . . 173 161 142 137 ¥11g
3 Ass~ts (Re, in crores). . . 1519 -3 1614.9 16197 1739 -1 1662 -8
4 Profit before Tax (Rs, in crorey) 233 -8 21945 2577 267 o 2565

Profit before Tax as %, of assets 154 13°5 16-0 153701154
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STATEMENT
ANNEXURE-B
8. Name of the Company Enactment to which Action taken
Ne. the violation relates
1 London Rubber Company (India) Companies Act Company‘s explanation has been
Limited called for through the con-
cerned regional office,
2 Malayalam Plantations (India) Companies Act Do,
Limited (Formerly a Sterling
company under the name Mala-
yalam Plantations Ltd.) MRTP Act Under examination
3 Roche Products Limited Industnies (Develop- Referred to the Ministry of
ment & Regula- Industry  for  appropriate
tion) Act action.

4 Pfizer Limited Companies Act After considering the Company‘s
reply, the matter has been
dropped

Foreign Exchange )
Regulation  Act. |

Industries  (Deve- % Referred to the concerncd Min-
lopment & Regu- istries for appropriate action.

5 Corn Products Company (India) Companies Act Compasy‘s explanation hasbeen

Limited called for through the con-
cerned regional office,

6 International Combustion (India) Companies Act Inspection Report was received

Limited only receatly and is te be
examned,

7 K.S.B. Pumps Limited CGompanies Act Company's explanation has been
called through the concerned
regional oftice,

8 Good Year (India) Limited Companies Act o,

9 Indian Oxygen Limited Companics Act vo.

10 Sandoz India Limited Companies Act Do,

11 Beots Company (India) Limited Companies Act Company's explanation has been

called for through the con-
rerned regional office. How-
ever a violation of Section
205A of the Ccmpanies Act
has been dropped with a
warning to the company since
the default has been made
good.
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e

12 Bayer (India) Limited

Industries (Develop-
neant & Regu'at-
ion) Act

MRTP Act

— i —— " o —— — ——— ST SR PO P ST St I

D e o et at e D e e Y s e e sy

Company's explanation has been
called for through the
concerned regional office.

Referred tc the Ministry of In-
dustry for appropriate action.

The matter is sub-judice in the

13 DAVY ASHMORE
LIMITED

Income Tax Act

(INDIA) Companies Act

Supreme Gourt.

Company's explanation has heen
called for through the con-
cetnew regional office. How-
evel, viclations of two sections
1.¢. 211 and 292 of the Com-
panies Act have been dropped
after copsidering the com-
pany‘'s reply on these two
violations,

Referred to the Income Tax
Deptt,

Decision to give new L.P.G.
connections

351. DR, VASANT KUMAR
PANDIT:

SHRI AMARSINGH V.
RATHAWA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government  had
decided to give new L.P.G. (Lique-
filed Petroleum Gas) connections to
public from October 1980;

(b) whether it ig a fact that Gov-
ernment had planned a target of 7
lakh tonnes of LPG to be made avail-
able from Bombay High and Mathura
Refinery;

(¢) what is the total demand ot
LP.G. for domestic consumption
throughout the country and what is
the number of applicants on the
waiting list Statewise as on 1st Octo-
ber 1980; and

(d) what plang have been drawn
by Government to supply L.P.G. to
domestic consumers to save coal,
Kerosene and fire-wood?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) New LPG
connections are likely to be released
from the 1st quarter of 1981 gynchro-
nising with additional LPG availabi-
lity from Bombay High.

(b) The present annua] availability
of 4 Jakh tonnes of LPG is expected
to reach a figure of about 9 lakh
tonnes by 1982 as g result of commis-
sioning of new facilities for produc-
tion of LPG from Mathura and Koyali
refineries and from the Bombay High
Associateg Gas.

(c) About 80 per cent of available
LPG is utilised for gomestic consump-
tion in the country. Statement show-
ing the State-wise number of appli-
cants in the list as on 1st Okctober,
1980/1st September, 1980 is enclosed.

(d) As per the present plans, gbout
12 lakh new domestic customers are
expected to be given LPG connectiong
beginning from the 1st quarter of
1981 up to March 1982. It is expected
that at Jeast 8 lakh new customers
would be given connectiong every
year in the subsequent years upto
1984,
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Statement
The State-wiss total number of applicants on the waiting list

o

Name of State/Union Territory Indian Oil  Bharat Petro- Hindustan Total
Corpn. Ltd.  leum Corpn, Petroleum
as on Ltd.ason Corpn. Ltd
1-g-80 1-10-80 as on
1-10-80
e — — . —— £ . St 0 e < e A e - o
1 Andhra Pradesh . 1,405,439 17,466 42,882 1,65,7878
2 Asam ., . . .. 9,895 . o 9,895
3 Bihar . . . . . . 42,574 . .o 42,574
"4 Gujarat . . . . . 2,30,059 1,15 840 1,00,916 4,46,815
5 Haryana . . . ; . 92,345 . . 92,345
6 Himachal Pradesh . . . . 5,400 , .. 5,400
7 Karnataka . . . . 53,718 18,058 76,240 1,48,016
8 Kerala . . . . . . 50,135 . . 50,135
9 Madhya Piadesh . ., ., . 76,419 19,226 1,032,515 1,99,1Co
10 Manipur . . . . . 1,030 . .. 1,0 30
11 Meghalaya . . . 1,210 . 20
12 Mizoram . . . . . 412 .- 412
13 Nagaland . . . . . 2,130 . 2,130
14 Orissa . . . . . 12 488 4,080 16,568
15 Punjab . . . . . 56,604 . 7497 b6y101
16 Rajasthen . . | . 62,295 . 5470 G465
17 Sikkan . . . . 143 143
18 TamulNadu . . . . . 2 36,240 - 990 2437,230
19 Tupura . . . . . 570 . 570
20 Uttar Pradesh . . . , 2,02 476 .. .. 2,0%,475
<1 West Benugal . . . . 61 D47 e .. 61,647
22 Arunachal Pradesh ., . . . e .
23 Maharashtia |, . . . . . 2468,800 6,72,356  10,41,156
24 J& K . . . . . . . 8,290 8,29
25 Chandigath | . . . . 20,312 . 98e 21,292
26 Delhi . . . . . 2,5¢ ,661 78,028 25,131 3,53,820
27 Pondicherry . . . . 0,406 . . 9,406
28 Goa Laman & Diu , . . . . 11,173 17,835 29,008

TotAL . . . . . . I5»85’608 6728,59! 10,66,182 32, (¢ ¢
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TV at Amritaar, Julluadur and
.o Cualeutta

352. SHRI P, RAJAGOPAL NAIDU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
te gtate:

(a) whether Government are get-
ting ready to operate colour T.V.
from Jullundur, Amritsar and Cal-
cutta; and

(b) whether it will be started by
the time of the commencement of the
Agian Games?

THE DEPUTY MINISTER IN THB
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU.
MUDBEN M. JOSHI): (a) and (b).
No decision has yet been taken
to introduce colour television in the
country. The entire matter is under
consideration before the Planning
Commission.

0il foung in Kharsangh structure of
Arunachal Pradesh

353, SHRI P. RAJAGOPAL NAIDU:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to gtate:

(a) whether oil was found in Khar-
sangh structure of Arunachal Pra-
desh; anq

(b) if so, its commercial potential?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) It ig hoped to establish a com-
mercial production of about 0.2 mil-
lion tonne; per annum.

Jir weEEl § w@fRm d@ual
w T
354. *0 gfedwm wmige:
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Public Sector Fertilizer Factories in
Madhya Pradesh

357. SHRI SATYANARAYAN JA-
TIYA: Wil] the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleaseq to state:

(a) whether any fertilizer factories
are to be set up in public sector in
Madhya Pradesh, if so, their location;

(b) whether the fertilizer factories
are proposed to be set-up at Jhabua
and Mandsaur;

(c) whether any survey has been
conducted to set up fertilizer factories
at Piploda Bagla of Ujjain District,
for which it jg the most suitable
place; and

(d) the method of production of
the proposed factories?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) to

2321—Ls—8
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(d), One of the proposed six addi-
tiona] gas-based fertilizer plants iz
likely to be located in Madhya Pra-
desh, The exact location, ownership,
etc. would be decided after the re-
commendations of the Site Selectiom
Committee are available.

Allocation of Diesel gnq Kerosene te
Orissa

358. SHR] CHINTAMANI PANI-
GRAHI: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleaseq to state:

(a) what was the allocation of
diesel and kerosene to Orissa in the
months of August September, Octo-
ber and November, 1980, month-wiseg

(b) whether allocations for these
months were less than the previous
eight months, month-wise; and

(c) if not, the reasons why kero-
sene and diesel are now in acute short
supply in Orissa and kerosene is sel-
ling at Rs. 4/- a litre in Orissa?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The detailg
of allocations of high speed diesel
(HSD) il and kerosene to Orissa for
the monthg of August-November, 1988
are as under:—

(Fignres in  tonnes)

HSD Kcrose; 1€

August, 1980 . 12500 Goon
'S'eptrmber, 198¢ 12500 6000
October, 1980 . 11520 6550
November, 1¢80 . 13100 5850

(b) The details of allocationg of
HSD and kerosene to Orissa duriag
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the period December, 1979 to July,
1980 are as under:—

(Figures in tonpcs)

HSD Kerdsene

December, 1979 . 13432 5371
January, 1980 . 13735 5667
February, 1980 . 13420 8323
Macch, 1980 - 13455 6480
April, 1980 . . 15700 8570
May, 1980 . . 15770 8500
June, 1380 . . 12500 5490
July, 1989 . . 12500 5670

The HSD allocations jn the earlier
months were higher because of
drought conditiong prevalent at that
time. Besides, the allocations have
also been worked out with reference
to saleg in the corresponding months
in the previousg year,

(c) It will not be correct to say
that kerosene and diese] are in acute
short supply in Orissa, It is for the
State Government to take steps for
equitable distribution of diesel and
kerosene and to ensure that the pro-
fucts are solg at controlled prices.

Thermal Power Stations facing
Shortage of Coal

359. SHRI CHINTAMAN]I PANI-
GRAHI: Will the Minister of
ENERGY be pleased to gstate:

(a) whether it is a fact that a large
aumber of Thermal Power Stations
are facing crisis pecause of low stocks
of eoal with them; and

(b) if so, the reasons for low

stocks of coal with them?

NOVEMBER 18, 1980

Written Answers 260

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) No, Sir.
In the case of thermal power stations
nearer to pitheads, no difficulty is
envisaged in maintaining sufficient
coal gtocks. However, in the case of
therma] power stations which get
supply of coal by Rail, most of the
power stations have not been able to
get enough coal supplies to maintain
adequate coal stocks. Due to con-
straintg in availability of wagons for
movement of coal. Power stations
have been getting supplies of coal
less than the allocated quantity.

(b) The low stock of coal is due
to inadequate availability of wagons
and insufficient transportation of coal
to thermal power stations. The mat-
ter has been taken up with the con-
cerned Ministry.

Increase in Oil Refining Capacity

360. SHRI CHINTAMANI PANI.
GRAHI:

SHRI G. S. REDDI;

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Government are ~on-
sidering a proposal to increase the
refining capacity in the country; and

(b) if so, what is the number of
refineries operating in the country
and their refining capacity—refinery-
wise?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) Yes,
Sir. Severa] schemes for expansion
of refining capacity and addition of
secondary processing facilities have
been gpproved or are being processed
to increase crude throughout and
middle distillate yields in the various
refineries.
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(b) There are at present eleven
operating refineries in the country.
The detaily regarding their locations
and installeq capacities are given
~ below:—

(Million tonnes)

S. Nante of the Liocation Installed

" Nq. Company Capacity
B s ae I Y v g
t Indian Oil Cor-
poration Ltd. , Gauhati 0-85
2 Do. Barauni 3' 30
3 Indian O3l Cor-
poration Limited Koyali 7' 30
4 Do. Haldia 2 50
5 Madras Refine-
ries Limited Madras 2 Bo
6 Cochin Refine-
ries Limited ., Gochin 3.30
7 Bharat Petro-
leum Corporation
Ltd. . Bombay 5 25
8 Hindustan Pet-
ro'eum Cor-
poration Ltd. . Do. 3 50
9 Do. Vizag. 150
1o Bongaigaon Re-
finery & Petro-
chImicals Ltd.  Bongaigaon 100
11 Assam Oil GQom-
pany . . Digboi 050

Closure of Phulpur Fertilizer Plant

361. SHRI CHINTAMANI
PANIGRAHI:

SHRI NAND KISHORE
SHARMA:

Wil]l the Minister of PETROLEUM,
LHEMICALS AND FERTILIZERS be
Pleased to state:

(a) whether Phulpur Fertilizer
Plant had to be closed for want of
naphtha during October, 1980;

KARTIKA 27, 1902 (SAKA)
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(b) whether Government have
made any assessment to total annusl
requirement of naphtha and coal for
keeping the Plant running; and

(¢) if so, the total annual require-
ment and steps taken by the Govern-
ment to ensure regular supply of
naphtha and coal to keep the Plant
running uninterrupted?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) Yes,
Sir.

(b) and (c). The estimated annual
requirements of the Plant area 2.2
lakhg tonnes of naphtha and 3.2 lakh
tonnes of coal. While no shortage of
coal js  anticipated, supplies of
naphtha have been affected by the
closure of the Baraunj Refinery.
Efforts are being made to supply
naphtha from alternate sources,

Demand for Kerosene going up be-
cauge of its use as adulterant for
diesel

362. SHRI K. PRADHANI: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that the
demand for kerosene had been going
up because of its use as adulterant for
diesel;

(b) whether the technology for
checking adulteration is not available
indigenously;

(c) whether Government are in
favour to restrict consumption of oil
to the transport and petro-chemical
sector; and

(d) if so, the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) It is not
possible to say at this stage whether
the demang for kerosene has been
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going yp in recent months because of
the possibility of its being mixed with
high speed diesel oil. Due to the
difference in the retail selling prices
of high speegq diesel oj] and kerosene,
the possibility of adulteration of
diesel with kerosene cannot be ruled
out.

(b) In order to prevent gadultera-
tion of high speeq diesel oil with
kerosene, a proposal for colouring of
kerosene is under consideration of the
Indian Oil Corporation, The various
technical and administrative aspects
relating to the proposa] are required
to be examineqd in detail before it can
be implemented.

(c) and (d). A system of making
monthly allocations of high speed
diesel oil and kerosene to the States
and Union Territories is already in
existence, The State Governments
have been requested to fix priorities
for different wuses of diese] such as
agriculture, transport, etc. They have
been specifically advised to give the
highest priority to agriculture in the
matter of supply of diesel. Ag a re-
sult, supplies of diesel to transport
sector would get relatively somewhat
lower priority. In regard to other
petroleum products, supplies are be-
ing made keeping in view the overall
availability gnd essentiality of use of
those productgy by the sector
concerned.

Anomalies in Drug Policy

363 SHRI ARVIND NETAM: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleaseq to state:

(a) whether it is 3 fact that Gov-
ernment are considering to remove
some anomalies in Drug Policy; and

(b) if so, the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): (a) and (b).
No specific anomalies jn the - Drug
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Policy have come to the Government’s
notice. Al]l representations received
in regard to the policy are duly
considered.

Conference of International Commis-
sion en Irrigation Dralnage

364. SHR] ARVIND NETAM: Wil
the Minister of IRRIGATION be
pleased to gtate:

(a) whether it ig a fact that Third
Afro-Asian Regional Conference of
the International Commission on
Irrigation Drainage (ICID) was bheld
recently in India (New Delhi); and

(b) if so, what are the broad o1t-
lines of the decisions taken at the
meeting?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION, (SHRI
Z. R. ANSARI): (a) Yes, Sir.

(b) The Conference focussed atten-
tion on the need for economic and
social planning, data collection for
integrated use of surface and ground
water fior jrrigation and education of
farmers in this direction, effective
monitoring of all aspects of manage-
ment of conjunctive use, identifica-
tion of alternative energy sources,
building up of infrastructures in the
command area development like roads,
marketing and processing facilities,
evolving cropping patterns to suit
soil and climatic conditiong as well as
availability of surface and ground
waters, transfer of technology and
monitoring of the r6le played by the
extension and demonstration services
to ensure total assurance to the far-
mers that their on.farm demands
would be fully guaranteed at all times.
Flexibility of group supplies at the
head of the irrigation gystem, easy
operationg of Government controlled
channels to meet dependably the
varying requirements of farmers, de-
termination of cut off limits of linings
and volumetric allocation to farmers
were some other aspects highlighted
during the Conference, '
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Agroomens with a British Producer
for making o flm on Gandhiji

365. SHRI N. E. HORO:
SHRI P. J. KURIEN:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is ga fact that a
agreement has been arrived between
India and the noted British Actor
Director Sir Richard Attenborough on
Mahatma Gandhi Film; and

(b) if s0, the details on sharing the
profits and how the collection would
be made in India by the Film Censors
Board?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
KUMUDBEN M. JOSHI): (a) Yes, Sir.
The proposal to make a film on
Gandhi hag been agreed to jn princi-
ple. Details of the agreement are be-
ing worked vut by the National Film
Development Corporation Ljmited
with M/s. Indo British Film Co. of
Sir Richard Attenborough.

(b) In principle, the profity will be
shared pari-passu, However, the de-
ta)ls are still being worked out.

Indelible Ink used in Elections

366. SHRI CHHITTUBHAI GAMIT:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS bhe pleaseqd
to state:

(a) whether Government  have
received complaints that the indelible
ink used in Elections could be erased
by using some chemicals and imperso-
nation wags possible in an organised
manner on a large scale;

(b) if so, whether Government pro-
pose o issue identity cards for voters
in future; and
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(c) if 8o, the details regarding the
scheme of Government in this regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
The Election Commission has been
receiving complaints from various
quarters that the indelible ink used
at the electiong to check impersona-
tion wag not really indelible. How-
ever, nohody was able to substantiate
the allegation till recently when at a
demonstration held in the Commis-
sion’s office on the 16th July 1980
some of the representatives of a Na-
tional Political Party demonstrated
that the mark made with the ink
could be removed or erased superfi-
cially with the application of certain
chemical solution. The Nationa] Phy-
sica] Laboratory, hag countereq the
above claim gnd stated that once the
mark with the ink is gallowed to
develop fully and sufficient time is
alloweq for that purpose, it is not
removable.

The solution that was used by the
representatives of political party at
the demonstration contained sodium/
potassium cyanide which are danger-
ous health hazard and prohibited
itams. It is not known as to how such
chemicals could be procured by any
one. However, to ensure that gale of
chemica] solutions like sodium/potas-
sium cyanide are eflectively prohibit.
ed, the Commission has approached
the Ministry of Health and Family
Welfare to lake suitable steps to
check jllegal ale or possession of such
chemicals. '

As sodium/potassium cyanide che-
micals referred to above are not easi-
ly available to general public, it will
not be correct to say that impersona-
tion was possible in an organised
manner on a large gcale.

(b) The matter is ynder considera-
tion.

(¢) Does not arise.
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Agreement between India and Iran
for import of Crude

367. SHRI ARJUN SETHI: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleaseqd to state:

(a) whether any agreement to
import crude for India has recently
been arrived between Iran and India;
and

(b) if so, the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
In January., 1980 an agreement was
concluded with Iran for the supply of
5 million tonnes of crude o1l during
1980. No other contract for import
of crude oil has been gigned with that
country.

Supply of electricity in Rural and
Urban areas in Punjab

368. SHR1 L S TUR: Wil the
Minister of ENERGY be pleased to
state:

(a) what ig the position about the
supply of electricity to Rural and
Urban areas in Punjab;

(b) if the supply is short, what
steps are being taken to increase the
supply;

(c) whether any new project is
being sanctioned in Punjab to cope
with the demand|need of electricity in
the coming years; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN: (a): At pre-
sent the requirement of power in
Punjab is about 17.3 million units
against which the availability, on an
average, is of the order of 14.7 million
units per day. The supply to rural
consumers in Punjab is being given
for 10 hours per day while in the
case of urban consumers, the supply
is being given for 17 hours per day.
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(b) A number of steps have been
taken by Punjab to increase the power
availability in the State. These
measures include:

(i) maximising generation at
Bhatinda Therma] Power Sta-
tion. Apart from undertak-
ing repairs|improvements in
the plant and equipment, ad-
equate quality and quantity
of coal is being arranged to
fully meet the higher thermal
gereration targets,

(ii) expediting the completion
of the following projects
which are presently under
various stages of construc-
tion in the State,

S. Name of Scheme Berefits durn g

1980—85 198;3~-90

] e Gttt st W e G e S G— ——— — o — e S e i

(MW, (AN1W)
1 Shanon Tt . (D) o

2 Mukheran
(Hrdro) . . 117

3 Avandpu
Saheb(H) . 134

4 Ropor (ticim-l 211 210

5 DcharLxt .

(H) (2x135)
(Punjaly’s shate) 158 40

6 Pong Extn.
(H) (2x60) (Pun-
jab’s shatey | 2¢g 88

— — —— ——— v —

ToTaL . . 672 28 327 o

Punjab will also get a share of
power from the Centrally
owned power stations being
set up at Singrauli, Baira-
Siul, Salal, Narora (4), etc.,
and

(iii) steps are being taken to re-
duce the transmission and
distribution losses in the
State,
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(c) ang (d). The following sche-
mes have been proposed by Punjab
for augmenting the power availabili-
ty in the State;

(i) Thein Dam

{Hydro) . 480 MW
(i1 UBDC-II (Hy-
dro) . . 45 MW

These projects have been cleared by
the Central Electricity Authority and
are awaiting sanction of the Planning
Commission. The benefits from these
projects would, however, be available
beyond 1985 to 1990, The Punjab
State Electricity Board has also sub-
mitted a project report for expansion
of Bhatinda thermal power station by
two more units of 210 MW and the
Shahpur Kandi (Hydro) project with
a capacity of 94 MW. These propo-
sals are presently under examination.
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Dandakaranya Developmen}
Authority

370. SHRI BASUDEB ACHARYA:

Will the Minister of SUPPLY AND
REHABILITATION be pleased te
state:

(a) whether decision hag been taken
to wind-up Dandakaranya Develop-
ment Authority; and

(b) if so, the action Government
propose to take for the proper rehabs-
litation of the displaced persons?

TIIE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI P. K. THUN-
GON): (a) No, Sir.

(b) The displaced persons rehabi-
litated 1n the  Project are provided
rolief and rehabilitation assistance as
per prescribed norms. The agricul-
turist families are provided with de-
veloped land, bullocks, agricultral
inputs, housing, homestead well, loan
{for subsidiary occupation and main-
tenance grant during the initial
period of settlement. The small trade
business families are provided with
business loan and houses and some
agricultural land in rural areas only.
Infrastructural facilities as well as
civie amenities like roads, irrigation
projects, tanks, tubewells, schools and
medical institutions are provided by
the Project for all the settlers wher-
ever feasible and necessary.
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Supply of Crude and Petroleum
products

371. SHRI S. M. KRISHNA:
SHRI KESHORAO PARDHI:

SHRI RAJNATH SONKAR
SHASTRI:

SHRI DAULAT RAM SARAN:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) what effective stepg have heen
taken by his Ministry to organise sup-
plies of crude and petroleum products
from various sources following disrup-
tion of imports in the wake of Iran-
Iraq conflict including the emergency
spat purchases;

(b) whether next year’s oil bill
including the emergency spot pur-
chases ig likely to be round about
Rs. 15,000 crores;

{c) whether in view of this alarming
situation on oil front, Government
contemplate some positive measures to
break the Assam ‘Oil blocade’ which
has resulted in the 10s3 of crude worth
several hundrea crores of rupees;

(d) whether in view of the conti-
nued blockade, nearly 65,000 tonnes of
erude blocaded in the pipeline would
start gelling up with the onset of
winter; and

(e) if so, the steds being taken to
operate the pipeline and safeguard it?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
¢SHRI P. C. SETHI): (a): There has
been some  dislocation in the crude
imports due to ran-Iraqg conflict. How-
ever, eftorts are being made to cover
up the gap by arranging supplies {from
else where to the extent required.
It would not be in the national in-
terest to divulge any further details.

{b) No Sir, It would be premature
to estimate our impeort bill at this
stage.
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(¢) It is not in the public interest
to disclose any thing at this momeat.

(d) and (e). The Government are
taking steps to pump freshly condi-
tioned crude through the pipeline to
displace the stagnant crude.

Reforms in Judicial System

372. SHRI CHITTA MAHATA: will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that Govern-
ment have under consideration o
reform judicial sy3tem in the country
as suggested by the speakers partici-
pated in the seminar held recently on
higher judiciary; and

(b) if so, the details thereof and if
not, the reasons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHRIV SHANKAR): (a) and (). A
proposal to set up a Commitlee o g0
into the question of Judicial Reforms
is already under the consideration of
the  Government. The suggestions
put forward by various speakers. who
participated in the Seminar on Judi-
c1al Reforms organised by the Indian
Association of Lawyers held in Sepiem-
ber, 1980 in New Delhi will be taken
into account while doing so.

Shortage of Diesel in West Bengal

373. SHRI CHITTA MAHATA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it ig a fact that there is
dinsel scarcity in West Bengal for the
iast four months; and

(b) if so, the details of the supvly
of ciesel to that State during the
period July—December 1980 against
the States’ demand?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR1 P. C. SETHI): (a) and (b).
Between July and September, 1980
the sales of High Speed Diesel (HSD)
oil in West Bengal were lower than
the allocation in spite of adequate
availability of product due to low
demand. As such, there was no scar-
city of this product during these
months. For October 1980, the HSD
allocation was made at the level 5
pes cent more than the original allo-
cation for October 1979 made for
West Bengal, However, taking into
account the demand for this product,
the allocation for  October 1980 of
28,930 tonnes was increased by 2170
tonnes. The State Government have
indicated a demand of about 65000
tonnes of 11SD per month.

Prctection of Editors and Reporters
of Newspapers

374. SHRI CHITTA MAHATHA: Will
the Minister of INFORMATION AND
BROADCASTING bLe  plesed to stale
the action taken by Government for
the protection of the lives of the Edi-
to.s/Reporters/Correspondents of
Newspapers in the country?

THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI): The Editors/Repor-
ters/Correspondents like other citi-
zens, are entitled to protection of
their lives from the local administra-
tion.

Judgement of Supreme Court on
Powers of Parliament to amend
Constitution

375. SHRI CHITTA BASU: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government have since
taken a decision to seek a review of
the Supreme Court’s judgement res-
tricting fhe Parliament’s power to
amend or alter the ‘basic structure’ of
the Constitution; and
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(b) if go, what specific steps have
since been taken in that direction?

THE  MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
and (b). Presumably, the question
relates to the recent case of Minerva
Mills Ltd, and therefore it is gtated
that the Government have filed a
Civil Miscellaneous petition against
the judgment delivered ijn the case of
Minerva Mills Ltd vs. Union of India
(1980) 3 SCC 625 for referring the
matter to a larger Bench of not less
than 7 Judges for reconsideration.

Selection of Foreign Consultantg for
Construction Fertilizer Plant at Thal
Vaishet

376, 8HRI N. K. SHEJWALKAR:
Wil] the Minister of PETROLEUM,

"CHEMICALS & FERTILIZERS be

pleased to state:

(a) whether Government have offi-
cially selected the foreign consultants
to build India’s four largest fertilizer
plants at Thal Vaishet and Hazira
based on gas;

(b) if so the names of the firms s0
selectled;

(¢) whether Government’s atten-
tion has been drawn to the news item
appearing in the ‘Hindustan Times’
dated 31-8-80 about the wrong choice
of the firms who according to the fer-
tilizer experts hag no knowledge or
experience in putting up fertilizer
plants and do not have sufficient ex-
perience in the field; and

(d) whether the expert committee
which made the selection wags specifi-
cally asked to choose consultant firm
which had experience, expertise, re-
sources to transfer fail safe techni-
cally to FPDIL and if so, how this
guideline was fulfilled by the expert
committee while making the gelection
of the consultant?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTLIZERS
(SHRI P. C. SETHI): (a) Yes, Sir,
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(b) M/s. Haldor Topsoe and M/s.
Pullman Kellogg have been gelected
as the consultants for the ammonia
plantg at Thal Vaishet and Hazira
respectively. M/s. Snam Progetti
have been gelected ag the consultant
for the Urea plant at both places.

(cy and (d). There were six flrms
who were qualified to submit bids for
the engineering consultancy for the
Ammonia Plant based on their ex-
perience, expertise, resources to
transfer technvlogy etc, The firms
now chosen are from the list, The
experts committee only went into the
question of relative merits of those
firms who submitted bids, to recom-
mend their choice.

Acquisition and Development of Tech-
nical know-how fo, jntroduction of
Co'oured T. V.

377. SHRI N. K. SHEJWALKAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whethey it is a fact that the
proposal of Government to mntroduce
coloureq T. V. in India immediately
will force the country to acquire the
costly technical know-how f{rom
foreign country and also equipments;

(b) whether it is also a fact that
the nccessary technical know-how Is
already be the process of dev elopment
in our own country and this will be
rcady for commercial exploitation
after nearly 3 years; and

(c) if so, what considerationg have
weighed with Government to rtush
through with a proposal which will
affect adversely the progress gn far
made in the Indian electronic techno-

legical field?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUM-
UDBEN M. JOSHI): (a) and (c). A
decision to introduce colour TV in
the country will be taken after a
carefu] consideration of all relevant
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issues, including import of know.how
and requirement and development of
indigenious technology and electro-—
nics industry,

(b) No, Sir,

Conversion of present
Coloured T, V,

378. SHRI DAULATSINHJI JADE-
JA: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state whether the present
T.V. sets can be converted into
coloured T.V. sets?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUM-
UDBEN M. JOSHI): No, Sir. How-
ever, a black and white TV receiver
can receive pictures (in black and
white) even if transmissions gre 1n
colour.

Outcome of Indo-Bangladesh Joint
Rivers Commission

379. SHRI AMAR ROYPRADMAN:

SHRI SOMNATH CHATTER-
JEE.

Wil the Minister of IRRIGATION
be pleased to gtate:

(a) the putcome of the Indo-Ban-
gladesh Joint Rivers Commission
meetings held in August and later on
this year; and

(b) action so far taken by Govern-
ment in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARD: (a) ang (b).
The main subject discussed in the
20th meeting of the Indo-Bangladesh
Joint Riverg Commission held at New
Delhi between 29th and 31st August,
1980 was the question of augmenta-
tion of the dry season flows of the
Ganga. The Commission examined
the difficulties that haq prevented
initiation of studiegs of the two pro-
posals. The Commission noted that
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the question was discussed at a high
political level and that discussions at
this leve] were expected to continue.
The Commission decided to have
another meeting very early to make
a renewed attempt to submit jts re-
commendations concerning augmenta.
tion of the dry season flows of the
Ganga within the time limit specified
in the Agreement. This meeting was
not held before 4th November, 1980
on which the mandate given to the
Juint Rivers Commission lapseq and
the matter therefore, is now no longer
before the Joint Rivers Commission,

The two Governmentg are however
in touch at various political jevels in
order to find an early solution to the
problem of augmentation of the dry
season flows of the Ganga.

Consensug on Electoral Reforms

380, SHRI AMAR ROYPRADHAN:
Wijl the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to gtate:

(a) whether it is a fact that Gov-
ernment have completed the consen-
sus for the purpose of electora] re-
forms; and

(b) if not, the reasons therefor?

THE  MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
No, Sir.

(b) The proposals for electoral re-
forms are of far reaching nature and
are requireq to be considered very
carefully in consultation with various
political parties, The whole process
of arriving at final decision in the
matter wi]] require more time,

Supply of Coal to Thermal Power
Stations

381. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
ENERGY be pleased to state:

(a) whether the failure of the Rail-
way fo move coal supplied to thermal
power stations in adequate quantities
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is likely t0 be limiting ‘factor for
highey power generation in the com-
ing month; and

(b) if so, what steps are being
taken to meet the gituation?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The coal
stock position at some of the Thermal
Power Stations ig low because Rail-
ways have not been able to transport
full quantity of the linked coal. The
movement of coal and the stock posi-
tion, however, are being closely moni-
tored, Coal supply is unlikely to be
a limiting factor for higher power
generation in the coming month.

(b) Following steps are taken/
being taken to meet the s'tuation:—

(i) Thermal Power  Stations
having critical Coal Stocks
are brought to the notice of
Department  of Coal and
Ministry of Railways for tak.
ing necessary steps to step up
Coal gupply to them.

(ii) In the meeting recently held
between the  Minister for
Energy and the Minister for
Railways, it has been im-
pressed ypon the Railways to
accord highest priority to the
transportation of Coal to
Power Houses by increasing
the movement of Coal to a
level of about 4000 wagons
per day in the coming months
to enable the Power Stations
to maximise Power genera-
tion and to be able to build
up sufficient Coa] stock. The
level of movement of Coal to
the Power Stations has im-
proved from about 2600
Wagons a day in September,
1980 to about 32,00 a day in
November, 1980 which is
likely to improve still further
in the coming months,

(iii) Some of the erring Power
Stations have also been
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adviseq not to detain wagons
for unloading of Coal unduly
long period and ensure early
release of Wagons to reduce
the turn round time of the
Wagons.

{iv) Coal supplies ty Thermal
Power Stations, is being
monitored by the Ministry of
Energy, Railways and the
Cabinet Committee on infra-
structure, from time to time.

Inde-Yugoslav agreemeat of Imforma-
tion

382. SHRI SUBHASH CHANDRA

BOSE ALLURI: Will the Minister of

INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether it is a fact that Indo-
Yugoslavia signeq an agreement in
October, 1980 on co-operation in the
field of information; and

(b) if se, what are the main fea-
tureg of the agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUM-
UDBEN M, JOSHI): (a) Yes Sir, an
Indo-Yugoslav Protocol was signed
on 9th October, 1980 on cooperation
in the sphere of Information.

(by The Protoco] aims at co-opera-
tion in all the fields of information
viz., Press, Radio, Television, Films;
News Agencies, Journalist associa-
tions, News-papers, Publishing
Houses anq other publishing houses
of the two countries.

It also provides for exchange of
journalists, periodicals, publications
and other information material and
facilities for the performance of
permanent correspondents and journ-
alistg on official stay.

It supports the establishment of co-
operation in the sphere of production
trade and exhibition of films eand
newsrééls,
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It is valid initially for 4 period of
5 years ang is extendable automati-
cally for subsequent periods of 5
yearg at a time unless withdrawn by
either party at least six months be-
fore its expiration,

Nationa] Water Management Board

383. SHR] SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
IRRIGATION be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to set up a National
Water Management Board to resolve
the Inter-State disputes over the shar-
ing of river waters; and

(b) if so, what are the details of the
proposa;?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R, ANSARID): (a) No such
proposal js at present wunder the
consideration of Government.

(b) Does not arise.

Badarpur Thermal Power Station

384. SHRI R. P. DAS: Will the
Minister of ENERGY be pleased to
state:

(a) the ills of the newly constructed
Badarpur Therma]l Power Station;

(b) the causes of the ills; and

(¢) how far BHEL, is responsible for
the defects of the fourth unit of
Badarpur Thermal Power Project?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The
newly constructed 210 MW unit at
Badarpur Thermal Power Station has
been facing some technical problems.
The set has still not fully stabilized,

(b) The causes of the above
faults are as under: —

(i) Plant and Equipmenty Defic:-
encies in design, material
and manufacturing.
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(ii) Spares: The spares ordered
with the mein plant and
equipment have not been sup-
plied in full so far.

(iii) Coal: Supply of oversized
coal containing shale, stone
and other {foreign materials
leading to frequent breakage
of hammers of coal crushers.

(¢) BHEL is concerned with prob-
lems relating to the turbine genera-
tor and boiler supplied by them.

Super Therma] Project at Farakka

385, SHRI R P. DAS: Will the Min-
ister of ENERGY be pleased to state:

(a) whether the work of the Farak-
ka Super Thermal] Project is progres-
sing according to schedule;

(b) details of the schedule set for
the year 1980-81 and the work done
so far; and

(c) whether the first 200 MW unit
at Farakka would be commissioned as
per schedule already announced?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN). (a) Yes,
Sir.

(b) the major milestone scheduled
for 1980-81 is the order for the main
plant which is progressing as per
schedule so far. Procurement action
for other major equipment packages
is at various stages of completion.
Other works namely, land acquisi-
tion, infrastructure development,
earth-filling and foundation work and
project engineering  activities sche-
duled for the current year are also
being carried out as per schedule.
The major portion of land reuired
for the project has been acquired and
the balance is in various stages of
acquisition. Arrangements for the
water and power supply for construc-
tion have already been made. About
1.5 lakh cubic metreg of earth-work has
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been completed and foundation works
have heen taken up.

(c) According to the programme
worked out and progress being made
it is expected that the first unit would
be commissioned according to sche-
dule.

Credit agreement for the 2160 MW
Farakka Project with the World Bank

386. SHRI R. P.
Minister of ENERGY
state:

DAS: Will the
be pleased to

(a) the salient features of the latest
credit agreement for the 2100 MW
Farakka Project with the World Bank;

and

(b) the terms on which the agree-
men¢ was reached by both the parties?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) ana (b). An
agreement for partly financing the
600 MW phase of the Farakka Project
was signed by ‘the Government of
Indig and the World Bank on 1ith
July, 1980. The agreement provides
for an IDA Credit of US$ 225 million
and an IBRD Loan of US$ 25 million
for financing the ex-works/CIF cost
of major equipment such as
turbo generators, boilers, electrical,
coal handling, transmission and
other power station equipment.
These equipments are to be
procured under the World Bank
guidelines of International Competi~
tive Bidding, The proceeds of the
Credit and loan are to be relent to
National Thermal Power Corporation
by the Government of India. Some of
the other salient terms on which the
credit and Loan agreements were
arrived at are:—

(i) in respect of the credit of
US$ 225 million:

—Government of India will pay
IDA a service charge of 3/4
per cent per annum on the
principal amount withdrawn
and outstanding from time to
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time
—Repayment of principal
amount will be in semi

annual instalments commenc-
ing from October, 1990 and
ending April, 2030.

(ii) in respect of the loan for

US $ 25 million;

—Government of India shall pay
IBRD a commitment charge
at the rate of 3/4 per cent per
annum on the principal
amount of the loan not with-
drawn from time to time.

—Interest will be paid at the rate
of 8.25 per cent per annum on
the principal amount of the
loan withdrawn and outstand-
ing from time to time.

—Repayment of the principal
amount of the loan will be
over a period of 15 years in
accordance with the amortiza-
tion schedule set forth in the
agreement,

Irrigation Potential

387. SHRI R. P. DAS: Will the
Minister of IRRIGATION be pleased
to state:

(a) the extent of irrigation poten-
tia] that remains idle all over the
country; and

(b) the steps taken for more effi-
cieny utilisation of the potential?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI1
Z. R. ANSARI): (a) Irrigation poten-
tial remaining unutilised to the end
of June 1980 was about 3.0 million
hectares.

. (b) For efficient utilisation of the
potential command area development
programme has been taken up. 76
projects have been included in this
programme and 44 command area de-
velopment authorities have been so
far set up covering 71 projects. Pro-
vision of proper drainage system in
the commang area to prevent water-
Jogging, land levelling and shaping,
construction of field channels {0 enable

NOVEMBER 18, 1980

Written Answers 284

supply of irrigation water to indi-
vidual flelds instead of from fleld to
field as now, introduction of system
of rotational supply of irrigation water,
building up the necessary infra-struc-
ture such as roads, marketing facili-
ties, credit arrangements, support
prices for agricultural commodities
etc., are some of the items covered in
this programme,

Proposal to set up four autonomous
regional power agencies

388. SHRI M. RAM GOPAIL RED-
DY: Will the Mmnister of ENERGY
be pleased to state:

(a) whether Government are consi-
dering a proposa] to set up four
autonomous regional power agencies in
the country; and

(b) it so, the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
While no decision has yet been taken,
the Committee on Power headed by
Shri V. G. Rajadhyaksha, former
Member, Planning Commission, have
in their report suggested the forma-
tion of four regional electricity gene-
ration corporations in addition to
NEEPCO which is already function-
ing in the north-eastern region. These
organisations ‘would integrate the
generation activities of thermal and
hydel power stations in the central
sector in their respective regions.
Question of creation of these bodies,
would be considered at the appro-
priate time when the various recom-
mendations of the Committee are
taken up.

Proposal to increase storage capacity
for crude and petroleum products

389. SHRI M. RAM GOPAL
REDDY:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Government are consi-
dering a proposal to increase the indi-
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genous storage capacity for crude and
petroleum products; and

(b) if so, the names of the places
where additional dumpg will be
built?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS (SHRI P. C. SETHI): (a)
Yes, Sir.

(b) The additional tankages are
proposed to be built at Haldia, Ma-
thura, Koyali, Cochin, Madras, Vizag
and Bombay,

Scheme to introduce coloured T.V.
telecast before Asian Gameg

390. SHRI MADHAVRAO SINDIA:
The Minister of . INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether Government have had
under consideration a scheme to in-
troduce coloured T.V. telecast before
Asian Gamzsg to be held in New Delhi;

(b) what steps have so far been
taken towards introduction of coloured
telecasts; and

(c) the exteni of fundg set apart for
the scheme for the current year?

THE DEPUTY MINISTER OF
INFORMATION AND BROADCAST-
ING (KUMARI KUMUDBEN M.
JOSHI): (a) to (c¢). The entire mat-
ter is under consideration before the
Planning Commission.

Allotment of L.P.G. and petrol-pumps
dealership to Ex-Servicemen

391. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether there is any scheme for
allotting on a priority basis the deal-
ership under the LPG Gdistribution
system and for allotment of petrol-
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pumps to Ex-Servicemen especially
those relieved from Short Service
Commission;

(b) it so, the details of the sche-
me(s); and

(c) the number of dealerships and
petrol-pumps allotted to such Ex-
Short Service Commisgioned Officers
during the past three years?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS (SHRI P. C. SETHI): (a)
No, Sir,

(b) and (c). Do not arise.
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Pulilishing of advertisemeat vis-a-vis
news in Newspaper

398. SHRI HANNAN MOLLAH:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether Government are aware
of the fact that some big newspapers
publish maximum advertisement and
minimum news; and

(b) if so, what is the reaction of
Government?

THE DEPUTY MINISTER IN
THE MIN:STRY OF INFUR-
MATION AND BROADCAST-
ING (KUMARI KUMUDBEN M.
JOSHI): (a) Yes, Sir, It has come
to the notice of the Government that
advertisement content in some big
newspapers is more than the news
content.

(b) The second Press Commission,
which has been set up to inquire into
the growth and status of the Press,
is expected to study several aspects
of the development affecting the Press
including advertisement contents in
newspapers. Government would be
able to formulate its views after
receipt of the Report of the second
Press Commission.

Plan of action to reduce Laws Delays

394. SHRI R. Y. GHORPADE: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government have
studied the plan of action suggested by
the Chief Justice of India to reduce
Law’g delays;

(b) if so, what are the suggestions;

(c) what action has so far been
taken, is oGvernment contemplating
mendations; and

(d) if no action has so far been
taken js Government contemplating
any action in the matter?
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THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
and (b). No “plan of action” as such
has been sent by the Chief Justice of
India. The reactions of the then Chief
Justice of India were invited in 1977
by the then Minister of Law, Justice
and Company Affairs on certain sug-
gestions for the clearance of arrears
in Courts, The Chief Justice of India
consulted the Chief Justices of the
various High Courts and, after ob-
taining the views of the High Courts,
forwarded the reactions uf the Sup-
reme Court to the Government in
June, 1978. The gist of what the Chief
Justice of India has said is given n
the attached Statement I in respect
of arrears in the High Courts and in
attached Statement II in respect of
arrears in Trial Courts. The matter
is under examination,

(¢) and (d). The suggestions in-
clude items on which action is re-
quired to be taken by the Supreme
Court and the High Courts them-
selves without further legislative mea-
sures and those which require fresh
legislation. The entire matter is being
examined by an Inter-Departmental
Committee of officers, who are also
examining the recommendations con-
tained 1n the 79th Report of the Law
Commission. The report of the Com-
mittee is expected to be received
shortly.

Statement—I

Gist of main recommendations made
by the Chief Justice of India and
Judges of the Supreme Court, relating
to clearance of arrears in High Courts

1. All criminal matters excepting
(1) appeals involving sentence for a
term of 10 years or more and (2)
appeals against acquittal in respect
of offences punishable with death or
imprisonment for life or sen-
tence of 10 years or more, should be
heard by a Single Judge.
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2, Appealy valued up- to Rs. 50,000
Second Appesls, Civil Revision Appli-
cations, all interlecutéry matters ir-
respective of the question of valuatioh
and jurisdiction and all writ petitions
exéept habedus corpus and petitions
involving ihterpretation of the Comns-
titution or the Cohstituional validity
of any legisletion; rule etc. should be
 exclusively assigned to Single Judge
provided that the Judge may refer
a case to a larger Bench if it involves
any iportant question of law.

3. No appeal shall lie against any
judgment, decree or order passed by
a High Court in the exercise of its
appellate jurisdiction or in the exer-
cise of its jurisdiction under Article
227 of the Constitution to a Bench
of the same Court,

4, Rule contained in the Supreme
Cotirt Rules requiring an applicant
to move theé High Court for leave to
appeal before approaching the Sup-
reme Court for Special Leave to Ap-
peal should be deleted.

5. Judgments should not ordinarily
be dictated in open Court if they

are likely to take more than two
hours.
6. Not more than four including

the Chiet Justice or one-third of tlie
total number of Judges, whichever is
less, shall go on inspection of the
subordinate  courts. No inspecting
Judge except the Chief Justice shall
orainarily go on inspection during
court working days except for an
aggregate of three working days of
the High Court in a year.

7. Printing should be dispensed
with in all matters and the record
should be cyclostyled.

8. For making certified coples,

zerox or photostat machine should
be used, and until such machines are
burchased, carbon copies of the judg-
ments duly certified should be given.
Charges may be levied for zerox or
bhotostat copies but for carbon co-
bies theére will He nominal charges.
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9. In all matters in which the-
State or any Government Department
or any public sector undertaking or
a Local Authority is a party service
should be effected on persons or agen-
cies. to be nominated by the parties
concerned and intimated to the Regis-
try. Such service sheuld be treated
as sufficient service on the party
itgelf.

10. (a) Sitting List or roster should
not be changed at least for a pe-

riod of two months as far as possi-
ble.

(b) Judges cocerned while admit-
ting any matter, may make some note
or put some 1dentification mark to
show that the matter is capable of
being disposed of at an early date
after service of notice on the respon-
dent, as a short matter,

(¢) The Judge who admits the
matter may be properly empowered
to restrict admission to a specified
point or points, but the judge hearing
the matter may in his discretion al-
low any otheér point also to be urged.

(d) It is desirable that the Chief
Justice should, as far as possible, en-
sure that the Judges who are fami-
liar with the particular type of work
should be assiged that work.

11, In tax matters, reference pro-
cedure should be abolished and ins-
tead an appeal should be provided
from the decision of the Tribunals to
the High Court on question of law
with leave of the High Court.

12. In view of the large arrears and
for clearing the same, it is desirable
that every High Court should have
at least two ad hoc Judges, known
for their quick disposal, immediately
after their retirement as High Court
Judges, until the arrears are wiped
out,

13. In Second Appeals, all interlo-
cutory matters, Civil Revision Appli~
cations, Criminal Appeals except those
where the sehtence exceeds six
months, Oral arguments should not
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ordinarily exceed three hours on the
whole.

14. In all cases in which the High
Court confirms a judgment under ap-
peal it would be enough for it to jive
a short statement of reasons on the
points argued before it, instead of a
full judgment as at present.

15. Reading of judgments in court
should be eliminated; only the opera-
tive order need be pronounced. In
cases in which Judgment is reserved,
it should be delivered ordinarily
within one month after the conclu-
sion of arguments.

16. The Court rate of interest
should be raised to 12 per cent per
annum on the decretal amount with
a discretion to the court to award
interest at a lower rate.

17. The Government should ap-
point special officers to deal with the
litigation pending in the High Courts
and explore avenues for pre-trail set-
tlement.

18. Section 80 of the Code of Civil
Procedure and corresponding provi-
sions in the Municipal andjor Rail-
ways Act should be deleted.

19. Ad interim orders for injunc-
tion, receivership, etc. should not be
issued without proof of service of
usual notice of the application on the
Advocate General or the Government
Counsel on behalf of the Govern-
ment.

20. The number of working days
of the High Courts, ie., 210 days,
should not be increased The  daily
working hours should also not be in-
creased beyond five hours.

Statement—I1

Gist of main recommendations made
by the Chief Justice of India  and
Judges of the Supreme Court relating

to clearance of arrears in the Trial
Courts.

1. In civil cased the Presiding
Judge should be given discretion to
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have an affidavit of witness in place
of his [Examination-in-Chief subject
to the right of the adversary to cross-
examine the witness.

2. A sufficient number of Com-
missioners duly empowered for re-
cording evidence should be attached
to the trial courts (civil) and given-.
the power to entertain and decide
objections as to the admissibility of
the evidence.

3. In Civil cases, party may not
normally be allowed to examine
more than two witnesses for proving
the same fact.

4, In the event of a civil case be-
ing withdrawn or compromised,

(a) a refund of half of the court
fees should be granted, if the case
is compromised or withdrawn be-
for the hearing of arguments;

(b) a refund of 3|4th of the
court fee should be granted, if the
case is compromised or withdrawn
before the framing of issues,

5. Once the recording of evidence
commences, the case should, as far
as possible, not be adjourned and
must be heard from day to day.

6. There shall be one right of
appeal or revision and no more in
certain matters. This is subject to the
restoration of the power of the
High Courts under Article 227 of the
Constitution.

7. Section 80 of the Code of Civil
Procedure and analogous provisions
for notice to Government and public
authoritics to be dcleted for avoiding
needless technical defences,

8. The Limitation Act, the Evidence
Act and the Procedural Codes be
simplified so as to avoid technical
arguments relating to non-compliance
with their provisions.

9. Retired District Judges should
be re-employed as District Judges to
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clear the arrears in the District
Courts subject to the qualification
that they shall not be re-employed,
after the expiration of a period of
three years from the date of their
retirement. -

De-Recognition of p.V.C. Staff
Association

395. SHRIMATI GHEETA MUKHER-
JEE: Will the Minister of ENERGY
be pleased to state:

(a) whether it is a fact that the
Damodar Valley Corporation Staff
Association has been de-recognised
by the Chairman of the Corporation;

(b) if so, the details and reasons
therefor;

(c) whether the West Bengal State
Government hag taken up the matter
with the Union Government; and

(d) if so, the details thereof and
Union Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-

RAM MAHAJAN): (a) and (b). Yes,
Sir.

(¢) ana (d). One of the major mala-
dies affecting the DVC till recently
was the erosion of discipline in the
organisation leading to de-moralisa-
tion of the officers and staff. Mal-
practices like  irregular attendance
false O.T.A. and LTC claims were
quite common. All these things had
an adverse impact on power genera-
tion which has been consistently un-
satisfactory for the two year period
preceding October, 1980. The plant
load factor in the DVC had gone
down to 34 per cent which is one of
the lowest in the country. Inspite
of wages in the DVC being sufficiently
high, there hag always been some
agitation or trouble over some mone-
tary demand or other. The present
Chairman tried to restore a degree of
discipline in the organisation. He
stopped irregular practices such as
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false O.T.A. and LTC un-punctual ate
tendance and infroduced a system of
no work no pay. He tried to enforce
discipline not just by punitive
methods but also by inspiring the staff
to work  better. Intensive tours in
the field areas, group meetings with
the officers and the staff were orga-
nised to boost their morale and to
reorient their attitude towards work.
High powered  grievances redressal
teams were sent to field formations to
offer relief where relief was due.
Senior personnel officers were seat
out from the headquarters to the
fields to look into problems and seek
solutions, As a result of the steps
taken power generation in the DVC
has improved considerably and in
October 1980 generation in the Corpo-
ration was 15th per cent more than
during the previous month.

One of the local unions without ap-
preciating the steps taken for welfare
and staff betterment took umbrage to
the disciplinary steps taken by Mana-
gement. They also went on 2 day
token strike in September, 1980 to
press their demands. Their agitation
and demonstration climaxed in the
assault on the Chairman, DVC, which
necessitated his hospitalisation for a
few days. It may be mentioned that
there 1s a Code of Displine laid down
both for management and also for
unions which confers certain rights on
the one hand and duties and obliga-
tions on the other hand, on both sides.
An integral part of this Code iz an
obligation on the part of the unions
not to resort to coercion intimidation
and go slow. As the DVC Staff Asso-
ciation did not Dbother to observe
these obligations, the rights given to
this union, as a recsult of recognisa-
tion were wilhdrawn by de-rerognis-
ing it.

A communication has been reccived
from Chief Minister West Bengal on
the matter and the same is under
examination. The management, how-
ever is keeping an open mind and if
the union cooperates and do not in-
dulge in acts of indiscipline and
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rowdyism for a reasonable period the
matter could be reviewed.

Statement of Bangladesh Foreign
Minister on Farakka

396 SHRI CHITTA MAHATA; will
the Minister of IRRIGATION be
pleased to state the action taken by
the Central Government on the state-
ment made on 21st August, 1980 by
the Foreign Minister of Bangladesh,
Prof. Shamsul Haq on the Farakka
Issue?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): In its 19th meeting
held in Dacca from 8th to 11th July,
1980, the Joint Rivers Commission
decided to make redoubled efforts to
find a mutually acceptable solution
on the augmentation of the dry season
flows of the Ganga particularly keep-
ing in view the mandate given to the
Commission under the Agreement. It
was agreed to continue the distussicn
at the Commission and where neces-
sary at other levels towards this objec-
tive.

The Commission continued the dis-
cussions at its 20th meeting held in
Delhi from the 29th to 31st August,
1980, but these were not successful.
The mandate given to the Commis-
sion lapsed on 4th November, 1980,
ang the matter therefore is now no
longer before the Joint Rivers Com-
mission.

The two Governments however are
in touch at various political levels in
order to find an early solution to the
problem of augmentation of the dry
season flows of the Ganga.

Schemes and Plans to control flooq at
Vansadhara

397. SHRI GIRIDHAR GOMAN-
'GO: Will the Minister of JTRRIGATION
be pleased to state:

(a) whether the Government of
Orissa prepared the plan and schemes
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to control the flood' on river Vansa-
dhara {n Geenpur, sub-division of
Koraput district;

(b) if so, the names of the irriga-
tion-cum-flood control project on
river Vansadhara which has been
proposed by the Government of
Orissa; and

(c) whether there is any programimne
prepared by the Government of
Orissa to make survey and investiga-
tion of tributaries of river Vansa-
dhary to check the flood?

THE MNISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHR!?
Z. R. ANSARI): (a) to (c). The m-
formation is being collected and will
be laid on the Table of the House.

Narmda Tribunal Award

398. SHRI R. P. GAEKWAD: will
the Minister of IRRIGATION bve
pleased to state:

(a) whether Government's atten-
tion has been drawn to a press report
about the decision of the Madhya
Pradesh State Government going to
the Supreme Court against the Nar-
mada Tribunal Award;

(b) whether the Centre is aware
that Madhya Pradesh State Govern-
ment refused to accept Gujarat Gov-
ernment’s cheque being its contribu-
tion towards rehabilitation;

(c) if reply to (a) and (b) js in
affirmative, whether it is g fact that
under the Inter-State Water Disputes
Act, the Award is binding on all the
parties concerned; ang

(d) if so, steps/action taken or pro-
posed to be taken by the Ceniral
Government for expeaitiously im-
plement the Award?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) Yes, Sir.

(b) The Government of Gujarat
have reported that demand drafts for
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Rupees ten lakhs sent by them to Mad-
hya Pradesh in March 1980 for preli-
minaries concerning resettlement, as
per decision of the Tribunal, have not
yet been acknowledged by the Govern-
ment of Madhya Pradesh.

(¢) Yes, Sir.

(d) As per directions of the Narma-
da Water Disputes Tribunal in order
to implement the award, the Central
Government have since constituted the
machinery comprising Narmada Cen-
tral Authority and a Review Committee
under statutory order published in the
official Gazette on 10th Septemter,
1980. Similarly, the Governmeni of
India has alsp centitutegq Sardar Saro-
var Construction Advisory Committee
by Resolution dated 4th September,
1980.

Pandoh Dam Faces Grane Situation

399. SHRI CHIRANJIT L AL SHAR-
MA: Wil] the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that the
Pandoh Dam faces a grave situation
as a result of the heavy deposits of
silt in the reservoir which will affect
onflow of water in Bhakra-Nangal
Project; and

(b) steps taken or proposed to be
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Although the
rate of siltation in Pandoh reservoir
has been observed to be higher than
anticipated, the flow of water to Bha-
kra Nangal Project will not be signi-
ficantly affected, as the Pandoh dam
is primarily a diversion dam.

(b) It is proposed to control f‘he
rate of siltation by  preventing the
dumping of excavated material into the
reservoir during road construction
activities and by proper afforestation
measures in the catchment areas. The
matter is being pursued with the
authorities of the Himachal Pradesh

Government.
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Writ Petition in Supreme Court Re-
garding Fertilizer Plant at Sindri

400. SHRIMATI GEETA MUKHER-
JEE:

DR. VASANT KUMAR PAN-
DIT:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTLIZERS
be pleased to state:

(a) whethey the Fertilizer Corpora-
tion of Indig sold the Coal-baszd pub-
lic sector fertilizer plants a¢ Sindri as
sCrap;

(b) if so, the details and reasons
therefor;

(c) whether the Supreme Court had
on a writ petition filed by the Fertili~
zer Corporation Workers Union, direct-
ed the Centre not to part with the
possession of the plant; and

(d) if so, the details and Union
Government’s reaction thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b). The
Fertiliser Corporation of India sold
obsolete and redundant parts and
equipments of the old coal based plants
at Sindri as these plants had outlived
their lile and had become uneconomi-
cal and unsafe fo operate.

(¢) and (d), The Supreme Court has
dismissed on 13th November, 1980 the
petition filed by the Fertilizer Corpora-
tion Kamgar Union and others and
upheld the sale.

STATEMENT CORRECTING REPLY

TO USQ NO. 3355 DATED 8TH JULY,

1980 RE. AMOUNT ALLOCATED FOR
IRRIGATION PURPOSES.

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z, R. ANSARY): The Statement cor-
recting reply to Lok Sabha Unstarred
Question No. 3355 could not be laid on
the Table of the House earlier gs the
Parliament had already been prorogu-
ed.
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State-wise percentage of the
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frrigated land (1976-77 Statistics)
(Thousand hectares)

State/Union Torritory Gross irrigated area  Gross sown arca Percentage of gross
——— i ———— o irrigated to gross
As per As correc- As per ori- As correc- sown area
original ted ginalreply  ted P
reply As per Ascorrec-
original ted
reply
et et g -, =] < — —_——
1 2 3 4 5 6 7
Rajasthan . . . 2,972 2,976 16,898 16,898 17 6 176
Tamil Nadu 3,001 3,001 7,147 7,147 220 420
Delhi . . . 72 72 116 116 62 8 62 1
STATEMENT CORRECTING REPLY MR, DEPUTY-SPEAKER: Every

TO USQ NO. 6046 DATED 29TH JULY,

1980 RE. QUANTITY OF WATER SUP-

PLY FROM NARMADA IRRIGATION
SCHEME.

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): In reply to part (b)
of Unstarred Question No. 6046 asked
by Shri Chhitu Bhai Gamit in the Lok
Sabha on 29th  July, 1980 regarding
quantity of water supply from Nar-
mada Irrigation Scheme the words viz.
“allocation of water out of the total”
which were to be added after the words
“districtwise/regionwie’” and before the
words ‘“quantity of water” were left
out through an oversight. The com-
plete answer to Part (b) of this ques-
tion will be as under:—

“(b) No, Sir. The Tribunal has
not recommended districtwise/re-
gionwise allocation of water out of
the total quantity of water allocated
to Gujarat”.

This stalement is being laid on the
Table of the House as soon as the om-
ission has been noticed.

RE: ADJOURNMENT MOTIONS

12 hrs.

MR. DEPUTY-SPEAKER:
to be laid on the Table.
(Interruptions)

Papers

one of you will be allowed to speak
but all of you first please sit down.
Every party leader must maintain
discipline in the House.

... (s@agm) . ..

st st fag (gfosm) ;oS-
99 gIX GFN FY LI A 9T
g & IO UEWTAHE WM gMT
ifge | fefafew oo @n, s« #mW
TSTHHE WA | AWHT GHL
A AT gL AW FT Fawr  fHar
g.. . (magw) ... = wwm
F1 Mfew faar g s "

... (wqam), ..

MR. DEPUTY-SPEAKER: May I
appeal to the House? In the zero
hour I would allow every party lea-
der in the House to say a few words.

SOME HON’'BLE MEMBERS: Why
party leaders?

(Interruptions)

MR. DEPUTY-SPEAKER: If you
do not want party leaders then every
one of you mustin an orderly man-
ner get up and ask for permission,
That is a rule.
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You must get up, take my permis-
sion before raising a point. You can-
not get up as you like. No, I will not
allow it. You should take my permis-
sion; otherwise I will not allow youw

(Interruptions)

o T fawe qrEaRd (ErqY):
IYTEAE WEISA, d WTEE WTH ATET
QT @I § ...

(zpaery) |

MR. DEPUTY-SPEAKER: All of
you may please take your seats.

(Interruptions)

MR. DEPUTY-SPEAKER: 1 re-
quest all of you please to take your
seats.

Hereafter, unless all of them take
their seats. anybody speaking without
my permission 1n the House, will not
be recorded. Order please,

(Interruptions) **

All of you may please take your
seats. I will not allow you.

Now, only Papers to be Laid on
the Table. Nothing else will go on
record.

(Interruptions) **

12.06 hrs,

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER OIL AND NATURAL
Gas CoMMISSION ACT

* THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): I beg to lay
on the Table a copy of the Oil and
Natural Gas Commission (Amend-
ment) Rules, 1980 (Hindi and English
versions) published in  Notification
No, G.S.R. 1139 in Gazette of India
dated the 1st November, 1980, under
sub-section (3) of section 31 of the
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1959. [Placed in Library. See No. LT—
1959.

[Placed in Library. See No, LT—
1305/807].

NorTiFICATION UNDER MONODOLIES AND

RESTRICTIVE TRADE PRACTICES ACT,

DRAFT NOTIFICATION TO BE ISSUED

UNDER (FOMPANIES ACT, NOTIFICATION

UNpEr COMpPANIES ACT, AND REpDORTS
oF Law COMMISSION

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): I beg
to lay on the Table:—

(1) A copy of the Monopolies
and Restrictive Trade Practices
Commission (Recruitment of Mem-
bers of staff) Amendment Rules,
1980 (Hindi and English versions)
published in Notification No. G.S.R.
448(E) in Gazette of India dated the
26th July, 1980. under sub-section
(3) of section 67 of the Monopolies
and Restrictive Trade Practices
Act, 1969). [Placed in Library. See
No LT—1308/80]

(2) A copy of Draft Notification
(Hindi and English versions) to be
issued under sub-section (1) of sec-
tion 620 of the Companies Act, 1956
regarding exemption to Govern-
ment Companies from the applica-
bility of sections 225, 256 and 257
of the Companies Act, 1956, under
sub-section (2) of section 620 of
the said Act. [Placed in Library. See
No. LT—1307/80.]

(3) A copy of the Companies
(Acceptance of Deposits) Fifth
Amendment Rules, 1980 (Hindi and
English versions) published in No-
tification No. G.S.R. 546 (E) in Ga-
zette of India dated the 24th Sep-
tember, 1980, under sub-section (3}

**Not recorded.



330 Papers Laid

'[Shri P. Shiv Shankar]

of section 642 of the Companies Act,
1956. [Placed in Library. See No, LT—
1308/80.]

(4) A copy, of the Eighty-third
Report (Hindi* version) of the Law
Commission on the Guardians and
Wards Act, 1890 and certain provi-
sions of the Hindu Minority and
Guardianship Act, 1956.

(5) A copy of the Eighty-fifth
Report Hindi *version) of the Law
Commission on Claims for Compen-
sation under Chapter 8 of the Mo-
tor Vehicles Act, 1939,

(6) A copy of the Eighty-sixth
Report of the Law, Commission on
the Partition Act, 1893.

(7) A copy of the [Eighty-seventh
Report of the Law Commission on
Identification of Prisoners Act, 1920.

(8) Two statements (Hindi and
English versions) explaining reasons
for not laying simultaneously the
Hindi version of Reports mention-
ed at (6) and (7) above.

[Placed in Library. See No. LT—
1309/80]

INOTIFICATION UNDER INTER-STATE
WATER DISPUTES ACT

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): I beg to lay
on the Table a copy of the Narmada
Water Scheme (Hindi and English
versions) published in  Notification
No. S. 0. T710(E) in Gazette of India
dated the 10th September, 1980 under
sub-section (7) of Section 6A of the
Inter-State Water Disputes Act, 1956.
Placeq in Library. See No. LT—
1310(80.]
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ANNUAL REPORT OF CONTROLLER-GENE~

RAL OF PATENTS, DESIGNs AND TRADE

MARKS FOR 1979-80 AND PAPERS UNDER
COMPANIES ACT

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): 1
beg to lay on the Table:

(1) A copy of the Annual Report
(Hind: and English versions) of the
Controlled-General of Patents, De-
signs and Trade Marks, for the
year 1979-80, under section 155 of
the Patents Act, 1970. [Placed in Lib-
rary. See No. LT—1311/80.]

(2) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956

(a) (i) Review by the Government
on the working of the Hindutan
Salts Limited, Jaipur, for the year
ending 30th September, 1979.

(ii) Annual Report of the Hin-
dustan Salts Limited, Jaipur, for
the year ending 30th September,
1979 along with the Audited Ac-
counts and the comments of the
Comptroller and Auditor General
thereon.

[Placed in Library. See No. LT—
1312/180.]

(b) (i) Review by the Government
on the working of the Sambhar
Salts Limited, Jaipur, for the year
ending 30th September, 1979.

(ii) Annual ‘Report of the Sam-
bhar Salts Limited, Jaipur, for the
yvear ending 30th September, 1979
along with the Audited Accounts
and the comments of the Comptrol-
ler and Auditor General thereon,

*English version of the Reports was laid on the Table on the 12th August,

1980.
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(3) A statement (Hindi and Eng-
lish versions) showing reasons for
deiay in laying the papers mention-
ed at serial No. (2) above.

|Placed in Library. See No. LT~
1313/80.]

REPORTS OF COMPTROLLER AND AUDITOR

GENERAL OF INDIA FOR 1974 anp 1980

AND NOTIFICATION UNDER UNION DUTIES

ofF ExciSg (ELECTRICITY) DISTRIBUTION
Act

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg 1o
lay on the Table:

(1) A copy each of the following
Reports (Hindi and English  ver-
sions) under article 151(1) of the
Constitution: -~

(i) Report of the Comptroller
and Auditor General of India {for
the year 1979—Union Government
(Commercial) Part V—Miscellane-
ous topics of interest. [Placed in
Library. See No. L.T—1314/80.]

(ii) Report of the Comptroller
and Auditor General of India for
the year 1979—Union Government
(Commercial) Part VI—The Ferti-
lizey Corporation of India Limited
(Sindri Unit). [Placed in Library.
See No. LT—1315/80.]

(iii) Report of the Comptroller
and Auditor General of India for
the year 1980—Union Government
(Commercial) —Part I—Introduc-
tion. [Placed in Library. See No.
LT—1316/80.]

(2) A copy of the Union Duties of
Excise  (Electricity)  Distribution
Rules. 1980 (Hindi and English ver-
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sions) published in Notification No.
G. S. R. 1076 in Gazette of India dat-
ed the 18th October, 1980, under sub-
section (2) of section 5 of the Union
Duties of Excise (Electricity) Distri-
bution Act, 1980. [Pluced in Library
See No. LT—1317/80.]

REPORT OF WORKING GROUP ON Na-
TIONAL FioM PoLicy

THE DEPUTY MINISTER IN THE
MINISTRY OIF' INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): I beg to lay
on the Table a copy of the Report
(Hindi and English versions) of the
Working Group on National Film
Policy. [Placed in Library. See No.
LT—1318/80.]

12.04 hrs.

ASSENT TO BILLS

SECRETARY: Sir, I lay on the
Table the Finance (No. 2) Bill 1980,
passed by the Houses of Parliament
during the last session and assented
to since a report was last made to
the House on 8 August 1980.

2. Sir, I also lay on the Table co-
pies, duly authenticated by the Szc-
retary—General of Rajya Sabha, of
the following two Bills passed by the
Houses of Parliament during the
last session and assented to since a
report was last made to the House
on 8 August, 1980: —

1, The Inter-State Water Dis-
putes (Amendment) Bill, 1980.

2. The Brahmaputra Board Bill,
1980,
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12.05 hrs.

RS. ADJOURNMENT MOTIONS-—
Contd.

MR. DEPUTY-SPEAKER: Now,
Calling Attention—Shri Dhanik Lal
Mandal.

(Interruptions)

MR. DEPUTY-SPEAKER: No, no,
I am not allowing anybody. All of
you may please take your seats.

(Interruptions)

MR. DEPUTY-SPEAKER: 1 have
already made my request to the Party
leaders so that I would allow every-
one of you to speak. But you were not
yieiding.

(Interruptions).

MR. DEPUTY-SPEAKER: I would
make a request to you all....

(Interruptions).

MR. DEPUTY-SPEAKER: Will you
listen to me for a minute? Kindly take
your seats. I will caill one by one.
Everyone of you may raise your point
of view or any other point. I will call
one by one of those who have given
their names for the adjournment
motion. All of you please sit down.
1 will allow only three minutes for
every Hon’ble Member.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): You could have done this
earlier.

MR. DEPUTY-SPEAKER: Now, I
call Mr. Jyotirmoy Bosu.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, these are very serious
matters. The Hon'ble Members have
given adjournment motion against in-
disotiminate butchering of the Muslims
right within a few hundred miles of
Delhi, Thig ‘sarcar’ ig not taking Im-~
mediate aclion....(Interruptions)

MR. DEPUTY-SPEAKER: Please sit
down. I have called Mr. Bosu to speak.
If you want to speak, 1 will allow you
also to speak.
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SHRI JYOTIRMOY BOSU: There-
fore, Sir, this House should be failing
in its duty it it does not come to the
rescue of this minority people for whom
these people have been shedding croco-
dile tears for the last so many months
for catching votes. Now, my friends
have given adjournment motions and
others have also given. Kindly find
time for discussing this motion, Let
us find time for having a discussion
on this very serious matter. This 1s
my first point. My next point is that
the Chief Minister, Maharashtra. . . .

MR. DEPUTY.SPEAKER: Mr. Bosu,
don’t raise other points. I would not
allow you. Please sit down.

(Interruptions).

MR. DEPUTY-SPEAKER: With re-
gard to the point raised by Mr. Bosu,
I may point out that the Business Ad-
visory Committee has recommended a
discussion on this subject. Now, Mr.
Paswan.

(Interruptions).
SHRI HARIKESH BAHADUR
(Gorakhpur): If the adjournment

motion is disallowed, the reason for the
same should be stated.

(Interruptions).

SHRI JYOTIRMOY BOSU: The situ-
ation as we see today deserves an
adjournment motion, a motion of cen-
suring this gentleman who is sitting as
a silent spectator (Interruptions),

(Interruptions).
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MR. DEPUTY-SPEAKER: The
Speaker need not give the reasons for
rejecting an adjournment motion. It
has already been said by the Speaker
and that is the rule.

With regard to price rise, a discus.
sion is going to take place.. . . (Inter-
ruptions).

SHRI RASHEED MASOOD (Saharan-
pur): You must give the reasons (In-
terruptions).

MR. DEPUTY-SPEAKER: The
Speaker need not give the reasons; 1
have said that. Omn 30th March, 1972,
Shri K. Baladhandayuthum, a former
Member of this great House—I have
the privilege of mentioning a great
hero—raiseq this point in this House
and I am quoting from the debates of
that day:

“SHRI K. BALADHANDAYU-
THUM: I have tabled an adjourn-
ment motion.

MR. SPEAKER: I have conveyed
to you that I have not allowed it.

SHRI K. BALADHANDAYU-
THUM: If you are rejecting it, you
may read out the motion and say
why you are rejecting it.
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MR. SPEAKER: I am sorry, the
Speaker does not explain things in-
side the House.

(Interruptions).

SHRI K. P. UNNIKRISHNAN (Bada-
gara): But there are also precedents
when the Speaker has given reasons
for rejection.. . (Interruptions).

MR. DEPUTY-SPEAKER: Yesterday
this point was raised and the Speaker
said that the reasons cannot be claim-
ed from him and that he would not dis-
close the reasons. Now, it is unfair
on your part to ask me to say some.
thing about the decision of the Speaker
I am very sorry. I am not going to do
that. The decision of the Speaker given
yesterday is final and that is on record.
Nobody has any right to reject it....

(Interruptions).

DR. SUBRAMANIAM SWAMY
(Bombay-North East): On a point of
order.

MR. DEPUTY-SPEAKER: Now, I am
permitting Dr. Subramaniam Swamy to
raise a point of order.

WY se Ty miw gy
aww & fau zmds gasas @ad
g aragr ! (=@egw)

DR. SUBRAMANIAM SWAMY: I
draw your attention to Direction
2 which deals with the arrangement
of business. You want cooperation
from the House. We want coopera-
tion from you. The procedure which
you have adopted just now, if you
had adopted it earlier, all the shout-
ing would not have been there.
(Interruptions)

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): He has been gay-
ing it from the beginning. (Interrup-
tions)

DR. SUBRAMANIAM SWAMY:
Direction 2 says like this. (Interrup-
tions) I gupport your colour T.V.
Don’t worry. “(i) Oath or affirmation.
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[Dr. Subramaniam Swamy]

(ii) President’s Address to both
Houses of Parliament, ty be laid on
the Table. (iii) Obituary references.
(iv) Questions (including short notice
questions)”. That js what happened
today. After that, it says, “(v) Leave
to move motiong for adjournment of
the business of the House.”  That
was the moment in which the pro-
cedure which you have just now
adopteq if you had adopted at that
time, all the shouting would not have
been there. But instead, you want to
the next item on the Agenda Paper,
that is, papers laid on the Table of
the House, which js an item after-
wards; and you brushed aside g]l the
objections and points of orders from
thig side, which has really caused this
trouble. Now T draw your attention
to Rule 60. It is true that you have
quoted from the proceedings of 1972.
But I can quote several pther pro-
ceedingg afterwards where the
Speaker haq taken the trouble to ex-
plain especially when the Opposition
was unanimou- and the adjournment
motion js a motion of the Oppasition
when it wants to censure the Govern-
ment without moving 5 vote of no-
confidence. e can move a vote of
no-confidence because we have got
50 members on this gide. But we
went to help the House to move on
and, therefore, we wanted only to
censure it. Therefore, the House is
unanimous that a motion on the
prices ghould be moved here, adjourn-
ment motion. If you can take the
House into confidence......

SEVERAIL HON. MEMBERS: Com.
munal riots. (Interruptions)

DR. SUBRAMANIAM SWAMY: I
would say that it is your pleasure,
but it is being saig in places after
places that pleasure in a court and in
Parliament is not the pleasure else-
where. It is not arbitrary; it is not
subjective. (Interruptions) It has
to take into account the mood of the
House and the mood of the House is
‘that we want an adjournment motion;
-we do not want an ordinary motion.
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Therefore, you must tell us why are
You not admitting it? (Interruptions)

MR, DEPUTY-SPEAKER: Again I
shall quote. Please it down. (Inter-
ruptions) It gays, “The refusal to
give consent that is practice ang pro-
cedure of Parliament— (Interrup-
tions) Please git down. Mr. Hari-
kesh Bahadur, you have not raised a
point of order. I am only replying to
Mr. Subramaniam and to the House.
It says, “The refusal to give consent
is in the absolute discretion of the
Speaker and he ig not bound to give
any reason.” (Interruptions)

SHRI CHANDRAJIT YADAV:
(Azamgarh):. I am sorry to say
that the Speaker has to use his dis-
cretion in the interest of the country,

MR. DEPUTY-SPEAKER: Please

convince me.

SHRI CHANDRAJIT YADAV: No,
no, I am sorry, Mr. Deputy Speaker,
you are setting a very wrong prece-
dent, The couniry is agitated on
communal riots. In U.P.,, one after
another, communal riots are taking
place. (Interruptions)

MR DEPUTY-SPEAKER: You con-
vince me. You kindly see the ruling.
The Speaker yesterday said that he
need not give the reasons and he
made it very clear. Not only that, he
has convened a meeting: immediately
a meeting of the Business Advisory
Committee was held; and in that
meeting, this problem was discussed
and a date has been fixed for discus-
sion on the increase in prices, (Inter-
ruptiong) —discussion on the motion
of Prof. Madhu Dandavate and Shri
B. V. Desai regarding continuing rise
in the prices of sugar and other essen.
tial commodities. (Interruptions)
Therefore, I am going to the next
subject. (Inteyruptions) I am not
going to allow anybody, That is over,
(Interruptions) Now we ghall take
up the calling attention. (Interrup-
tions) Please sit down.
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SHRI] CHANDRAJIT YADAV:
Thi} is totally %rong. I challénge
this decision. (Interrupttbhl¥)y I was
sitting in the Business Advisory Com-
mittee. It was not the sugar that we
had decided to discuss. (2) The mem.
bers are raising the question of com-
munal riots, It ijs a question of the
communal riots, 1 want to say that
we have raisedq the question of com-
muna] riots. Communal riots are tak-
ing place in the towns of U.P. one
after another. Let the Home Minister
tell us and make a statement on them.

DR. SUBRAMANIAM SWAMY:
May I ask a clarification? I want to
ask whether the Speaker is bound not
to disclose the reasons?

MR DEPUTY-SPEAKER: What-
ever the Speaker saig yesterday holdg
good. I do not want to interfere in
that. 1 cannot gllow any discussion
on what the Speaker said yesterday;
I will not allow it.

(Interruptions)

MR. DEPUTY.SPEAKER: If allof
you take your geats, I can learn a Jot
from you; there are many senior
members in the House. You allow
me to learn; I am gtill to learn. If
you allow Mr. Yadav, he may teach
me, But you do not allow him,

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): I am standing for
the last fifteen minuteg and gtill you
have not allowed me to speak. What
is this that is going on? I am on an
altogether different point. You say
that unless proper notice ig given and
permission is sought, we shoulg not
speak. You are right. During the
Question Hour, I sent you a letter and
sought your permission. I do mnot
know whether you received it. Had
you received it you would not have
skipped it over and gone to the next
business. Therefore, 1 had to shout
from here; still you did not pay heed,
The question that jis raised is very
important. Today, along with the
agenda papers, we have received a
slip: “Seventh Lok Sabha, Who’s
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Who, On page 103, delete ‘Bar-at-
Law’, delete ‘Unmarried’.” This is
the correction in page 103 of Bio-data.
He has given these getails when he
becatne’ the Minister and now hesays
that he is not Bar-at-law and that he
i not’ unmartiéd. At that time he
gavé this mformation, had he for-
gottén that He was married? Why
has he submitted false information to
the House? The entire Opposition
demands his resignation for giving
false information.

MR, DEPUTY-SPEAKER: You had
sent a letter. You have been asked
to see the Speaker in his Chamber.

SHRI BAPUSAHEB PARULEKAR:
We demand a statement from him.

(Interruptions)

SHRI SATISH AGARWAL (Jai-
pur): Wheat is your ruling? Is he
married or unmarried?  (Interrup-
tions).

THE MINISTER OQF ENERGY
(SHRI A. B. A, GHANI KHAN
CHAUDHURI): Sir, a photostat copy
of whét I have written, I can place
before the House. It iz one of my
PAs who, leaving aside what I have
written, has put all those things
there. I have a photostat copy of
what I have written, with me, and I
can place it before the House.

(Interruptions)

MR. DEPUTY-SPEAKER: You
must appreciate it, (Interruptions),

SHR1 CHANDRAJIT YADAV: It
was very good that the Railway
Minister yesterday suo motu made a
statement jn the House on the train
accident where one hundred peovle
were killed. But in communal riots
in Moradabad, Aligarh, Allahabad,
Kanpur and so many towng of UP,
many hundreds and even thousands
of people have been killeq. The com-
munal riots are stil] going on. The
entire minority js in a gtate of help-
lessness.
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MR. DEPUTY-SPEAKER:
to the point.

Come

SHRI CHANDRAJIT YADAV: Yes;
T am coming. The communal riotg are
still taking place in many towns of
UP, The UP Guvernment hag totally
failed to restore communa] harmony
in the State and they deserve to be
dismissed. The UP Government and
Chief Minister deserve to be dismiss.
ed. I would jike the Home Minister
to make a statement on the communal
situation in the country, because the
entire minority community is help-
less. Will he make a statement in
this House, so that we may know
what steps the State Government are
taking? This is the most urgent issue
before the couniry ang the House
must get an opportunity to discuss the
communal situation in the country. Let
the Home Minister tell us what is the
communal situation in the country. Is
he in a position to tell us that? People
are being killed. They are being at-
tacked. Even the police are looting.

(Interruptions)

st s f&Qg o wiEe TEEw
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MR. DEPUTY-SPEAKER: [ make it
very clear. Whatever decision was taken
with regard to these adjoucrnment mo-
tions by the Speaker, that still holds
go0od and nobody can reopen that sub-
ject. I am not permitting anybody.
(Interruptions), 1 have allowed it for
half an hour. I am not permitting
anybody.

SHR]1 CHANDRAJIT YADAV: Will
you ask the Home Minister to make a
-gtatement?
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MR. DEPUTY-SPEAKER: ] cannot
ask. Next item.

(Interruptions)

MR. DEPUTY-SPEAKER: I am not
permitting anybody.

(Interruyptions) **

MR. DEPUTY-SPEAKER: Now, I
am going to the next item. Calling At-
tention. Shri Dhanik Lal Mandal....
Shri Harikesh Bahadur.

SHRI DHANIK LAL MANDAL
(Jhanjharpur): I am here but | am
not permitted to speak.

(Interruptions)

MR. DEPUTY-SPEAKER: This is a
very serious matter. Shri Dha2nik Lal
Mandal says that he is not permitted to
speak. I am very sorry for that.

(Interruptions)**

MR. DEPUTY-SPEAKER: Please do
not record anything. If I have to give
any decision 1 will tell the hon. Mem-
bers from the opposition that 1 shall
communicate their feelings to  the
Speaker. That is all. Now, calling
attention.

SHRI JANARDHANA POOJARY
(Mangalore): I am on a point of order.
You asked Mr. Dhanik Lal Mandal to
speak and he says that he ig obstruct-
ed. I am drawing your attention to
Rule 373. It says :

“The Speaker may direct any mem-
ber whose conduct is, in his opinion,
groscly disorderly to withdraw im-
mediately from the House, and any
member so ordered to withdraw
shall do so forthwith and shall absent
himself during the remainder of
the day’s sitting.”

It is very clear and it is proved be-
yond any reasonable doubt that in this
House these Members are obstructing

PO

**Not recorded.
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the proceedings of the House... (Inter-
ruptions) I would request you to take
action against them,

MR. DEPUTY-SPEAKER: As far as
I am concerned, or the Speaker is con-
cerned, we shall never use this rule
against our own colleagues.....(Interrup-
tions)

SHRI HARIKESH BAHADUR: Sir,
I rise on a point of order under rules
58, 60 and 388 of the Rules of Procedure,
We have given an adjournment motion
on communal riots....(Interruptions)

MR. DEPUTY-SPEAKER: No, you
cannot raise it. The Speaker has al-
ready given a ruling.

SHRI CHANDRAJIT YADAV: Let
the Minister state what steps the Go-
vernment are going to take to stop com-
munal riots. What prevents you from
asking the Home Minister to state this?
Why are you abdicating your own
right when you are in the Chair?

MR. DEPUTY-SPEAKER: I cannot.
Shri Yadav and Shri Unnikrishnan want
me to direct the Minister to reply to
certain issues that have been raised
here. Shri Sathe has very rightly asked
under what rule the Speaker can direct
a Minister {0 make such a statement.
Of course, the Minister is at liberty to
make any statement. I cannot interfere
with it..

DR. SUBRAMANIAM SWAMY: Rule
389 reads:

“All matters not specifically pro-
vided for in these rules nnd all ques-
tions relating to the detailed working
of these rules shall be regulated in
such manner as the Speaker may,
Irom time to time, direct.”

So, you can tell the Minister to make
a statement. There is no bar.

NMR. DEPUTY-SPEAKER: That is
only the residuary power.

KARTIKA 27, 1002 (SAKA)

Re. Adj. Motions 318 -

SHR; CHANDRAJIT YADAV: On
many occasions the Speaker has direct-
ed the Government to come out with a
statement. This is a matter agitating
the whole country. There are millions
of minorities in the country....(Interrup~

tions) What is wrong in  asking the
Minister?,. . . .(Interruptions)
MR. DEPUTY-SPEAKER: Shri

Yadav and Shri Unnikrishnan are very
senior leaders. I am a very small chap.
So, I would request them very humbly
to meet the Speaker in his chamber and
discuss this issue.

SHRI CHANDRAJIT YADAV: Why
are vou abdicating your right? You
are in the Chair. Do not abdicate your
right. ;

MR. DEPUTY-SPEAKER: am
making a request to you, in the same
way as you are making 3 request to me.
Have I not got a right to make a re-
quest to you? :

SHRI CHANDRAJIT YADAV: 1 am’
not saying that you don’t have.

MR. DEPUTY-SPEAKER: Have I not
got the right to make a request to you?

SHRI CHANDRAJIT YADAV: You
have.

MR. DEPUTY-SPEAKER: 1 have
made a request to you to see the Spea-
ker with regard to this in the Chamber-
and discuss with him and come cut
with a peaceful solution.

DR. SUBRAMANIAM SWAMY: That
is all right. May I make a request
to you?

MR. DEPUTY-SPEAKER: You have
got a right to make a request. I have
a right to make a request to you. (Inter~
ruptions). 45 minutes are over. Please
allow me to conduct the proceedings of
the House. (Interruptions). All of you
may pleasc sit down. Now, Calling
Attention. Mr. Dhanik Lal Mandal.

ot ofre wiw woaw : A, L.

(Interruptions)
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SHRI EBRAHIM SULAIMAN SAIT
(Matj#H): Pléase Hsten t6 me. (Infer-
ruptiths). The Spehker givé u$
astirante that all those matters will
be discussed ,but time has not been
allotted to discuss communal violence
in this House. No date, no time is al-
lotted. Why so? We want an answer.

>

MR. DEPUTY-SPEAKER: It has al-
ready been mentioned in the Business
Advisery Committee and a decision hag
been taken,

SHRI R. N. RAKESH (Chail). But
that is not binding on us.

MR. DEPUTY-SPEAKER: Mr. Sait,
you please meet the Speaker in the
Chamber, I make a request to you.

SHRI R. N. RAKESH: But you are in
the Chair.

MR. DEPUTY-SPEAKER: ] am
making a request to you to please meet
the Spedkér in the Chamber. Now, Cal-
ling Attention.

s WTo YdAo WUIRW: IITEAW
wERE, g awt @ gt A
frft ¥ i & o @Rt
® E
[At this stage, Shri R. N. Rakesh and
some other Members left the House]

14.27 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

OUTCOME OF THE MEETING OF THE NaAT-
IONAL INTIGRATION COUNCIL

st ugfrs @ woeR  (FA7-
q%) : I1 emw wereq, # gfaer+a-
o Meuga » farafafea fawx
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THE MINISTER OF HOME AFFAIRS

(SHRI ZAlL SINGH): Sir, National
Integration Council, met on 12th
November, 1980; under the

Chalrmanship of the Prime Minister.
It devoted itself, mainly to major
issues; like preservation of communal
harmony; regionalism and happenings
in the North-East; role of education in
promoting national integration; Centre«
State relations; and language problem.
Asessment of various factors, impeding
the process of national integration; and
the suggestions made by them to over-
come these handicaps; woulg form the
guidelines for the deliberations of the
three Committees; that the Council de-
cided te set up. The Standing Commit-
tee on national Integration, will be
constantly reviewing and monitoring,
the implementatidh of the recémmen-
datiohs of the Natiofial Integrationt
Council. Another commnitteé wilt focus
its attention, on the mdintehatice Of
comtntinal harmohy; and will rya¥e tn-
depth studies’ of thé causes of come
munal disturbances. The third com-
mittee will review the educational con+
tent and structure and recommend
measures to make education an effec-
tive instrument for promoting secula-
rism and national integration.

It is expected that with the co-opera-
tion and collective wisdom of its mem-
bers; and Council will help in achiev-
ing the goal. of national integration.
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gfemi = famer w=7 foar
A % F1 St famr )., .
MR. DEPUTY-SPEAKER: It is very

clear from the Calling Attention that
it is about the outcome of the meeting
of the National Integration Council
held on 12th November, 1980 in
in New Delhi. What is it that you are
raising so many things? And you are
making g speech. Please ask question on
the National Integration Council’s meet-
ing. You are raising question of com-
munal riots: (Interruptions) we can
have a general discussion on that.

N gfaw aw wqww T
fradr wear &1 % Fw@r § —
AT TEET & THT AHE T 9
g famx &1 13-14 wfeanfaal
F AT TR OTAT WX AT FI
foge fafry ofm 4 fear o=
F =y wear &1 fa% F@r g—
qg W ¥ gEAr § | mrEe H
qET T B8 ® ..

of) ghem wez fag wvaa (weaten):
JUeAE  WEed, WU @R AR
e g 1 & fraw do 197 (1)
qar (2) F WT @R A%
AET T2rT A § o ww § foar
: —

“197 (1) *¥ I AW
#F gF w0 &, AlawEAE AqF
g & fear fqmw o @@ &
2 1c I O O 1 A
TFTer & T 4T AR & fF ang
a1 fafy 1 sFaew @ & fo@ @
qT T

(2) a& E.WT(WQ
famr wm wd aefaae T
W e WA @E faw @
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[# gfcw = fag Taw)

™ ¥ sHg@ ¥ 7y wx frard
af ¥ waw & wefa ¥ ow
O | S

MR. DEPUTY-SPEAKER: He s
completing his question now,

!
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*hy
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% EEPES
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PEFEE.
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g | e F@T WY,
T OF FEE H FAC
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MR. DEPUTY SPEAKER: Please
come to the question,

u! gfes wre weW: & Avew
W ) AW W O§ ) IEw
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F um owir g€ § Wik @ =@ 9¢
O qHE & W eE dw A
T AT @ E VT ®T QU S
Qg W FIF F@ER AN WEAT T

MR. DEPUTY-SPEAKER: Now, the
Minister will reply.  Even very senior
members do not abide by the rules.

WY gfEF || JWH . qgi 9
ST omaw GeT oy wgr @, K oSy R
TR ¥ 9 @ E | AW AWAN
YT F7 G G g W@ 8 ...

M.R. DEPUTY-SPEAKER: The Cal-
ling Attention is on a specific issue, the
outcome of the meeting of the National
Integration Council. 1Is this the out-
come? The subject is very clear.

SHRI CHANDRAJIT YADAV (Azam-
garh): As far all those who cooperated
with the Prime Minister, the Prime
Minister makes a charge that “from the
speeches of the Opposition leaders, I
feel, they are not cooperating.” is it the
outcome of that? (Interruptions).

SHRI DHANIK LAL MANDAL: This
is the statement of the Government:

“Assessment of various factors, im-
peding the process of nationa] inte-
gration and the suggestions made by
them to overcome these handicaps...’’
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13 hre; The Lok Sabka re-assembled pfter
Lunch at five minutes past Fourteen of
W WA 3@ (WIWT) ¢ the Clock.
e & ofed [SHRI HARINATHA MisaRa in Ghe
Chair.};

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE—
Contd. Qutcome of the meeting of the
National Integration Council—Contd.

MR. CHAIRMAN: Mr. Mandal

W gffe  w® sIW ;. ¥eer
fet & qg v §

‘i TRAT ® WG ¥ wwEe

TR et - Freot #1

sy foar "

AEEY, AN EANW  Fifew W
- #roor aar § o # TUT HAY Sff 7 I A AT A
¥ W § | o uEn @ sra fem | TR A IR @
AW ¥ wET o W &, @@ & ¥ & gwra gom woR &
TM@Eg | Far ¥ AN fEw few wwx W ¥ aTT wWTER
a¥ & fridw wead §, W & Eram d T IRE W&
T ¥ Famr 1 ww K fmw ® | W & A fgem, o
ST WEET g oafz W §@ any w{aRr w1 fegem, few &=
g¥ R wEm &% 1 shww Wit & w ¥ @, wify @
¥ ? ww faw @ ¥ sfmEm @, W aw@ F g wmr
# gy faqare T W@ &, ag AW RS W W & Qe
H AT TEQ § aifE W9 ag FAWT B[IgT § S FAER F WK
TR @ f§ @ &1 @HEm Fun fa2eit wrwr @ amA gER @ 7
g 1 Ew § St fuem gefa =@
@ &, w9 F o wfegm e @ T @ N WUTHAT St F
7z Wt 9gd g% 9% W™ F fau Fo ag @ sfagm & ax ¥
fora & 1 g & o g7 X fawrd e
, . ? I FW F W T F R
Lal Mandal and Shri Harikesh Beaduy WY WU T #few A dow
have to speak, and the Minister will @Tﬁ ™ I ¥ 3 e aar ¥
reply. Then we will adjourn for Lunch. e E AL m i 7 T
. W F AW W AR AEET
if : .
o AT o ¢ oo e o
2w §, WA qga QAT @ &
MR. DEPUTY SPEAKER: You want T st @ o &
to continue after Lunch? All right. The
House stands adjourned for Lunch, to vty werw, & TZ  FEAT

meet again at 2.00 p.m.

The Lok Sabha adjourned for Lunch @t 4§, o qog
till Fourteen of the Clock. m ¥ T

e ———
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[ 7 afys am dest]

S arqm £ F 3 ¥ F97 T0fF §,
AET T 8, WET §, siagd
THT qgTs & A Ay Tee foew Aifa,
e forett agfa & 7 a7 AW a9 A
w9 QW H  UHAT A@r & @
g ? o fAumor & fau, 3w
gag™ & f@m sy w51 W oFE
q1 AT AT AR §

qaAMid wErEw, §WAq seave
Yoaa & ¥ SEvwig g 7 oEw
AN ST AT #, qg MRT IrwAT
stz & fF #ifaT & @ 54y
st #Y o;r uw g g 7 @ Em
¥ ST #1 & fgemr soo ?
A2 F§ & ¥ FA A wAm

A G St weamd gf &, S gav
It g F o gwe ¥ S &9
gd § | e g A ¥ FW
aﬁr T 1 T wWE A3

TqE WA AFWAG FW | AW
mm%ﬂmwwa@
g FEEWT § AW IIAT  ATEA
& T AW oo WRy §

=l

wEIRd, Tl ST § JTEARTAFAT
2 g A oWy gwI ¥
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él ;

32-33 99 FEET " g
CIET) um%ﬁwma’ﬂgm
g fa®Y awg @ ga. W AW
SN E IR S G E I SO
# fa0 F9-8 39 UM g2
T FAT LRI FisfAT w &
T WEE !

4 .

-

W F HI™E # JATaY &
WY Y AT A\ AT g9 TGET
qv  ®faeft #1 wed, wATED H
gfeafrr #w & fAo @m0 &y w2
g 1 AffA oz mvw 9fs daa-
d R 9TAT FT T AT qTATHT
F1 FE T QAU FE AT ATEAT
1 @g vw ogTEad g ST =0 W
g VAT 1 AT oA aeg ¥
WG 9Ol § #@TS g 2 |
faeesr & 1 39 | fFdY 9RO &
CHEIIE AN L S N Sl
gz g a8 % % | faadr At "=
QT WG § T GF dgd € | SH
¥ oo H FAE ArE @ST a8 § 0
AfET Wt T FEH @A &
frg g g% 7 WIETHT § &R
FOA 7 1@ oA § e fag
g fame g, gy Afaai
fsgre § | @@ ¥@ Awew
EhUT T JIT FET g | 33 AW

-

e W T @ TINNT
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FEAT & ! T OTF AW WON AN
@frq w@ @ T weer gen

#, T W F, Miewd S
1 SEWT @ W aE fowr @
T AT H1 I9FT Sfaa w98
feam & @ WY @ Aifdar
F fetee ¢ aik & Aifaw o
g f& i st w1 fRw awg
%m?-rsrewrsrrq,awi‘rm

S I 1T Wi HEW : g Hel
W & aA F N AT F oA
9% FC GAT &T F |

“Assessment of various factors
impeding the process of national inte-
gration and the suggestions made by

them to overcome, these handicaps
would form the guidelines for the de-
liberations of the three Committees

TFAET 8t feT ot W oag T
FT A BT § a1 SATET AS\T BT |
¥ a8 7 #gor & =t B fea
qT ART Q| AfFA AT TZ AIG
g fF st #1 oww wRka gad
T qF HAST FEAR g W AR
9T A4 qF WIS HIOHT § 0T
TGl Ga1 gt aFAT g, a% a€ ward
EUIEA S O BT G i 0 g
JIFT FIAT & | A qF 39 2W
¥ 9§ ama A=t & fag, 3§ oSma
ari & fau 3% war F fAu =w
T 5 7 fFar 2, @ ag wAn-
wir ? #fgsy & fro o R a fran
g wingd & fau #m fer g,
o qEE W & fau g
frar &—

gaala wgITa: ;0 WOE qur
=N ghaw agg St T W@ 7 Ay
AT ATET AT

“To call the atlenlion of the Home
Minister to the oulcome of the mevt-
ing of the National Integration Coun-
cil held in New Delhi on the 12th
Novembher, 1880.

g sga & d@ifwfa @ osww g )
AT A WAAT Wgr g 6 AT

a1 sy fee fawmw g
2 % gFry WG W W

which the Council decided to get up.

TET OFAT & TEd H 4 @F
g § 1 faw fam amam -

RN AgEd: faeg @ar g )

WY ga% W@ QTS WINT #
aoe &t & wrT 24t §

TUIGA HEEY : I§ ATAT FX
@

5, gHE W WIH: g WY
AT FE AT RET HWAHT AT
=ifed | AT ArA & A€ qIA qAAT
T | @ga gmi qEl FT ) WX
w0 o & w3 favry ger FT oY
W qEIR A A@ G GAAT gAY
ar & agr Agl w@r |

aamE wR” 9 W s9
TEX § 92 9C 4 NI §F @ 4,
zafar sma AT 9 Wi # wEar
1T gI¥ FFAT g

&, g% s WEW: A HI9E

1y AW A & foauw T g o
woT & gy & 84wy fawn
toww & cfgw & ww W
FgaT Wl g | faew # fag
T® A1 i @ W A g g
g Fog ¥ fafuw wgERWEl &
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[ afas a1 Rowe]

frr # griory Fff Y 9T, THAY
T & ar, g T ant §
e g # qgrd @R R
¥ g9 adi w1 oW gwQ
T g

|
|
FLAT

i
awr fegz ¥ wir faar a1, ag M-
gwr-fede @ foamm & wmr g
foad IR W T F IIMAT 97 |
oy frar & —

M 1826 & UE gar § #NR
mHE T34 A # feAmr 92
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¥ oA TR WX Al
F @A A uw sAz  faaman
frgd SRR feamm SEOw ®
TR HF opw oagt W 4 WR
THAYT AW & | O &
f& woor & Fwr fegar quar &
WX 7% 1826 IMW TF 9T @
g fo wam &1 e A & 4 Ay

gril , WF qg TAT T AE g AT
R waw F1 AR . . (wwagm)

SHRI MOOL CHAND DAGA (Pali):

Sir, Rule 197 says very clearly that the
Member can ask questions which are
| =fy- within the scope of the Calling Atten-

2973
139
24
°3

111

3%

tion motion. He is making a speech.

MR. CHAIRMAN: I am fully aware..

HIH ST, WT qq JHT HfAT |
d F Tz W9 10 fAAE @ qH

T TAa @ ¥ A

&, fraf avg ot qw F o O

& o dAr § | w@iE =9 aEE ot gfts wiw sew 3y AW

@t P BN AR TR & T ST dwd E

ar ¥ 9 T ggrd @ R R :

¥ AR A Rl Ty A BN
oawT Y ET W § |

w3, waw w1 e, faen ‘

Iy AT FT TTRT qg A X W ot afte st dww o T

g
-
~p

-

R
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vl WO s T 9 e
iR & dfifed | fet wy fafirex

gy
i

& afw aSfw w faaw
R FFefafeen g | Al FEET-
fafeen aft g, @ ==t § a3
afom o gaug-gewnT &7 faer
&m0

gfer ¥ felt ammfd w
R o Ry war &
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st dw fag ;. dgche T,
qOY qgT FO & F v A sfew
g qfeq & qowi & a ¥
T STHAT & ATEAT 97 | AfHT WA
W awe saw  femr e Al
qaew A qEe sr9e w¢ for fv

TG e y ag T @ §

d@x, g7 WIS S HT qgT W}
FAE I WA N @ fwaw
g fr A s F AvN F
gaedl e wfgg 1 ¥ dwee
HrEdt A ot a wrad w6 Tl

gfF gow &1 At argw Qe Al
¥ 9Ma, ifs a8 99 a7 Fe9 &
WX qgT 9T FER FTT F a9 Y
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[+ I fag]

W}, o adw ¥ ¥ A S
g

W oy ¥ g g WEAT §
& = oF aga afear o F 4@
fft e & s ¥ @ &, @ |
W A AT FHRA g | AfEA T
T a@w ¥ @ 9, @ 9% J
qg F oo ¥ W § 7 &% ew
FAT qFT & | WEA HIgH F AT AT
JATANT & | SAFT F1E a9 & A TEY 7
R g ¥ FRE A TG 8 |
wag 2 F fou § IF4 ami w1
wIET FoT qFar g, oafFa § ag af
e

ﬂéfﬂqa’r(wgﬁwwﬁﬁ
qE FIET A gEfAA] oS0
frarga. . ... (zmaam=) . .
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ey ¥ 99T A WY gew fav ¥
IAEY Tl ZIAT AT S TATAT F7HT TI]AT )
3 T IF AURERE O OIJAT BT,
aifse g€ 13 ard w3 @A R
14 1 A frg aam e #
F= faeqr ae fo0 ™ | Fr owE
qifqn T i 7 gT e v gEv
w1 #i9 wiewsl ¥ &1 741, T w7
gim fgeg Afedt & ®@T M@ 0 3m
arfewr 71t 49 ? §ifaw O f&
W T qIaEr & J=9T fgar s
“fF gg FHO9 @R & ghRa wr
#1, ug sfeq widr #r g g 5w
T ST ¥ RREem ow® o 9|, O
WEE AW § 99T | T WIS
TR & J9HC IT H WgEE FT fzar
..... (voagr=)

st wENA FEE (ARG )
Jq arfsw & & Farsd |
g ® I|W A SwAT =R
gifiw =Y aR W | TEEr
| R IZ I@ ¢ "W T

Hqar g, Let the whole country know.

W 99 W9 F G FWN-
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X ¥, s Tand few ¥ @faw
q&?;aaﬁﬁmm'ﬁ?

off e leg : JUCET AR, FEl
Fq & amed § 7w o fEE-
¥ gaw @@ g, S FfeEsw
¥ afw w@d § sk § ug e
m{mﬁmm%m,wnﬁu
SAar & & WRE AR agen &
oy T 9@ § mfew § ...,
(smaamr) ... ...

a% WA qgw o Ag faege
A I ... (emagma) | .

AT AEAE AT **

o197 T giEd wE TET ATTH
sefEr AT gsar . . (FTagew) |

Wi HTE SIS ASH  JIL g9
¥3 fr Foa () & S0 F G §
... (samam) ...

UF WIARIE WTEX . AAE AW
i FwEW Z, U W IIETT THC
Far @ |

st AT AEX . T TTEA,
# uF qreT W% ™EX 9T @I § |
gm fafex & ow @ arfea
F{ AT AFT AT w8 )

Wt glam =wage  (TEqy)
sqfgaat & A fagd § )

s g qEE g Ay
ymgama gfs d Fmar fzA
F IAX AW YT §, AT T
FF , o qifegi  agi WERE @
W & §% A4 WWW & gaR
w1 o g fafeeT #° geEs,
IR e F ded #1 qAEd,

L

¥ FT g fafreer @ $RF A
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W R WEw F A AR AT
Tifgr | o @ gl fae-
TR E A g7 aR ww H fam
FT ¥ TqW f@eTd FrEaEr w0 & fau
qae &, T W A@ Fr AT faen-
I & I s A w1 g fafaey

#v g asivq g fear s ogwar g
He must withdraw this kind of thing.
You call the Prime Minister, ag %—Qra'

g fF O’ 9% ¥ guT @ nE
HT AT, Y [ow H AT FT e
FET TN, WL ASw H I S
Aoy wrew fafreed v o gemed
Prime Minister should call a meeting
of all {he opposition leaders including
the Home Minister and the Speaker of
the House. I demand it. Or, the
Speaker should call a meeting. You
take my request; I am requesting as &
Member of this House and Lok Dal

Partv, The Home Minister hag made
a very serious allegation.

SHRI HARIKESH BAHADUR: It is

becoming a disgrace in the name of the
country. (Interruptions)**

SHRI CHANDRAJIT YADAV: Let
the Prime Minister call a meeting of all
the leaders. It is a very serious allega-
tion. You have 1o explain it to the
House right now. I am demanding it.
He is making an allegation, an all India
conspiracy. He has no guts {o name
thosc parties; foreign forces, he says,
all the time. (Interruptions). Now., he
is taking shelter under all these things.

® R qF F @ qE@ N afow
aﬁﬂil**

@ W afre g ST 1 @W
fafreer = awg & fedemy &
a9 FT, T 97T T qA FHA L

People today are feeling helpless in

this country. There is no law and
order;

*Expunged ag ordered by the Chair.
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[Shri Chandrajit Yadav]

there is no communal harmony. Now, he
is making charges on the political par-
ties. Let him prove that. (Interruptions)

MR. CHAIRMAN: It is not a ques-
tion of more procedure (Interrup-
tions)

DR. SUBRAMANIAM SWAMY
(Bombay North-East): There is a
commitment. You have to listen to my
point of order.

MR. CHAIRMAN: Kindly listen to
me. The hon. Home Minister is quite a
responsible Minister, (Interruptions)
You would not allow me to speak. It is
presumed that he has made a certain
statement which is serious enough. I
would expect that after listening to the
reaction of some of the hon. members,
he would give a suitable reply. (Inter-
ruptions) He has named only two par-
ties not other parties. (Interruptions)
It is another matter that of late you
have united, but he has named only
two. (Interruptions)

DR. SUBRAMANIAM SWAMY:
That is not the question. What you
are saying is not the issue. (Inter-
Tuptions)

s W fqg ;. feflt a@ A ow
waN ) A awma @
fsg

DR. SUBRAMANIAM SWAMY:
You see Rule 353.

MR, CHAIRMAN: I have requested
the Home Minister to reply.

DR. SUBRAMANIAM SWAMY:
No, no, you see Rule 353,

MR. CHAIRMAN: That ig quite all
right. But I have already asked him
to reply.

DR. SUBRAMANIAM SWAMY:
You will have to expunge his remarks.
You see Rule 353.

NOVEMBER 18, 1980

Integration Couneil
meeting (CA)

MR CHAIRMAN: When we go
through the proceedings, we will
see ...... (Interruptions)

DR. SUBRAMANIAM SWAMY:
No, no, it will be reported all over
the country. (Interruptions) You

please allow me.
MR. CHAIRMAN: No, no.

DR. SUBRAMANIAM SWAMY:
I have a point of order. How can you
rule jt out?

MR. CHAIRMAN: I also know
what js the point of order.

DR. SUBRAMANIAM SWAMY:
You must listen to my point of order,
There is a clear point or order. The
rule says that no allegation of de-
famatory or incriminatory nature
shall be made by a Member against
any person unless the member has
given previous intimation to the
Speaker. He has not given previous
intimation. He has made very serious
charges without any kind of intima-
tion to you previously. So, you must
expunge it from the records, Although
he hag not mentioned my party, that
is not the question. It is a question
for the entire gpposition. How can
you allow this to continue?

MR, CHAIRMAN: Will you kindly
listen to me? After going through
the proceedings, I shall see if it
should be expunged.

SHRI SATISH AGARWAL (Jai-
pur): It ig not fair to the Press; you
should take a decision right now.

SHRI SAMAR MUKHERJEE
(Howrah): He has made sweeping
remarks and included Bahuguna’s
p}:;xrty; he says Lok Dal js involved in
this.

MR. CHAIRMAN: If I heard him
right, he charged two parties, Let °
him say what he has to say and then
We can see.
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SHRI SAMAR MUKHERJEE:
Either he has to prove his statement
or he has to withdraw; there is no
other alternative.

SHRI NIREN GHOSH (Dum Dum):
It will be published in papers; the
Press cannot wait to see whether the
proceedings are expunged or not.

SHRI CHANDRAJIT YADAV:
Either you agree to expunge it right
now; otherwise let the House adjourn
and let the Prime Minister call a
meeting; we are prepared ... (Inter-
ruptions)

MR. CHAIRMAN: 1 give the ruling
that the Press will have to wait and
not publicise the matter before the
matter jg cleared. . . (Interruptions)
Now kindly allow the Home Minister
to say what he wantg to say.

st s fag TR aER, A
Y q@ FE &, SH T T AWESA

e ¥ F § "2k IEW #
arfeqd ®&T | ®Y RO qEt &
Ty A | Am g fn, @R
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ot dw feg . @R Wi ()
¥ et ff owe § ... (swEEw)
..®Ag (smf) ¥ w7 W oW §

fal K - 1Y

st wearsia arxa : Fiag (Arf)
F AW FW FAT AR E ...
The cat is put of the bag.
... (voraewm) . ..
oft ww fog : ST T, T
TR I S &S U &, "I AA AW
Wt affd | S Fr - AT A AR

awafa s 47 W SF quET
T AN @ WAFW F AT QR O
g9’ T IR AL oI TG A
gIg..... (61 «
WEFT F Al A F®  qifeqr
O fm & oF ot g P aa
g% A< §, 59 &1 wram faar g,
FfFra €7 3T AN FT WA g
g I S AT #Y & qrfeny FTAW
foar @ ot &1 & fomr & 1 w0
T & W T F QEv fRar-ug

T8 guwaT =Afgm |

**Expungeq as ordered by the Chair,
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[Fwis ag &7 ]
T W F qE G Wl Y HOA
|

SHRI SOMNATH CHATTERJEE
(Jadavpur): You should remove the

restrictions on the Press.

MR. CHAIRMAN: I have clarified
it, and they have to put issue on the
right track. 1 have made this obser-

vation.

Y Jw fag o9 e (EE
THAREHT W HA ST g, TR WA
ST 8, a1 QAT ¥ UF 7 9T -
TR FT A AR owE & oA ﬁ
FRESAIT AT S0 FT JgA HIF FAT 3
ﬁcmqa%wﬁmﬁf{ﬁft
99 3, S¥ F qTE IT KT LHAc
JNET qri¥

B9 HI1E FAIAATHET a1 A8
FE 20T wg N FET 3, F A
qifedt & FEAT ATEAT g iF WT A
ST "EHY W@ $A & 39 T
qef & AFE &

UF AHAIg d3Eq . W9 AT
ETET

st wa fag 7 smai) aef A
fraTegar | WIT T3 AIPT NI |
AT FT ATE ZHM-UTAE ATT 39 (a4
TH BST W BN AT AY TIFET AT
® « fgg wean Jga g T qgAaq,
7 fag, 7 faE, F2 o T AT
AT & | YA AT qEHI g, T
g o (Fewr § 1 ag aar grfer
¥ g GFAT & 1 FEHT AT 9 3T
qifedy &1 Jr7 4T, 89 & ARHAY
1 A { Hiq9qd T F%, dI9 9I7-
Sa argg oY Fg gFd gt*
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it ywfeem areEm (FEAIY):

am g |

ot de fag : §F A7 g

st afaq@ qeam . 99
(wrg) Fr it mfew ST

st o fag - o9 wR@ S &
99 Wiad, WO H X 8 99§99 |

it Twfaee qrga@m W WY
FOAT qiEf & STV §, WUAT gTEl &
A FAAER (zamam) . .

=it e fag qqT  97gq,
T 2 T AT AMAT TRV &,
TAA FET AA! AL, qUIEAT FT TEAAA
AT FE @ VR @ A TH gW X
gt g% (% A ATET FT AT ITCHE
g | F T ey I fAz 7 o=
FLeqd FT ATTHE FT (397 al /T
A gl (F IF T A9FA 0T
R -t A - - A AL 1 |
T A 3R TEEIEE AT 9T FAT )

B g3 ot IUFT AT ATEAT
Te—TAX {HHT AT |, (FAT ATATAEY
7 F15 gEd f@7 ¥ af 3= a9y
Fg GFAT a1 oAT qar fAEEEr gRi,
AT ERY, TEET AL AFES q@r ;0
AIAT TR Fifegw w7 T
ard w1 Fg1 s fF faa aifea
FrRI A T oA ¥ igeAr faar g,
TR F qrieat I A qIA §H TG
fawmaar AT oifzar 39 5 T
&, 37 &1 famardy a9 agm ) &5
Stard g 8 fammard & & &
¥ Ay agt wgar-afss 9= g
T F A F AAT A &, 98 TAA

**Expungeq as ordered by the
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quR  qfearaeefaT §, & 3 &F,
I F 33w W P

SH FY @ ¥ AT FAAT ATIR HTT
TR FL AT T HE AG AT AT H
S E AT .

St @ EAlG qrEw . AT q I«
B C i TR ERE AR IR K Pk
g AT & | HT AW I FL T @

.....

W WA g4 (FAAY) : **

ot st Fag © ared S, 4 SR AL
T g wifed | arT #1 )

st WA quEd . AW A FaT
f& g9 37= & @1 g9 G qifzdl 7
g—-Fta (¥f) H, @weA § WK
GIIATT AAGT 9Ef 70§ g & are
9 TY AZ FFAT | AT GAT AT
T AT AT A frarz 1, | (sa|ur) | .

&Y TIH AT wIEay o*-

WA WA 3§ © J AT, F9eq
@A | T A A A FF A
T A T aeg XY 3 a|E oA
I OFT FEE F TR ATET FTO

gy 1. .. (swEEE) . ..

awafa w@wm : AW mfF
¥ afsd g d6 o T @ g
aaa ffad |

WiRat faeradt sgaat (googr):
I cATEE WTE WL § A A TE
g f5 frdl A @xe@ A o
Y e} weEw qX W@ & R,
N IW FT TR AW FHL Iq D
A qArAq fwgr Srg ¢
(srwem) . . .
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awmfa wgrw & A A
gam 1 gAfew W & F oI
FI TAIL HT AT HFATT & a0

gt &

sitwet fammadt sgasy o & WY
FN sgaedT AEdr §. .. (smaww) ..

awafa Aglag ;. o9 F2 ST

smat faz@dy sgadt : § R
FI TATNE T FEN F | AT
WgRd, & AW FT AWIA =qEar g
W g3 H S AMAE a<Eq qJ
FT ATC,S I FY AT & A 99
F1 w15 fenfadr § #ix fenfady & arg
F AT FIG 1. . (sHQAUW) . .. W A
¥ @1 a1 A& FT AFq | HITH
st #gar g, gwrafy wgiET & 7@
Ffer #IX AR 1 FgT &, F v fa
WEEA AT WIHT FEAN | WA FTTFAT
fenfadt =71 @ga @& wEAr wfgma w7
g % fqu ag +g @ g, felr oxlEq
fava & fom T wmr £

awrafa wgiaw : 7 {4 AgkT

sitwa fag : & o7 a9 T @
qT, I9 F AIAT FH AT g, TATH
gf R H 3@ S AR g il
AZT gWi AT A7 HIT A1ET ST & &7
I ¥ gAET FTLA AN | HY Ay
ST A AW TG AET | AL AG AT
TR W AL ATIHT O T Ay
g9 B FeAT §, A <H ST H q@iwd
F F & | @R H @A el
2, 9 T g er @@ | "
s g & fag wed faems
frrr g7 & foq gw § e @
dfe & feelt T w1 #@ guew

**Expungeq as ordered by the Chair,
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[+f 9= farg]

| g Ashaw § ag dear fwa
? fr 7 few ¥ ogw s T el
N TT@ |, . (=WIgw) .. WX
AR ¥ @ A TN | AT HAG
T & R owrw § we (W)
F T § F TAT B BITHL
sq (wf) & Usw § wrar A
W wdg (W) F oW g AR
Iz W 9| oF wredr wma (7€)
FT 97 WA 4359 W 7% fear 7k
9 # wer | KA gfe GEr wn
¢\ afeT g Y wig ardf & ag 9
Fgr fF ag v ww=< g, W BT
fear smo 1 g@fag & wa & owrgAm
Femr fF mwodr qEf & @=E &)
FRATA qAT (sTAAN) AT o
FT TH A 4T, ITH A A fIe-
ar frar st Est wig @ fe
faar war 1 (wwEaA)

st smarer fag wwaw o (i)
aR & @ ofew ¥ FUF §

awmfa wa@ : gftw @ S
wET T HI HEI I 6 HAT AERA FT
AT &ET g, IAFT q IR 2|

it dw fag . SwdiT aTEw,
TR ZF AL AT HIAT T T
ATT ZAT AT WIAT qATA QST F1 2
M I TN AL | wofew F ow
¥y wxaT g 5 ogw R amm
N faad, ¢ "7 T ad @ gwAy
2 oA WA X A FT AT W]
#fgerdae &)

¥ farara s § f& i wh
N T wfge S A w@T M
o A ¥, 9w wf W AH
Tt ¥ oo ary rE F feehr e
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T W A8 % T T '

T g #Y sy w0
Jar aR ¥ ¥ aga ¥@ #w@P ¢

Fg AT g | F 7 9gar e ara
JgH FIT Q|

TF 9@ TEH A FE AR A
2 v wafe faforsar ¥ o
w=eT ITAW WA femr @ 0 F9 Q-

“HYT H IYR_W  FaTad,

a9 FzE Ay T3 FT AT

T ) @ W oFaE ¥
yiwa A& g, AT T T
feaw & gfers @Y &

oy # IRW |, Y& FE @,

T faoet Tad, " 9T F g

g WS FATC 7 B F | SUAW
[T agT w1 § | ¥ UF TE@ wew
# w FFwrw * Tw FFN f& Sf@
fafeenr & e oF afaer aw -

HOE Y S 9T T,

W WA A% T WE |

W AR WEAd WQwr Wy
T § I gE W qO v}
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IR ANEE WATE AR W A
EA AU WOHR JEUCQ | WOA
HTTHT WATFEAT WX @A A I
FEAT, qg W= 5T AT AGH T | KA
A7 ogw, y& wwr § 5 af@
fafeenr w1 wrq sitaw afa f qrd
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&
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[ = &feFw agrgx )

¢ #R fadw 98 9T wne g F
g T WA FN A g | TF AAT
F w7 H Tar agr wgAr Afge
T T NEC A AN FG AW
Tt A oA W ows & oA
g § 9 g AAY F AWF § !

# Fgar AEaT § 5 o w9
TE F AR T W F AT 2 |
ghFa a3 & & 99 Sar Ot &
WTHA AT qF W gl qiEf & A0
T A G Fvam oAk 3 A T
for fdme & 0 s W oW
W H W TeEr «v Rl & &hr
AT W R oA A e
g H wgm oA g fF S & faw
qTETETE & =T g F grgi A gfw
%m‘ﬁ:ﬁiﬂ'ﬁmmﬁm
faar, oo 9t ® g3 famm
qFI AR AT gAT TR FATE
™ oaw 3 fw 7 & @ad a3 A
§ | W A@R WA G E

e FEAT AGAT § fF FAT I
N9 H qURIAR ¥ A afew g+,
W' aﬁf’ FAIGHEIG, E}TTF{E{’
TGS, AGHIE KT ¥ g, L
g W oFTd T AR WY gat #,
¥ wem wdw ¥ weax, e A,
HEWﬁaamﬁmGﬁéW@
® & A o § Q@ o

F AFN AN wifew q o @R
w8 s e
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o &t faga ¥ wer s faan
T, WY ¥ g ST fer war;
AR # GO R o3@ AT AT
g @t fr 7@ X W@ aw A w2
I g et @ 9fF wgr W AW
arig o qgw & FEr e §u
g1 v afFq Igd qrawg St 7
oAt faae g g fe @d w1
FIH A IIAT | A TERR
g TERT SETE § g ¥ HIEar
g !

15°00 hrs.

gumfa "EEm ;. 98 AHAT g9-
wfer & | safensr @A § @
&\ wAadr fauEw g 99 F
qEaT q 4 qITE AT qF &
$AT AT 3 AT AT ;T I A
qE F1 v GFA & | saTaT faweaer
FCT AW T OE L qE & TE.
farmGm F &7

st gfedm agge . fwm wr
AT gfam A @sAE AW

Fgr T fr aifseT @ ¥ A
TE 1 fFT @2 T A A FR g
AT = R T oA A
T | I ES FT T Ty TE | wWY
qF IW W AW FE T | FW
T&’I""ﬁwﬁfnm ToATH
oy AT w feeg Hqfew &d
N am FE T | ¥ g T
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; WHT. -~ ‘MR. CHAIRMAN;. Please sit down.
e ’sﬂ" ) \ 'trg w e P I am on my legs. Whosoever sits
g dfeew dm & @ | T® TR@ here has to conduct the business in a

¥ qare faw qu EAwr aEf & Jare way that ederything which is sche-
N avE § | F AT O W duled to be done ig conducted in time.

E T T PROF. K. K. TEWARY: It should
o0 foam | 335 912 S T8 of O be conducted according to the rules

7 o IO w2w wywer H fagrs of business,

& s Taw 0 € S B AT MR. CHAIRMAN: 1 have long
SR dwar et &1 A foar g experience of parliamentary life.
R Fg 2 5w oA g @ Kindly resume your seat.
T W E F wE TS W st gfdwm agge : IR MW
g fag sy a o faar & 1 59 a®@ # ofre ¥ TF Faw omd fe,
¥ A Y AR TWF T ol oag o B e @0
o wx far f5 e g & A T FK F a9 AAEEE AR
T Hw @ S# ] s B owdm B omnr owr i
TR ARONT 9T qTT A7 S AT 3o @ faRt ¥ A oSAY W
FT Auas fernfEr smfsag fraredt A I fe R wEr 5 oaw
s ¥ -

TR qT 2 F A9 T @ FFAA

1)
q7
TAT FT ST FIAT ATET §, HATAT e

FEAT ITEAT & | TRIA I IE W T wrfaq FTT ARAT 1 ANRT-

FEAT AT} AR q@ AR * TIe, womE Wk et e ¥

aRg @A § qEAAY w1 R a9t 9w g g |

I I § 5 oagr 9 feaw e

UF S greareas aid #Y /I W e IE AW Fga § fF oA
& W e sElad wT A g @ wER AR oW E

LU ofs ¥ 7@ W AT s f

& o0 qow wgifem A @ :

2 REER A qaAAE gfam & X
Al @ @ g s famg ¥ oW ¥ | g e wEE
SUA #¥ & ot 1 war WA s 3 fFomm. ...

WAt 1 ogq N aE@ w
e T awafs wEEg @ 97 sA fAa-

Irfgy €Y |
= frar 3 fF wefeq ame &
PROF, K. K. TEWARY (Buxar): TR H AT ARAR T FE | AR
Sir, I am on a point of order. YA F1% A% a@ FgAr &, O Fgy,
T q qT IRY
MR. CHAIRMAN: The hon. Mem- .
ber is going to finish, of gfedwr aggy : § wgr
: argaT § & we qaewe dqae ®
PROF_ K. K- TEWARY: On a Call— . ﬂg % m a_ gmr( ey 'gﬂ_a_
ing Attention there cannot be any & ) :‘T T
debate. He cap only put a question. @%r, ar IS F A F HY T |

2321 LS—11
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MR. CHAIRMAN: Do I assume that
you have no..more points to place
before the House?

SHRI HARIKESH BAHADUR:
There are several points, Please
allow me.

MR, CHAIRMAN: Then why are
you repeating the same thing time
and again?

SHR] HARIKESH BAHADUR:
Wherever there ig a kind of distur-
bance, they are sending armed forces
throughout the country. They do not
have any political solution of the
problems. They have only solution
through military force. Will the hon.
Minister tell this House, wil] Military
force be used to solve the problems
of this country or will he have wany
political solution also?

1 want to say ... (Interruptions)

PROF. K. K. TEWARY: Do I not
have the right of a point of order?
You can rule that out. You are con-
ducting the business of the House and
when a point of order js raised you
have got to listen to jt. You can rule
it out but you cannot silence the
Member like this.

MR. CHAIRMAN: Well, I know
that at times....

PROF K. K. TEWARY: You know
that point of order ig not to be listen-
ed to, This js all that you know.

MR. CHAIRMAN: No. I know at
times I have to listen to; and at times
it hag to be ignored,

PROF. K. K. TEWARY: As a Pre-
siding Officer you should know that
Calling Attention ig not a debate. It
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cannot be converted into a debute.
This opportunity has been taken by
them ang you have allowed them to
start a debate.

MR. CHAIRMAN: Excuse me, Mr.
Tewary, will you kindly resume your
seat? On Calling Attention Motion
only yesterday discussion took place
for more than two hours.

PROF. K. K. TEWARY: You can
rule out my point of order. If you
viorate the rules of the House. ..

MR. CHAIRMAN: | have given g4
ruling. I am now asking the hon.
Minister to reply. (Interruptions)

SHRI P. VENKATASUBBAIJAH:
You may listen and then you can
rule 1t out afterwards. (Interrup-
tions)

PROF, K. K. TEWARY: So, you are
allowing them.

awwafs " ;. w9 ag

%2 9%d g fF I= Ta9T IEH

S faq mTawr ot
E10]

114
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fafesr Wit ¥—gEx w3, fagy,
W, g3 JOX [ Wi ®, 9w
aF wewar ey g @ (euwwT)

T awE & " gheat @«
AR A qd ® 2@ | AWAA
gfeqms & ag weew Wt "ET §
SO WRW R FE@El H S gEl
HT fage & v we & @wi oA
gheaat @1 @ @9 awE] #< e,
TIFT &R Jgl 9 Fa9 & |
UF A Jei—wae oy & |
Fgl @I g W A ACE WA
Fgd ¢ f& Ime 1 g@R T A
;N arst § &% faar smm | fago
N @R A Fn W gfaw #
ggraar ®id ot IfEA 3@ @R
F geaw ®@ ¥ fau gfqw 7@
wt T fomer e ag g fE
T wWeHr R fro wwo gy
R F §@R 9T § |
FT X W FEN F FAN I
A CEFAT FT FEH GET g
araafed feard @ wr g 0 & wiw
FLT § o9 Hquw fa=e wvanfn

Wise Council shoulq prevail wupon
this Government so that they must
be able to maintain national integra-
tion for which they called a meeting
of the National Integration Council
recently, They are the people who
are fully responsible for thig kind of
things which are happening today. If
they were really interested and sin-
cere about national integration they
should have called al] the important
nationa] Jeaders of thig country to the
meeting of the National Integration
Council. I am sorry to gay that Mr.
H. N. Bahuguna who is one of the
important national leaders had not
been invited to the Nationg] Integra-
tion Council meeting, That shows
they are biaseq and prejudiced. They
want to take action against Opposi-
tion leaders. They are indulging in
some kind of consgpiracy against
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Opposition deaders. The Home Minjs-
ter has himself said that. They want
to conspire; they want to put the
Opposition leaders behind the bar
ang that ijs why he is not coming out
with a clear statement today. (Inter-
ruptions)

awafa AgRA I WIS
¥ gash § Sy § w0 R
9T A &, Ig T AT &

=t gfeem agrge: ¥ wal w@giew
g wrAar =ear § o REA )

HAT St g 9wl &1 IEL W
FOFAT F |

it s fag . wwEAT YTEE
agd, ¥ WOF agd AWEL E, W
qET FU@leA §, T q@ WG A
gFd | S ¥O WUEA ST A g@gr
T FF AT THY TeHA FISE H Fgw T
%7 91 AR o gl w ae faan
ST AW 9T IS fgAT FE A TG
T TR TN TG AR AN
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[+f e Farg]

FifeT mEwT NwrT 9v I9F 9 "
% wrvg @1 73 ur zwfac &
T I FT Y A Ag g
SY A {E@ FEA 97 ag A w7 D
g (=um)

SHRI HARIKESH BAHADUR:

L J [ ) .

MR. CHAIRMAN: I am going to
conduct the proceedings to the best
of my ability. Kindly resume your
seat, f

rls

SHRI HARIKESH BAHADUR:

* ] *

MR. CHAIRMAN: All thege re-
marks will not go on record—against
the Chair,

(Interruptions) *

—

1515 hrs.

COMMITTEE ON SUBORDINATE
LEGISLATION

SECOND REPORT

SHRI MOOL CHAND DAGA
(Pali): I beg to present the Second
Report (Hindi and English versjons)
of the Committee on Subcrdinate
Legislation,

15.16 hrs.
STATEMENT RE IRAN-IRAQ
CONFLICT

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] P. V. NARASIMHA
RAO): Mr. Chairman, Sir, the House
is aware that for the past few years
strains have been evident in the
relationg between countries in West
Asia. This has causedq us much
anxiety and it has been India’s endea-
vour to prevent any destablisation of
the entire region. Since Parliament
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rose in August, a further unfortunate
development has taken place in the
form of an open armed conflict bet-
ween Iran and Iragq.

The continuing war between Iran
and Iraq, two countries with whom
India has close and long-standing ties,
is a matter of deep concern and dis-
tress to India, From the very begin.
ning of the war, India has made it
clear that it has not taken and will
not take sides and has expressed its
anguish at the loss of life and pro-
perty being gsuffered by both sides.
India hag consistently helg that dis-
putes between countries should be
settled bilaterally and by peaceful
means without recourse to war, We
have also expressed our deep concern
that prolongation or escalation of the
present conflict could have grave
implications on both regiona] and
globa] peace and gecurity.

Sir, when the first news of the
beginning of the war came op 22nd
September, 1980 I was in New York
for the UN General Assembly which
had already been in session gince 16th
September, 1980. 1 immediately held
consultations with several other
Foreign Ministers, including those of
countries that are currently memberg
of the Security Council. The general
feeling of concern voiced in  these
consultations resulted in the Security
Council meeting on 28th September,
1980. The resolution adopted by the
Council, however, did not succeed in
securing a cease fire. I also took the
earliest opportunity of meeting the
Secretary-Genera] of the  United
Nations with whom my discussions
centred around the manner in which
the UN could act in resolving the
conflict,

I also met the Soviet Foreign
Minister, Mr. Gromyko, and the U.S.
Secretary of State Mr. Muskie. ] wag
assured that both the U.S. and the
USSR would remain neutral in the
Iran-Iraq conflict. These decisions

*Not recorded.
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naturally helped in preventing the
conflict from the danger of escalation
and possible enlargement.

Since the resolution of the Security
Council could not bring about a cases
fire, the logical step was to find a
solution which included g cease fire
coupleq with a process of negotiation
to resolve the causes of the conflict.
This, I regret to say has eluded
the international community so far.
The initiative of the slamic Confer-
ence did not yielg any result, as also
the appeals of the Secretary-General
of the U.N.

Meanwhile, Special Envoys of both
Iran and Iraq visited India on 28-9-
1980 and 8-10-1980 respectively to
explain to our Prime Minister the
pointg of view of their respective
Governments. In response, we coun-
selled restraint and brought to their
attention the dangers of possible
intervention ang interference by out-
side powerg and the effect that this
woulq have on the independence and
non-aligned position of both the
countries. Our Prime  Minister’s
Special Envoys have also been to both
Baghdad gand Tehran in grder to
better under tanq the pointg of view
of the two gides,

At the UN General Assembly on
3rd October, 1980, I had stated that
the continuing conflict between the
two countries would ‘“only «coaken
the solidarity of the non-aligned and
developing countries™. It was our be-
lief that Iran and Iraq being them-
selves non-aligned countries, would
perhaps be more willing to accept a
group of non<aligned countries to
help towards a resolution of ine
present conflict. However, it was
obvious that no initiative could suc-
ceed unlesg properly timed.

Subsequently, a suggestion was
made, at the instance of Mr. Yasser
Arafat, Chairman of the Palestine
Liberation Organisation. that the Co-
ordinating Bureau of Non-aligned
Countries should meet in New York
on 21st October, 1980 to consider the
possibility of a Non-aligned initiative
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The Bureaw, meeting at the level of
Ambassadors, decideq that 3 Com-
mittee of Goodwill be set up to offer
its good offices towardg that end.
Subsequently, after consultations held
with all concerned, including Iran and
Iraq, a seven-member Committee was
constituteq at the level of Ambassa-
dors—The members being Algeria,
Cuba, India, Pakistan. PLO, Yugc-
slavia and Zambia. It was also decided
that a meeting be held at Belgrade
where the Committee would consti-
tute itself gt Ministerial level ang deli-
berate on further details regarding its
functioning: the Bureau also recom-
mended that the Committee should
visit Baghdad and Tehran.

On the morning of 30th October, I
received an invitation from the
Foreign Minister of Yugoslavia to a
meeting to be convened at Belgrade
on 2nd and 3rq November, 1980. The
Next day, only hours before I was
due to leave for Belgrade, we received
news that Iraq haq objecteq to the
inclusion of Aligeria on the Commit-
tee, stating thatl it had reservalions, in
principle, to the inclusion of any A.ab
member, except PLO as a special case.
It wag also reported that Irag had
suggested a few other countries out
of whom a seventh member could be
selected, acceptable to Iran. How-
ever, on learning personally from the
Yogouslav Foreign Minister that  this
Ist-minute development cnuld be sorted
out, and that all the other Foreign
“Jinisters would bhe p.eseni at the meet-
ing, 1 left for Belgrade.

Soon after my arrival in Belgrade,
we received news that Iran wag not
in a position to accept that above
mentioned proposal and insisted on
Algeria being included.

The Belgrade meeting, owing to this
unforeseen development, started under
a cloud. As a result, we had to devole
the major portion of our time to dis-
cussing the technicality of whether the
six Ministers present were within their
rights in constituting themselves as the
Goodwill Committee. Consequently,
the Foreign Minister could not pro-
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ceed to the stage of discussing sub-
stantive issues. It was ultimately de-
cided to issue and Appeal to the Gov-
ernments of Iran and Iraq, in the naume
of the six Ministers, in the following
terms:

“The Ministers are prepared, if
agreeq to by both Iran and Iraq, to
constitute themselves as a Goodwill
Committee, and function as such,
or to enlarge its membership as may
be acceptable to both Iran and
Iraq, so as to constitute the goodwill
committee. The Ministers, there-
fore, appealed to the Governments of
Iran ang Iraq in the spirit of non-
aligned solidarity, to consider these
alternatives and signify their agrec-
ment in order to enable the consi-
tution and functioning of the good-
will committee.

“The Ministers are preparedq to
exert, in accordance with the policy
and principles of non-alignment, as
defined in the declarations of their
heads of State and Government,
utmost efforts with a view to ~on-
tributing towards the commence-
ment of a peaceful process to find
a just ang honourable solution tc
this conflict between two non-
aligned countries. To this end, the
Ministers are ready to visit Tehran
and Baghdad on the invitation of
the respective Governments or to
take any other step conducive to this
purpose.

“The Ministers would like to ex-
press their full respect to the Gov-
ernments of Iran and Iraq.”

The Balgrade meeting had to be
concludeg at that point. The initiative
was based on the conviction that an
attempt should be made to find a solu-
tion to thig conflict within the non-
aligned movement. In our view, the
effort was worth making. The initia-
tive is being continueq and efforts are
being made in order to enable tihe
Goodwill Committee to be constitu-
ted and to undertake its intended mis-
sion. The Ministers decideq to meet
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again in New Delhi at the opportune
time.

The Government of India is fully
aware of the difficulties and complexi-
ties of the situation and the neeq for
the emergence of circumstances more
conducive to the success of the peace
mission. We, however, continue to
believe that we must not relent in our
efforts in meeting this serioug threat
to regional stability and worlg peace.

On my way back from Europe, I
stopped over briefly at Beirut to meet
Chairman Yasser Arafat. 1 had the
opportunity of benefiting from his
personal assessment of the conflict and
of the various mediatory efforts made
so far Chairman Arafat continueg to
hold the view that the non-aligned
initiative had a better chance of help-
ing to find a solution, He assured me
that his effort woulg continue in spite
of the setbacks and that he would
constantly keep India informed of
further developments.

Since my return, the Secretary
General of the Uniteq Nations has
appointed the distinguished former
Prime Minister of Sweden, Mr. Olof
Palme as his special representative to
go to both Iran and Iraq ang try to
help towards a resolution of the con-
flict. 1 cap only wish him well in his
endeavour.

As Members are aware, there are
a large number of Indians working in
Irag and Iran in various apacities—
doctors, engineers, teachers, skilled and
unskilled labour etc. Their safety has
been our major concern. We have
taken all possible steps including ar-
ranging their repatriation to India
where necessary. Ag a result of the
Iranian bombing of Basra on 23rd
September, there were some Indian
casualties. As the conflict intensified,
demands for the repatriation of for-
eigners of many nationalities mounted.
Large groups of foreign natlionals con-
verged mainly on the Iran/Kuwait
border from 23rd September onward.
Many of these including Indian
nationals, were stranded there with-
out food and shelter or entry
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and travel arrangements in
the absence of Kuwaiti entry|transit
visas. With inadequate facilities at
the border checkpost andq the local
officials unprepared for a crisis of
this dimension, all foreigners crossing
the border, including our nationals,
initially faced hardship at this check-
post is the desert.

1 transited through Kuwait on 11th
October while returning from New
York after participating in the UN
General Assembly session, in order to
be able to obtain a first hand account
of the arrangements being made to
provide succour to our nationals and
to facilitate their return to India. My
enquiries show that after the handi-
caps of the first day or two, which
were reported in the Indian Press, all
possible arrangements were made by
our Embassay in Kuwait to facilitate
the reception and smooth transit of
our nationals through Kuwait. A
team of officials has been working
practically round the clock at the
checkpost on the Kuwait-Iraq border
assisting in arranging transit visas
for the evacuees, supplying travel do-
cuments on the spot to those who had
left them behind, arranging their
shelter, medical attention and food
during their stay in Kuwait, and
planning their flight schedules for
their return to India. I am glad to
say that in extending hospitality to
the Indian evacuees, the help of the
local Indian community and enter-
prises based in Kuwait which  was
sought for our Embassy, was readily
extended. Some of our correspon-
dents, not to mention the Arab and
the international press, hag occasion
to pay a visit to the checkposts and
see for {themselves the arrangements
made there. The manner in which
this exodus from Iraq has ben tack-
led by our Mission personnel has re-
ceived very favourable mention in
the press. I may mention that the
help of our personnel was also avail-
ed of by nationalg of other countries
and it was readily forthceming. We
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have received letters from some na-
tionals of other countries thanking
our personpel for the help rendered
to them.

A special cell was set up in the
Ministry of External Affairs to co-
ordinate all arrangements connected
with the repatriation. Seventeen Air
Indiag flights, over and above the nor-
mal schedule, were operated to air-
lift the evacuees through Amman and
Kuwait. Special teamg of 3 officials
each were rusheq to Kuwait and
Amman to assist our missions there.
Our Embassy in Baghdad and our
Consulate General in Basra were algo
strengtheneq despite the prevailing
war situation there. Indian Embassy
officials have been ©present at the
border checkposts on the Iraqi-Kuwait
and Iraq-Jordan borders whenever
evacuees have passed through, to
facilitate their entry and transit to
the airports, Missions were  also
authorised to arrange for issue of Air
India tickets on credit to Indian zom-
panies wishing to repatriate  their
employees and lacking immediate
liquidity as well as to repatriate any
destitute Indians lacking means to
buy air tickets. Full cooperation was
extendeq by Governments of neigh-
bouring countries like Jordan, Syria,
Turkey, USSR, Pakistan and Kuwait
for the transit of our nationals
through their territories. The Cen-
tral Board of Excise and Customs was
requested to extend necessary iaci-
lities to the returning Indians for the
import of personal baggage. A spe-
cial officer was also designated to
handle all queries relating to the wel-
fare of Indian nationals caught in the
war zone.

In Iran, our nationals seeking re-
patriation were able to do so with-
out much difficulty through neigh-

bouring countries like Turkey. USSR
and Pakistan.

A number of Indian ships are aiso
stranded at Khorramshahr gnd Basra
on account of the war. There has
been some damage to these but fortu-
nately the crew of all these vessies
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have been repatriatd with the excep-
tion of three Indians, one belonging
to an Indian ship and two to a Pana-
manion vessel, who are reported

missing.

The total number of India casulties
so far has been 15 killed and 25 in-

jured.

To sum up, Mr. Chairman, Sir, 1
wish to assure the Members that the
Government of India has actively, but
quietly, attempted to do whatever
was possible to restore peace between
our two valued friends ang to protect
and help our nationals, wherever
required, We will continue to offer
our good offices 1n whatever way that
both the countries or the internation-
al community may require of us. We
are prepared to play this role because
we believe this conflict to be one of
the most unfortunate developments
that have taken place in recent times.

MR. CHAIRMAN: Sir, I would al<o
like to add in this connection that
even afler the evacuation of a large
number of Indian nationals from
these two countrice, the number those
who are left behind and those who are
stuck to their jobs and those who are
bravely facing all the circumstances
there and still are refusing to leave the
country runs into thousands. This 1s
a matter for special appreciation.

M RAWAT fRw (FewgT)
gvrafad werea, # Hal 6w @
ST AEATE T w7 wERA

awmafx wgag : moF § faaw

93 #X gAar g 1 fraw 372 =™
THE P
“Rule 372: A statement may be

made by a Minister on a matter of
public inportance with the consent
of the Speaker but no question shall
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be asked at the time the statement
is made.””

rgfaw FaT ®T oY W9 W9AT
¥ AT 99 |

e ——ete.

15.31 hrs.

BusiINESs ADVISORY COMMITTEE
E1GHTR REPORT

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): Sir. 1 beg to
move the following:—

“That this House do agree with
the Eighth Report of the Business
Advisory Committee presenteq to the
House on the 17th November, 1980.”

15.32 hrs,
[SHRI SOMNATH CHATTERJEE in the
Chair]

ft T faomm amEw (g0-
qz7) : gwmfs AgwRd, & ARAT g
f& o8 oz o afmfaa s< fear
ST | 9 S @I gEEUd qYAAT HT
qTEY &, BT TAT 9 &, TAFT THH
FZ AEY TAT AT & | TE AEA g4l
qft &, zafaq @& & Ig X WY
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IEE TS A T F, I§ WA &L
g AE T fasy f s i #fade
fafret & adr @ 9T mamErR
FE AAE | TR A FHA@ F AW
WY ¥ T QO 9w F S oW &)
ISy A uF g @ gl a* fowwa
fast fF uF w@e uiFeae fafawex
g, w@rieee a1 #:1 Ww &, S
o gfem & gaar 1 @, suF
Y QI AT FLGET @4T 97 [iT gfaq
1 Fg7 f& fom aOF & gr W
¥ oo, 39 qOF ¥ FOR st
CE Y

MR. CHAIRMAN: Just indicate the

subject, please be grief.

st wwmfasw a@aw o g
g ag ¢ & 8 fagvaw &1 fagie &
fagufa far & 15 sfzarfaat #
gar wT & W, wefs aofemE
arz g1 9t "€ 1 wfenfami &
FIE CENAT AG & | FUW F WY
dm g, F s & fF owm aww @
foor ag1 gnm | AfEd &9 & FH
T a1 WU 9T §, A9 FT T JIT HI
i ¥ e wfgn | s &
gaat # wmn, f& 15 wfear
g, afFr g7 & A SR F
qafa®s 30 & AT wfRaEr AR
T e aE N weay  fEAilfeR
w @ ¥ gewm sfefea s
Fd @ @ § i f e
gWg FEM & TW X W w&
faee w1
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a’m‘r;ﬁwﬁvﬁmmg
qE & A F T | AW F gH A
AET 23 FAUT WU wWFRT TE A
ST AW 9gFT 40 FUT T
g g AT T@F aEwE W 23
FUT WA HIX AWM o7 @IE N
oY efiFT QT Tagend & fou
T A | TF AT ¥ FTH O AT §,
Wl MERT Y @R ¥ w2 T
AT & amg § FWM &
WM AR o9 §id & #AWE

FH T OGHT & 1 €T W
Mg fr o 5 ag d@iEe
F oara &7 W1 faw &, S AqE
F HAT F SigAT g oW SQ
qfeest fagr Y @wr w1 Siear
g a8 @de agi ¥ fav & 1 23
FAT H AR T IH WT  qgHT
F 60 FUT To &I gl 74T &, H
a9 9 FIQAY, AAA-FIGAT g,
IGH FTA FTH FOAT AT @I & |
159, F¥qA1 a & qar @y § My
15% "I T FAOT WL TN
g Jafs wg ¥ famr g & 5 afe
g FEl 99 a1 399 25 g9R
Wy g faar osom 1 soet
AT wwwd g fF oy #F o
e, g &1 o Gfefas age
# guTs g T@r g AT g@d e
9T S @I & W S I 1978 § I
ST =Tfgn 91, ¥E gl anar § %
g A g o aF MY qW A
qroa | # FgAr =wa § 5 oag
agd & i wen @ afFw da@
q g guTor @ G a@war g, e
g

@r
@]

éﬁﬂd

Fa® & agr ox Fafaw @
oo 0% d agi 9 FH &
I 9T gEw ¥ fawx fFar s

Jifg &t |

DR. SUBRAMANIAM

-

-

SWAMY

(Bombay North.East): Sir, I would
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not take more time than Mr. Ram Vilas
Paswan. ..

MR. CHAIRMAN: That is not the
criterion. Please refer to the subject.

SHRI G. M. BANATWALLA
(Ponani) Sir, May I make ga sub-
mission? v!

MR. CHAIRMAN: Just wait, I will
cail you.

SHRI G. M. BANATWALLA:
Amendment should come first and sub-
missions may come up later on.
Amendment should have been taken up
immediately after this one.

MR. CHAIRMAN:
him finish.

DR. SUBRAMANIAM SWAMY: Sir,
during the intersession period there
was a subject-matier which filled the
pages of many magazines and news-
papers and it was a matter of great
discussion and I find that there is no
mention of it in the Parliamentary
Papers and the Agenda here. I am
glad that the Fertilizer Minister is
here. I would like to bring to the
notice of the Minister of Parliamen-
tary Aflairs that this appears to bLe
the biggest scandal of the last 33 years
in this regard, awarding of a fertilizer
contract to a company for Thal-Vaishet
and Hazira projects. This scandal is
talked about not only in this country.
but all over the world. Allegations of
corruption have been made and I do
not know whether they are true or not.
But I find that none of them has been
properly rebutted. I would urge upon
the Minister, and I know Mr. Sethi
is never afraid of any discussion.
He has never had any thing to hide.
Therefore, you will agree to a {full-
fieldged discussion on this
most sticking scandal on the ferti-
liser contract. Sir, I hope the Minis-
ter will yield. Otherwise we will have
a sort of mood of the House which will
have to reflected in the proceedings
and this would lead to an unpleasant
situation, as the Minister of Parlia-
mentary Affairs ig aware.

(Interruptions)

Please wait, let
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Sir, my name is ‘Swamy’ I am not
‘Sadhu’. For instance a man’s name
may be ‘Brahmachari’. But he may
not be z ‘Brahmachari’. Sir, what we
find is that persons with very holy
sounding names are leaving this coun-
try, going abroad and in France they
are procuring blue-prints, supplied by
the French Government for the Defence
Ministry here for the sale of aircraft
and they are producing those blue-
prints saying that ‘you must negotiate
with me, not with the Government of
India, only when I clear, wili the Gov-
ernment of India accept’. It is a fact
that the French Ambassadar has gone
to the Piime  Minister and protested
against the involvement of ceitain con-
stitutional authorities, which is strict-
ly speaking wrong. This person should
actually be in Hardwar or some other
place where a lot of upsara are there.
But here he is directly intervening in
Governmental decision-making
aftairs. I would like the hon. Minis-
ter to bring forward a discussion on
the issue of Defence contracts during
the last 10 months.

My second submission is that the
Jawaharial Nehru University is closed
and is being closed because of the
strike by students and now the stu-
dents have been asked to vacate today.
This 1s terrible. Why do the students
suffer on account of the acting Vice-
Chanceller's trigger-happy mentahity?
Therelore, I would like you to have a
full-ledged discussion on the state of
affairs of the Jawaharlal Nehru Uni.
versity and I am sorry to say that the
Members of the C.P.I. have tried to
capture that university and convert
the Centre of excellence into a hot-hed
of corruption and nepotism and politi-
cal skullduggery and so on. Therefore,
it is necessary to have a full-fledged
discussion on Jawaharial Nehru Uni-
versity because it is closed on a very
trifle matter. (Interruptions)

SHR] G. M. BANATWALLA: Sir, I
want to make a submission.

MR. CHAIRMAN: You have given a
notice of amendment to the motion.

But it appears from the report that a
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gecision has been taken by the Com-
mittee in this matter. Do you want
to move your amenglment or not?

SHRI G. M. BANATWALLA: 1
want to move ray amendment now. Sir,
at the outset” I must first say that a
little unhappy protedure has been ad-
opted. When the motion was moved
by the Hon. Minister of State,
immediately after the motion, permis-
sion has not been granted to move the
amendment to the motion. Thereafter,
submissions could have started so that
the entire Ilouse could have made all
the submissions on the motion as well
as the amendments,

MR. CHAIRMAN: No®iing unusual
has been done, but because of the con-
fusion here. the papers were mixed up
There is no intention of by-passing any
hon. Member, I can
Banatwalla. You
amendment.

please move your

SHRI G. M. BANATWALLA: I beg
to move:

“That the Eighth Report of the
Business Advisory Committee be re-
forred back to the Committee to
provide for the earliest discussion
on communal riots as per motion
No. 17 admitted under rule 189.”

Mr. Chairman, Sir, we have Lhijg re-
port of the Business Advisory Com-
mittee and a long list of business is
given. The Business Advisory Com-
mittee has been pleased to recom-
mend alsp a particular date for (is-
cussion on the motion regarding the
rise in price. We are thankful to the
Business Advisory Committee, How-
ever, it ig shocking that with respect
to discussion on communal riots, the
Business Advisory Committee has
simply recommended that the discus-
sion may be held during the current
session, The Session will end, is
expected to end, on the 19th of De-
cember. For such an explosive situa-
The entire House is agitated on this
The entire House ig agitated on the
particular issue. Yesterday, I had
given an adjournment motion. Though
the hon. Speaker gid not give his
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congent to the adjournment motion on
communal rfots given by me, he was
Pleased to say that these matterg will
be discussed. We, from the Muslim
League, therefore, did not stage any
walk out yesterday; we patiently
waited for the Report of the Business
Advisory Committee. Now, it is
shocking to know that on such an ex-
plosive matter, with reference to com-
munal riots and a situation which
even demands immediate Jismissal
of the U.P. Government, the Businesg
Advisory Committee has failed to
show any gign of urgency. May I
now impress upon this House the
importance and the urgency of this
particular jssue, the delicate jssue?
May I also impresg upon this House
the massacre that took place in
Moradabad on muslimg who assembl-
ed for prayer? The Business Advi-
sory Committee recommends that thig
matter wil] be discussed some time
during the current session which is
expected to last by the 19th of De-
cember. 1, therefore, strongly feel
that the Report must go back to the
Business Advisory Committee and the
Business Advisory Committee should
fix up the earliest possible time to
take up this discussion.

Only today, the hon. member Shri
Chandrajit Yadav made a suggestion
to the hon. Home Minister to make
a statement suo-motu on the subject.
I wonder why he made that sugges-
tion? 1 will not mince matters. Let
the nation know that while the Go-
vernment prefers to make a statement
on the railway accident suo-motu, it
has not cared even to make a state-
ment on such an explosive sgituation
where massacre has taken place.
Therefore, I have a very specific
amendment. My amendment is not
for g discussion on any statement

that the government may here-
after make; my  amendment is
that the Business Advisory Coms-

mittee should fix up time on motion
No. 17 which is our motion to take
the whole situation jnto consideration,

Mr. Chairman, even today the ad-
ministration ijg tinkering with this
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explosive problem in a very denger-
ous manner. Just to give you an
example angq finish the matter over
there, I may say only two days back
we had a news item by the UNI
dated 14th November saying that ex-
plosions and stabbings took place in
Moradabad according to a police offi-
cer in Moradabad Immediately there-
after, UNI circulated this story and
the Superintendent of Police, Morada-
bad denies this; not only he denies it,
but he says action will be taken
against rumour-mongers. I ask, what
action has been taken against the
police officer who tried to spread this
rumour? What action has been taken
against the UNT which circulated such
an explosive story?
(Interruptions)

SHRI MOOL CHAND DAGA: 1
raise a very strong objection against
this. Only five minutes should be
given to him, He hag taken more
time.

SHRI G. M. BANATWALLA:
Therefore, I will conclude by appeal
to each and every member of this
House to rise above party politics ang
to see that the Report goes back (o
the Businesg Advisory Committee and
the Business Advisory Committee
should fix the earliest possible time
that is available for discussion, a
thorough discussion on this particular
subject. I hope my amendment will
be acceptable to the government.

SHR1] RAM JETHMALANI (Bom-
bay. North-West): You will allow
other Members to express themselves
for or against this?

MR. CHAIRMAN: You have not
send your name. The hon, Minister.

THE MINISTER OF STATE 1IN
THFE WMINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLTAMENTARY AFFAIRS (SHRI
P. VENKATASUBBIAH): I would
point out that ‘communal riots’ is one
of the items included for discussion.
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I could understand the emotions of
Shri Banatwalla. Thig matter is al-
ready under consideration of the
Business Advisory Committee. Yes-
terday we had a meeting of the Busi-
ness Advisory Committee which con-
sists of representatives of all politica]
parties. 1 will convey the feelings of
Shri Banatwallg to the Business Ad-
visory Committee, what he hag gaid
on the floor of the House.

About the point raiseq by Shri Ram
Bilas Paswan, this matter was also
discussed and Shri Chandrajit Yadav
who belongs to hjs party is a Member
of that Committee, That is discussion
on the framework of the Five Year
Plan.

Another point was raised by my
friend Dr. Subramaniam Swamy.
Nobody wi]] mistake him to be g
Swami. ..

DR. SUBRAMANIAM SWAMY:
Another Brahmachari?

SHRI P. VENKATASUBBIAH:
How can I say? I am not competent
to give you a certificate whether you
are 3 Brahmachari or not. Hig Point
will be placed before the Business
Advisory Committee. All the points
made by hon, Members here in the
House will be put before the Business
Advisory Committee. 1 request Shri
Banatwalla to withdraw his amend-

ment.

SHRI G, M. BANATWALLA: T am
sorry; the report has to go back to
the Committee.

MR. CHAIRMAN: 1 shall now put
the amendment of Shri Banatwalla
to the vote of the House.

SHRI G. M. BANATWALLA: I
want a division,

SHRI P. VENKATASUBBIAH:
May I make a request to him? This
matter has been discussed and on no
occasion a division had been asked
for on the report of the Business
Advisory Committee. I appreciate
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his emotiong but I assure him that
this matter will again be placed be-
fore the Business Advisory Committee,
The item is already there under dis-
cussion and I request him not to insist
upon a division,

SHRI G. M. BANATWALLA: A
division hag been claimed. Can a
debate go on, according to the rule?

MR CHAIRMAN: The question is:

“That the Eighth Report of the
Business Advisory Committee be
referred back to the Committee to
provide for the earliest discussion
on communal riots as per motion
No. 17 admitted under rule 189.”

The Lok Sabha divided:
Division No. 1 |

{16 hrs.

AYES
Acharia, Shri Basudeb
Banatwalla, Shri G. M.
Barman, Shri Palas
Basu, Shri Chitta
Chakraborty, Shri Satyasadhan
Chaturbhuj, Shri
Choubey, Shri Narayan
Das, Shri R. P,
Ghosh Goswami, Shrimati Bibha
Gopalan, Shrimati Suseela
Halder, Shri Krishna Chandra
Hannan Mollah, Shri
Harikesh Bahadur, Shri
Hasda, Shri Matilal
Horo, Shri N, E.
Kashyap, Shri Jaipal Singh
Madhukar, Shri Kamla Mishra
Mandal, Shri Dhanik Lal
Mandal, Shri Sanat Kumar
Mehta, Prof. Ajit Kumar
Mhalgi, Shri R. K.
Modak. Shri Bijoy
Mohammed Ismail, Shri
Mukherjee, Shri Samar
Masudal Hossain Shri Syed

Ngangom Moh‘endra, Shri
Nihal Singh, Shri

Pal, Prof. Rup Chand
Parulekar, Shri Bapusaheb

Rai, Shri M. Ramanna
Roy, Shri A. K.

Saha, Shri Gadadhar
Shastri, Shri Ramavatar
Shejwalkar, Shri N. K.

Tirkey, Shri Pius

Verma, Shri Chandradeo Prasad
Verma, Shri R. L. P.

Yadav, Shri R, P.
NOES

Alluri, Shri Subhash Chandra Bose

Appalanaidu, Shri S. R. A. S.
Arakal, Shri Xavier
Arunachalam, Shri M.
Azad, Shri Bhagwat Jha

Bhagat, Shri 1. K. L.,

Bhatia, Shri R. L.

Brar, Shrimati Gurbrinder Kaur
Chandradhari Singh, Shri
Chaturvedi, Shrimati Vidyawati
Chaudhary, Shri Manphool Sngh
Dabhi Shri Ajitsinh

Daga, Shri Mool Chand
Damor, Shri Somjibhai
Dhandapani, Shri C. T.
Doongar Singh, Shri

Fernandes, Shri Oscar
Gadgil, Shri V. N,

Gamit, Shri Chhitubhai
Gandhi, Shrimati Indira
Gehlot, Shri Ashok
Gireraj Singh Shri
Jaffer Sharief, Shri C. K.
Jaideep Singh, Shri

Jain, Shri Virdhi Chander
Jamilur Rahman, Shri
Jitendra Prasad, Shri
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Kailash Pati, Shrimati

Khan, Shri Zulfiquar Ali
Kidwai, Shrimati Mohsina
Kuchan, Shri Gangadhar S.
Kunwar Ram, Shri

Kusuma Krishna Murthy, Shri
Mahabir Prasad, Shri
Mahajan, Shri Vikram
Mayathevar, Shri K.

Mishra, Shri Ram Nagina
Misra, Shri Nityananda
Mohanty, Shri Brajamohan
Mohite, Shri Yashawantrao
Nagaratnam, Shri T.

Nagina Rai, Shri

Narayana, Shri K. S.
Natarajan, Shri Cumbum N.
Netam, Shri Arvind

Pandey, Shri Krishna Chandra
Patel, Shri Ahmed Mohammed
Patel, Shri C. D.

Patel, Shri Shantubhai

Patel, Shri Uttambhai H.
Patil, Shri A. T.

Patil, Shri Shivraj V.

Potdukhe, Shri Shantaram
Pradhani, Shri K

Rajamallu, Shri K.

Ram, Shri Ramswaroop

Ran Vir Singh, Shri

Rao, Shrimati B. Radhabai Ananda
Rao, Shri M. S. Sanjeevi

Rathod, Shri Uttam
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Raut, Shri Bhela
Reddy, Shri G. Narasimha
Sahi, Shrimati Krishna
Sebastian, Shri S. A, Dorai
Sethi, Shri Arjun
Sethi, Shri P. C.
Shaktawat, Prof. Nirmala Kumari
Sharma, Shr1 Kali Charan
Sinha, Shrimati Ramdulari
Soren, Shri Hari Har
Subburaman, Shri A. G.
Sukhadia, Shri Mohan Lal
Tewary, Prof. K. K.
Varma Shri Jai Ram
Velu, Shri A. M.
Venkatasubbaiah, Shri P.
Verma, Shrimati Usha
Vijayaraghavan, Shri V. S.
Yazdani, Dr. Golam
Zail Singh, Shri
MR. CHAIRMAN . The result* of the

division is:

Ayes-—38; Noes—80.

The motion was negatived

MR. CHAIRMAN: Now the ques-

tion is:

“That this House do agree with
the Eighth Report of the Business
Advisory Committee presented to
the House on the 17th November,
1980.”

The motion was adopted

e —

*The following Members also recor ded their votes:

AYES: Dr.

Subramaniam Swamy, Shri Vijay Kumar Yadav, Shri Bhim

Singh, Shri Sunil Maitra, and Shri E. K. Imbichibava;

NOES: Shri Maganbhai Barot, Shri

Suder Singh, Shri Sobeng Tayeng,
Chavan, Shri Naval Kishore Sharma,
Shri Satish Prasad Singh, Shri Kris
Shri B. V. Desai, Shri Dileep Singh
Santosh Mohan Dev, Prof. Satya Deo
S. B. Patil, Shri K. Brahmananda
gam, Shri Nathuram Shakyawar, Shri
Jalif Abbasi, Shri Arif Mohammed
pathi Gounder, Shri K. B, S. Mani,
Shri Chandra Shekhar Singh.

G, L. Dogra, Shri Ranjit Singh,
Shri Laxman Karma,

Shri S. B.

Shri D. L. Baitha, Shri Zamul Basher,
han Dutt, Shri Modhusudan Vairale,
Bhuria, Shri B._R. Nahata, Shri
Singh, Shri Mohd. Astar Ahmed, Shri
Reddy, shri N. Kudanthai Ramalin-
Syed Muzaffar Hussain, Shri Kaazi
Khan, Shri Tariq Anwar, Shri Sena-
Shri Subhash Chandra Yadav and
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16 hrs.

MATTERS UNDER RULE 377

(i) COMMUNAL VIOLENCE IN THE
COUNTRY

SHRI G. M. BANATWALLA (Pon-
nani): The recent escalation of com-
munal violence in serveral parts of the
country, particularly in Moradabad
which is still simmering in communal
fires for three months since the un-
provoked firing upon Muslims at EID
prayers on 13th August, 1980, de-
mands serious attention of the Gov-
ernment. While the entire situalion
needs a number of long-term mea-
sures, some sfeps need, to be taken
urgently.

The continuos barrage of concocted
and untrue reports have ever since
kept the fires burning. The involve-
ment of even police officials and
national news agencies in circulating
such reports is shocking and needs
stern action, Recently on 25th Octo-
ber, 1980 a news items was flashed
by the PTI with date-line from
Lucknow to the effect that accord-
ing to a police official 15,000 hand-
bombs had been recovered from an
underground factory inside a mosque
in old Lucknow and that such bombs
had been used in Moradabad and
Aligarh. The news later proved
totally incorrect. I urge upon the
Government for deterrent  punish-
ment against the police official res-
ponsible and the concerned PTI offi-
cials for the most reckless manner
in dealing with and in circulating the
inflamatory story.

The plight of the innocent victims
of communal fury is pathetic. Let
the Government without any further
delay, undertake compensation and
occupational rehabilitation of those
who have suffered. Urgent steps are
needed to restore the economy of the
craftsmen and help the uprooted
labour.

While the guilty have to be dealt,
with sternly, the harassed have
also to be saved from the current
indiscriminate arrests and the ple-
thora of fabricated cases, through
having a quick scrmening of all
cases by an impartial machinery.
As a result of this screening, action
be taken against the officials respon-
sible for fabrication of cases. Fur-
ther, a lot of damage has been done
during curfew hours. The Central
Government should ensure that
immediate action be taken against
police officials posted in areas where
loot and arson occurred during cur.
few hours, for their criminal failure
to enforce curfew and protect life and
property. The continuing delay in
dealing with cases of dereliction of
duty, as also in taking action against
those responsible for the aforesaid
13th August massacre, is injurious is
injurious to the proper functioning of
law and order machinery.

(ii) Re TWO RAILWAY DIVISIONS
LOCATED IN KERALA.

SHRI V. S. VIJAYARAGHAVAN
(Palghat): *Train services were dis-
rupted recently as a result of strike by
a section of employees under Trivand-
rum Division damanding transfer of
Tirunelveli-Kanyakumari line to Mad-
urai Division from Trivandrum Divi-
sion.

The Trivandrum  Division of Rail-
ways come into existence in response
to a long standing demand of the peo-
ple of Kerala. There is an apprehen-
sion that the lines under Olavakkede
(presently Palghaf Division) Division
will be taken out and a separate divi-
sion will be formed either in Karnata-
ka or in Tamilnadu. The strike resort-
ed to by a section of the employees has
only hightened the apprehension.

The people of Kerala apprehend that
if the Tirunelveli-Kanyakumari line
is taken out of the Trivandrum Divi-
sion, it would affect its very existence
as it has just enough mileage of lines
under it to exist as a division. The

*The original speech was delivered in Malayalam.
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Trivandrum division has created a new
hope that the people of Kerala who
have been neglected already in the
matter of railway development, will
also be able Yo achieve progress. More-
over, this line provides much batter
service to the passengers than when It
was under the Madurai division.

It is highly regrettable that a sec-
tion of railway employees should have
started an agitation for transfer of
Tirunelveli-Kanyakumari line to Madu-
rai Division.

It is quite natural for the people of
Kerala to entertain the apprehension
that if this line is taken out of Trivan-
drum Division, the Division itself
would be wound up.

Therefore, while requesting the
Government that it should not yield to
the agitators I would appeal to the
government to assure the people of
Kerala that the two railway divisions
Palghat and Trivandrum of Kerala
will remain intact and thus dispel the
apprehension from the minds of the
people.

(iii) OUTBREAK OF ENCEPHALI-
TIES IN BIHAR.

st wHet faw wg&T (AR
fgr & &% o= ¥ AR €@ #F
@ wre o ¥ ofguarsfer &
W § S aafwat A gy @ v
TTAT AT FTHATLSATAE | &K
oA § 2 afad ywEETQ
FaH TG A A § o6 T v Fraroor
TaT  JEI 9T QAFGTH BT |

b oaeg, & T o ¥ @
W @A Jgar g owfaers
B Friars Ay org fF ST A s
EITEd | @R AN W oA
qz wfawry FTETE #2 |
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(IV) VIVEKANANDA ROCK ME-
MORIAL AT KANYAKMARI.

SHRI R. K. MHALGI (Thane): The
Vivekanand Rock Memoria]l at Kanya-
kumari attracting between 3000 and
10,000 visitors including foreigners
every day is likely to be closed for
visitors in the first week of December,
1980, for want of ferry services. Kanva-
kumari harbour area which was leased
out by the Government to the Memo-
rial has been progressively encroached
up on by the local fishermen during
the past four years. Despite repeated
representations, the Central and State
Governments failed to take any action.

The fishermen were obstructing desi-
lting operations in the area. The
launch and the boats being used to
carry vistors are not allowed even to
be repaired.

A memorial to Swami Vivekanand
is situated on the rock in the sea ot
is situated on the rock in the sea at
before he went to Chicago. The Cen-
tral and the State Governments had
given grants for the Memorial in lakhs.

I, therefore, urge upon the Central
Government to take immediate steps
to save the Memorial from being closed
for visitors.

(V) POWER SHORTAGL IN RAJ-
ASTHAN.

off AT wax 9= (amed ) ¢
W H FFLEI T A%, 1980 WG
¥ fawelt ¥ Srew § gfg F o=
#I e T § Al 9n,
TOT AW AL TF FATG JOIL
¥ aqT FY FH & 9T FA WA & FTO0
qd HreT Aoy faorelra A w7 g@wrd
¥ aar afes gfeat & o
¥ A A F FTAr UK T §
W % ¥ W Ffg Fnft o widy
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(V1) POOLING SYSTEM IN MAR-
KETING OF CARDAMOM

SHRI CUMBUM N NATARAJAN
(Periyakulam): About 70 per cent of
the cardamom growers of Kerala and
‘Tami]l] Nadu are setteled in the Cum-
bum Valley situated within my Parlia-
mentary constituency, Periyakulam. 1
learn with much  anxiety about the
contemplated schemes to introduce the
pooling sysiem of marketing in Carda-
mom, as it would be deterimental to
the interest of the growers, on the fol-
lowing amongst other reasons:

The cardamom holding are smaller
in extent,

The small cardamom growers are
dependjng solely on the income that
is fetched from these small holdings.

In pooling, 34 grades of cardamom,
both superior quality and inferior
quality are mixed together and thus
lose its value for quality. The unit
value of exchange earnings will invari-
bly go down. As the grower will get
o0.ly an average price under the sys-
tem of pooling. there will be no in-

centive to produce better quality of
cardamom.

2321 LS—12
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The pooling system will necessitate
the fixation of a floor price. This will

. incapaciate the exporters to bargain

for higher price. But there will be
no such problem in other cardamom
producing countries of the world.

The present system of sale of carda-
mom js through public auctions, The
Cardamom Board controls the auc-
tioners and the proper records are
maintained at the auctjon centres. The
direct sales can be effected only
through dealers licensed by the Car-
damom Board. This will show that
the present system will not give way
for evasjon of tax.

Pooling would encourage a class of
mijddle men, who will mop off substan-
tial share of the profit, which is right-
lv due to the producers. On account
of the formalities inevjtable in the
pooled system, the small holders
would be compelled to seek the aid
of mjddle men,

If pooling is introduced, the time
lag between delivery of crop and pay-
ment of price would be considerable
in the case of cardamom and this
would cause much financial difficul-
ties to the producer.

The important market for carda-
mom is the Middle [East countries.
They prefer Green-Bold capsules of
cardamom. The colour and size of
cardamom js reduced by storage. The
maximum period by whijch the green
colour of cardamom can be maintain=
ed is six months, even by scientific
methods of storage, The polling will
result in  considerable value loss
between the time of pooling and even-
tua] sale in foreign markets.

The cumbersome procedures involv-
ed in the system of pooling will create
a lot of hardships to the growers. The
adminjstrative and establishment
charges for the working of pooling
system will be an addjtional burden
on the grower. I demand dropping
further steps in introducing the pool-
ing s,stem.
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16.12 hrs. forces. That is why they are no:mrlie-

veloping the people’s force for defence

mmRI?JLENT?RgYILL (AMEND- purposes. They depend on the mer-

THE MINISTER OF STATE IN
. THE MINISTRY OF DEFENCE (SHR}
SHIVRAJ V. PATIL): 1 beg to move:

“That the Bill further to amend
the Territorial Army Act, 1948, be
taken Into coansijderation.”

The Committee on Subordinate legis-
lation of Sjxth Lok Sabha in its
Twentyfirst Report recommended that
the rules framed by the Central Gov-
ernment should be laid before both
Houses of Parljament. Th. Govern-
ment has acceptedq the recommenda-
tion of the Committee and this Bill is
introduced in the House to see that
the recommendations are made part
of the Act. This js 3 technical B:ll
and it does not require much of dis-
cussion, I would request hon. House
to consider it favourably.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Terrjtorial Army Act, 1948, be
taken into consideration.”

SHRI HANNAN MOLLAH (Ulu-
beria): Mr. Chairman, I support the
Territorial Army Amendment Bill, be-
cause it wiil provide Parliament an
opportunity to discuss the fate of the
personnel of the territorial army when
the Government frame rules regarding
them, as they will be placed before
Parliament under this amending Bill.

While supporting the Bill, I would
like to make certain points regarding
the territorial army for the considera-
tion of the Government. Though the
territorial army implies participation
of the people in the defence of the
countiry, in the course of the develop-
ment of our defence, this force did not
get its proper due from the Govern-
ment. They should get their proper im-
portance. But Government are afraid
of the participation of the people. So,
they depend on mercenary type of

cenary type of forces which were form-
ed by the imperialists. But the Terri-
torial Army should get more import-
ance in the defence. They are the
second line of defence, but they should
get the chance in the first line of de-
fence more and more in future. $So,
their case should be considered more
sympathetically and they should get
more importance in our defence,

Secondly, this Territorial Army play-
ed an important role at the time of
natural calamities and at other times.
They play an important role in the
war time and at the same time when
there are any unatural calamities, they
also play an important role. But they
are ill-equipped with the instruments
and other things. They are not able
to get important training. So, they
are not able to discharge their duties
properly. If all young people of our
country are given military training, a
better training, and if they are asked
to join this Army, then a people’s force
will be developed and defence will be
less expensive but more effective in the
real sense of the people's defence. So,
this Territorial Army should get better
equipment on the lines as the military
gets.

SHRI SHIVRAJ V. PATIL (Latur):
Sir, may I make a submission?

MR. CHAIRMAN: There is only one
hour’s time. Let the new Member get
a chance.

SHRI HANNAN MOLLAH: The
Territorial Army should maintsin good
relation with the people. But we have
seen that this Army has been used
against the people. During Locomen’s
strike and Posts & Telegraphs strike,
these people are used against the peo-
ple. So, they cannot be the real friends
of the people, they can only be the
enemies of the people. This aftitude
should be changed and this force should
be utilised in a proper manner and
their other facilities, their allowances,
their recruitment procedure and other
things, should be looked into so that
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this force could be utilised and assign-
ed a role in the national life properly
and on the basis of this amendment,
the rules will be framed for the better-
ment of the Territorial Army and I
hope they will be able to play a better
role in our defenice. So, I support this
amendment as it will provide a chance
for the Parliament to discuss regard-
ing the fate and the role of the Terri-
* torial Army.

SHRI AJITSINH DABHI (Kaira):
Sir, this belated action of the Defence
Ministry to incorporate in the Terri-
torial Army Act of 1948 a provision
for laying before the Parliament the
rules framed under that Act calls for
scrious attention of this august House.

Sir, the Territorial Army is not
simply a citizens' force consisting of
civilians who are eager to play a role
in the defence of the country as the
officers in the Defence Ministry have
tried to make out in the Report of the
Ministry of Delence. As you know,
under Section ¢(a) of the Territorial
Army Act, the Government can re-
quire any male person of 21 years or
above serving in the Government or
in public utility service to perform
military duty. The persons so re.
quired can Dbe compelled to report
themselves at the time and place as
directed by the authority., As in the
regular Army there are in the Terri-
torial Army Commissioned and non-
Commissioned Officers, Medical Units,
Infantry Batallions etc. Again the
Territorial Army is liable to perform
military duty and to support and sup-
plement the regular Army on the battle-
fleld within the territory of India. When
on duty the Territorial Army forces are
subject to the Army Act of 1950 and
the rules and regulations framed there-
under. Not only that, if an officer or
a Member of the Territorial Army
commits offence under the Army Act,
he will be taken in to military custody
and will be tried and punished by the
military authority. So far as the
Territorial Army is concerned, it is a
part and parcel of our regular army.

Now under Section 14 of the Act the
Parliament has delegated powers to the
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Governent—i.e. the Ministry of
Defence to make rules to carry out
the purposes of this Act.

14(aaa) says—that Government
shal] have power to prescribe manner
and period for which and the con-
ditions subject to which any person
may be required to perform compul-
sory service in the Territorial Army.

Then (h) empowers the Government
to make rules to provide for any other
matter which under the Act is to be
or may be prescribed.

This is an omnibus provision by
which such wide powers have been
delegated by the Parliament to make
rules that may not, sometimes, be
sought to be prescribed by the Act.
All the rules framed under Section 14
must be subject to the scrutiny by the
Parliament so that Parliament can de-
cide whether the rules framed are
reaily made for the purpose. The Par-
liament cannot scrutinise these rules
unless there is a provision in the Act
for laying the rules before Parliament.

Since 1974 ie. for the last s1x years
this august House through its Com-
mittee on Subordinate Legislation has
been repeatedly telling the Defence
Ministry to take steps to incorporate
in the Act a provision for laying before
the Parliament the rules framed under
Section 14. But the Officers in the
Ministry of Defence have been showing
disrespect amounting to contempt of
this House by repeatedly refusing to
carry out the direction of this august
House made through the Committee on
Subordinate Legislation. Not only this
but also the language used by these
officers in reply to the several remin-
ders given by the Lok Sabha Secre-
tariat is highly objectionable and some-
times it is insulting.

I may refer to page 15 para 49 of the
Twentyfirst Report of the Committee
on Subordinate Legislation—

«“ .the question of making amend-
ment to the Territorial Army Act,
1948 to incorporate a provision there-
in for laying the rules/amendments
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framed under the said Act, on the
Table of the House of Parliament,
had already been considered on more
than one occasion and replies were
sent to the Lok Sabha Secretariat
under this Ministry Office Memo-
randum No. 28(1)74.D(G.S.II) dated
the 28th September, 1974 and 20th
March, 1975 stating that there tad
not been any occasion to bring for-
ward any legislative measures to
amend the Territorial Army Act, 1948
and hence it had not been possible
to incorporate the said provision
therein, as recommended by the
Committee on Subordinale Legisla-
tion.”

Such is the audacity of the Defence
Ministry Secretariat that they flatly
say that they cannot carry out the
direction of our Committee on Subordi-
nate Legislation as there is no occasion
to do it. This august House can well
ask the question—who are these offi-
cers sitting in the Defence Ministry
Secretariat who tell this House that
it is not this august House but they will
decide the occasion on which steps will
be taken to amend the Act as required
by this House? Not only that. As
it they are superior to Parlilament they
have expressed displeasure at the re-
peated reminders made by the Lok
Sabha Secretariat.

I may further quote from the same
reply:

“....even though an amendment
as recommended by the Committee
on Subordinate Legislation has not
been made to Territorial Army Act,
1948, Ministry of Defence have kept
in view the need to lay on the Table
of the House such Rules, Regula-
tions, etc. framed under the said
Act, as were considered of sufficient
public importance.”

The bureaucrats in the Ministry of
Defence seem to arrogate t6 themselves
that it is not this august House but it
is they who have the powers to decide
as to whether the rules are or are not
of sufficient public importance.
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Again, I quote:

“In the light of the position ex-
plained above, it has not been found
necessary to incorporate a provi-
sion in the Territorial Army Act in
regard to the laying of the rules
framed thereunder on the Tables of
the Houses of Parliament. The mat-
ter has again been examined and
as the position remains unchanged,
1t is not proposed to bring forward
any legislative measure to amend the
Territorial Army Act, 1948 to in-
corporate the said provision therein
at this stage, However, as and when
any amendment to the Act is consi-
dered necessary in future, steps
would also be taken to incorporate a
provision therein for the laying of
all rules framed thereunder.”

Look at the arrogance of the offi-
cers of the Defence Ministry. They
say. they do not find it necessary to
incorporate a provision in the Terri-
torial Army Act for laying of the rules
before the Parliament. They say, they
will take steps only then they think
it necessary to lay the rules before
the Parliament. 1 have not heard of
more serious a contempt of this august
House than this.

It is also argued in the reply, in
their communication dated 28th
August, 1978, by the Ministry of
Defence that amending an Act of Par-
liament involves considerable adminis-
trative and procedural work both in
the Government and in the Parlia-
ment and that they will bring the
amendment proposed by the Committee
on Subordinate Legislation as and
when any other substantive amendment
to the Termntorial Army Act will be
made. It is very amusing to hear this
argument of the officials of the Minis-
try of Defence that a short and simple
amendment of only eight lines which
1s found verbatim in several Acts of
Parliament will involve considerable
administrative and Parliamentary
work. The provision in the various
Acts ef Parliament for laying of rules
before the Parliament confers upon
the Parliament the right to amend, mo-
dify or annul the orders which are
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framed in pursuance of the power de-
legated under those Acts.

Thanks to our hon. Prime Minister,
Shrimati Indira Gandhi, who is a
staunch believer in parliamentary de-
mocracy, that at her instance, now
this Bill to amend the Territorial Army
Act has been brought by the hon. Min-
ister of State for Defence in pursuance
of the longstanding desire of this
august House. The Prime Minister has
rightly rejected the argument of the
officials of the Ministry of Defeace
that this amendment can be brought
only after some substantive amendment
is made in the Act. I would like to
know the reaction of the Minister of
State for Defence in respect of the
officers who have used disrespectful
language in their reply and who have
by repeatedly refusing to carry out
the direction of this august House for
long four years deprived it of its right
to scrutinise the rules framed under
the power delegated by Parliament.

During the Janata regime, red-ta-
pism had been rampant in every
department of the Government, inclu-
ding the Defence Department. Red
tapism is another name of stagnation.
‘Red tape’ is heartless and ruthless and
if the Government will not tame red-
tape, the ‘red tape’ will tame the Gov-
ernment. 1 hope that then Hon. Mini-
ster of State for Defence will beware
of this ‘red tape.’ With these words I
support the Bill.

N |W wg T (9 ) o
gwrafa oY, qF @ a9 # ger &
f& o garfedz afseema s
F YT @ & HIR AW qg FHCTG-
T ¢ 5 @ awa ;9 agr 9} 9T
FLEE | AR X g gC 9H
it & S s wredme faq g
§ wwaar § o fenmn fafree agl
9T FqIT F{ A AT ARG AIE
w8 o § W T qg | F qNT
A %5 faur a1 Wik w1w Wi A9 §ie
¥ Az vy @ ¥ 5 gawr o food

¥ amw gur | A W f& g
foiYd & w7 gy maT )

Bor foie & &g ™ ¥ ¢

“They are surprised that their
recommendation made in paras 36-37
of Third Report (First Lok Sabha)

for incorporation of a provision in

Acts for laying of rules framed
thereunder before Parliament, though
accepted by Government, has not
been kept in view whiie bringing
Amending Bills subsequent to the
presentation of that Report to the
House on the 3rd May, 1955.”

e dF AT ¥ Y 7.9 & F¢ fw
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“The Committee are unhappy to
note that the Ministry of Defence
have failed to realise the importance
of incorporating laying provision in
the Territorial Army Act, 1948. The
Committee find that instead of car-
rying out the direction of the Com-
mittee expeditiously, the Ministry
have given a perfunctory reply that
undertaking of legislation by way of
an amendment to an existing Act of
Parliament involves considerable
administrative and procedural work
both in Government and the Parlia-
ment. The Committee observe that
here the question is more of propriety
than of administrative convenience
of the WMinistry. The Committee
further observe that the laying pro-
vision in the Acts confers on Parlia-
ment a right to amend, modify or
even annul the Orders framed in
pursuance of the powers delegated
under those Acts. Non.incorpora-
tion of the laying provision in the
Acts results in denial of such a right
to Parliament.

The Committee, therefore, desire
the Ministry to bring forward neces-
sary amendment to the Territioral
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Army Act to incorporate therein the
‘laying provision’ at their earliest but
in no case later than the Autumn

Session, 1979.”
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We have never abdicated our powers
10 the authorities. Parliament does not
abdicate its rights.
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[MR. SPEAKER in the Chair],
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Parliament does not abdicate its rights
to the subordinate officers.

TEM AR UITE FT TRITHE
ffr W ® awm faw
The Committee on Subordinate Le-
gislation cannot go into the rules, nor

Parliament can go into these rules and
regulations.
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ANNOUNCEMENT RE. WELCOME
TO CZECHOSLOVAK PARLIAMEN-
TARY DELEGATION

MR. SPEAKER: Hon’ble Members,—
At the outset I have to make an an-
nouncement,

On my own and on beHall of the
Hon’ble Members of #he House, I have
great pleasure in welcoming His Ex-
cellency Mr. Alois Indra, Thairmian of

the Federal Assembly, Mademe Lli-
buse Indrova and the Hon’ble Members
of the Czechoslovak Parliametitary De-
legation who are on a visit to India as
our honoured quests. The other Hon’-
ble Members of the Delegation are:—

Mr. Frantisek Tesar, M. P.
Mr. Joseph Prchal, M. P.
Mrs. Antonie Bajerova, M. P.
Mrs. Majia Paulechova, M. P.
Mr. Juraj Turosik, M. P.

o @ e

The Delegation arrived here this
morning and will be in India for about
a week. They are now seated in the
Special Box. We wish them a happy
and fruitful stay in our country.
Through them we convey our greet-
ings and best wishes to the Federal
Assembly, Government and the
freindly people of the Czechoslovak
Socialist Rebublic.

TERRITORIAL ARMY (AMEND~
MENT) BILL—Contd.
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SHRI R. S. SPARROW (Jullun-.
dur): Hon’ble Mr. Speaker, Sir, L
rise to speak in support of the Terri-
torial Army Bill as is presented by’
the State Minister for Defence,

From every point of view as also-
apropos the conditiong obtaining
around our country this step taken is
very much in the right direction.
This question of Territorial Army
from the defence point of view is of
utmost jmportapnce to any country in
the world and it is a pleasure to note
that we have started thinking—as the-
conditions have developed so very
quickly—on the wuptake in that
correct direction.

Now, this Army, that js, the Terri-
torial Army is in fact the national
Army with its very broad base. Even
to start with, when the hostilitieg take
place, it is the second line of defence
from weaponary and soldiery point
of view. Many countries, as you
would have noticed, depend so much
on their Territorial Army potential
and they work out certain plang which
ro-relate with the overall and advance
thinking plan for the defence of their
own region.

You can take any developed coun-
try for that matter. You may take
USSR. Their regular army consists
only of regular cadre of officer class
and al]] the rest on a Territoial Amy
basis. They go in for training for a
specifieq period, viz., two and a half
years to three years and that means
country-wise everybody is a discip-
lined, trained and potential soldier.
Not only USSR but also USA have
the method of sending all and gundry
within the specifiedq age-limit of
eighteen years and above of drafting
for two to three years and so on.
U, K. also indulges and base their
preparations very much on the Terri-
torial Army basis. We also have
developed our Territorial Army but
with the changed condition, inter..
national setting that there iz today, in.
so far as India i3 concerned from de~
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fence point of view more of focus is
required on to thig particular subject.

I am not, Sir, going to indulge very
much in speaking too much over the
subject. It is being cleverly handled
by our hon’ble Prime Minister, who
is at present looking after Defence
and the team working under her, On
that there should be no doubt. New
rules, new type of technological
thoughts and this Territorial Army
thinking ig all on the table and I have
no doubt that we are going to pro-
gress very satisfactorily in that
connection.

Sir, I would just like to highlight
one or two points for whatever their
worth. Today’s Bill is just a small
fraction of a little technical change-
over from one thinking to the other.
It is not a detailed type of thinking
but as 1 have gsaid these things are
being considered as to how we can
enlarge the scope. For instance we have
to have different types of wings also. We
already have for instance—I may tell
this to you for your information—the
Railway Battalions, So, if something
suddenly erupts during a war, any
railway line can be laid by these
people. Anq this nucleug staff gtruc-
ture is there already. Similar jg the
position regarding tanks, armoured
cars, aircrafts and artillery, These
wings are glready there. Signa] staff
ang engineers are also glready there.
We have to enlarge all these sections
in such a manner that they form
themselves into a huge. solid. gkele-
ton, which, at the time of need, would
become a formidable gnd vital force
to defend our country to advantage.
This is my respectful submission and
I have got only one or two points as
to the forward steps which I visualise
the High Command and this House
shoulq take into consideration. Now
the question is: How do we in our
country bring about a disciplined life?
Sir, you will wgree with me today
that we are somewhat lacking in this
respect in our country, We must
accept it. We have to improve upon
our self-discipline, even party discip-
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line and national discipline. There-
fore, we have to be more disciplined
all round, and ways and means have
to be worked out possibly through
this medium of the Territorial Army.
We should give our utmost attention
to this aspect.

Coming to the other point, we may
have to even merge the National
Cadet Corps as one of the wingg of
the Territorial Army. There is one
other aspect which I would like to
stresg and it ig tlils. We should im-
part proper training in our universi-
ties, in our colleges and schools, so
that the whole of this working
becomes fully broad-based bring-
ing our respective defensive measures
to full bloom. These are the few re-
flections which I would like to place
before the House for its considera-
tion. With these words I would like
to congratulate the High Command
and the Ministry of Defence for bring-
ing up thig little Bill which I whole-
heartedly support. And I thank you,
Mr. Speaker, for having provided me-
this time to speak on this measure.

SHRI NGANGOM MOHENDRA
(Inner Manipur): Mr, Speaker, Sir,
at long last, this small piece of am-
endment has been brought which
seeks to do away with a part of the
undemocratic segment of the old Act.
It is needless for me to expatiate the
points which have already been well

said by friends on either side of the
House.

Sir, it is true that inadequacies in
vital Acts are always taken advan=-
tage of by the bureaucrats. In the
thirty-second year of our indepen-
dence we still hear such submissions
like bureaucratic preponderance in
such ymportant ministries. It really
hurtg a newcomer like me. It also ap-
pearg that there is no smooth-sailing
in this Ministry. T am happy that we
have heard from many speakers today
on the subject, including persons like
General Sparrow, whose military per-
formance everybody knows. There are
also other speakers who have made
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their submissions as to how to bring
about changes in the Act.

Now, Sir, everybody has agreed or
saiq that the Territorial Army is a
second-line of defence or something
like that. I come from a very far
off State, Manipur, where turmoil has
been prevalent since a long time,
Some time back I met some senior
Military Officers there who are now
cracking down and who are now be-
ing engaged in some sort of partial
coombing operations there in the Val-
ley of Manipur. | asked them how
they felt it like. They were not hap-
Py with the task assigned (o them be-
cause they were not made for that.
So, in such exigencies it would have
been very much better if we had
well-trained territorial army doing
the job there. Since the Territorial
Army personnel have ample time and
opportunity to mix with the general
public, much more with the common
people, when they are not under train-
ing and can have 3 better under-
standing of the propensities and the
feelings of the common people, as
their training is undoubtedly diffe-
rent from that of the regular army
personnel. It is not good saying merely
that our Territorial Army should look
more like an army Corps than a
second line of defence without giving
them proper assignments Much of the
things done now in Maniour or in any
part of the country can be delegated
1o them. Of course, I do not want to
attribute the delay in bringing the
amendment to the ney Minister who
has just taken over. But still as has
been said by some of our Hon. friends,
something which is overdue and
ought to have been brought forward
in this House, has been brought for-
ward now and 1 join them in support-
dng this Bill

SHRI! XAVIER ARAKAL (¥rna-
kulam) (Sir ,I would not take much
of the time of the House, We are

- wery happy to see you in the Chair in

3
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calm and quiet mod. Sir, many Memi-
bers have expressed their resentment
for not bringing forward this Bill be-
fore this Houes earlier, Hon. Mem-
bers have also expressed their view
regarding the role of this army. 8ir,
it is saig that they are civilians in
peace and soldiers in war. Now,
comng to the original Act of 1820
which was later replaced by an Act
of 1948, Sir, the role of thiz army is
well-expressed in 5 small paragraph.
The role of the force will be:

“(a) to provide a second line to
and a source of reinforcement for
the regular army;

(b) to assist in internal defence
duties in a national emergency;

(c) to be responsible for anti-
aircraft and coastal defence; and

(d) to give the youth of India an
opportunity of training themselves
to defence their country.”

These are the four objects visualised
in this Act of 1948. If an amending
Bill was delayed for these so many
years, we must ask ourselves how far
we have achieved or we have suc-
ceeded in achieving these objectives.

17 hrs.

There are many criticisms and sug-
gestions on this score, But I am not
going in to them now because of short
of time. The Bill was introduced in
1970, the National Service Bill of
1970, by Shri K. C. Pant. I hope this
energetic State Minister will look into
that Bill and see how far in the pre-
sent context this can be brought in,
There are many problems facing this
peculiar army. The modern war and
technology tells us to have a strong
territorial army. There are cases when
this was converted iato some other
force. Some of the officers were
thrown out; some officers were retir-
ed in 1978 There were over hundred
officers whe were thetowst out. There
should be disciplineg In the army. I
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want to tell this House that maximum
importance should be given to discip-
line, because there are anti-social ele-
ments who are trying to get into this
force and create indiscipline. This
has to be watched.

There are two classes: officer class
and the enrolled class, Thejr family
has to face untold problems and diffi-
culties. It is high time that we look
into this aspect and sce that their
families are given sufficient protecticn
and help. These are the points which
1 like the hon. Minister to look into
and see that the rules which will come
before this House will be strictly fol-
lowed. With these words, 1 once again
support this amending Bill

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): Hon. Speaker,
1 must say that the hon, members
have shown a lot of interest in this
Bill and I thank them for showing

interest in this amending Bill and
making some valuable suggestions.

This Bill is a very simple, technical
and innocuous Bill, 1t is not a Bill
which tries to create the territorvial
army. A Bill for that purpose was
passed in 1948, This iz 5 Bill which
seeks to provide in the Act laying of
the rules made by the Central Gov-
ernment before botp the Houses, In
olden days also, the rules which were
framed by the Central Government
were laid before both the Houses.
That was done in the year 1977 and
before that also, even though it was
not necessary for the Central Gov-
ernment 1o lay all those rules before
both the Houses,

The Committee on Subordinate Le-
gislation in its 21st Report recom-
mended that there should be a pro-
vision in the Act and this Bill is try-
ing to provide that provision. There-
fore, it would be wrong to say that
the officers in the defence department
did not accept the suggestions made
by the Committee on Subordinate
Legislation. What 1 said was that if
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. the rules framed were of an impor-
tant natire they would be put before
both Housese of Parliament, Actually
rules were put before both the Hous-
es. Section 14 of the Act is very
simple, It provides for the procedure
to be followeg while implementing
certain suggestions made in the Act:
procedure to be followed for carrying
on medical examination, the forms
prescribed, what kind of form should
be there and how the form should be
filled in etc. Section 14 relates simply
to the procedure to be followed and
so it was not felt necessary probably
at that time that zll the rules fram-
ed for his purpose should ¢ome before
the House, but....

SHRI MOOL CHAND DAGA
(Pali): He is making g wrong state-
ment; it is against the views of the
Committee. That is not the point. This
is not a technical point. It is manda-
tory on the part of the government
to place the rules,

MR. SPEAKER:
my permission?

Did you ask for

SHRI SHIVRAJ V, PATIL: I ap-
preciate the enthusiasm shown by
Mr. Daga. This shows how much he is
interested ang I welcome it, I was
saying that section 14 provides for the
procedure to be followed and the rules
to be made for following the proce-
dure. Now that the Subordinate Le-
gislation Committee recommended
that they should be provided for, the
recommendation is accepteq and we
have brought the Bill before this
House. I must say that all the hon.
Members have supported the Bill and
it is not necessary for me to'say any-
thing more than this. At the end I
thank the hon Members for support-
ing the Bill

MR. SPEAKER: The question is:

“That the Bill further fo amend
the Territorial Army Act, 1948, be
taken into consideration.”

The motion was adopted,
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MR, SPEAKER: Now, we take up

clause-by-clause consideration.

The question is:

“That clause 2 stand part of the
BilL.”

The motion was udopted.
Clause 2 was added to the Bill,

Clause 1, Enacting Formula and the

Title were added to the Bill.

SHRI SHIV RAJ V. PATIL: 1 beg
to move:

“That the Bill be passed.”
MR. SPEAKER: The guestion is:
“That the Bill be passed.”

The motion was adopted.
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It is just a slip. It is note intentional.
I can assure you, Mr. Ramavatar
Sastriji. There is nc question, It is
just a slip.
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This is g slip. Not intentional, Why
can't you accept it? Why can’t you
accept it gentleman? Ii is uninten-
tional_
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goiE o §EAr | wifEx gy few
& g1 A 7

MR. SPEAKER: This is too much.
This is too much now. This is exceed-
ing the bounds. I said this is not inten-
tional. You should accept it. It looks
ridiculous on your part.

st TAEAR wiEd - ag e
Fiara g | o i & ar F4 agt
g2 7 gw @ ool e oz fag
¥ & F R s W o
MR. SPEAKER: Why can’t you ac-
cept such a simple thing? I had no
intention to do it. I am a human being.

I am no infallible It is so simple.
Why can’t you accept it?

P —



409 KARTIKA 27, 1902 (SAKA)

1%.0¢ hrs,

BENGAL CHEMICALS AND
PHARMACEUTICAL WORKS LI~
MITED (ACQUISITON AND TRANS-
FER OF UNDERTAKINGS) BILL

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] P. C. SETHI): Sir, I beg to
move: *

“That the Bill to provide for the
acquisition and transfer, in the pub-
lic interest, of the undertakings of
the Bengal Chemical and Pharma-
ceutical Works Limited, and for
matters connected therewith or in-
cidental thereto, be taken into con-
sideration,”

Sir, for the benefit of the Hon’ble
Members I would just like to recapi-
tulate some of the history, the old
history, of this Company. Thic Ben-
gal Chemicals and Pharmaceutical
Works was founded by Acharya Pro-
fulla Ray in 1901 and the Govern-
ment of India under the Industries
(Development and Regulation) Act,
1951, on the 15th December, 1977,
after causing on investigatioa into its
affairs took over the Company and
this Company was taken over initial-
ly for a period of two years but this
period was further extended till the
14th December, 1980. This Company
has four factories, namely, Maniktala,
Panihati, Bombay and Kanpur, It is
engaged in the manufacture of a wide
range of drugs pharmaceuticals, che-
micals ang other products. ] have
just now narrated the location of the
factories. The Company has been
earning profits till 1968-69. Since then
there have been constant losses. In
1969-70 it lost Rs. 24 lakhs, then
Rs. 25 lakhs, then Rs, 51 lakhs, then
Rs 21 lakhs, then Rs. 1¢ lakhg and in
1975-76 it lost Rs. 85 lakhs and in
1978-77 it lost Rs, 108 lakhs.

The Cabinet in its meeting held on
the 13th December, 1977 while ap-
proving the proposals for the take-

At . o o
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Bengal Chemical and 410
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over of this Company gave the follow-
ing direction:

“Proposals for converting this
Company into a government com-
pany should be submitted to the
Cabinet within two months and the
possibility of merging this Compa-
ny with M/s. Smith Stanistreet
Pharmaceuticals Ltd. should also be
simultaneously examined.”

This was done, Sir, and ultimately it
was found that the workers of the
Company i.e, M/s. Smith Stanistreet
Pharmaceuticals Limiteq also oppos-
ed the merger and it was found that
it was not necessary and therefore
the merger was not carried out.
It was found by the previous Govern-
ment in the deliberations gn 31st
August, 1978 that if a sum of Rs. 5
crores is provided immediately, then
the losses could be further avoided. But
it was also decided that certain loans
could be converted into equity ensur-
ing the Government holding of 51 per
cent of the shares. This was examined
in depth ang after examining in
depth these two matters in consulta-
tion with the Industrial Reconstruction
Corporation of India—IRCI—who had
suggested a reconstruction schome,
after due consideration it was felt
that the nationalisation of the com-
pany would be a better course as the
introduction of a scheme would be
time-consuming and any amount of
legal and other difficulties may be
encountered. @ The  proposal for
nationalisation wag again submitted
to the Screening Committee of Secre-
taries for its consideration and this
was ultimately approved in the meet-
ing held on 6th June 1979. There-
after, the proposals for obtaining the
approval of the Cabinet were ini-
tiated, but due to change in Govern-
ment, the proposal was approved
only on the 16th July, 1980 and a Bill
called ‘The Bengal Chemical and
Pharmaceutical Works Ltd. (Acqui-
sition and Naticnalisation of Under-

takings) Bill, 1980’ was introduced on
the 12th August, 1980.

Moved with the recommendation of the President.



411 Bengal Chemical and

[Shri P, C. Sethi]

The company at present js managed
by a Board of Management. Since the
take-over of the company, produc-
tion and sales have improved as will
be seen from the figures which I am
quoting. In 1977-78, the production
was Rs. 42244 lakhs, sales were
Rs. 388.07 lakhs and losses were
Rs. 197.53 lakhs. In 1978-79, produc-
tion was Rs. 700.86 lakhs, sales were
Rs. 686.90 lakhs and losses were re-
duced to Rs. 96.74 lakhs. In 1979-80,
production went up to Rs. 841 lakhs,
saleg were Rs. 799 lakhs but the losses
again increased from Rs, 96 to 148.23
lakhs because of the fact that about
Rs, 57 lakhs had tc be given extra on
account of the wages.

The financial assistance which the
company has received after takeover
is considerable—Rs. 90 lakhs cash
credit from United Bank of India and
from the Industrial Reconstruction
Corporation of India Rs. 22.50 lakhs
cash credit, Rs. 52.50 lakhs recons-
truction/rehabilitation, Rs. 48 lakhs
working capital margin ang essential
repairs and Rs. 50 lakhs for renewals
and replacements. Therefore, the
total comes to Rs. 173 lakhs. Govern-
ment have upto 31-3-80 granted work-
ing capital loans to the extent of
Rs. 379 lakhs and plan assistance to
the extent of Rs. 50 lakhs. For 1980-
€1, Rs. 70 lakhs have been provided
for capital works and Rs. 100 lakhs
for working capital.

As far as the achievements after
the takeover are concerned, I have
pointed out that production improved
considerably, sales also improved, but
unfortunately, on account of increased
wages and other factors, like machine
being old, etc., the company could not
overcome the losses completely. But
there were further improvements
after take-over. New tableting sec-
tion with modern facilities was open-
ed. Introduction of semi-automatic
machines in capsuling section was
made. After nationalisation, there is
a proposal for future expansion of
this company, because it has vast
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areas of lands and buildings jn Bom-
bay, Calcutta and Kanpur and it has
immense potentia] for growth and
high earning capacity. Therefore, it
has been decideq to have rationalisa-
tion of sulphuric acid plant for which
an investment of Rs. 93 lakhs has
been approved. Expansion of ferric
alum plant will be there. Detergent
slurry project will be there. Expan-
sion of bulk drugs will be there, like
Dapsone (capacity increase from 6 to
20 tonnes) and caffine (capacity in-
crease from 30 to 45 tonnes).
Therefore, we hope that after nationa-
lisation of the Company, it will im-
prove considerably not only in its
vastness and enlargement of produc-
tion but also in profits.

In the Bill a compensation of Rs, 502
lakh has been provided. This does
not include th2 appreciated value of
the land. Tbhe Cabinet has decided
that appreciated value of the 1lond
should not be taken into account. A
Commissioner of Payments will be
appointed soon after the Bill is passed
by both the Houses of Parliament
and is assented to py the President.

A reference has been madc for the
merger of SSPL. Ag I said before,
this was considergeq but it was not
foung feasible,

With effect from 1-4-79 the scales of
pay and allowances of officers and
workerg of the Company were revised
with dearness sllowance at industrial
rates of DA with neutralisation at Rs.
1.30 per point.

The Company employs about 2200
workers. We hope that after na-
tionalisation the Company will im-
prove. In the scheme of payment,
we have provided priorities. We
have provided categories for the pay-
ment and the compensation will be
paid in termgs of the categories which
are providedq in the Bill.

MR. CHAIRMAN: Motion moved.

“That the Bill to provide for the
acquisition and transfer, in the pub-
lic interest of the undertakings of
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the Bengal Chemical and Pharma-
eeutical Works Limited, and for
matters connected therewith or in-
cidental thereto, be taken into con-
sideration”.
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FMA F aqET WA, W ¥ g

g A FT TIHTWA a1 $ qq< 8
SE IS R HEC I o S
qSAT T | I & JIe AAARE A
T-HAfas wr fewaedr  am &,
afsr gw @ g fR oSw T
FA-AMAATESNAA Al gl oaT, g9
g fewiwedt 1 ft AFTEAr FIW
TR awd F g g for fw
AgT 9T IAT FEL FHAAT F qHTRA
oraT 97, e AR T W

e

W PE
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A
¥ wga wgar § fv gE-dwmoma
& WX HWIW JE@ET KT F IE
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(s Wrgewr wEwrea]
Wy gr tRA ¥ wm ok
F FHEWA H WA wiE ¥
T

oF aa ¥ gefafreder & ar
H HEAT ATGIT F—WTT THAT HIIAT
vefafaedz & &1 § 95 1 w7
® AW FFA A LT A FIH

wrfagleFa ax fao &1 St ThT-
T fear ST @I & § 7w FT g9
FE@TE 1 AT T FT AR
q foar 9T @ aAT H wE qEY
fae gwear @Y g1 ), T dE
A IR AN FT YW 4T WK
AU & WAw wgeagqu  wfeay
& faator &7 997 91 FfFw = &
qUq Y UF srar v dr ey & 89
Fa-fom < ar Trmoer Feafaat &
gfawge F@ §, & 9 ¥ wwdy €
¥ ANFAT TAWM FT TEEAFRA
far, oIS 98 ST U W 99 @
| T A ¥ g9 TO WF AW
Ll

g
&7 TEIET FT @ § S
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Aefa e ¥—3T @y § TR
w AT oraTd 5 AT sgav
ggi f9g, 5 AT Toar agr HfAy,
TN W ¥ afge § wfewgw v@ &,
few ag swfga 7@ w@ar | s &
qH 99T 1 3H FT GmT S §
I 37 F TN AN TEAE FY
F 9 W E, I qX FE fawrd
forr 781 &1 Sy 1w fyAA
TEAFT SIFT IT B & I9 H
fay, ya: gFAR T 99 © § "R
S GTET IT W ZET 8, Ig AT AT
9T 9=qT § | 39 fey A wgAn
g fF = awma ¥ gy @
st =rfgy w1 faa afawed ab
g WS Fg T AT ¥ FAC
| IS G 949 F WIT Y
frafas afr & wd@r wfzd
FeqdT 4 few w1 @A gw
JarA & Ffewor & R FIAr
# fAAe wwfa &, 39 g9 a@n
F AW ¥ @I g W AEEE g,
IAN &1 AW A FETA FEAT ALY,
gt § frgfeaar s =g
g I FAT  FHATED F AT A
S SYEH g, ATg W W1 T @
g e agEr ot @t o @
MAFIT a0 § A FE AR aqH
¥, 97 A9 & fHT A F1 AT gfade
# g foar w@r & 9 14 % wE<
g H=T TG § W T I AH
qeaTe FC AMGT | FEAT B
wfgwger @ fo7 1 g @ &, 59
#1 fraa d a7 ¥Aede F1 wEEg
FE F o w7 g9 @AY, AT
# FFIAT H oqgrely & wE §, IT W
afaq aw@wU? @Y AR & | 5d TEy
a| 2 Fr wiwex ¥ fer @ vy
# a@ gifa go s fommn aner
ENTT, ¢ ATH AHAT FTAIAE FEAT
qET |
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[MR. DERUTY-SPEAKER in the Chair]

fi WX 39 F JI7 THAFT FT
e "t | ag aqwT WEar g
fo o@r ok swfaar & fav &
wfawger FW ¥ T ® AT
qET g aswar g, afew 99 W T
femr smar & 1 g mgt fagre W
i gew o &w FOE &, W
TS # a9 WY @) | gAR O
TR wEt efY SeEY W Age &
ETE ETAT # ol qeqifam e
gt | ¥g ®w qEg #r heed o6
wir fage oy =t Bt o
wEvnwaTl W gfa w gt off

FOF T g, A W qJE F T9-
fraY & wfuugw s@ 1 gamE @r
@ar gaifs g T FRET
q foa § semERE), eEe @ WK
FO¥ WA & HIET & | W
G Ty & uw fRw ddy &
feafa & wooft & & fagdy
witeewg daed &Y g &\ 9w W
q9E FOT T FY i # qg
I FAT ¥ ¥ Arew w1 faar
T R ek & wig Gl st

W wfawen wx WR O W e

Works Ltd. (Acquisition etc.) Bill
wolt &, fom A www ¥ g

eqT A 47 § 1 @Yo qWo HiEo FY
FIIET Tq9 § SATET F/ Gofr gRiY WK
100 & Wy # &a1 gov A
ATSHT &7 & | 99 &T YT FT
qifgr | XX ogdr oY 1977 @
gfeaiiiz # g@R T T gTE.

MR. DEPUTY SPEAKER: Now,
Mr. Moo] Chand Daga.

SHR1 KRISHNA CHANDRA HAL-
DER (Durggpur): Sir, 1 would sub-
mit that my name is there in the
Third Reading. But I will not be
present here on the 20th. So, will
you kindly give me 4 or 5 minutes so
that I can put forward my construc-
tive suggestions to the Minister? I
had some personal experience re-

garding Bengal Chemicals.

MR. DEPUTY-SPEAKER: Why
shouyld you go up to Third Reading?
Today itself 1 will allow you to speak,
Now, Mr. Mool Chand Daga,
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ot aw wey TrAT (TTEY)  guTsAE
weg, w1 St X faw A € 7 99
Rfmere faa o § 1 R A9 H
s feqrediz § uw FAr gE W
o W T v F1 faw mm
A ferEdr  Sua %9 F& @ T
T | TSHAHIO FIA FT WHT FT &
a1 g9 a7 w19 F fa foer o Ay weh
g &, IgH fomer qarar g, 2

T EATT AL ®1H ¢ fF 9@ T o
TWEHF s FFH EGUT § SO
G EH ATHCH IY A A ! WTTHT AT

1951 %7 guefegas awvde gae @
IET JFWT 15 FEAT §—

Where the Central Government is
of opinion that—

(b) any industriagl undertaking
is being managed in a manner
highly detrimental to the scheduled

industry concerned or to public in-
terest,

the Central Government may make
or cause to be made a full and com-
plete investigation.

9E A AEH § AR AT @
g @ E F auaEw 15 a9 ¥ T
FH GUOT g W@T 8, @A feafam
g W & @ 99 auw Wiy sefeaw
TR & A1 5F w1 ¥ gdy way @
fear | &€ N aFR ), MF T A
g a1 Fr| F g,

it is a question of principle.

g 4T F4T R @ g H0%
T 2 1 Afe daT e FY e
T R 7 T@H W) Awe @i g 9

WX Feeq A FEE X A E | I
w1 WY Q¥ faor agi wrd av g fedew
faiE g & st sifge | @ g
HA ST X AGET FF QT A A
TrET AT qT A Fg T | W AR
g fF N B IW@ WA FF
SRl foie g @ "
fod g8 ag gar &mar & wEa
AR A FACTUT HLd HEAT FT
7 g @l faaer wwa #Y agi
o 4 fraat ofwr 9w geed Y
T oY ? gaEr arsfafads feae ot

We do not know anything.

A AN R T AT WYL dqT
& | 9g /U ®H N TEEr &
ATH 9T AT § SEH G HTART ISTT
g1 F agg fmae gy & 1 TR &=
qe7 & RT g1, ATE ST 42 ATy AN
gl 37 99 T T O 7@ & | T FFIAT
F AT @D g1 AT AT IFRT T
FLOT FLA FT TURT q A4 & | 7l
agt wgr war  f agi WA faega &
F1 g &, a8 FIH AT @O g |
PTIA G719 FUE TAT I8 a4 F1 fedqi=T
¥ foar & o) fedfiow a3 & T 7w
AR 99 WA § | I TERI A
fare 1 4, 59 a8 fas & wWr 9@
99 WG GIHX X AR I 15 &'
Hi AT Y, FIE F30 Fq1 AG) ISTAT?
7% IR ¥ LT T F1E o147 47
wo I A g & | s
3 foar & fs oo Elesg A1 AT Y
W ar a1 AT WU aE d o
T zgd X ¥ ur a€ Al @t &
THEICTT T GG |
Whether they will get their money or
not, whom will they approach?
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F7 3 &3 F QAT ! WAL Feed
Y gAY 3 ATfer § | ST CRIATES R
3 & A @ A 2 I afe awe
geed &1 Far g ! ¥EH AW fieed
et wfrc g fe T o 6 el
¥ w1 91eT I Wk 9 W fawd
FATE ? wT A AL A faar oy §
FREEH AZP A H 9 § w97 99
FA AR | IUTEAL AGIRA, g ATAHT
TTF ¥ TTHTT Y ATSATIN gAY Amfgy
f& ag o wagw uve fere fawr & ag
qor FT | Y @1 W WIEH O |

Is it a fit Company to be nationalised

or not?

WA W R et A |

Within five minutes you want to give
ug the whole thing and say it is for

our benefit tn do it.

I 47 qamar § & dw aw &
TTET & | WY O ATE WA & 1 9T
FT FFOAT T HYY T A X WwE
AR &I § TAH 1980-81 ¥ o HTET
T | AT I FIIAT qIY AN A
A ITHT AT A AFT gHT ATMGT |
qTAAT AET grar & |

st viRtag (A#T) : SuTemw
weed, & faw a1 awdw s@ Ffag
T EATE AR W g g § A
wEIeg ®1 quTE [T AEAT fH A
g #fawa 1 faqw g@ A gwgq
ferar 1

T e g 5 gz wel usdm
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fearar frmrer 3 & 1| w@ 7wy
qe §, X &7 WEX TEN FX U, A
gH &1 A Tearfe WY 9 tRwe §
A A, @ W H 4T gAT g 9T
SR A W faemadt ww §
T Y ¥ o AR g T wee
F AT W TS, ITHT A Gav
AT g7 9T, afew W F &Y &
ATHAT & WqHA A FHT 97 | T4
WX Eeed guiafa 7Y F, afew sway
TAAT JgAT FY FATE ¥ TEIY 9 FIA
AT A AT AT FwFS & OfF
qg we F1 qtav ¢, Afww & wgav g
Fagmme s e A § | TR T
FAT HT AT Foot A AN AT @Y L,
Tafow & @y qurd 397 F

¥ g Wt fragw @1 [T fE
I HATEISY &, ST qqrIAF AR A
FE AT TG € | T AL Ehesw FY
HTET 7 g, T AW A 9%, @ 6}
&R 1 fa=R & Tfgg |« QEd
T # WAl AT § A FEAT ARG §
STt fo ooy fE | fear @ f ww
15 feawae, 1977 #Y may EFAEY
fFar a1 wR dF Tw ¥ wEEy
Ao ¥ oY T@ T #7 UEer g
g 1w 5 & wiw o= wwR #
qawdE 37 o7 @ &, fom ermwew
T 9g ureT faar &, Fat wrw fe Q|
JRET IMAT F @ T ® §, aife
HIST AR Fa( T | 5hiAT I sl
free } far o i amw fear W

T Wsal & 919 & THHT qHIT FQ
T, fafreerame st s A g

g & & W & 1 s\ fF e
ags d sy fF foadr o 9@ &
srafaat &, #T 9T A G I
am 1§ SF q@mT e g fwogmd
il oI TF WRT T HqL Y |
h ffeat & ow § @y g

SHRI XAVIER ARAKAL (Erna-
kulam): Mr. Deputy-Speaker, Sir, L
also support this Bill. In the State-
ment of Objects and Reasons, there
are three reasons given for taking
over this company. The reasons are
also repeated in the Preamble of the
Bill gz well,
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[SHRI Xavier Arakal]

The first reason mentioned is mis-
management. If a factory is mis-
managed, are we going to take it
over? But the most disturbing fact
mentioneq in the Statement of Ob-
jects and Reasons is about the In-
vestigation Report. 1 do not know
how many of us have seen the Investi-
gation Report. What are the facts
mentioned in it? What are the points
raised in that Investigation Report?
The management was taken over on
15th December, 1977. Therefore, we
have to know and we ought to be told
what are the facts revealeg by the
investigation Report. From 15th
. December, 1977 to this last date,
what are the efforfs for improving
the management of this company?
How far have we improved it? This
is silent, absolutely silent on this
point,

But on one point I agree, that is
the thirq point. It is said “essential
for the needs of the country,” I agree.
Essential items should be owned, con-
trolled managed and distributed by the
Government. I stress that poin. But
my question is this: having allowed
a private entrepreneur to start g firm,
if he wilfully and intentionally
causes a loss, should we follow this
clause anq take it over ? Please refer
to the Financial Memorandum .Is
Rs. 5 crores a small amount of money?
Since it has some immovable proper-
ties in Bombay, Delhi or Calcutta, is
that the criterion for taking it over?
Can we not start a new factory with
thig Rs. 5 crores? These are the things
which the hon. Minister has to reveal.

H 1 remember, there was a plan to
give to each State a pharmaceutical
and ¢hemical project. How many
States have got it? How many States
are producing these essential drugs
and other items? Have we gone into
this aspect? 71 ask thig question be-
cause we are giving—I will not say
giving away’—over Rs. 5 crores. If
I am correct, while I was listening
to the introductory remarks of the

Hon. Minister, 1 found that 3 Com-
missioner will be appointed. Accord-
ing to the Financel Memorandum,
para 4, Clause 16 of the Bill provides
for the appointment of a Commis-
sioner of Payments of the Central
Governiment, and his duties and func-
tions are enumerateq in this para-
graph, Now, are we going to manage
this company on deputation basis or
not? If it is on deputation basis,
what are the criteria—because many
of the public undertakings do not
have efficient Managers? I am not
going to enter into the profit and loss
of public undertakings; no. I am
bringing this point for your serjous
consideration because a major factor
of investment is involved in its
management. We should have proper
people—not just for two or three
months, but properly capable and
efficient Managers. I am  bring-
ing this point to your notice soO
that public interests will be protected
properly. Now, they are producing
vital and essential commodities. In
our country, the Papers say, there is
a shortage of essential drugs and
otherthings—because certain firms
like this start and thep stop. This
Rs. 5 crores, 1 see, is to be paid in
cash. I have repeatedly said, in re-
gard to other Bills as well, that Gov-
ernment should not pay them in cash.
This amount should be kept in
national securities for ten years. There
is a regson. If this Rs. 5 crores—1
am expressing my opinion—is given to
them in cash, 1 am sure they will
.start Janother  factory. Probably,
after ten years, we may have tn in-
troduce another Bill to take it over.
To curtail that illegal motive, my
submission is that this amount should
not be paid in cgsh.

Hon. Member Shri Daga referred
to the interests of the shareholders.
We have an accountability to them.
In the same mammer, we have an
accountability to the public to make
available to them proper and suffi-
cient drugs and other other essential
things.

These are my submissions. With
these woirds, 1 support this Bill,.



NARAYAN CHOUBEY (Midna-
: Sir, I support this Bill, although
S come belatedly. This Bill should
come much earlier than today.

he name ‘Bnegal Chemicals’ evokes
| national pride. It reminds every
n of the great name, Acharya
Roy, the great patriot, the great
mist, the great nationalist, the great
ntist. This factory came up as a
. and parcel of our national strug-
r independence, for emancipation
0 the foreign yoke. We had no che-
al industries in India then; and when
Indians were fighting for national
endence, this factory came up. So,
ationally, it should not be looked upon
ther factories as stated by some
nds on this side.

- The Bengal Chemicals had been run-
not very badly. But after the
vent of independence and after the
atches of Indian capitalism on all as-
of our life, the Bengal Chemicals
faced the same crisis which the
factories and other industries
facing. In order to mitigate that
s Government had taken over this
tory on the august day of 15th De-
mber, 1977. It was good that it was
ken over. After it was taken over,
 Bengal ‘Chemicals had actually pro-
ed good results. As the hon. Minis~
“himself has stated, in 1977-78 before
e-over, the production in value was
mething like Rs. 400 lakhs; in 1978-79,
was something like Rs. 700 lakhs; in
19-80 it was something like Rs. 850
hs. So, the workers and the emp-
who had been clamouring for
ver who had been clamouring for
nalisation, had playeq their part,
patriotic part; they gave all suo-
rt ang actually the production in-
ed. But not only production in-
the losses also increased.
Because of mismanage-
~ It was not the fault of nationa-
n, it was not the fault of take-
If you take over something and
b manage it properly, this is what
ppen. So, do not blame take-over;
blame nationalisation. Actually
t had happened? The fact remains
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that, after take-over, the Chief Exe-
cutive was appointed there.

He was Mr. P. K. Rudra, a Mechani-
cal Engineer. He was appointed there.
He was a Meechanical Engineer
coming from the Engineers
(India) Ltd. He was appointed in the
chemical factory which produced -the
necessary drugs and other things con-
cerning Chemistry. He took over. But,
the same old practices had been gllowed
to continue as. they were taking place
prior to take-over. That was the main
reason for the losses going up and up.

Another thing is this. I can give you
one example. Generally the cost of raw
materials comes to 30 per cent of the
finished products. It was 30 per cent
in 1977 but it went up to 46 per cent of
the finished products in 1978-79. The
value of the raw materials which re-
mained at 46 per cent of the finished
products again went up to 58 per cent
in 1979-80. So, how can you expect pro-
fits from this firm? It was due to mis-
management, callousness on the part of
the management and the bureaucratic
blunders that the factory suffer losses.
So do not fight the take-over. That is
not proper. I can give you one more
example. For purchasing mutton
tallow, since the same was done
through g private party and not throughx
the central agency, they suffer a
loss of Rs. 2 lakhs. Even after the
take-over the same old people who had
been enjoying had been allowed to
continue in their posts. As a result
of that too they incurred losses. 3
support this take-over and I have got
some suggestions to make. Even after
nationalisation, if it is not run in a pro-
per manner, the apprehensions hones-
tly expressed by some persons will
continue. There are perscns who have
shown apprehension against the
nationalisation measure. If you really
want to see that this firm does not in-
cur any more losses and thereby the
apprehensions of these persons are re-
moved, then the following should = he
done:—

1. A complete change of the exist-
ing top management has to he made;
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2. Some people who have the real

. knowledge of know-how on chemical

industries should be put there and

the person belonging to this party or

that party or the person who has the

likes and dislikes should not be put
there.

3. Workers' participation in ma-
* nagement should be ensured. The
workers who have served loyally
should be put there,

This factory would have been wound
up a long time ago but for the pat-
riotic workers who had been doing
their work sincerely in that factory. So,
I say that the workers’ participation in
the managerial level, in shops level, in
the production level and in the cpera-
tional level should be there.

There is g great possibility of integra-
ting the production of this factory with
other chemical factories of Eastern re-
gion. You have to integrate the va-
rious products in the eastern region.
Lastly, Sir, as my hon. friends said,
after the take-over, you have to see
that those old gentlemen who had been
holding the key positions and who were
responsible for the losses are not allow-
ed to remain in the existing set-up.

With these words I support this
Bill hope that the firm will come up.

MR. DEPUTY-SPEAKER : Shri Chitta
Basu.

SHRI RAMAVATAR SHASTRI
(PATNA): Shri Halder should be given
the chance to speak since he is going
away.

_MR. DEPUTY-SPEAKER: MN.r. Hal-
der, you are not available only on the
20th.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Sir, 1 had raised this
matter of nationalisation of Bengal
Chemicals several times. Under Rule
377 also I raise dthis matter of national-
isation of Bengal Chemicals during the
last Session. I am happy that Govern-
ment has nationalised Bengal Chemicals,
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Comrade Choubey has mentioned that
atter nationalisation there should pe
eflective management to run ths tac-
tory effectively. I fully agree with him.
There must be proper motivailon and
experience to run this chemical indus-
try.

Sir, I will only make a few points.
Supply of raw materials shouid be
ensured. Planning for proper produc-
tion and marketing should be ensured.
From iny personal experience I know
that many distributors of Ben-

gal Chemicals are coimplaining
that although they placed the
orders three to four months

ago yet they have not received the
supply of the respective products. I
know cotton produced by Bengal Chemi-
cals is very popular in the hospitals and
nursing homes but they do not get the
supply even twice or thrice in a year.

Sir, their glacerine soap is very
popular in the Eastern region. Althoug
their distributors placed the orders for
this product in the month of August
yet they have not received anything
from the company. Drugs are also not
supplied in proper time. So, my ->ugges-
tion is that the raw-material should be
ensured. Production should be pianned
in such a manner that throughout the
year it should pe supplied to the
consumers and to the agents and dis-
tributors.

Sir, once Eastern region was consider-
ed to be the pioneer in chemical in-
dustry. Today it has come down. In
this context I would like to urge upon
the Central Government to clear the
Haldia Petro-Chemical Project. You
have not cleared that. I requesi that
the project should be cleared as early
as possible so that his project can be
eastablished by West Bengal govern-
ment and the Eastern region will be
able to come up as one of the import-
ant producers of chericals and drugs.

Sir, you know betic. than me that
today in our country multi-iiationals are
practically ruling the market even for
life saving drugs. Since you have
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taken over this Ministry, I do not know
why they have enhanced the prices of
drugs,

Sir, I would also like to know whether
Government will introduce the same
scales of pay as applicable to IDPL
after nationalisation of Bengal Chemi~
cals. I agree wilh Comrade Choubey
that those who are responsible for mis-
management should be thrown out but
at the same time ] want 5 categorical
assurance from the Government that
none of the patriotic employees and
workers will be retrenched.
No retrenchment should be there of
these patriotic workers and employees
and officers. I want that assurance
from the hon. Minister. I want to know
from him whether the Government

would  diversify the production
of this company S0 as to
make it one of the pre-

mier drug companies one of the best
drug-manufacturing organisations in
this country. So, Sir this is my sub-
mission. I can say this, that this com-
pany will become viable in the earliest
possible time if the management is etH-
cient and effective. If they do proper
production planning, if they do proper
planning for providing countinuous
supply of raw materials, and
it they  supply the finished

GMGIPND~—M —2321 L.$ —.23-12-80—800.

product to the market con-
tinuously in time, I can say  with
certainty, that within one year, this
company will become quite viable. Its
products are quite popular in the coun-
try. And this Drug Company can com-
pete very favourably with any foreign
multinational concern. This I can say
with all the force at my command. So,
I request that you should take up my
suggestion and the suggestion made by
hon. Members, who have made cons-
tructive suggestions. 1 hope and trust
that Bengal Chemicals Works which
was established by a great patriot and
scientist, Acharya Profulla Chandra
Roy, will take its rightful place as
one of the premier chemical anq drug
companies. in the country. With these
words. I conclude my speech. Thank
you.

MR. DEPUTY SPEAKER: There are
two more speakers, Shri Chitta Basu
and Shri Bapusaheb Parulekar. They
will speak day-after-tomorrow and then
the hon. Minister will reply. The House
stands adjourned to meet day-after-to-
morrow at 11 AM.

18.00 hrs
The Lok Sabha then adjourned till Ele-
ven of the Clock on Thursday, Novem-
ber 20, 1980/ Kartika 29, 1902 (Saka).





